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RAJYA SABHA
Wednesday, the 19th July, 2017/28th Ashadha, 1939 (Saka)

The House met at eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE
it FRE IRETA (SR URTN): WX, AT U WIS 3% 3T Bl ...(FAgH)....
MR. DEPUTY CHAIRMAN: Let me first dispose this. ...(Interruptions)...

Notification of the Ministry of Home Affairs

Te #Aed 4 og WAl (ot RS TIRM 3ER): Heled, § SRE ded
(SIErPR frefe) e, 1985 @1 GRT 6 @I IU-URT 2 & AU ARG ATST
AR ) 1w, 1985 BT ST 3§ wfqy dfdfeeai o1 fdwefid & arell
T8 WA DI ARG H. BIIM. 1548(30), &l 15 #g, 2017 BI U UhT (3USH
qorm f2=s) #) 991 ued WR Wl g1 [Placed in Library. See No. L.T. 7061/16/17]

REPORT OF THE SELECT COMMITTEE ON THE CONSTITUTION
(ONE HUNDRED AND TWENTY-THIRD AMENDMENT)
BILL, 2017

it s AIed RIORU): 988, H Wi (Ue | dswat denee) e, 2017
Heel gar QAT o1 afdeT @S dur Bl #) IRgd HRal gl

EVIDENCE TENDERED BEFORE THE SELECT COMMITTEE ON THE
CONSTITUTION (ONE HUNDRED AND TWENTY-THIRD
AMENDMENT) BILL, 2017

it qiE IIea RORA): A6y, § dfdgm (U@ | dsdal e f[due, 2017
el yar QAR & wwer QU MY ey B U ufd 9wl ged IR I gl

REPORT OF THE DEPARTMENT RELATED PARLIAMENTARY
STANDING COMMITTEE ON CHEMICALS
AND FERTILIZERS

sft AR AT TARAT RTORT): HEIGH, H I iR SiRG HATAT (XA
IR YRR fI9RT) & Hefd A &R Ugl I|I &7 H 30 IUHHA| HT [TOGR’




2 Statements of the... [RAJYA SABHA] ...Chemicals and Fertilizers

[Tt IRTIOT STl GaTRAT]
Uy & Jdg § QurT Jaftrd YT iR SdRe dael Gy Wit |afifa & ddad
gferded ®1 g gf (S don fR= ) 991 ued W Il gl

STATEMENTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON CHEMICALS AND FERTILIZERS

sft AR e AR ROR): ARiey, H QW Jdfa e ok SdRe
Al FEe WR JART (2016-17) & ARG @1 T8 HRATg HdEl [GaRo @)
UH-Uh Tl (@S don 2= #) 991 ged R @l g

(@)

(i)

Final Action Taken Replies of the Government on the recommendations
contained in the Twenty-fifth Report of the Committee (2015-16) on the
Observations/Recommendations contained in the Seventeenth Report (Sixteenth
Lok Sabha) of the Committee (2015-16) on the subject 'Petroleum Chemicals
and Petrochemicals Investment Regions (PCPIR)' relating to the Ministry of

Chemicals and Fertilizers (Department of Chemicals and Petrochemicals);

Final Action Taken Replies of the Government on the recommendations
contained in the Twenty-sixth Report of the Committee (2015-16) on the
Observations/ Recommendations contained in the Twenty-first Report (Sixteenth
Lok Sabha) of the Committee (2015-16) on the 'Demands for Grants
(2016-17)" of the Ministry of Chemicals and Fertilizers (Department of

Fertilizers);

(ii1) Final Action Taken Replies of the Government on the recommendations

contained in the Twenty-seventh Report of the Committee (2016-17) on
the Observations/Recommendations contained in the Twenty-second Report
(Sixteenth Lok Sabha) of the Committee (2015-16) on 'Demands for Grants
(2016-17)" of the Ministry of Chemicals and Fertilizers (Department of

Chemicals and Petrochemicals); and

(iv) Final Action Taken Replies of the Government on the recommendations

contained in the Twenty-eight Report (Sixteenth Lok Sabha) of Committee
on Chemicals and Fertilizers regarding Action Taken by the Government
on the recommendations contained in the Twentieth Report (Sixteenth Lok
Sabha) on the subject 'Functioning of Autonomous Institutions - Central
Institute of Plastics Engineering Technology (CIPET) and Institute of Pesticides
Formulation and Technology (IPFT)' relating to the Ministry of Chemicals

and Fertilizers (Department of Chemicals and Petrochemicals).
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REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON RURAL DEVELOPMENT

sft IRTIOT AT dARAT (TORA): Aeigy, § AT GEfea wmfior e et
HHe Wl | (2016-17) & FrAfaRad afaedl o ga-ge i (@RS de
fo=l #) | yed W v g

(i) Thirty-seventh Report on action taken by the Government on the
recommendations contained in the Twenty-fifth Report (Sixteenth Lok Sabha)
on 'National Institute of Rural Development and Panchayati Raj' relating to

the Ministry of Rural Development (Department of Rural Development);

(i1) Thirty-eighth Report on action taken by the Government on the recommendations
contained in the Thirty-sixth Report (Sixteenth Lok Sabha) on '"Pradhan Mantri
Gram Sadak Yojana (PMGSY)' relating to the Ministry of Rural Development
(Department of Rural Development); and

(iii) Thirty-ninth Report on 'Watershed Development component of Pradhan Mantri
Krishi Sinchayee Yojana (WDC-PMKSY) erstwhile IWMP relating to the

Ministry of Rural Development (Department of Land Resources).

STATEMENTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON RURAL DEVELOPMENT

sft IRTIOT AT YARAT (TORAT): ABigy, § faum S&fea wrfior e ddet
I @t FfAfT (2016-17) & FrefeRad faavon o va-ua ufa @Rsh qor 2=
o) [ YA WR Wl i

(i) Action Taken by the Government on the recommendations contained in
Chapter—I and final replies included in Chapter—V of the Thirteenth Action
Taken Report (Sixteenth Lok Sabha) on the recommendations of the Committee
contained in the Fourth Report (Sixteenth Lok Sabha) on ‘Demands for
Grants (2014-15)" of the Ministry of Drinking Water and Sanitation;

(i) Action Taken by the Government on the recommendations contained in
Chapter—I and final replies included in Chapter—V of the Fourteenth Action
Taken Report (Sixteenth Lok Sabha) on the recommendations of the
Committee contained in the Forty-second Report (Fifteenth Lok Sabha) on the
subject ‘Mahatma Gandhi National Rural Employment Guarantee Act, 2005
(MGNREGA)’ in respect of the Ministry of Rural Development (Department

of Rural Development);
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[T IRTIOT ol d=TRAT]

(iii) Action Taken by the Government on the recommendations contained in

Chapter—I and final replies included in Chapter—V of the Eighteenth Action
Taken Report (Sixteenth Lok Sabha) on the recommendations of the Committee
contained in the Sixth Report (Sixteenth Lok Sabha) on ‘Demands for Grants
(2015-16)’ of the Ministry of Rural Development (Department of Rural

Development);

(iv) Action Taken by the Government on the recommendations contained in

™)

Chapter—1 and final replies included in Chapter—V of the Twenty-ninth
Action Taken Report (Sixteenth Lok Sabha) on the recommendations of the
Committee contained in the Twenty-second Report (Sixteenth Lok Sabha)
on ‘Demands for Grants (2016-17)’ of the Ministry of Rural Development

(Department of Land Resources);

Action Taken by the Government on the recommendations contained in
Chapter—I and final replies included in Chapter—V of the Thirticth Action
Taken Report (Sixteenth Lok Sabha) on the recommendations of the Committee
contained in the Twenty-third Report (Sixteenth Lok Sabha) on ‘Demands
for Grants (2016-17)’ of the Ministry of Drinking Water and Sanitation; and

(vi) Action Taken by the Government on the recommendations contained in

Chapter—I and final replies included in Chapter—V of the Thirty-first Action
Taken Report (Sixteenth Lok Sabha) on the recommendations of the Committee
contained in the Twenty-fourth Report (Sixteenth Lok Sabha) on ‘Demands
for Grants (2016-17)’ of the Ministry of Panchayati Raj.

RECOMMENDATIONS OF THE BUSINESS ADVISORY COMMITTEE

MR. DEPUTY CHAIRMAN: I have to inform Members that the Business
Advisory Committee in its meeting held on the 18th of July, 2017, has allotted time

for Government Legislative Business, as follows:—

Business Time Allotted

Consideration and passing of the following Bills, as passed
by Lok Sabha:-

(a) The Footwear Design and Development Institute Bill, 2017 One hour

(b) The factories (Amendment) Bill, 2016 Two hours

(¢) The Motor Vehicles (Amendment) Bill, 2017 Three hours
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Business Time Allotted
(d) The Admiralty (Jurisdiction and Settlement of Maritime One hour
Claims) Bill, 2017
(¢) The Collection of Statistics Amendment) Bill, 2017 One hour
(f) The National Institutes of Technology, Science Education One hour

and Research (Amendment) Bill, 2017

REGARDING THE DEMAND FOR INCREASE IN THE SALARIES AND
ALLOWANCES OF THE MEMBERS OF PARLIAMENT AND ISSUE
RELATED TO PROBLEMS OF FARMERS IN THE COUNTRY

sft fefaoa Re (o wewn): A Y99I ARG ...(EU)... AT
SUGHIRT HEIGY ...(FagT)...

sft TRE 3RETS ([STR URTN): SYWHYRT ARG, W] Wige 3 s Bl

MR. DEPUTY CHAIRMAN: What is your point of order? ...(Interruptions)...

it AR SUATA: HFHRI IUGATINT Sil, $9 A& DI ARA] WA & ATHI 8s
gl e & onféwer 80 H 39 Wed @l WREAl gs P s fhad wad B 3R
ITh T IqT-91 BRI SN, QAT Sl &, S 89 8- 81 Y &1 9d9-91 & forg
S e 99, S Tl & A1 Ud SISt S L (IaET). .

MR. DEPUTY CHAIRMAN: Where is the point of order in that? ...(Interruptions)...

£ X AT IR, WSS AP 3MTER &, AT JfBY| § I§ $ATY $E &1 g (&
Seventh Pay Commission aﬂﬁwsﬁ?gﬁﬁaﬂmﬂg%ﬁ;waﬂ:{-ﬂﬁ
P U St HAET &), forge areger IR TS & AisfeT g H@3il, A I St 9, $ 9
ARf St 7 v SR WSl 98 Q1 GG R B, I8 Bls A8l S, dfeed g
H yaRd fHar Siar § 6 <9 o1 99 $® @1 3@ §, O AUl @1 ]2 g1 Ul Wl En
Re &, TAUl Bl g9 @ §, olfd AW, 9 I8 ® P ARl Yo, sARI Sl Ashed
T, 399 Mt 9 21 iR oA & S IR €, 9@ Sl UReeHd ddedl 7, IAD
T T ST @R TRIRAE &1 U 9 olfofU| TATAUST &I Aokl diF-tiH dRg By
Bl g, olfd 3fTSl 8H ol Jelkl 1 2 87 ¥ed & Al 9awdl 4 yg iy, 8l
ol T % O AN 50 IR DU H AUAT B IAT ol Bl ... (FALH)....

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... You have made your
point. ...(Interruptions)... All right. ...(Interruptions)... You have made your point.

...(Interruptions)... Yes. ...(Interruptions)...

3t A9 AT SN, VAl Il © {6 S 89 Wi AR 3@ B LLL(aET). .
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3t IU[HRT: 3T U I HE b ol ...(FAUH)...

#t TR IEETe: HHT, $9 W A <A S ..(FaH)... UET o BT ©
5 o B89 ¥ A7 @ 81 BH Y T8 91f@vl R 3Mud! HAT HRAT 8, ol 3N
A% H4T B ST I IRBR BT 7T BIAT B, I A6 79T B <17, e v«
& g1 =Ry fF o 5 gadis fig 9 2 € L. (=AU, 31T R W U
BT & T STe SIRTUI 899 H8T fF MY Bfd-ic Ahed] I TP FOIR YU SITG]
B ST ... (TALTH)....

st Syt 8 TT...(GHT)... You have made your point. ...(Interruptions)...

St AT IATA: SH, AU $H W SGE fIddr Yl .. (@EET)... AT o
BT ¥ 5 O I8 W ES BN ... (HAYH)... Ig Tod B ... (FAUF)... T R
AEd, § 39 W) 981 & well H 98 SIS ..(QHTH). ..

sft Suumfe: #9730 BT ABT TE B L (EETH). .

3l AR IATA: S, R WRPR 7 39 R GG 81 [, ol § FoqR 8IHR
well § 9 SIS ... (FIEHH). ..

sft Syt #9730 BT AT TE B (ag™). .

#t TR Iare: T, U e o fF 89 fig @i I@ €, 89 dER e §l
(A, TR R g+t @ve 78 g8 21 ...(Haum). .

st o= vl (fRATmaer Ueen): W), U © 6 e enmard St 9 S fawy Somn
T, 9% 9R 9iEsl ¥ 96ed Bl

ot IuqHafd: <feh....

it e I SUMHUT wElGY, §9e Il wR gerdt 8, Affadi 9 81 eR
HRA B! G971 SHI Al B Udh SdIse HHSI 918 7, Ol Holkiol 3R TATSHST Bl
Sl B, Ugel A1 T WX H Hel Al |iFal Bl gaql AT, HAiSd 3R ga
T8l b Sian, faen fega | fear oman g1 ... (@aum). .

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... B Tl ...(qQET). .

#fY emeve Tt W), W T 9 @ g L (caum)... wifs FEd § 5 A gg
AU TAEATE T o &l ...(FAYH)... TR, 3T (U1 a1 I B S ...(FIEH)....
T 1 I8 HEd © b I AU TIATE Y 9¢1 oid 8l g™l 91 I8 § P 9 big
AR AfbFoH, gART Uau™ $X < 6 U BfeE # o 9@ 8w, S g & gEr
TSI & 3R &, 1 AifeRdre Rifdd wde 8, SU 918 317 U ¥Udl SR T,
ST 3TYdT Warrant of Precedence ®&dl &l Sl §fAT & GAX IS 6 &, AT T8
FHRY| T FE BT ¥ F T 0 IRt g 9e1 T T ..(HaHM)...
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MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... Sharad Yadavji.

...(Interruptions)...

sft e ¥l IR, 9 Is WG T8l A I Bl L.(@aEF)... fha e
BEN? .. (FAUH)... TET fQoelt &1 'R | gt € 3R constituency &1 B W T
gl ...(FaH)....

sft STMUMRY: YRS I1GT S, TSB! FT AT 2872 ...(FAHT). ..

sft e wmil: R, 9NEl & wR H fHdR @R emd € 8RS @ STaraHT
PRI T, 96 WX H BT AT o §2 L.(@au)... fhae AT X BT 9T AR
g7 ...(aE)....

sft eRg Ia (REr): STF9IfT Si...(cagm)...

it R AT WX, UE A B ...(HAU)... VAT o 38T § &% &9 g Af
IZ Bl ...(FIUH)...

sft Suwumfe: § /1 $%0 L (au)...

sft e IRETe: WX ...(HAU™)...

i} oTe et TR, H S 91 WH HRAT G .. (FAH).... ST B & ... (TIHTH)...
sft STt #9943 @1 AdT TE R LAy, .

sft e Il WX, AT 1 9 9ed & 3ieR had AUF AN MY AT ST b
gf e gl ... (@ae)... a1 9 % 9 o9 93] 3, 96 o U4 8l .. (caagr). ..
7 396 U= g a1 A & ufa=fy *d L (crau)... 97 e Bl L (HaUH). .

MR. DEPUTY CHAIRMAN: All right. ...(Interruptions)...
3l AT IATA: IR, Ul AP A I AR .. (FAEH). ..
sft fefaca Re: W) ...(zaum)...

MR. DEPUTY CHAIRMAN: After Shri Sharad Yadav. ...(Interruptions)... 1 have
called Sharadji. ...(Interruptions)... After Sharadji, I will allow. ...(Interruptions)...

3 ¥RE Fea: W, BEH R & fFuF, IR W®E 9, I8t § 98 96, R 9
F fHAM P A F-T AW gY &1 § U= AU FdeT HRAT A8l § b 9% W A
B ARE P, GR WISHAI P AN $el MY gY Il <% H N A8 Pl... I8 IS @
1Y 6 2 BT Aded & WRA B [Hal el fegeae # AT 15 F 20 fham
AT FRA &l ...(TIE)....

st Syaumfa: RS S, 39¢ IR § fSHe 8H el B

ot IRe FEa: WX, § Ue AFe d AU 919 FHIE Hu
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MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... 39 difeTq|

# ¥RT Aa: IR, § 4h I8 w1 aedn g B < Mg A, STH drael o §
9 9ed H el ... 3 39 el § P {6l 7 a7t &1 Icared 33 wiwad
TR ® 3R WRPHR o 98X I ST A BT S B {HAT... MU 425 BUY 3REX,
JeS.... A dH1 Tl & M 991V, 39 e ol &1 @ Bl...(AGH)..

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)...

#t ¥RT A" AU TR F FHIC W FHIC YS! B SIRI I 10 Bl dx e
g1 H I9 W el Hel d18dl g, oMb [HAM T HeId b Il BT IAEA 141l
...(TALT)...

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... 39 U fS¥®e 81 SITUI
...(TTHT)....

%t IRT FTET: W, I8l W IRE YaR Sl 93 g &, 9 9ad A YuI AXPR I, JUIY
WRBR ... fHAMl T G FETd PRSP STl BT IATG 33 URILIT ISl ... (GEH). ..

sft STMUMRY: 9 9 Short Duration Discussion & STUT .. (IGET)...

Mt IRE IEd: WX, AT TETId HRP, BT I3 BRb (Sl 7 S b,
QT ISP YA IATE BT HIFd el e el gl & Wt 81 I B ... (HIIH)...
SRy 8 WRPR A HEM 6 919 39 W) 989 8, A1 d ga] {6 a1 Bl $I9d B
TG T2 B2 ...(TAL)....

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... Short Duration Discussion
Bl SQ| L (aaH)... ot fefrasr RiEd

st fefaca fiE: W=, 291 & td W 9 1T fha™ I69 & 9 SdR-Hak )
93 BU © 3R o1 & IRE UG S T HET © ...(FAYH)...

it STwuMf: gafer 39 W R HeM &3 81 LL.(aE). ..

it fefaor e W=, o1 5 3Re gga S 3 @81 & & foael o a9
SR 8, Wfhd WRBR HIF B BH YA R BRA &, A FRH 267 F AT
A Ry fhar & 6 59 vy W |ea d =49l dR1§ ANl PR MU $9 F9i &
foq Wer b &, A1 oot 81 1 dal 9 99y W =4l g A1y, wife q_1 <e
=Iferd 1 fHami &I SHP! SUST BT I oI <7 Bl qorg iferdt &1 S &7 &
SIT 39 IATT, import duty BT SR, ...(FALH)... I§ TCER BT 9gd 91 AT
T gHI1 2l 99 UG 9l § dl import duty zero X &I ST Bl

MR. DEPUTY CHAIRMAN: Okay, all right. ...(Interruptions)... We are going

to have a discussion. ...(Interruptions)...
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SHRI DIGVIJAYA SINGH: Sir, this is what I am saying. ...(Inferruptions)...

Please accept it as soon as possible. ...(Interruptions)... It is listed for tomorrow.

..(Interruptions)... X < & fHAT Y&l MY §Y € 3IR M= PR I8 & ...(FALH)...

Y orelt smaR 3 ([FER): # Y SioR-#av T o1l 98t <9 WR ¥ fHae ey
g1 a8l fear & 8, S9$ ged W oY &, 5 fari 7 el &1 81 o Iqd!
AT YT, ITHI HBU HAT YA {6 FIT 81 T8T 82 NS ARG BRIS BYAT NPA BT
corporate TR & TR, TS-d5 ARANGRI &I IR% IHTIT Bl ..(QHF)... Rifh
d suicide T8I BRI ©, oAlPb [BAM suicide B BT 2, ...(TAYM)... I§ dgd TR
AT Bl ...(FFE). ..

SHRI ANANDA BHASKAR RAPOLU (Telangana): Mr. Deputy Chairman, Sir,

...(Interruptions)...

sft 3relt 3R INY: BT fhami & g MU o, S9d! fagard ans offl 9 w9
qSUIE B, U W@ &, 99 3T ©, YBR B &l ...(FaEH)...

MR. DEPUTY CHAIRMAN: Okay, okay. ...(Interruptions)... Now, ...(Interruptions)...
Now, let me come back to notices under Rule 267. ...(Interruptions)... Sit down.
...(Interruptions)... Sit down. ...(Interruptions)... Now, let me come back to Rule 267.

...(Interruptions)... 1t is not going on record. ...(Interruptions)...
SHRI ALI ANWAR ANSARI: *
SHRI ANAND SHARMA: Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let me come back to Rule 267. ...(Interruptions)...

You have made your point. ...(Interruptions)...

#t o ¥ IuQHHT Sfl, S fw g8l SR T 7, 98 984 serious Bl
.(TAIH)... [FaHEl B G TR gl ITD] HOHETH] Bl PR I8 ARBR TY
TEl 9t T2l 2| 9T IR $B § Tl I8! gl ...(FaUH)... 399 fFaH e 2

...(9YT)... Sir, the matter is serious... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: That is what I am saying. We are going to
have a discussion. ...(Interruptions)... Today, ...(Interruptions)... Now, please listen

...(Interruptions)...

st N9 IAT: A WY 99 267 & Ifaid fhaml & Ry W Aifey fear gl
.(FAIF)... § 1 grear € 6 59 ) g4l gl a@igyl . (auT). .

#t Suwwmafa: e 7, 91 B H S F IR H F' @ AW gsd gl
...(AYT)... | am going to say on that. ...(Interruptions)... Sit down. ...(Interruptions)...

*Not Recorded.
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EIRSESEIRIC]
Now, listen, please. ...(Interruptions)... Today, we are having a Short Duration
Discussion. You know it already and the next subject is already decided and, that

is, Kisan's problem. ...(Interruptions)... It is very important and very serious.

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, that should be discussed

tomorrow. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, I will report it to the hon. Chairman.
...(Interruptions)... Yes, we will have a discussion. ...(Interruptions)... Now, with regard
to this Kisan matter, that is, the agrarian distress, a number of notices under Rule
267 are there. I will read out the names but since we are slated for a discussion,
I am not allowing Rule 267 to be raised here but the notices were given by Shri
Anand Sharma, Shri Sharad Yadav, Shri Pramod Tiwari, Shri Naresh Agrawal, and
Prof. Ram Gopal Yadav. Then, Shri Ghulam Nabi Azad's is on Dalit issue, which
is coming up today. Shri D. Raja's is on Minority issue, which is coming up today.

...(Interruptions)...
SHRI DIGVIJAYA SINGH: Sir, I have also given. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Shri Pramod Tiwari, Shri Kapil Sibal and Shri

Sitaram Yechury. These are the notices received. ...(Interruptions)...
SHRI DIGVIJAYA SINGH: Sir, I have given Rule 267 notice. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Which one? ...(Interruptions)...

SHRI DIGVIJAYA SINGH : On Kisan. ...(Interruptions)... Sir, 1 have given the

Rule 267 notice. ...(Interruptions)... 1 have given it twice. ...(Interruptions)...

SHRI ANANDA BHASKAR RAPOLU: Mr. Deputy Chairman, Sir, I have given
Rule 267 notice. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is not in the list. ...(Interruptions)...
SHRI DIGVIJAYA SINGH: Sir, it is there.

MR. DEPUTY CHAIRMAN: Okay, I will examine it. ...(Interruptions)...
SHRI DIGVIJAYA SINGH: But, Sir,... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No; if you say, you have given, I am not disputing

it, I will examine it. ...(Interruptions)...

SHRI DIGVIJAYA SINGH : Sir,... ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: Anyhow you said and I allowed you to speak.
...(Interruptions)... Anyhow you spoke. ...(Interruptions)... So, now, let me come back

to Zero Hour Submissions. ...(Interruptions)...

SHRI ANANDA BHASKAR RAPOLU: Sir, I have given Rule 267 notice.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let me come back to Zero Hour Submissions.

...(Interruptions)... Yes, your Zero Hour notice is there. ...(Interruptions)...

SHRI ANANDA BHASKAR RAPOLU: Deputy Chairman, Sir, I have given

notice under Rule 267. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let me come back to Zero Hour Submissions.
...(Interruptions)... Shri A. K. Selvaraj. ...(Interruptions)...

SHRI A. K. SELVARAIJ (Tamil Nadu): Respected, Deputy Chairman, Sir,

...(Interruptions)...

SHRI ANANDA BHASKAR RAPOLU: Mr. Deputy Chairman, Sir, I have given

notice under Rule 267. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, that is not on this issue. ...([nterruptions)... No,

that is not permitted. ...(Interruptions)... That is not permitted at all. ...(Interruptions)...
SHRI ANANDA BHASKAR RAPOLU: That is... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, that is what I am saying. ...(Interruptions)...
That is quite a different subject. ...(Interruptions)...

SHRI ANANDA BHASKAR RAPOLU: Mr. Deputy Chairman, Sir, you mention

exactly about my notices ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is a different subject. ...(Interruptions)... You

repeat it. ...(Interruptions)...

SHRI ANANDA BHASKAR RAPOLU: Sir, what is the different subject?

...(Interruptions)...

MR. DEPUTY CHAIRMAN: You can repeat that. ...(Interruptions)... You can
repeat that. ...(Interruptions)...

SHRI ANANDA BHASKAR RAPOLU: Sir, you did not mention my name.

...(Interruptions)... 1 have given my notice. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, I am not reading out all the names.

...(Interruptions)...
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SHRI ANANDA BHASKAR RAPOLU: Sir, I have given notice for suspension
of the Business of the House for the day ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You repeat the notice. ...(Interruptions)...
SHRI ANANDA BHASKAR RAPOLU: Sir, GST is destroying the ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay; all right. Sit down. Now, Shri Selvaraj.

Nothing else will go on record. ...(Interruptions)... That will not go on record.

SHRI ANANDA BHASKAR RAPOLU:*

MATTERS RAISED WITH PERMISSION

Need to get Presidential assent to the NEET Bill, passed by the
Tamil Nadu Legislative Assembly

SHRI A. K. SELVARAJ (Tamil Nadu): Respected Deputy Chairman, Sir, the
students of Tamil Nadu were agitating against NEET since its announcement as they
have all studied on the basis of State syllabus and now, all of a sudden moving to

some other syllabus for the purpose of NEET cannot be accepted. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Rapolu, sit down. That is not going on record.
...(Interruptions)... 1 have not permitted you. ...(Interruptions)... You repeat the notice

if you want. ...(Interruptions)...

SHRI A. K. SELVARAIJ: Therefore, the State Government of Tamil Nadu enacted
a Bill titled NEET Bill. The Bill seeking exemption for Tamil Nadu students from
the NEET was unanimously passed in the State Assembly in January, 2017 and
it was sent to the Centre for Presidential assent, but till date there has been no

response. ...(Interruptions)...

The NEET was against the interest of Tamil Nadu students aspiring for MBBS
admission and the test was based on Central Board of Secondary Education
syllabus. ...(Interruptions)... But 98 per cent of Tamil Nadu students had studied on
State syllabus. ...(Interruptions)... If a question was asked out-of-syllabus in public
examinations, the students from Tamil Nadu may not be able to answer them properly.
In such a situation, it was not acceptable to compel the Tamil Nadu students to
write NEET examination which would be based on CBSE syllabus. ...(Interruptions)...
The aspiring students had been left in the lurch due to the inaction of the Centre
on NEET Bill.

* Not recorded.



Matters raised [19 July, 2017] with Permission 13

MR. DEPUTY CHAIRMAN: Mr. Rapolu, sit down. ...(Interruptions)... Don’t do
that. ...(Interruptions)...

SHRI A. K. SELVARAJ: Therefore, 1 urge upon the Government to give
Presidential assent to the NEET Bill of the Tamil Nadu Government immediately
to save the future of lakhs of students from Tamil Nadu. ...(Interruptions)... Thank

you, Sir.

MR. DEPUTY CHAIRMAN: Mr. Rapolu, please sit down. ...(Interruptions)...
Now, Shrimati Kanimozhi to associate for one minute. ...(Interruptions)... 1 will allow

you. Take one minute.

SHRIMATI KANIMOZHI (Tamil Nadu): Sir, the Tamil Nadu Assembly has passed
a law unanimously and they have sent it to the Central Government. The President
has not given any assent to it. Sir, the problem is, it was said that the Tamil Nadu
Government wanted one year exemption from this exam; that is not true. The Tamil
Nadu Government and all the political parties in Tamil Nadu want a permanent
exemption from this NEET examination. We do not want NEET examinations for
our students. There was a Standing Committee recommendation also which said that
the States which did not want to be part of the NEET examinations have to be
exempted. The infrastructure in Government medical colleges was developed by the

consecutive State Governments for the students in Tamil Nadu.
MR. DEPUTY CHAIRMAN: Now, Shri Navaneethakrishnan.

SHRIMATI KANIMOZHI: By taking away all the seats ...(Interruptions)... This
is denying our students of the seats in the State which were developed by our State

Governments.
MR. DEPUTY CHAIRMAN: Now, Shri Navaneethakrishnan. Take one minute.

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Sir, now the young boys
and girls are on the verge of committing suicides. Two sets of questions have been
framed. The easier question paper was distributed to the Northern States and the
tough question paper was given to the Tamil Nadu students and hence, they were
not able to secure more marks. This is total discrimination. So, I especially urge
upon the hon. Finance Minister to take appropriate steps to get the assent of the

President. Please do the needful and save the young children. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Now, Shri T. K. Rangarajan. ...(Interruptions)...

Shrimati Kanimozhi, please sit down. ...(Interruptions)... You have had your say.
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SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, by associating, I wanted to say
that I wrote a letter to the President of India*

MR. DEPUTY CHAIRMAN: You cannot question the President. ...(Interruptions)...
No, no. Don’t make such statements here. ...(Interruptions)... No, no. Please, that is

not permitted. ...(Interruptions)...
SHRI T. K. RANGARAJAN: Sir, the Home Ministry has ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. That is not permitted. ...(Interruptions)...
No, no. You cannot make such statements here. ...(Interruptions)...

SHRI T. K. RANGARAJAN: Sir, let me complete.
MR. DEPUTY CHAIRMAN: That is expunged.

SHRI T. K. RANGARAJAN: Sir, only five per cent of the Tamil Nadu Board

students may get.. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Don’t bring in the hon. President here at all.

...(Interruptions)... 1 will expunge it. ...(Interruptions)...

SHRI T. K. RANGARAJAN: I did not mention any name. ...(Interruptions)... Sir,
only five per cent Tamil Nadu Board students may get..(Interruptions).... Sir, we have
22 Government medical colleges. ...(Interruptions)... A thousand students appeared in
the examination. ...(Interruptions)... Only five per cent will get ...(Interruptions)....
Fifty per cent of the questions are out of the syllabus. ...(Interruptions)... Is this a
way of cooperative federalism? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay; all right. Now, sit down.

SHRI T. K. RANGARAJAN: The State Assembly passes the Resolution but

the Centre is not going to accept that. What type of cooperative federalism is it?
MR. DEPUTY CHAIRMAN: Okay; all right. Now, sit down. ...(Interruptions)...

SHRI D. RAJA (Tamil Nadu): Sir, I associate myself with the matter raised by
the hon. Member.

SHRI S. MUTHUKARUPPAN (Tamil Nadu): Sir, I also associate myself with
the matter raised by the hon. Member.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, I also associate myself with the matter
raised by the hon. Member.

it 3reft sFaR SRRt (UER): welew, § W W &) 39 fawy & W dag o=l g

* Expunged as ordered by the Chair.
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SHRI AHAMED HASSAN (West Bengal): Sir, I also associate myself with the

matter raised by the hon. Member.

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, I also associate myself with
the matter raised by the hon. Member.

SHRI K. R. ARJUNAN (Tamil Nadu): Sir, I also associate myself with the

matter raised by the hon. Member.

SOME HON. MEMBERS: Sir, we also associate ourselves with the matter raised
by the hon. Member.

SHRI ANAND SHARMA (Himachal Pradesh): Sir, I have a point of order.
MR. DEPUTY CHAIRMAN: What is your point of order?

SHRI ANAND SHARMA: Sir, my point of order is that under the constitutional
scheme of things, when a Bill is sent to the President for assent, the President
does not normally take the decision. The Government of the day, the Cabinet, has

recommended it.

MR. DEPUTY CHAIRMAN: No, no ...(Interruptions)... Why are you saying
all that now? It is only the Member who has said that.

SHRI ANAND SHARMA: So, the Government must make it clear, rather than
passing it on to the President...(Interruptions)... Why are you putting the President
of India in the dock? The HRD Minister should clarify. It is not the President. What

is the Government's view on that? Let him clarify that.
MR. DEPUTY CHAIRMAN: Okay; Mr. D. Raja. Only one minute.

SHRI D. RAJA: I urge upon the Union Government to give exemption to Tamil

Nadu. Otherwise, it will adversely affect... (Interruptions)...

MR. DEPUTY CHAIRMAN: All right. Shri Ali Anwar Ansari. ...(Interruptions)...

Sit down. Let the Minister react. Mr. Minister, would you like to say something?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): Yes, Sir. As far as Tamil Nadu is concerned, we have discussed it.

Practically, everybody has met us ...(Interruptions)....
Th AN Wew: W), 2l 7 9ifervl

S ThTeT SAaSEHR: H Sl AR H dldl Fehdl §, olfdbe Ud Wy g1 wwiei
A&l 9T Ahd1l See, as far as Tamil Nadu and the NEET issue is concerned, we

have discussed with everybody concerned. The matter is in advance stage and is
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B EaNESICEER
sub judice. We are also in touch with the Health Ministry. So, we have taken note

of everybody's plea ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Shri Ali Anwar Ansari. Nothing else will go
on record. Only what Shri Ali Anwar Ansari says, will go on record. Now, you
sit down. They are creating a problem. Why should they create a problem now?
You go back to your seats ...(Interruptions)... Listen to me. You had your chance.
I allowed all of you. Now, you are walking away. It is unfair ...(Interruptions)...
It is unfair. See, you did not hear the HRD Minister. The HRD Minister said,
they are at it. They are examining it. He has already said that. You did not hear
that ...(Interruptions)... Now, whatever Shri Ali Anwar says will only go on record.

Nothing else will go on record. ...(Interruptions)... Speak now.
Death of four sanitation workers in a septic tank in Ghitorni, Delhi

it 3relt e IR ([98R): ¥R, manual scavenging ...(&AE)... $IAT JTTI
..(FAUH)... RR W A1 S & g WEII TAT ORI ATl ¥ 9IRT 8l Manual
scavenging ®1 IR&R T illegal BT fham B ...(aagm)... <RIY, AR &) Fem g &t
T ...(FAYM)... RR W el @ & YT ..(@aLH)... I, Udh FHe] ... (aum)...
Tl SN B ST g %, manual scavenging, sﬁ RPN illegal miya fear gl %,
dfed SHS davE W I8 FERR ORI Bl W, el & Avdld R § o
ﬂﬁﬂ'ﬂﬂﬁﬁl’\’ﬂﬁﬂseptictankﬁﬁ?ﬁ%ﬁﬁ%ﬁ?ﬁﬁﬂﬁﬁﬁﬂﬁﬂﬁﬁ%l
..(FAY).. IR &fed | ...(FIIH). ..

sft TRET AT (IR U<): W, BISH order H T2 gl ...(TIHH)...

sft Sreft R IR W), B TR A § < H TR TR <fordl @ 3 aRE
Tl feam Sman W), I8 S R SF B b S O 9 8T 8 L (aU).

sft TR9T IFETS: WX, TS B order H AGYI ... (HIU)...

MR. DEPUTY CHAIRMAN: If hon. Members go back, only then will the hon.
Minister of Health respond to the NEET issue. ...(Interruptions)...

3t 3reft AR IR I8 Ryt B @l fba@ @1 2T 99 BT 81 IR, I§ D
I B I T8l B, P S H 39 ORE DI GeAN Bl @I § AR IqP [y IR &
3R PIs HAGAT T8l B I8 WHR &fed Bl 910 Bl @ AR Sferdl P b 98d
féerT dieht 81 o wWaR 4 41 g9 Rera 2, 39 [ e 4 Rerd g,
ITB! I DI 1 GAAT 5l SAD! AP dead &1 AN & T TP AMI AR AT B
Hell R R QAT 8, el & AHls HRAT & d IAD! 416 TH 8l I 8, dead &
St B ...(HAH)... I8 Sieiel I A X @1 8, BIs 7T 81 ¥, BIS apparatus
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TE 81 I R BRI 82 I AP B I BR @ €, B AN GH W AN DI A
AT BT BATTER W T8 B PRAT 8, ST G99 H AR Faga aR T &,
39 9&d Bl HdgT AR T Bl ...(@EYM)... TARI GRBRI B FAedT 7 T 81 AN
AR T T, ol ITD! Bls G drell T8l &l ST 89 dledl, P B8 A Il
P 6 I8 PIT B DI Bl fBa@ @ M1 @M & oy 781 2, 39 W IHd
fpar Ul MReR fhd @ 8k #3912 sl @18 |1 # @8 89k ol WX b o

SHRI TAPAN KUMAR SEN (West Bengal): Sir, | associate myself with the

mention made by the hon. Member.

SHRI D. RAJA (Tamil Nadu): Sir, I also associate myself with the mention
made by the hon. Member.

SHRI DEREK O’ BRIEN (West Bengal): Sir, I also associate myself with the

mention made by the hon. Member.

SHRI C. P. NARAYANAN (Kerala): Sir, I also associate myself with the mention
made by the hon. Member.

SHRI K. K. RAGESH (Kerala): Sir, I also associate myself with the mention
made by the hon. Member.

st ST geE ([TR USYN): "eled, H W A 9GS §RT SN Y vy
H WA Bl qag bRl gl

sft IR Rir (SR w_en): #8igy, § ft 99T 9 gRT SelY Y vy 9 w3
P g Bl gl

sft e faart (SR ucen): wEley, § A e gRT 338y U fawy
A A Bl Adg Bl gl

st dede WA (FER): A8icy, § W A9-g 95w §RT SalY Y fawg |
W P Wag BRI g

it TR SprETe: WEley, H ft A 9ew g1 SelY U ANy ¥ W & ddg
ERGIE

sft <Y g gEl (SR uRIn: HEIGy, H WY AT e g§RT $o1U Y fawy
A A Bl Adg Bl gl

sit gR9w (MER): #8igy, § +l A 9eW §RT SolY U vy & w3 &l
Adg BT gl
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sft Refaoa Rie @ u<en): wEIgy, § ff 99 95w §RT Sov U g 9
T P Wag Bl g

3. IguTel {7 ared (SR U<w): "Eled, § W AT 9ew §RT S8 Y
w4 W Bl dag PR Gl

it wehter 9 R (SR weEn): wEIgy, § W AN 9w §RT S Y fawy
d W Pl Gdg HIAT g

sft Re I ((FER): #eigy, § W 9 9eX §RT SolU U vy 9 Wi
B Adg BT gl

it AT Ued (YORIA): Heled, H I A 99 gRT SO Y vy & w3
B Adg PR gl

sit TR g gal (doT9): HEIey, H§ W A 9w §RT SO Y favy ¥
WY Pl Hdg DRl gl

MR. DEPUTY CHAIRMAN: The whole House associates with it.

sft 3l IFax NIRY: WX, MY I WA fSAdSyl ... (FGH). ..

sft TRe1 3RmETel: BN Bl order § TSV ... (HAYT)....

it 3relt IR SR AR ¥ a9 fAAasyl ... (@au™)... Ud W JHaAT ol
I e gaN? ...(AYM)... I8 AT H T[5 &R Nl H Y| ...(FQLH)...

IS B HATT & AT HAL; dAT WG B HAGI H ISg HA
(ot TR St Tahdhy: afell sFaR S, g STl A A T W@ 2

st el 3R IMRY: FH PIC & HEell B, different High Courts &1 HaaT
Bl ...(TaHT). ..

#t RS Iqed: I§ 9gd MR g § ARBR B §9 UR qiaAql eyl
...(TALT)...

MR. DEPUTY CHAIRMAN: Mr. Minister, please wait. Let them go back to
their seats and only then you may start. All of you may please sit down. Mr.

Navaneethakrishnan, please sit down if you want the Minister to react. ...(Interruptions)...
Mr. Minister, do you want to speak?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): Sir, the Ministry had initiated that there should be an all-India
examination called the National Eligibility-cum-Entrance Test, which was supported

by the Supreme Court and, later, it was also supported by all Parties when we had
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the meeting. Last year, we gave an exemption. This year, the NEET examination
was put in place. In between, the Tamil Nadu Legislative Assembly has come out
with a Bill which has come to the President of India. We have given our view-
point on this. For the reasons which they have given, we also have replied in that
context also. It is with the hon. President to decide accordingly, and through the

Home Ministry, we are initiating it. ...(Inferruptions)...
it 3relt AR IR+

MR. DEPUTY CHAIRMAN: Nothing else will go on record. ...(Interruptions)...
Only what Mr. D. Raja says will go on record. ...(Interruptions)...

St 31l AR IR+

MR. DEPUTY CHAIRMAN: Mr. D. Raja, start please. ...(Interruptions)... Shri

D. Raja has to start now. ...(Interruptions)... ... (Interruptions)...

o < iR frERar #5ft (3ft amaR T TEEa): W), T A Hell g
arell AT &% IR H 9y ISR B, MR ;MY B AT B, A1 A 39 Wy H e
BT AT

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)...

# oUER T TEAN: W), 3 A FERl 4 8 A HeAl S dTell YA P
I =gad &1 gl H onud Aremw ¥ ST w1 A 6 g9 9y |7 et W B
el "l 7, 3% AeR, I5g AR & A1 GH6G B & driare! Hedl ol 4
T 13T U8l sewer tank @I AHTg B §Y AR Y IR AN & Hag 3§ A HRIATE]
SIRY 81 3R 39 vy o ==l gl a1 § 59 aR H fawga SiHerT W gl W), $9 3
gui # 3FATT 2014-15 b dI& Sl GG §s 8, ITH 89 ST ARPRI & A1 BRATE
PR b JAAS [TAERT 81 Bs SFE PV A BRI A, Sl AfdT sewer tank B
HBTs & Y tank H AT &, U DI $ QL & AR W Afdd Bl 10 A1
BUU o & R H GHSA B b O HH-SIQT GRS foardl 81 89 89 W T
PRl B I T H TSI B ARG HIAT ARA € fF SN B G0 E, SHB
3JERTM: UTl B Pl 89 YA B I8 © AR AW AT $HYd|

TR, IR T T & &F § BIs 3R 39 TAR H SHGRI R T 8,
a1 d g1 SR forger Ao, § s HRar g 6 § SrRiarEl s

MR. DEPUTY CHAIRMAN: Now, D. Raja. ...(Interruptions)...

st 3rell AR IR+

*Not recorded
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MR. DEPUTY CHAIRMAN: Mr. Ali Anwar Ansari, please sit down.

...(Interruptions)...
3l 3rell AR IR+

MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)... It is not going

on record. ...(Interruptions)... It is not going on record. ...(Interruptions)... 34 3Tl
it 3relt AR IR+
MR. DEPUTY CHAIRMAN: It is not going on record. ...(Interruptions)...
it 3rell AR AR+

MR. DEPUTY CHAIRMAN: It is not going on record. ...(Interruptions)... Sit
down. ...(Interruptions)... 34 4f3T, J | B B B2 3MUBT reply At fEAm T, R
q fRreet 2 2

ot 31l IFAR IR+

MR. DEPUTY CHAIRMAN: Mr. Raja, please start. ...(Interruptions)... It is not
going on record. Please sit down. ...(Interruptions).. 3Tcll 3R AN Sil, afegl

it 3rell AR IR+

MR. DEPUTY CHAIRMAN: I have to take action against Mr. Rapolu.
...(Interruptions).. What is this? ...(Interruptions)...

SHRI ANANDA BHASKAR RAPOLU (Telangana): *

MR. DEPUTY CHAIRMAN: Nothing will go on record. ...(Interruptions)... This

is nothing but indiscipline. ...(Interruptions)... Mr. Raja, please. ...(Interruptions)..

Need to revoke the move to annexe the Central Institute of

Classical Tamil to the Central University, Tiruvarur

SHRI D. RAJA (Tamil Nadu): Thank you, Sir. I draw the attention of the entire
House to a very important issue. Rajya Sabha is the Council of States. I am happy
that the Minister of Human Resource Development is sitting here. Sir, in 2004, the
Government of India had accorded Classical Language status to Tamil Language.
Originally the functions of the Institute were given to the Central Institute of
Indian Languages, Mysore. When Mr. Arjun Singh was the Minister, on the demand
of many political parties and scholars in Tamil Nadu, it was shifted to Chennai.

...(Interruptions)...

*Not recorded.
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SHRI TIRUCHI SIVA (Tamil Nadu): It was on the demand of the then Chief
Minister of Tamil Nadu.

SHRI D. RAJA: It was on the demand of the then Chief Minister of Tamil
Nadu, Mr. Kalaignar, it was shifted to Tamil Nadu. In the year 2007, the Central
Institute for Classical Tamil was instituted in Chennai. Now there are reports in a
section of media that the functions of this Institute will be transferred to the Central
University in Thiruvarur. It means this Institute will lose its autonomous character
and autonomous status. This is not acceptable to the scholars, the people of Tamil
Nadu and there is a strong apprehension that this is all done keeping in view the
ulterior design to give special status to a couple of languages, maybe Hindi and
Sanskrit and to undermine other languages of the country. All languages should be
treated as national languages and in this case the Central Institute of Classical Tamil
should remain at Chennai and should function with autonomous status. The Minister
must make the position clear. The Government should come out clean on this issue
and it should not leave it to the domain of speculation. Media is reporting that it
is being shifted. It is being attached to a Central University at Tiruvarur, and I am
given to understand that the Executive Council of the Central University has already
accepted to take over the Central Institute of Classical Tamil. What is the position?
I urge upon the Government that it should remain at Chennai as an autonomous

institute. Now the Government should explain.

SHRI LA. GANESAN (Madhya Pradesh): Sir, I associate myself with the concern
expressed by Shri D. Raja.

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, I also associate myself with the

concern expressed by Shri D. Raja.

SHRI TIRUCHI SIVA: Sir, I too associate myself with the concern expressed
by Shri D. Raja.

SHRI T. K. S. ELANGOVAN (Tamil Nadu): Sir, I also associate myself with
the concern expressed by Shri D. Raja.

SHRI RITABRATA BANERJEE (West Bengal): Sir, I also associate myself with
the concern expressed by Shri D. Raja.

SHRI K. K. RAGESH (Kerala): Sir, I also associate myself with the concern
expressed by Shri D. Raja.

SHRI MAJEED MEMON (Mabharashtra): Sir, I also associate myself with the

concern expressed by Shri D. Raja.
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): Let me, at the outset, make it very clear that the Government has
not taken any such decision. We respect all Indian languages and our effort will be
to further the cause of all Indian languages and we are not going to impose any
language on anybody. Therefore, these are not true reports. There are always ideas
churned out. People discuss, people react, but let me make it very clear that the
Government has not taken any decision this year. It will remain so and we want to

promote them. Our policy is to promote all Indian languages.
MR. DEPUTY CHAIRMAN: Now, Shri K. K. Ragesh.
SHRI TAPAN KUMAR SEN (West Bengal): Sir, my name was after Shri D. Raja.

MR. DEPUTY CHAIRMAN: Don’t worry, your name is there. I will go by the
order. I go by the list.

SHRI TAPAN KUMAR SEN: My name was at number three.
MR. DEPUTY CHAIRMAN: No, no; it is not at number three. You are wrong.
SHRI TAPAN KUMAR SEN: No, Sirt, ....(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no; the list is with me. How can you question
it? The list is with me.

SHRI TAPAN KUMAR SEN: Sir, I don’t raise unusual questions.

MR. DEPUTY CHAIRMAN: What are you talking? The list is with me. I am
going by the order. The list is with me only, not with you. It is here only. How
can you say that? I called Shri K. K. Ragesh. Do you have any objection? Let Shri
K. K. Ragesh withdraw. I will call you.

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, I have a point. When Shri
Venkaiah Naidu was the Minister, he had made a statement that Hindi would be

imposed on all linguistic States.

MR. DEPUTY CHAIRMAN: Now, he has resigned. He is not the Minister now.
...(Interruptions).... Now, please sit down. Shri K. K. Ragesh.

SHRI K. K. RAGESH : Sir, workers of the Hindustan News Print have taken

to the streets.

DR. SUBRAMANIAN SWAMY (Nominated): Sir, you have allowed him. You

should allow me also. Am I not a senior person?

MR. DEPUTY CHAIRMAN: What is your problem?
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DR. SUBRAMANIAN SWAMY: Sir, on this matter...

MR. DEPUTY CHAIRMAN: No, no; you did not say ‘on this matter’. You

are not the Minister.

DR. SUBRAMANIAN SWAMY: Sir, now that the Minister has said that he will

not impose any language on anybody, I would also like to say...
MR. DEPUTY CHAIRMAN: No, no; you are not the Minister.

DR. SUBRAMANIAN SWAMY: If they want to learn Hindi, nobody should
stop them from learning Hindi. Secondly, Devanagari is not Hindi. Devanagari is

used in other Indian languages like Marathi, Nepali, Sanskrit.

MR. DEPUTY CHAIRMAN: Dr. Subramanian Swamy, please sit down. You are
not the Minister. Now, Shri K. K. Ragesh.

Privatisation of the Hindustan News Print and other Public Sector Units

SHRI K. K. RAGESH (Kerala): Sir, workers of Hindustan Newsprint have taken
to the streets against the privatization of this Central PSU. Yesterday they organized
a Parliament march also against the decision of the Central Government to privatize
the Central PSU. Sir, Hindustan Newsprint is fully a subsidiary of Hindustan Paper
Corporation. Now, the Government had decided for 100 per cent disinvestment of
this particular company, the Central PSU. Sir, it was a profit making company
till 2011-12. It had paid X 117 crores as dividend to the Central Government. The
company is facing certain crisis during the last four years due to faulty policy of the
Government. We cannot blame the company for such crisis, because the Government
had decided to lift import duty on foreign newsprint which, ultimately, led to the
crisis in this particular company. Sir, repeated requests for modernization of this
company have also not been taken up seriously and, ultimately, this led to certain

crisis in the company.

In view of all these things, now, the company is not in a position to compete
with foreign newsprint giants. I have no hesitation to say that it is not the company
that is responsible, but it is the policy of the Government that is responsible for

the present crisis.

Sir, the company can be made a profitable company; undoubtedly, it can be made
a profitable company. The modernization proposal is lying before the Government.
But, unfortunately, the Government is not ready to accept the modernization proposal
submitted to it.

Sir, hon. Chief Minister of Kerala himself had written a letter to the Central
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[Shri K. K. Ragesh]
Government in this regard for retaining this company as a public sector unit. The
Assembly of Kerala passed a unanimous resolution in this regard. But, unfortunately,

the Government is not ready to accept the modernization proposal.

Why Hindustan Newsprint Limited is being privatized? Sir, it is not only
Hindustan Newsprint but all other public sector companies in our country are being
privatized. The Government is disinvesting not only loss-making companies, but it is
also disinvesting profit-making companies! The Government is selling out all public
sector units in our country. As far as Kerala is concerned, whatever public sector

units that are there, they should not be disinvested.

Hence, 1 demand the Government to immediately stop disinvesting Hindustan

Newsprint Limited. Thank you.
MR. DEPUTY CHAIRMAN: Now, Mr. Tapan Kumar Sen.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I associate myself with the
issue raised by the hon. Member. Sir, hon. Minister is sitting here, he may respond

to the issue raised.

MR. DEPUTY CHAIRMAN: No, no. There is no time. You start your Zero

Hour submission.
SHRI TAPAN KUMAR SEN: Sir, you ask the hon. Minister to respond.
SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, you direct the hon. Minister.

MR. DEPUTY CHAIRMAN: No, no. There are other Members also. Please, sit
down. No. ...(Interruptions)... Some people cannot monopolize. ...(Interruptions)... Sit

down. Sit down. No response.

SHRI JOY ABRAHAM (Kerala): Sir, I associate myself with the Zero Hour
submission of my friend, Shri K. K. Ragesh.

SHRI DHARMAPURI SRINIVAS (Telangana): Sir, I also associate myself with
the Zero Hour submission made by Shri K. K. Ragesh.

SHRI D. RAJA (Tamil Nadu): Sir, I also associate myself with the Zero Hour
submission made by Shri K. K. Ragesh.

SHRI C. P. NARAYANAN (Kerala): Sir, I also associate myself with the Zero

Hour submission made by my colleague.

SHRI RITABRATA BANERJEE (West Bengal): Sir, I also associate myself with

the Zero Hour submission of Mr. Ragesh.
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Government's move to outsource defence-related production to private sector

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I rise to raise a similar issue.
Privatization and selling out our national assets has become the hallmark of the
present Government's policy. And, unfortunately, this policy is being pursued while

chanting nationalistic slogan.

I would like to draw the attention of this august House to another issue
which indicates that the Government is not only selling out, but also indulging in
destructive exercise by destroying the manufacturing capability of the country in
respect of Defence production. It is the Government publication which was in public
domain indicates that 75 per cent of all our Defence requirements are being received
through indigenous production. I am quoting from a publication of the Department
of Defence production. But, despite that, some disastrous decision is being taken
by the Government. Sir, the Government has decided that out of the total 273
products produced by Ordinance Factories, 182 products are being taken away to be
outsourced by private players and already 200 licences have been given to them. Sir,
this will lead to, at least, seven Ordinance Factories become jobless and another 14
Ordinance Factories become redundant to the tune of 50 per cent of their capacity.
What national interest is being served by destroying our manufacturing capability in
the country? On the other hand, products from the Defence PSUs, which are also
being delivered to our armed forces — it is one of the biggest armed forces in the
world — are taken away from them and being outsourced through private sector
and foreign company joint venture with no provision of transfer of technology! The
Defence Procurement Policy says that we have to get the cutting edge technology.
Publicity made that all fighter aircrafts would be assembled in India by TATA in
collaboration with Lockheed Martin. Similarly, the Reliance and Dassault Aviation
are going to make aircrafts through joint venture. They are doing only assembling
part; there is no technology transfer, which is a disaster putting public sector HAL
to redundancy. The BEML, which is a maharatna Defence PSUs, is being targetted

for outright privatisation.
MR. DEPUTY CHAIRMAN: Okay.

SHRI TAPAN KUMAR SEN: So, destroying our or dnance factories and destroying
our Defence PSUs is thoroughly anti-national. Unfortunately, the biggest joke of the

day is that this is being processed in the name of Make in India ...(Interruptions)..
MR. DEPUTY CHAIRMAN: Shri Vijayasai Reddy. ..(Interruptions)..

SHRI ANAND SHARMA (Himachal Pradesh): Sir, this has to be discussed.

The Government must accept this. We have a serious situation concerning defence
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on both the fronts, and, then, we have this thing happening. No country has given
up its indigenous ammunition and spares making capacity, which the Indian Defence
PSUs have been doing. Now, you are taking out products from them, instead of
placing orders on them. Disinvestment and privatisation is a much larger issue. It

will prove to be one of the biggest scams of this Government ...(Inferruptions)...

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, I associate myself with the mention
made by the hon. Member.

SHRI D. RAJA (Tamil Nadu): Sir, I also associate myself with the mention
made by the hon. Member.

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, I also associate myself with the
mention made by the hon. Member.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I also associate myself
with the mention made by the hon. Member.

SHRI C. P. NARAYANAN (Kerala): Sir, I also associate myself with the mention
made by the hon. Member.

SHRI T.K.S. ELANGOVAN (Tamil Nadu): Sir, I also associate myself with the
mention made by the hon. Member.

SHRI B. K. HARIPRASAD (Karnataka): Sir, I also associate myself with the

mention made by the hon. Member.

sft oreflt sMaR SRt (fAgw): Sywwufa S, § Wt w3 &1 59 vy 9 d9g
BT g

sft I vrer qEl (SR U< SywUHfT Sft, § ot W @ 39 vy 9 el
PRAT g

it TR AW (SR I<): ITFHTART S, § ff W 31 59 vy 9 Hag dan gl

SOME HON. MEMBERS: Sir, we also associate ourselves with the issue raised
by the hon. Member.

MR. DEPUTY CHAIRMAN: Shri Vijayasai Reddy. ...(Interruptions)... Mr. Vijaysai
Reddy, you start speaking.

Serious concern over increasing drug menace in

Andhra Pradesh and Telangana

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, I am very sure that the

entire House would agree with me when I say that no parent in India would ever
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think in his or her wildest dream that his son or daughter would ever, leave alone
consuming, even glance at psychotropic narcotic substances that are wildly being used
at this point of time throughout the country, more particularly, in Andhra Pradesh,
Telangana and also in Karnataka. Unfortunately, in the last couple of months, there
has been an increase in the use of these illicit drugs and narcotic substances,
particularly, by film actors, college students, software employees, and shockingly,
even by school-going children. The way the drug traffickers and the drug peddlers
are spreading their tentacles in these States and throughout the country, even the
law-enforcing agencies are miserably failing to control them. Even the State-level
controlling agencies are miserably failing. It is time for the Central agencies to
intervene in the matter. Some of the unscrupulous elements who are manufacturing
these drugs in various parts of the country are importing raw materials, particularly,
from Germany. They are supplying drugs like methamphetamine, ketamine, ephedrine
and amphetamine to the locals, and, more particularly, to the youths in India.
Shockingly, in Telangana, even school going children are taking drugs. Messages
have been sent to the managements of more than 20 prominent corporate schools
and also Kendriya Vidyalayas in Andhra Pradesh and Telangana. Sir, very recently,
700 units of LSD and 35 grams of MDMA were recovered from class IX students.
...(Interruptions)... Sir, let me complete. After that, the hon. Member can intervene.

Sir, two Nizerian people have been arrested from the city of Hyderabad for
drug peddling in the last two weeks. A few days ago, notices were issued to some
of the film stars by the Excise Department of the Government of Telangana. One
drug peddler has been arrested.

MR. DEPUTY CHAIRMAN: Okay. Time over. Now, Shri Partap Singh Bajwa.

...(Interruptions)... TAINITE H) IR

SHRI RITABRATA BANERIJEE (West Bengal): Sir, I associate myself with the
issue raised by the hon. Member.

sft 3 g gHt (SR USw): STHHIRT Sf, H W W B 59 vy 9 d9g
BT g
it TR IR (SR I<): SUFHTART S, § ff W 31 59 vy 9 Hag dan gl

4l gER™ g aed (SR U<en): SyqHa Sfl, § 9 W@ 31 59 fqwg |
dg BT

SOME HON. MEMBERS: Sir, we also associate ourselves with the issue raised
by the hon. Member.

it Yot v Rig (SR UeEn): SUNHHRT ST L (aas). ..

MR. DEPUTY CHAIRMAN: No, no.. Bajwaji ...(Interruptions)...
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Need for speedy return of 39 Indians stuck in Iraq since 2014

3t ya fig aoran ([@ore): S JREE 9rEd, 491 98d g9 3R (AN &
Y Th d1d IR FSd P I oAb T 8 fF dodlgs a9 diel U8al s3I §
BN 40 EGHITT Tedl B MSUAARYH F fhsu B forar o1l I8 9 |1t usel
B 1A B ITH I TSRS, PG 90 RS AP Uod & U, P& dA & AR FO
fEATd Ue & I 31 ITHAN A $Hel gsdl § b 399 I UP dsdl who belongs
to my district, Gurdaspur, 8Yoid AUE SHGI A AT, I T&f 3MHR L eHe ol fdh
A A 39 AN Mol § AR g Y 3R H fFar g8f I 9N PR frher gl g
<Ry, 91 S g9@! siRie &, BRA orhad AT &1 81 aRay, faffrex aifea
P I8 919 B8 <f b i Rigr €1 A1 9 9 %1 99 nifdifedd Ui & @ $e6R
B GO WRTST St A el On the floor of the House, the Minister said that

they are very much alive; they are in Mosul and they would ensure that everybody

safely comes out.

W, A W g T uga wsH fAfRer ot g3e 7 wede @ % aRd w
JMSYFRATSTH HT BHeoll B AT © 8H B d18d © &b d Alofard el 87 37 IRy
o gom FAT? AT TP SRSAT T PR BT §7 AT P VBl § b d ARG ¥ T8 T,
1Y H TP Mg & G el Wex §R, dawd IFBT M 2, Ad g8 IS[HR o N
They are changing the goal-post! This shows the credibility of this NDA Government.
B AU AN BT B WIFE HRA 82 H GEAT WRIS SN B T & I AT e
g fo5 519 a1y smuforers # off, 89 Ia! 9gd Soold-AM $Rd &, d Ud IR 9gd DI
forar o=l of fo—

"q SR SR Bl 7 91 PR, g I I8 Blthell R el
e MBSl F RS 81, ORI @A) BT qaTed 21"

3ITST YT ST, AT 8- BT [aTe 21 31T BT FAfRex gasly, o) &1 T8l
I, 3T WX T Bl gaded by MfRex 811 oy A g fr gaR Aieam
e HBl ©2? AT dHd IR, AHI ARG fF TN F Tl g 8, d Ao T8l B
) urgH fafex Age 9 Ud oriid B, omue Y. %, fGg St &I 99T ®, Why can’t

they send an all-party delegation along with the Minister to ensure that those people

are either brought in, or, tell their parents that they are no longer alive?

T 7' el ¥ 6 @ A9 9 o @ frrels 79 IR, wifermie @
fiRTelts 9d BINTUI IR 29 & BRI &1 Jarar 81 3R B ffSRey T o3,
al B IMEH T WRPR W I BT, Ig BT Pl Bl

it ye fardt (SR uew): wey, § 9 vy 9 v ! Wag Rl
St Sif T WMt (doTe): WEIey, H ot 59 fAwg 9 oA IMud! dag dRdl gl
3 TwRR e gal (doe): W'y, § ff 39 AT 9 o/ e dag FRaT gl
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it fefrasra Rie e vown): weigy, § N 59 9wy § o1 3us! dag ol gl
3t F. TN @H (@Uiicd): FEIey, § fl 39 9T § o0 U] Hag Hear g

S Ol ) e gsose il L o dse H(SSBS) Ol Obeym S Glizt
-Js L’)S »\.mlw

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Sir, I too associate
myself with the matter raised by the hon. Member.

SHRI RIPUN BORA (ASSAM): Sir, I too associate myself with the matter
raised by the hon. Member.

PV AT SR: WEIeY, g4 4l 39 AWy 9§ (U Dl Aag PR ol

Need to take urgent steps to prevent vectorborne diseases

in metropolitan cities

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, half of the country is
affected by floods, right from Assam, Uttar Pradesh, Bihar, Himachal Pradesh,
Uttarakhand, and so on. People are suffering because they have lost their homes
and household effects. Even wild animals are in trouble. I am told, in the Kaziranga
Reserve, wild animals are struggling to survive. In Delhi and other metropolitan

cities like Mumbai, monsoon is active and these cities are lashed by rains frequently.

Sir, I wish to draw your attention to this very important fact. When rain comes,
along with that come water-borne diseases too and affect the poor people in the
cities. In Delhi and the National Capital Region, cases of Malaria have doubled.
Vector-borne diseases are on the rise in most of the metropolitan cities. Apart from
Malaria, dengue cases have also shown an upward trend as it has reached close to
100. A number of cases of Chikungunya have also been recorded in the city during
this season. The number of Chikungunya cases recorded in the city stood at 155
till last week. At least, 21 deaths due to Dengue were reported last year at various
hospitals, including nine at AIIMS. Seventeen suspected deaths in 2016 were also
reported by the civic bodies in Delhi. Even though the municipal authorities have
taken a number of initiatives to combat its possible outbreak, the number of incidents
is not decreasing. They must launch a full-fledged awareness campaign through
distribution of pamphlets and plying of vehicles carrying loudspeakers, announcing
the do’s and donts for the prevention of these diseases. They need to check domestic
breeding of mosquitoes in the residential areas, apart from spraying insecticides in
the stagnant water in tanks, open nallahs, drains, etc.

+ Transliteration in Urdu script.
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The Central Government, especially the Health Ministry, should take urgent
proactive measures and prepare a roadmap for the combat plan. They must take steps
immediately to assist the local Government and authorities and launch a full-fledged
awareness drive stating the do’s and donts for the prevention of these diseases
and providing timely medical treatment. Antibiotics and other medicines should be
distributed to the civic bodies, as and when required, so that there is no shortage

of medicines in treating these vector-borne diseases.

I would urge the Government to bear these facts in mind and take immediate

steps in this regard.

SHRI RANVIJAY SINGH JUDEV (Chhattisgarh): Sir, I associate myself with
the matter raised by the hon. Member.

it Yacht w9 Rig (SR dRw): W, LL(auH). .

it Sgpurafer: Yach 99 Rrg Sft, gt RIT problem 2 &IT 39+ Aifed faar g2
it Yaeit T R Sff 81, W1 ®a ff Aifew & o &R amer W e 7
it SguTafe: SMYdT subject RIT B2

3t Yot T R 97, 9% RN & v & FW B

st Suwumafe: $9F HUR discussion Bl MU IH FHI participate HITYI 31T
33l Okay. Now, Shri Tiruchi Siva. ...(Interruptions)...

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, the people of Kathiramangalam

...(Interruptions)...

SHRI ANAND SHARMA (Himachal Pradesh): Sir, he has been standing for a

long time ...(Interruptions)...
MR. DEPUTY CHAIRMAN: That is indiscipline. What can I do? ...(Inferruptions)...
SHRI TIRUCHI SIVA: Sir, my time is running out. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Shri Tiruchi Siva. ...(Interruptions)... Now the floor
is for Shri Tiruchi Siva. ...(Interruptions)... Ig indiscipline T, H R Ho? . (TAYT)...
I have called Shri Tiruchi Siva. Let him speak. After that. ... ...(Interruptions)...

3t 3relt sFaR SRRt (AER): ¥R, U peacefuly WS §, M4 oI JA <liforgl
...(TALT). ..

sft Suwumdfe: foredt Rrar <, ey diferg ...(F9YT)... Nothing else will

go on record. Except what Shri Tiruchi Siva is saying, nothing else will go on
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record. ...(Interruptions)... Why do you trouble him? ..(Interruptions)... No, no.

...(Interruptions)...
SHRI TIRUCHI SIVA: Please, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: See, I cannot reward indiscipline. ...(Interruptions)...
I cannot reward indiscipline because ...(Interruptions)... Listen, listen. ...(Interruptions)...
See, I have already replied to him. He had notice under Rule 267. 1 asked him to
repeat it. Then he stood. Afterwards, whatever he is doing is nothing but indiscipline;
nothing but indiscipline. See, I am not taking action against him. That’s all. Yes, Shri
Tiruchi Siva. ...(Interruptions)... 1 told him at the first instance. I told him in the
beginning itself. ...(Interruptions).. What are you saying? I told him in the beginning

itself that your notice is not there. You repeat it. I told him. Yes, Shri Tiruchi Siva.

Unrest among farmers of Tamil Nadu due to leakage of oil from the

pipelines laid by ONGC In agricultural lands

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, the people of Kathiramangalam, a
village in Thanjavur, Tamil Nadu, after a leakage of oil pipeline of ONGC, began a
peaceful protest and called for the Collector to stop the works by the ONGC. They
allege that the ONGC has started executing the extraction work without getting the
permission of the Pollution Board. Since there was no response from the ONGC and
the civil authorities, the oil spill continued and started destroying the fertile lands as
well as contaminating the drinking water. The children who have drunk that water
have fallen ill and the medical reports have proved that it is only because of the
drinking water that they have been attacked by the disease. Whereas these people are
already worst-affected as the ground water has depleted drastically and the Cauvery
is dry, Sir, in this situation, the water is also being contaminated by the ONGC.
But, Sir, the Collector did not respond. Instead, hundreds of police personnel were
deployed on 30th of June. A fire broke out which the people and the police allege
on each other. The police recklessly started lathi-charging the people, and women
and children were injured. They have arrested more than ten people, including one
retired Professor, Mr. Jairaman, an environmental activist, and they have been booked
under non-bailable cases, and the Government is refusing to give them bail. Along
with that, a student, Valarmathi, who is an environmental activist, has also been
arrested yesterday and she is put under Goondas Act. Sir, the situation is getting
worse. The shutters of all the shops and commercial establishments in Thanjavur
and Thiruvar districts are down ...(Interruptions)... and all the shops are closed. The
people are on the streets. They cook on the road and they are refusing to go back
to their houses. They are worried. Sir, Tamil Nadu is depending upon the Cauvery

delta region, that is, the Tanjavur district. We are already running short of water
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12.00 Noon

and there is no agricultural production. It is also apprehended that methane is also
being tried to be extracted from the same oil well. So, all these apprehensions have
to be allayed, and the ONGC and the Government have to immediately see the
people and convince them that nothing harm would happen. Otherwise, the unrest
is increasing. People are very restless and those who are arrested are not released.

The situation is getting worse, Sir.

I urge the Central Government to take cognizance and instruct the ONGC to
immediately go there and stop the works till the people accept that proposal. Thank

you very much, Sir.

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, I would like to associate myself
with the Zero Hour Mention made by the hon. Member.

SHRIMATI KANIMOZHI (Tamil Nadu): Sir, I would also like to associate
myself with the Zero Hour Mention made by the hon. Member.

MR. DEPUTY CHAIRMAN: Shri Prabhat Jha. ...(Interruptions)...

Spread of cancer due to illegal dyeing factories in Delhi

St gUT ST (T USRN): SUQHMRT A8IGd, B9 Bl T8l g1 o7 {6 {6 i
BT AW HER Bl B e feoelt § e R fagr widr g1 98t w Regeh
gl ¥ SSwIN 3R SfiRF & Ue T & BRI ga9 HOR & 7909 8 38 § fh S9
PBIAMT BT T AN A BAR BidHl g fear Bl

MR. DEPUTY CHAIRMAN: Okay, time over. ...(Interruptions)... Repeat the
notice. You can repeat tomorrow. Repeat the notice. Timeover. Now, the Question

Hour time.

(MR. CHAIRMAN in the Chair.)
ORAL ANSWERS TO QUESTIONS
MR. CHAIRMAN: Question No.31. ...(Interruptions)...
SHRI ANANDA BHASKAR RAPOLU: Sir, I want ...(Interruptions)...

MR. CHAIRMAN: Please sit down. ...(Interruptions)... No banners. ...(Interruptions)...
This is Question Hour. ...(Inferruptions)... Please don’t interfere. ...(Interruptions)...

I am afraid, you can’t do that. ...(Interruptions)...
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SHRI ANANDA BHASKAR RAPOLU: Sir, I am taking my place. ...(Interruptions)...

I am on my legs because ...(Interruptions)...

MR. CHAIRMAN: Please sit down. ...(Interruptions)... Mr. Rapolu, this is
Question Hour. ...(Interruptions)... Don’t show banners. ...(Interruptions).. Question
No. 31; Shri Naresh Agrawal.

Ti-an
*31. st R IATA: T Y8 HA I8 IAN DI HUT BNl [

(@) F1 I 99 ¢ & oo O auf § M-3em & 99 w® &3 QW arl o a1
A TR ®T F ART fieT T AUAT B! F™AT R &l TS T

@) I &, A S T BRO & dAT 39 ISR P! GREId B ared ATSi
BT KRT AT 8; 3R

@M afe &1, @ e O auf § 91-3em & 9 W) o 75 WA IR B <RI
T 82

Te #oarer § wog At (o ERS TR sER): (@) ¥ (1) T AR e
P ged W) @ fear Bl

fagvor

(@) ¥ () IRA & WA B AQId] AN b A Y 3R Al gl
I & vy €1 BIF U AT HIIH T qAT SAE-A1A DI & BT IARGTAE
g wY I G I WRBRI BT BT g1 TSI WRBN BT b J@8Hi &b feia
U RTg 9§ U 3§ |er §1 IR SRy Repls &RI (TRASIRET) T1-38 & M
W N B Y e b T8 I Bl

Cow vigilantism

+31. SHRI NARESH AGRAWAL: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that many innocent people were either severely beaten

up or lynched in the name of cow vigilantism during the last three years;

(b) if so, the reasons therefor, the details of the organisations that executed such

incidents; and

(c) if not, the details of such incidents that were executed in the name of cow

vigilantism during the last three years?

+ Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (c) A Statement is laid on the Table
of the House.

Statement

(a) to (c) ‘Police’ and ‘Public Order’ are State subjects under the Seventh Schedule
to the Constitution of India. The responsibilities to maintain law and order, protection
of life and property rests primarily with the respective State Governments. The State
Governments are competent to deal with such offences under the provisions of law.
National Crime Records Bureau (NCRB) does not maintain data on lynching in the

name of cow vigilantism.

Y AR SET: I GHURT Sff, IR a1 IR-IeR erfl, a8 39 9mEr
Tl ol
it |umafd: oma ware gfeul

#} e vETa: § Hare €1 go I8l gl WAl SN o Sa19 &A1 ® 6 g8 WPR
?%ﬂﬁﬂﬁmimm?%ﬁﬁm%@ﬁNaﬁonal Crime Records Bureau
$IPT Bl Rpls Tel X@dl gl U H2 S 9 39 949 § hof-URal ol qied &l
oft 3R gg I der o1 % S 7137 & 99 W 8 & 8, 98 98 g ARy, oAfdh
|IH ST I ol arel 8 B T2 §, SHIfY 39 A 8l <1 91ed @l

AT A7 Sff, oMY ®E W ¥ fF eR U 39T Rale T8 7, off e 89 !
IRIIR H fe@r Favd € & 319 IF SH@! ol | S 50 VA RE 81 gal, T
Bl gP! I T P PR B Al H I8 © 6 M-&m & 9™ R gAN gel I
Tl # g, @ R by AR 7 I BRI Bl Pl SRNRM 339 f6y? T 39
R AT Pls TIT BT 91 R [GaR PR 2 & 3d] WA dlc § Jhadl gol
®1 fraR &R 2 87 IS 8, A $9 TP PR W@ © SR IfT 7L, A N2

3 EORST TIRM ER: QU S, FHEAI A& 1 Sl Y99 Y81 2, IqP
IR ¥ a7 &1 T Bl TIAIRIRET faSiye Ti-gdmef Uk AT MAY BT oAb Sl
e 8 W& E, ISP BS99 g g 81, A T gl g1 o W g g
g, STP 3P BRI BN &l SHH MG DI ABY, ST BT bR IAT &H Bl ABY Sl
9 B BN €, Sd! AT Gl a9l 5, Sl A I W SIS BT ©, AT A
SHB! Bl Gl T8l g1 81 AT B o1 6 G- gew | del {6 gar w3
St 9 @ U8 Bel § fh M-8 BT DR S AN (U SMYBT T-&h HEd &, d
P AU BT H T ol SB I8 I8 IG! 91 FEl T AR I/ Y & AN B
e WY fHaT ATl ARBR qAT YUH HA S 59 HIEA BT BB TERAT I ofd B

AR, 8 FFReER |ed 9 W Ud advisory fT@Tell B iR SR W IS4l B
Il &l & o S8l 9 U ged Bl €, 99 W Rl UHhIATSIR g9 Bl, HEl IR
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JAFTRTT 7 BT TAT HeT STURTEAT DI IRl NI [T SMY T I7eh RISATH HRIATE]
Bl Y| USAIgSRI &1 B 9978 | GHI (AT 7 39 W BRIATE] Bl &1 $B AT Bl
SH®RT §9R U g1 UTIEl &1 9 odx oI 910 bel TS 8, 98 91 Iel 981 ¢ &
ot & T sHH directly involved 2l ...(I94T)...

sft |uTafa: M9 @R gAY, g ATl L..(@agE)... 319 98 eyl
...(F9YT)... Please sit down. ...(Interruptions)... 34 I8 W8T, S9! 91 g KlISN
..(FAYT)... WS, 31T IADI a1 G AQI ... (FI)... @ISl I8 SI8Y, D! I1d
A AT ...(FAYH)... 96 SISyl ... (FaHH). .

#Y RS TR &R IHURT O, 39 Fdy # R ff A < gY €, 9w
98 R &1 doc¥ie 81, IRES 8l, ITaHl e 81 I1 HeRree 81, -~
Il H, STgi-oiet W U gAY g3 &, Al SHTE UR AR Bl 3RTeE fbar T
g1 sRITom # St g et ofl, g8 AR drl Bl SR fhar A &, ufee di e |
AN AT P13 fhaT T 1 IRES # 31 S8 93-9% TR U, UH EOIRIERT
H g1l 3R TERT IFTIG | BN ...(FAHM)... § |l S8 HT 971 8T El T S8 W)
18 QT Bl IRTE fHAT TAT B, TP SHIE 12 ANN Bl 3RTT fhAT AT Tl ABRTSE § Y
AR-YIT g%, g8 W IR ANl B R a1 M1 &1 G4 141 5 39 W HRIATE! B
g1 IR, H AU WH H T HEAl ARl § (b IR Pel W B Rl Pl R
&1 foar a1 &, 1 98 39 ddy § Rrerrd wR, g9 GEEd 5y 9 59 ddy § guil

it AN ST AT AU S, Arg-Hg Mot A 81 T, it A
2 St 7 B Sl oA &g, SH Seie HEl fb IE AR &3 H el ol § 3R
TAR ORI Bls ol el g iR (G A JA1 St ga o1 f6 sRaon § gan
BT, SRS ¥ Sa1 g3, ST Adeld I gl [ I8 Aol e Bl Alaol H
I U & S/d1d H S| Ol gd11, IFBT AT UG ool S8 Sard § forg feam,
"WRA &b AIE B AT ST b A Yfer 3R Al AT 1Y P ATy
gl B Td FeaRT HIIH W JAT SH-HT Bl &N P SRQNIE &I wT 4
e 1Y ARBRI BT Bl 8l 9T DN B &b UGeml & Al T AR
q froes # wem 21 I Ry Rale &R (TIRISIRE!) W-k&l & A/ W8l
B W GG sfibs T @l gI" dfF o I wAE o I {5 5939 wE
-3 U, dl SUG] Add I8 7 6 I§ gD Alelol § A1, Afb g8 a9 H
e H T I AT IR GART U B

ITHEE B FAT & I HAL, TAT A9GT B FATGT H ASd HA
& &R T AHdl): TT SR R BT 27

#Y TR AT AT HA SN, TG MABT Al H TG =IOl I TS, AN RN IS
TRBR 4, JGH 731 St 7 50 & & A1 DI AT B DIs 98P D AT 39 GdY
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H PIs J86 H? A YOT [ 1 A9 39 &8 § BIS bl I 91 2 & D
ATSTIT & AT I8 P X2 8, BT ST HY UISTdT &b AT T-ReT & A1 TR S B
g &, 31U SR 9T II8d ©, 39T g IRBR VAT el R T8l 872

it A 3T YU HaTd Yoy

# AT IAT: IR, A FAA IS © b R gu HA SN A 0T P gRA
H2R1 P1 AT PR ITH! $B SINGRM <7 {6 98 TP UAT BIA a9, ba TRPR
AT BT S9N? 396 1 & § I8l S 9redt § fF S A% 1 gl 99
7T g% & BIAT €, 3R 31T -3 & 9 TR SHeR &9 &, Ol F7 g WWHR
g BT TRTIIC hl?

ot TQRST TIRM 3ER: YU Sff, ¥ IR-IR TS BT 19 JhY 91 b8 38 o
foo fora= 1 ...

it RS ¥R I8 WE 9T B L.L(FGEE). .

it |UEfT: HUAT MY AN 98 SR ...(FAYH)... A AN STa1d g Tl I8
gl ...(aagT). ..

it FORTST TIRM IER: TR, AR &1 & b AR A B L (aH). ..

3t TR AR AIHT B AN DI GRET HIA BT 2 .. (FAHTH)...
MR. CHAIRMAN: Please. ...(Interruptions)...
sft IR IR R L (aEE)..

MR. CHAIRMAN: Please do not interrupt. ...(Interruptions)... 34 STa1d ST
< (TAYT). ..

3l EARTS TR STER: TR, AL B Qrad] Gal B G&AT 15 &b AR B!
YT HHTST BT YRT IBR 1T B BIAT &1 I8 Y W S 8, oAl 89 AT
59 T 9 GHI Tl Bl WR oA § a1 s s 6 G6ed sal 7 awr-an
PRATS Bl Ts gl AMYP §RT U YW S & a8 &A1 a9 &A1 81 881 3Mad
e Al fhar & MR garan & fb Rl St e off, St fret 81wt wrsai
I AHBRY FTs O &1 7, Rb ufgesht dwma 9 fSeos IMaR! T8 el ', arat
J TN T A B

M ST gt © o5 mare w3 St |t Idi & R SR Bl gt B $u Sl
T, AT ol & ...(FaeH)..

ot Iast geRl: WX ...(aum). ..
it ITQUMRT: AT 3T 95 ST ... (GYH). ..
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3l RIS TWIRT SER: B AYD! AT BT G DR &, 89 AYS @Rl B
A BRA B, offh e #31 S 7 Sffers! ¥ <2 $I AaIed fbar gl ... (@agm)...
IBH 16 ARG DI 3ifdd 9t Hifw § ®e1 g & Mdw &1 dJdx S-S ge¢ 8l
REl 8, U 98d §ES ©, Sl gud bl Al U TG & M UR ST SAM B
g, 89 W BRATS BT B IR-TR (Al I 81 S MU Bal g, I & AJAR B
H qERrdr g P g A 9 vsanr) fed gat 71 e o [ St T
IqF IR H 3T & gl 3nft 9% FIA I & v B AR € gon 7, a8
Il & AR 7, o i wel & 6 oo Il § S ...(caagm). ..

3t Wollg $IR: SIRES § R 8l BT 87 ...(FIM)...

it U HUAT T IS 1Y .. (FEH)....

o EURTS TIRM ER: W, § I8 W HR <l § (P 169 B b < H S
BT T 8, IGH BRIG 24 AT H TG BT BT IR AREY S G B ..(FGH)....

sft RS IR W (). ..
ft IRast EERl: WX ...(aum). ..

MR. CHAIRMAN: Silence, please. HUIT A AT STATd G ... (@ELH)... e,
T8, PUAT AT AT 96 SA1RYI ... (FAUM)... AT Saig Gl ... (@agH). ..

sft RS IR WL (). ..
ot aRAS EER: IR .(FAU). .
it |uTafcr: 37T STarg G A7 L (Q@EEH).... $IAT AT ART I3 ST ... (GLTH). ..

3t EORTS IR SR 3MMU U YT 8 3R I Sdd <A1 gl ...(Fau™). ..
S P 24 AT H G P AT W UfEY ®, 5 YA <Reds § ufdy 7, R
5 I U B, I8l W e @ g1 W ufady T8l 81 S IreuITad e, Rd,
HeTerd, FSIRA SR AFTee & d1 U e ke, Jegla g1 ... (aum). .

# T PAR W AR, U FIT BT A7 3R A a9 1§ IR T2 L.(HaEH). .

MR. CHAIRMAN: Okay. ...(Interruptions)... All right. ...(Interruptions)...
SHRI TAPAN KUMAR SEN: Question is basically administrative. ...(Interruptions)..

MR. CHAIRMAN: Let us go to supplementaries now. ...(Interruptions)...

ft RIS TR ER: IR, &l F FHEHI I M & I+ SR U9 §
TMder ®1 g R ey g, T8R4 9@ gfdy g1 .. (@aue)... <% 4 U A g
d &9 gU B ...(agm)...

sft TR AT WX ...(FGHH). ..
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it [Tl STudT AT @S B T L (@ag)... 1 fasr Rigl L @aume)...

st fefae Rig: 9= AWMy Je8iey, AFFR @3 St 9 o/ SR 3 &8 ©
5 YRA & e @t Fadl ST F AFAR Yol iR dAreh-gae Isdl & fawy
21 B9 SO WeHd B, oifehT U TS URERT S H AT s 8, Uh s UdLell <9 §
3 g 8, S8l BRI & dI 99 & BRI targeted WSdT §RT mob lynching & &1
g1 H 7 St & w1 e ared § 5 e g, gfed ok dle-gaven &1 fawa s
% AN 7, Afhd T F Cr.P.C. and I.P.C. H RN H BT AGR I MTd I
gl 39 < f&% Cr.P.C. and I.P.C. § mob lynching ®el IR &l 8, SHBT Hal
Uae el 81§ P A Sl d18dl g (P R bE ARPR, A B g8l
§_§ aRFRIfT #, <21 4 v e 3T YT targeted lynching 81 X8I &, ISP S gy,
Cr.P.C. and I.P.C. # URTUT HRA BT BIs IIIQT TG 87 ...(TALT)...

MR. CHAIRMAN: Thank you. 3§ Sd19 3 T

it EORTS TR IMER: FUART ST, I8 U Afad o &1 B 81 AT 10 ARN
ATy g1 B 81, BAR < H 1.P.C. I ARAGM & T B a1 &1 S5 ATAR
HIIATET BT BT SMABR 5T ARBRI Bl gl ARG Bl AT lynching & ATHAT FHA
AT & AT Pls AR AURMY BIAT &, STH P P IJAR BRIAE] B SR &1 G
e el fe O aRFRIRT 7 38 71 Feilem oM @) Sexd B ...(IaET ). ..

SHRI SUKHENDU SEKHAR ROY: Sir, my supplementary is this. What are the

reasons for the National Crime Record Bureau not to maintain data on lynching in

the name of cow vigilantism, particularly, when data are being maintained by the

NCRB relating to all other crimes? Why is cow vigilantism left out?

ot EONTS TRM IER: JUUfT S, ST, 9INTaiE IT communal issues T
TR S8l AURTY Bl © AT &1 WS H TG Bl bR d-1d 99 Sl 8, S oAb
S STIRTY B &, SA@l Al 9991 2014 | YR g ¥l U9 ygd Ul gl e
T AN L (aY). .

MR. CHAIRMAN: Please. ...(Interruptions)... Please. ...(Interruptions)... Please

allow the answer. ...(Interruptions)...
3l 99 FAR I i T AMel 2014 & 916 & AHH 371 & ... (FGHH). ..

MR. CHAIRMAN: Please. ...(Interruptions)... Please allow the Question Hour.
..(Interruptions)... 39 AN HUAT WHEIET I(2Y iR SEG FHTI ...(FGEH). ..

3l EARTSI IR ER: U Sfl, ST 9% I81 o1 M1, § SHPI a1
TSI, 3T eI TREV SV ....(@EM).... I9 2014 &b q1 AT e g3 &, fdl
ST @ o®R, AT AT UTIATE Bl B, ShT 99 2014 F NCRB 7 list 9T TRFT
@I 81 g8 Al g9 &1 Bl ...(FAUM)... § 3yD! I8 Al 941 § b UQ ARTedl H, il
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H, 9@Tg SIKg d91d &1, 91fd 81 91 N Bl ofd) il geqrg gt &, o st 4
U g 8% ©, 2014 H, R AT 1 A9 A, S8l Afd ged] qE 318
2, NCRB & S a9 U &, 4 € — &el, PUlich, oA, TBRES, ITX T2
39 U< H 2014 ¥ U SUIGT gAY GM 351 9SG 918, 2015 H, STai QAT "y
3Tfer g$ &, STH SR UQE, AL, 3T U¥, dUlicd IR g A &l
..(FA)... Y 2016 H IR U<, YT 1, B, AR AR dferg 7 Ut
e Afd gs ol ...(@au™)... § I8 A 91 el g fb NCRB 1, Al 14l
P URIFRRT BT g, detail # =dl B & 3R PO categories H, S8 SITRT AR
TG g1 7, VH oAl DI Gl & gl L (EH). .

SHRI SUKHENDU SEKHAR ROY: Sir, this is not a reply to my question.
...(Interruptions)... 1 am seeking your protection. ...(Interruptions)... 1 am seeking

protection from the Chair.

it EORTST TR SIER: 3T <WT 8 o S99 & UH A7 <1 <Al § diord) &
I B, 9T Xodt B O b1 I T8 B

MR. CHAIRMAN: We are not discussing that. ...(Interruptions)... Tei, Tell J5
SETI ... (FAUH). ..

2t Aele 99 AR, HIA S 7 Y A SaE A1 ' 6 98 e Feige 81 R
g AR T § g9 ORE U gaAl B g% © (P S 4R @ Bfd WR fawg
H WRI9 g3 ol Y8 IAr1 S R8T § P India is a state without rule of law. There
is lawlessness in the society, encouragement of communal disharmony and religious
hatred that is being created. HRT #=1 St & I8 fae" 7 f6 Ry U8 2R, I™vex
BY W B A&l BTl UH.SMS.3MR. T ciifedell IRRER 8 Sl 81 UHh.37Ts. 3.
ARR B IT giRee & I Roer &l gsdl 7, 9 3 IRRER A g=sdl Bl
MY T3NSR, TSl HRATHR Iy 91 B -Tel BTl MY TR ®I Ig 918y
g 2014 H lynching &1 ST U8l B3 AT, I8 ATl [ ol IR 82 IAP 1§ fora
P §U B, I7d SIRB] AT &) USall FaTd I8 © [ S99 RT 7 SIT formulate BT
SITT, m T T fast track trial & T deterrent punishment & NI GlIEZ Qﬁ BT
ThH? YA HAI Sl & G] A I el Shdll qge w31 off ° o9 fas gz arfi 4,
a6 g T & ¥' AR H ganl ..(Fau™)... TR AT AT I8 ¥ 6 S
victims & IR H T fha1? S9H 22, 23, 24 TN &I A 8T T8 ¥, S99 o foar &l
IS I MY T Hﬁ"s" compensation fear a1 vt & Raars aﬁs‘ CbN(CIlé BI?

2 TR TIRM IER: 9T oY, I8f R IR-9R Y&l 9 3 W& 8 3R
4l I8 WHR I © & BrA R A $ @1 &1 A9l e BT 8l ol
MR 39 SIT I g &A1 &, A1 98 W T Ta-He 8 Xl ofef 1 U1 Big
Rrer@ ol 8, g8t # We TaHe B I8 AWBR 8 R W TaHe dredl &
5 sUH Joo Ta-He Bl MR A CBI AT NIA SHRIRT &, d 89 IS9P dR H TP
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AR AR B, oAfd fosdl ff e I V=AY IS 7 81 ans g1 s9% SIT d &<
et &)1, ggaTa| ..(FagH). .

MR. CHAIRMAN: Now, Question No. 32. ...(Interruptions)... Nareshji,...

...(Interruptions)... Look, we have taken 20 minutes on this. ...(Interruptions)...

3t AT AT AR FUART Sfl, I8 BIs oA T8l galll ... (FaHT). ..

it ATl i, 95 98T ...(@ag™)... 9S, 98 WSyl ... (FaHM)... 98 918y,
TS| ...(IFET). ..

3t U9 PR 9: WX, IS S[A[E T8l Bl ... (FAHH). ..
sft TRE AT WX, ...(FIHF)....

sft wumafe: <RIy, let the Question Hour proceed. ...(Interruptions)... J R PR
I® 7 ...(FAHUM)... WS <RAY, MY AT I§ RIT PR B 82 ...(FIUM)... IR Ig
SIq19 T8l ®, AT sH@l Udb procedure %I...(EEEIHFI)... Nareshji, you have asked your
question. ...(Interruptions)... You have asked your supplementary. ...(Interruptions)...
Hon. Members, this is Question Hour. ...(Inferruptions)... YT SN, IMMYHT FATel &1 7|
..(FAYT)... 3T a1 G orTl...(@agH).... Nareshji, you have had your chance.
...(Interruptions)... You can't... ... (Interruptions)... Please. ...(Interruptions)... W Eal
GEICECIEECTT] .(—IY)... | am sorry, this is not fair. ...(Interruptions)... This

is not fair. ...(Interruptions)... The House is adjourned for ten minutes.
The House then adjourned at nineteen minutes past twelve of the clock.

The House reassembled at twenty-nine minutes past twelve of the clock,

MR. CHAIRMAN in the Chair.
Honorarium for artists in different fields

*32. SHRI BASAWARAJ PATIL: Will the Minister of CULTURE be pleased

to state:

(a) how many persons are getting honorarium for their work in different fields,

the details thereof, State-wise;

(b) how many applications are pending with Government, the details thereof,

State-wise; and

(c) whether there is any hurdle in regular payment of honorarium, if so, the
details thereof?

THE MINISTER OF STATE OF THE MINISTRY CULTURE (DR. MAHESH
SHARMA): (a) to (c) A Statement is laid on the Table of the House.
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Statement

(a) The following schemes are administered by the Ministry of Culture for

payment of honorarium for artists in different fields:—
(1) Scheme of Scholarship to young artists in different cultural fields.
(i) Performing Arts Grant Scheme (Repertory Grant).
(iii) Artistes Pension Scheme and Welfare Fund.
(iv) Tagore National Fellowship for Cultural Research.
(v) Cultural Function and Production Grant Scheme (CFPGS).
The State-wise details of artists getting financial assistance/honorarium for their

work in different fields in respect of schemes mentioned above are at Annexure-l,

Annexure-II, Annexure-III, Annexure-IV and Annexure-V respectively.

(b) The grant of honorarium/financial assistance is decided on the basis of
recommendation of Expert Committee, meeting of which is held regularly for selection
of suitable candidates. 6048 applications under Artistes Pension and Welfare Fund and
61 applications under Scheme of Tagore National Fellowship for Cultural Research
have been received and are being scrutinized. The details of the same are placed at

Annexure-VI.
(c) There is no hurdle in making regular payment of honorarium.
Annexure-1

Scheme of Scholarship to young artists in different cultural fields

Sl. No. State 2014-15 2015-16
I. Andaman and Nicobar Islands Nil Nil
2. Andhra Pradesh 05 07
3. Arunachal Pradesh Nil 00
4. Assam 08 13
5. Bihar 07 11
6. Chandigarh 02 01
7. Chhattisgarh 07 07
8. Goa Nil Nil
9. Gujarat Nil 05

10. Haryana 02 06
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SI. No. State 2014-15 2015-16
I1. Himachal Pradesh Nil 02
12.  Jammu and Kashmir 04 05
13.  Jharkhand 03 05
14. Karnataka 04 12
15. Kerala 05 11
16. Madhya Pradesh 20 12
17. Mabharashtra 11 36
18. Manipur 12 10
19. Meghalaya Nil Nil
20. Mizoram Nil Nil
21. Nagaland Nil Nil
22.  New Delhi 20 22
23.  Odisha 20 11
24. Puducherry Nil 01
25. Punjab 02 04
26. Rajasthan Nil 04
27.  Sikkim Nil Nil
28.  Tamil Nadu 03 05
29. Telangana 02 01
30. Tripura 01 02
31.  Uttar Pradesh 37 32
32. Uttarakhand Nil 01
33. West Bengal 37 56
34. Dadra and Nagar Haveli Nil Nil
35. Daman and Diu Nil Nil
36. Lakshadweep Nil Nil

TotaL 212 283
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Annexure-I1

to Question 43

Sl.  State 2014-15 2015-16
No. Nos. of Orgs./ Nos. of Orgs./
Individuals Individuals

1 2 3 4

1. Andaman and Nicobar Islands 1 1

2. Andhra Pradesh 26 17

3. Arunachal Pradesh 2 10

4. Assam 41 65

5. Bihar 43 163

6. Chandigarh 4 10

7.  Chhattisgarh 1 4

8. Delhi 111 219

9. Goa 1 6
10. Gujarat 6 22
11. Haryana 20 57
12. Himachal Pradesh 8 17
13. Jammu and Kashmir 18 36
14.  Jharkhand 6 15
15. Karnataka 129 287
16. Kerala 29 50
17. Madhya Pradesh 37 127
18. Mabharashtra 45 92
19. Manipur 117 133
20. Meghalaya — 0
21. Mizoram 3 0
22. Nagaland 3 3
23. Odisha 30 48
24. Puducherry 5 1
25. Punjab 14 18
26. Rajasthan 18 78
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1 2 3 4
27. Sikkim — 2
28. Tamil Nadu 20 40
29. Telangana — 20
30. Tripura 3 1
31. Uttar Pradesh 105 295
32. Uttarakhand 10 31
33. West Bengal 286 442

GRANT ToTAL 1142 2310

Annexure-II1

Artistes Pension Scheme and Welfare Fund

SI. No. States

No. of Beneficiaries

1.
2.

10.
I1.
12.
13.
14.
15.
16.

Andhra Pradesh
Assam

Bihar

Delhi

Goa

Gujarat

Haryana
Himachal Pradesh
Jammu and Kashmir
Jharkhand
Karnataka

Kerala

Madhya Pradesh
Mabharashtra
Manipur

Meghalaya

270
52
46
50
11

6
33

10
744
341

55
947
153




Oral Answer [19 July, 2017] to Question 45

Sl. No. States No. of Beneficiaries
17. Mizoram 5
18.  Nagaland 3
19.  Odisha 300
20.  Puducherry 6
21.  Punjab 7
22. Rajasthan 21
23.  Tamil Nadu 251
24. Telangana 187
25. Tripura 1
26. Uttar Pradesh 261
27.  Uttarakhand 15
28. West Bengal 96

TotaL 3882

Annexure-1V
Tagore National Fellowship for Cultural Research

At present 39 Fellows/Scholars are getting honorarium under the Scheme. The
Fellows/Scholars are affiliated to identified Ministry of Culture/Non-Ministry of Culture

Institutions spread all over the country.
Annexure-V
Cultural Function and Production Grant Scheme (CFPGS)

Under the CFPG Scheme, the following number of NGOs were selected for
financial assistance for the years 2015-16 and 2016-17.

S1. Year Meeting(s) Number of Organisations/
No. Individuals
l. 2015-16 30th and 31st Meeting 733

2. 2016-17 32nd, 33rd and 34th Meeting 1502
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Annexure-VI

to Question

Details of the number of Applications that have come for the Pension Scheme

during the last three years State-wise

State Ready to place Received and Sent Total
before Expert to respective State
Committee Government for Scrutiny
Andhra Pradesh 512 41 553
Karnataka 1082 118 1200
Kerala 644 57 701
Puducherry 1 0 1
Telangana 707 7 714
Tamil Nadu 354 53 407
Jharkhand 8 2 10
Odisha 546 59 605
West Bengal 22 2 24
Assam 15 3 18
Tripura 11 0 11
Manipur 23 2 25
Nagaland 2 0 2
Bihar 6 0 6
Delhi 2 0 2
Uttarakhand 2 1 3
Uttar Pradesh 124 8 132
Rajasthan 11 0 11
Jammu and Kashmir 2 1 3
Haryana 3 1 4
Chhattisgarh 2 2 4
Mabharashtra 1129 451 1580
Madhya Pradesh 32 0 32
ToTAL 5240 808 6048
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61 applications under Tagore National Fellowship Scheme are under consideration.
No State-wise data is available at this stage as the selected Fellows/Scholars will be
affiliated to identified Ministry of Culture/Non-Ministry of Culture Institutions spread

all over the country.

it gHER wfee: WA |Eafy Sft, ST SR A SR St T fear g,
IS AFAR I 3,882 NI Bl IE TMRG g f&ar ST 81 595 araqrar 79 733
3R 1,502 R T AeIdeT= §3T &, STb! 1 IR §3T AT Te| g3l &2 a7 & 3yl
ST 6,048 Tl ORBR & I e &, 59T 9fasr § a7 89, 596 IR |
TSR &1 B PHUT B

S1. A2 T AR, A AGE | 9gd He@yul U ISR 51 R Bl U,
HRA HI b1 WP, Rich Heritage Culture, ST 6 @Rg Gl § el g3l , $HG
HEH F g3 AT e AR Fed Bl g8 gadl od g gl ? [ WRd H 59
Jad, INhRN % 3 & IS Cultural Function and Production Grant Scheme ¥ 733
{1,502, I 112 UfRId #1 gfE g B, Repertory Grant Scheme ¥ 1,142 & 2,310,
I 110 URrerd #1 gig 8% B, Young Artists H 32 UfRId @ 9fg g% © SR A
|FE T S Artists Pension 1 fawd SSrn 2, g9 I8 qa g @Rt & f& 39 af¥r
P IR 69 URTEA DI ghg DI AT Bl Artists DI ULH G BT RN H 69 T B
gfg & WY Y Gond § g9 Feq H B @ gl

HRT TRBR BI T AR Hecarabial AISHI, S gHR FeT F3i1 Sl & AFiee H§ g
B T P {6 TRE 6 G 20 BWR TG § G §U BIC artists DI ARETUT R Hagw
e ST, 'Cultural Mapping of India' FTH® Udh ¥DHIH SR B Y B, Jg 480 BRIS
BYU PY AT & Ol AR Y artists DT WISTHR BTN IR Th gica R |

it SHERTS wifeer: AT UMM ST, B3 IR §9 UBR $ artists BI, HATHRI
Eﬁﬁm‘i’@ﬁ%l EI'T&‘WGITWQ ﬁm%, Performing Arts Grant Scheme,
dl S reply ST ® b MUPT ISP 3faid select fHAT T—T B, Th IR &1 447 ot
e S 7, dfd a8k ) IR S 9Ry W) U 81 o B1 d sa g
QﬁgrantéﬁmwmmﬁlW,ﬁm@ﬁreplym%ﬁ?ﬂ%’norms
P under TTET 3MAT Bl 39 PR 3R norms &I STFHRT BT IR W & Y T ggel
B I norms & AT apply B YT IS eligibility Bl g T b F 7 WA &
BRI d ST 8% V8 O 8, 99 b+ Bl efie I, 39 Sl YBR Bl bfoArsdl I
Fges & folg WRSR T HaH IoIgl, I§ § =1 <1edl gl

S1. 929 M AR, H A e Bl 99 &A1 1 R BRal § P PO artists
PO GIEN Y R T8 ¢ U E, Afhd 399 ugd § ¥g 9a1 § f6 adHH SRaR
T I A AT online Y BR &1 & 3R <2 & ATl BIT H JI3T TN artist
09 IR U9 3R documents online submit B HHdT & 3R D aﬁﬂﬂmm
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Wﬁﬁwwmg, TYU' ST online W ST § 3R RIS printed copy
il Syae 7, frad 9l MEsds, 8RN Wi #3eg of R W JeEn €,
WW@%IWWW%WH committee—aﬁﬁwﬁsﬁﬁw
T — S 25-30 AN @1 AfAfT B 8, R e werett & faeivs 2 €, 89
[ A 9 S0 & 3R IHI-9T IR I8 AT BT b HRd IRBR & AT
U9T Rl 21 AP WA qa1 2 8, STel 110 uRkerd 9% @ gfg g8 B, 9T Aded
T P WRT WReR 39 919 & 999 ¥ [fad & {5 R artists BT 499 e 7, S96
A H e ) a)g @ HH A 2l

Sl fera S1gR: g=are QU 98ey, § A 93 S 9 S 9rEdl g
f5 S T artists BT scholarship & I8 &, SABT RIT criteria 8, b AMGST & I
T T 27 fEHrd uaw U UET 1Y 7, T <avf dEd §, 98f W Sl Hdl o g,
I local artists MU= fcr fa@rd €1 § <9 W& §, Sl scholarship f39m@er gasr
T U €, 2014-15 § TH ot TE ¥ @R 2015-16 # Hao &1 U MU &I &l M-
H Wl & ¥, local artists S99 319+ ufaqwr faxara €, 96 arer I3 9 unique B
AP IR H WRHR R B &l 8, IRAR BT R®T criteria 8, P S5 scholarship
e <mar 22

S1. W2 I QUG wEIed, § AR ARSI I8 fad )1 g [ feed
9 TRE ST BT AcIdRM YR &l B &1 U AR b A PN < 4
S SMfERTH 3Md 2, IAHI Holde Blar g1 fhr 1 anfcew e Jofhary &b 4
fedTae yal |ivplide et A BIH! Tg S 8, olfdb § gHear § fb dwn o
efic | dwl Bl I5g Bl RAmEe gew # onfevey UvM dahaR ¥h H |id AR
BT oY e <7 <87 B femTe uaer | Performing Arts Repertory Grants Scheme ®
ded fUod 99 8 @l @l iR g9 a9 17 @ &l I8 AR &1 T5 81 I8 91 el ©
5 I TR 18 99 I 25 99 Y MY & 400 AFI BT SR F < IA Bl TB
JHT 400 96 HAG 8, fhT 59 IS H ISIIR Bl hIeT 81 8 On basis of
meritséﬂﬂ?@ﬁﬁﬁaﬁﬂmg,mﬂ%mw&ﬂﬁﬁﬁﬁélﬂ?{ﬂ?
gaTd §Y 9gd RN © 6 ¥ 32 Uferd &1 o1 39 aR WRaR 1 B B

3l M AR SIHR: AT FHART S, H 37Uk HAEgH W ARPR H ST T8l
g & Sl dareR R < H TR d9RAl 4 aRia €, 396 sar & o 5w ki
9§ § foode 94 @1 srdeq fhar T 82

1. ALY I FHIUNT ABIGY, IRBR AT Bl U I & d8d 3,882 AN
Bl e UeM <l 7, offh Sa1 fafehear glaen & foy dear AR & A
I U Pl AT, SP @RY T b AT T BRI WRPR &1 [Afg Ao
I WY B et I &, olfdh anfeved U IIoHT H 3,882 ARN I WRA WRBR
Uer § Y81 © 3R 9 A1l H fUod A1 & Jhblael 69 iR &1 Sl fhar wn
Bl oifhs w@reg &1 efic I WA IS AT 89R HAGT B T8 7, WReI ATl
B B Fhell ol
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2 [ AR IPR: T ARG H3] S HATBRI b WRI Bl SGHA PR P
foIg ®1E AT A B FA HE?

ot quTafa: USRI FaTd B AT B S=i 9d1 A7 {6 97 Wy #3161 Bl

2 7R diER: U Sff, sfeari Sy, S & Sl 5 4R b ggx g
q 9 9Rd @1 fafdy Wil 1 WREa fHar gam g1 4 Ais Il 8 § R
AT H ST HHd B E1 IR AT Ui g w § fawd g 7, sy 9
39 &3 H ft 7w 8 90 81 R WK IIRES o &31 & S performing artists 8,
ITh! Ge I faf=d &d, IT6 $© Ae o7 BT [TaOR @il 82

1. 929 M HEAT Aie Sfl, 3MYdT g=gdre| o O aF &t fRiar sars
2, BN g WA St 9 99 &A@ <@d gy, S A Ao s o f6 Cultural
Mapping of India H 480 RIS BUY Pl ATl & HIEIH A Acled dl Ig Il
2 2, ofeT 3R IfdRT fA9vexr =l 3R Md WX ddb STdx Uh-Udh Iffeve &l
TEA S g QRN 7 5 59 o Bl g By gu ondl 713 |1 5N gU § 8RR
TS BRIS 16 /g AR A 594 IoRe e[ fhar g1 931 I9ie 7 & I8 dw=r d9gax
PRI IR BRIS P ST BHRT AT © {6 ST T & ye-forg € a1 o1a+r »iH
WA F FerH Tl 8, S99 8HR ol STTh) BiH WRa1d| ¥ A4~ 99 Gl 9 Y
IE WG HE P I W e DI WHIe B P SARI AISHIS B G ITD]
<, e fdre I Afe ART 39 AR BT BRIl Sol Ad|

Contribution to employees' provident fund

*33. SHRI SANJAY SETH: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) whether Government has proposed to reduce employees' as well as employers'

contribution to Employees' Provident Fund from 12 per cent to 10 per cent;
(b) if so, the details thereof and the objective behind the move;

(c) whether the representatives of employees unions, employers unions and the

State Governments strongly opposed the proposal;
(d) if so, the details thereof;
(e) the Union Government's response to the opposition to the proposal; and

(f) the other steps taken by Government to bring EPFO contributions at par

with other savings instruments like the National Pension Scheme?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) to (f) A Statement is laid
on the Table of the House.
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Statement

(a) to (f) With a view to bring contribution under Employees’ Provident Funds
and Miscellaneous Provisions (EPF and MP) Act, 1952 to be paid by employer and
employee at par with other savings instruments like the National Pension System,
Contributory Provident Fund, etc., an agenda item for lowering the rate of contribution
from the present 12 per cent to 10 per cent was deliberated in the 218th meeting
of the Central Board of Trustees (CBT), Employees’ Provident Fund (EPF) held on
27.05.2017. All employees’ and employers’ representatives and State Government
representatives were against reducing the rate of contribution from 12 per cent to
10 per cent. The Government has not taken any further action on reduction of rate

of contribution from 12 per cent to 10 per cent.

il Ao AS: JHIURT HelGd, ARPR 1 EPF TR TS Bl &R $B BH Bl gl BTN
Y 39T YT 9 AT & O SHPT ol & (b IRPR SHP Bl BT & 9 T
Bl 31d IR B EPF § &¥ 1ol et 381 7 3R o 99 T &1 gfaad #rdhe #
M ST R &1 H ST =redn § fb @ S U R el Sf1H @l ST HHEIRT Bl <2

SHRI BANDARU DATTATREYA: Sir, though the question is not related to
this, I would like to say that whatever investment pattern is there... 3T9dT il Het¥d
e 2 6 R R &1 AR Afasy [ § HerRal don Faedei & s
Pl 12 gRIed A gerd) 10 ufaerd fhy ST &1 faaR 82 Sir, whatever investment

pattern is there...(Interruptions)... Though the question is not related to this, but

whatever is the investment pattern...(Interruptions).. This question is ...(Interruptions)...
R 2, A YT ...(@GUM)... IR, EPF Organisation U Fgd oI HAT g1 9 AT
H workers AT employers @1 T A1 U7 a7l &, $9 aR H g1 3MMUD! Jfod bR
gy tgsﬁ A1 & f& BHRT largest social security network 2, $9 % BAR TN 9,26,000
establishments covered % AR 4.8 W@’ contributory members B ENI ¥ R U
S corpus fund %, IAH g unexempted 3R exempted 3l YR & %, EX H B9 AN
10,43,581 TRIS ...(AGE). .

St AT AT AR FHTART Sff, IhT 95 W AT T ...(FIEF)....

st UTAR: MY S interrupt Td BINTTI 3T I Hed STl R SN, I8
IS FATA el gl ...(FGET)... Please A TG AT Sil, I YD1 FaTed el
g ...(FAUM)... SRIY, f9aT Fard 8, 9 Y8 IQl .. (aHT)... AH1 Farel
T8 Bl ...(AYH)... TS, 3T A Al Aoyl

sft deT% URA: WX, Fa% 1, interest rate BX IR AT AT B ... (FEM)...

MR. CHAIRMAN: Please don’t interrupt. ...(Interruptions)...

st dS1% SAAG: T 99 B8HT workers Bl interest rate 8.65 URI<C AT B
..(TIHT)...
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MR. CHAIRMAN: Please be indulgent. ...(Interruptions)...
SHRI BANDARU DATTATREYA: I am to inform you. ...(Interruptions)...
MR. CHAIRMAN: Just a minute, please. ...(Interruptions)...

SHRI BANDARU DATTATREYA: Why I am telling this because we are taking
much care about the portfolio management. d®i # ST portfolio management &, 3% &9
Tgd I<S! TRE A manage PR B &l AR, H T TAT 9ISl gaT A P Exchange
Traded Fund &1 Y 889 Ugell 9 10-15 URNC dd M 91T Bl Overall, as I have

explained, we are giving interest rate of 8.65 per cent.
it qUTaR: 3T SERT HaTd gfov|
3l A WS: W, U Bl & S 8l el

sft SR9 eEmETer: AT |t S, L..(@ae).. 53 Sft S 9@TE, Sae T 9,
g did T8l 81 BH IMMUBT ARVl A1BYI ... (AGEM)....

MR. CHAIRMAN: If the answer is wrong, there is a procedure for it.
...(Interruptions)... It is not your question. ...(Interruptions)... Let the questioner ask
it. ...(Interruptions)... 3T AT ATl Q;%'QI ..(FIYT).. 349 9G WISUI Please ask

your second supplementary. ...(Interruptions)...

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS;
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): He is a senior parliamentarian, he
knows it. ...(Interruptions)... 39 U1 AT AdTel QQ'T%TQI

3t WS WS: TR, Economic Survey 2015-16 ¥ T 3T b employee AU wIeaT
I Y1 HedreI 3R employer Ud AIfSad w9 # 99 § U1 <11 89 & R H AT
MU TS AL BT & A7 39 9R # Bl 999 DI 91 MY Al 28?2

SHRI NARESH AGRAWAL: I am a junior Member. ...(Interruptions)...

MR. CHAIRMAN: All parliamentarians are equal. This is not a question of

senior and junior.

SHRI BANDARU DATTATREYA: Already existing rules are there. ...(Interruptions)...
S 91 defaulters 8, 9 TR BAR section @ IR% ¥ ®RIATE! kil & 3R EPF and
Miscellaneous Provisions Act ®. 39 Act ¥ Iqh ﬁfl‘(’ severe punishment 0 Bl EREGAS
B Wlell BRIATE! 8l &R, a)9 S e W <d €, offhT 8 employer &1 share
B RIER ol & SR So AP GR&T o &

St TRE IJATA: TR, AT BT S A8l AT
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it |UIR: SRR STAT9 unsatisfactory &, Al 3T I AT ¥ Io13T ...(FIHH). ..
SRay, v fiFe ga iy .. (@agm)... ST g6 e 96 SIsUl There is no
discussion. ...(Interruptions)... Shri Anil Desai.

SHRI ANIL DESALI: Sir, the hon. Minister in his reply to the question about the
proposal to lower the employee’s and employer’s contribution from present 12 per cent
to 10 per cent and bring it at par with other savings instruments like the National
Pension System and Contributory Provident Fund etc., has stated that the issue has
been kept undecided since it was opposed in the 218th meeting and therefore, the
Government could not make any decision on that. Sir, may I know from the hon.
Minister through you, what the parallels being brought out by the Government in
planning to bring contribution under Employees’ Provident Fund and Miscellaneous
Provision Act 1952 to be paid by the employer and employee at par with NPS and
Contributory Provident Fund, especially when many provisions of the law in this
regard differ on every account as far as these instruments have been mentioned, i.e.
NPS and Contributory Provident Fund, vis-a-vis EPF?

sft IS TARA: TR, NPS 3T Wb 8 3iR EPFO totally 3TeTT WhHIF &, olfdh S
BAR instruments A&\", d social security network LA aaﬁ & %IK’ 2l IR U organized
workers, unorganized workers §gd El?ﬁ =T ¥ Bl sﬁl?w ST &9 AN I contribution
I percentage E\*, dg 12 per cent to 10 per cent %, gz percentage contribution ®
%TQ off SITe %I M ITel 9T | Y eH o BT s?ﬂ’cﬁ TUd comprehensive social
network ¥ o™ &1 faaR Bl ST Universal Social Security network P A B T%N
frar foar < <ar 2

So, the Board on Social Security is going to be the most effective one, which
can include the informal and formal sectos. That is why we are going to bring in

universal social security to all workers in a phased manner.

SHRI ANANDA BHASKAR RAPOLU: Respected Chairman Sir, there is no
superannuation fund in our country and Employees Provident Fund alone is the source
and support for the employees who are retiring or getting terminated. In our country,
the IT sector is facing tremendous tragedy. Take any cosmopolitan city, thousands
of IT employees are being terminated. Keeping this fact in view, as the Labour
Ministry is not having any control over IT companies and multi-national corporates,
what is the measure that the Labour Ministry is intending to do to the Employees’
Provident Fund to protect the IT sector employees who are facing unceremonious

termination and a lot of distress?

SHRI BANDARU DATTATREYA: The IT sector is the most important one
especially for the younger generation. Internationally also, we are there as migrant

workers. Though the Act may confine to wages of those who have got a ceiling of
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% 15,000, — for that EPFO eligibility will be there. but apart from that, we will
provide social security to IT workers and also IT employers. Loan, PF, Pension,
everything will be protected under wages’ safeguards.

SHRI ANANDA BHASKAR RAPOLU: Sir, thousands of IT workers are being
terminated continuously, but the Government is not helping them.

MR. CHAIRMAN: Please, allow the next questioner. ...(Interruptions)... Please,
allow the next questioner.

Y gRder: g=rare wafay St § emues wemm & AT w3 S | S =
fr O AR 9 1991 & 91€ AR & B Adol=e dufar W iR e &= @t
Sl W g YA TR STUAT BT AMSTH PR IB! ol H 3MUB] gD ofdl a1
T T g1 S Al AN Bl employment A1 @ 8, W @ Arerdd RagReT &
RN W d18Y E1 $9H dgdl @l YI.U%. el YT R®T 3Mudl WRBR T 59 HeH |
31 Hed ST 82 H ST A18dl g b ru fbe= dRl &1 d1.uw. 4 SiisT 8, 3
fra ATl RIRIRET WM | AN B SISl 8 3R g9d! fdha+l ST 572

o dET% TART: MU g4 A<ST U YOI 2l W ALl S B PR 3 &
q1g fI9Y®HR demonetisation & GIRTS § &7 &Nl 7 nation-wide enrolment campaign
7% fpar ¥1 9% gR foy ol <o & g 9ga 991 &R eret srfiadie 1 g g
1 SIaRY, 2017 & o) 30 S[F, 2017 T enrolment campaign fHaT 81 ¥ 39 U
amnesty scheme IS ] Amnesty scheme H S employer %, g8 declaration BRI
S ATeslaR ahd &, 89 SHd1 W &1 GIRTS #, 1.4. 2009 ¥ 31.12.2016 d& & 34
RTe & 51 ff 964 T, oFR T a6« IR T gU , 1 89 I a9 Bl IR
B BT "t fear Bl sTI'ﬁf SR AU employee T recruitment T @ H emudm! dgd
Qg%ﬁ I q\fﬁd DT dladl § f& g BN HUF F 20 g U employees P amnesty
scheme # foram 81 § aga &Y & W1y qamar § & S¥0¥ 80 @@ Y digae dav,
JTISTAIRIT IhY, Urgde Bl § B BT dTcd gD, GOEYS H HH A dTed
g, TT TaHe & YIUHYS H B B dlel dbd, begaR[ ddd W oY &l 59
THH P HEIT F 39 IR 1 BRIS, 3 ARG I 9hY Dl SUTHN & RN H AT =T
2l 39 Id] A RIRgRET et

TFT STed P &Har 3R Uciar § 3w fAsor aeht Rafa

*34. Blo VARV Sifear: o1 Ygiferad iR wipfos i1 #=it a8 Iam o

(@) < H YA SHEH ®I &AdT AR FHEAT B gad AT &1 8 iR uglha
H ¢ fsor o 7 fhae ufoera gl § 9 Ui § st fhael Srftrehd® |
%1 fysror fopam o wedn &; QiR

@) dfegs dgd #H, Ugid H UUHld & AR &1 gfaerd e oM & fog
gt BT BT FGRT RT 8?2
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Ygifera iR Ui ™ w39 & Ig WA (3h g 9uE): (@) IR ()
TP fIaRor 9eq & Jed W 39 e mar Bl

fagvor

(@) HIS[ET T & IFAR AHSITD &7 Bl del Ao Ui (@R vArd
A I @) SRieT & v ofRT ST 9 vIETa RIS 81 <9 H 99 2016-17
H ¥R ¥ UIAATA/3IeHIEA BT UG 220 BRIS Wlle BN Pl AFAM Bl 39 QT
IehIge DI ITINT Ulcdd foIhy Tdex, T &7 3R saidl drRipd § fhar Sirar
gl g TIHTE AT gy H del diudgS | 78.7 BRIS Wle} YAl bl YT b
forg @R fby €

HIS[ET JBMSTd AMGI & AR ATAAS a0l BRIBHA & d8d Ugld d 10
Ufqerd db TAATT BT ST B Al B

(@) TS B YL e & foly WRBR 7 &A% 10.12.2014 B S HRIBH
P U wHTa o1 gyall 4ed T B b1 oy fomn St a7 @R F d&ferd
FRMSTH AFF q¥ B Bl A IR R & IfAdl UgRARFT we Afed AN
1 frmRicgeiid AMiRl S 3 IR-WTE his Widh I Sdled Tl Bl
Srferofey R @l srgHfer &l

AT BRIGH & YY) BRI & oI SMuH=iiST, - el 92T 89 quiRal &
g T Bq fafte Toal & forg siesiisr & Arse ey Y fgaa g 13 2

e 07.12.2016 @1 Il AUHYS A 257 VT Sa-RergaRal & g sy
BRI 3R HENfre! verdei & ae G9sian Sud (THien) ey 31 fegwam
Ueiferad wIReE fo1. o fedid 25.12.2016 &1 AT, Uoe § TH 19-Rersa=t &1
Rrem=ama faar B

Status of ethanol production capacity and blending in petrol

1*34. DR. SATYANARAYAN JATIYA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) the existing status of capacity and potential of ethanol production in the
country and its quantum of blending in petrol in percentage thereof and its maximum
quantity which could be added to petrol; and

(b) the details of effective steps to increase the percentage of ethanol in petrol

in global context?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) A Statement is
laid on the Table of the House.

+ Original notice of the question was received in Hindi.
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Statement

(a) As per the existing policy, ethanol for Ethanol Blended Petrol (EBP)
Programme is procured from molasses route by Public Sector Oil Marketing Companies
(OMCs). Ethanol/alcohol production through molasses in the country for the year
2016-17 is estimated at 220 crore litres. This ethanol/alcohol is used in the potable
liquor sector, chemical sector and EBP programme. In the current ethanol supply

year, Oil PSUs have executed agreements for supply of 78.7 crore litres of ethanol.

As per current BIS standards, OMCs can blend up to 10% ethanol in petrol
under the EBP programme.

(b) In order to improve the availability of ethanol, the Government on 10.12.2014,
decided to fix the delivered price of ethanol for EBP programme. On the same day,
the Governmentallowed procurement of ethanol produced from other non-food feedstock
besides molasses, like cellulosic and lignocelluloses materials including petrochemical

route, subject to meeting the relevant BIS standards.

Nodal Officers from OMCs have also been appointed for different States
for coordination among OMCs, Sugar Mills and other stakeholders for effective

implementation of EBP programme.

On 07.12.2016, Oil PSUs have entered into Memorandum of Understanding
(MoUs) with State Governments and Technology Providers for 2G ethanol
bio-refineries. Foundation Stone of one bio-refinery has been laid by Hindustan
Petroleum Corporation Limited on 25.12.2016 at Bathinda, Punjab.

1. IR SfeAT: JET AU S, A7 U9 USlidl § QAT BT ARy
B I AT 81 g Ul ATel 2016-17 | 220 RIS oilex VAT BT Icre fhar
o 3R ITH W 78.7 RIS oflcX B STIN fhar 171 Bl 89 A9 IUET BT ST
W HAT IR, 39b oIy AR F T U fhy 87 Rifh TIHTT gAR W3
IATET | 8, Safe Uglal a1 ugiferad uerd fagen & oM usd €, s9fev &9 g9
I et SIS, T TS Bl 399 g oxp, gaR I8l garef &) o o4t 8,
IFD! S B Fdhd &l R ISR 39P U & ©I H Y 9 I8l 82 H S
et § % voNTd &R Ugid, 39 SHl & 9rdl # ofaR fha= 82 89 Sl QHTd a+rd
g, SO@T Ufy offer wra w1 ® 3R Ui &1 Ui offey Wia R B? SHGT ATVHERY
SN B9 & AU 3R Ml 99 & U 80 ST BRA &1 Sl &¥ar 3ffofd
P8, SADT ST BT & folY TWHR 7 R 39T fhy &2

At eifg gu=: 9ufy S, 9991 9 T 9dRT § B 2016-17 § 220 PRIS
Slex QAld, AdR™ we W SUde gal o1l Ugid # fam & foy 9Ra e
& UcIfera AUt &1 S "UeHTd <IfST Y Ae Ao I J81 8, S9dh agd
B9 |RT B 3/ d% g8 b 78.7 PRI ollex &1 U g3l gl A4 Ig qRT o
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FATG TET gl 21 Wi TG 814 &1 qRACS 41 371 STl 3FR s Ardl & 3fids
JMUd A I, df 2010-11 H T 1.8 URAC AT, 2011-12 H 1.45 TS AT, 2012-13 H
0.67 T 3R TG Jg WK Mg 8, ol ATl 2015-16 H T AT AT 9 3.5
W gEdl offl I8 Al WIRIRAT & S $IR TEAT , I8 Sad 9 fIHeR B4 T,
3afeTy 31 SRT 3T T d1H! B

gyl o, g8 1% Ioifers deded W A8l fiel B1 TeFla S Al 9
T B, T8 fAPY ST DI AT © 3R HAdd sewt oI f Siem g1 v 8iR
PP FSEI P o MYR VIS &1 AHI §SRIS Bl HRA RBR +, T 2003
H ared Sff Uu™ H2t O 3R YW ATs® Sff Uiferyd AW &1 drHeTe G4Te I8 9,
I &A1 § PR TSI Bl ge-Bifced B & g o1 §918 oY, WRadl ARBRI
T I AN A1 IR SHD I P IR H Sl W AT WS | Yl AR H Hs
3T ¥ RBIEFT d=xep Ugia & M [are] 3R AR 4§ voHia 4 Red dey,
ATe], T I8 ATST | AR & U I HEM 8, SHSD draoja W YR S8 AN
¢, PR sSwI ¥ ST 7 311y, I9F A |uIS Uigd &1 Hbiod a4, gafely
I B ARBR T I 39/- HYY R forex GHid MRiRAe & AT 9918 81 &9
I arel a1 7 b A g we A Al T81, Sl A-ps ®idh JRIA g, Sl
R IR URA H WAl § Well P TABR UGV BIAT 2, AT S UU-RE 8, IGH
¥ A 89 AT A9 Us T fSurcHe, Sl iR &S bR &1 U STl
DI PS BRI Y AbsS SN QA & fTY W1 IR 931l I8 2006 H I AT B
ARBR H B 3N, SHD! AIIT 1 DR 10 URTT Tb <A1ST B Fobell &, I A
1 Bl SHH 9 WRA & fhami @f, fRver BHd & Sdfel1 3t §hd & & Uh
U & el 81 SOH IR WRGR & Y &l B

1. RNV Sfedr: A FUEiy Sft, #F-g #§3 Sft 9 FHEEaRT SR
fear 21 99 orsmar I € 6 fagwl 9 <9 ufoea & sarer WY gEla &1 e
BIAT Bl MY S H8l F fFaml &1 oA-FAwR a9 7 ff I8 wg@ql a1 @
|hdl Bl W1 I8 el ¢ b onft #ider 4 o dRe 9 Rea=s) wimu=n &1 1§ 2,
SIHT STANT g™ dI eftc I, TR SITGT WA o1 &I efte 9 3R el &l
-f1fR, wareeldt M @t efic 4 S F1 fBy S wed €, 9 AEayy €1 § s
Bl 918 1 § & &9 I8 Sl &9 AR &1 3fibs! foran &, gim 4 i Suad
CHAIATS B, IFH B9 3MR e fadar Y Ghd 8, T I Calallol HI AL

BRI BY &H VAl RO g ?

i} erfg 9e: A 9T Sfl, § A AS] B 8y U a1 o1 arg
5 fawg R & Po T F WA Fawer &, Foid H &, ST ¥ 7, dfed AR
v f 7 a9ga | I d Rt weAla 9 91 9-uieded 9 9adl 21 I8 ARl
THIRRE qadid Bkl 81 SHd arase W MR W 39 WReR 1 2014 H Yfeiiie
PHed forar {6 9F-AIa 9, S 91! ff Til-dke ®, S99 9 VAT dbre™ & forg
o= fhar 3R gd! TaHTAIN, SHHIc! B § Scold Tl MR &I Tdh Hu—t
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qUT PI TGS B B GRAT b VAT HRIRET Wie &1 6 Aiaerd doiege Sul
BT &1 -3l AR H & A=Al 7 g H Ul & SaIcion dex J Ud g
SHTATSI ST ST Bl gl I8 WRIRHS IR YRT PI A4-BINT Ir-A1 A
TP g1 JSd TN SHraron Aifad & Fdbdt g1 faga & SHTaton W 8 T8,
™ gret el § gAY Ao U8 R fh URA B SaTalol Arsd (939 @ YRd &
ISP & WY F wY F BT H A AN H R AHAGLIE B A1 b I g (B
9 39 foun # &M o) W 21 R FAR IS B Wil Fherdl ddb ugadl,
H AT WRA & biofuel § TH A3 AT, TH AT Arsd 9l WST B

MR. CHAIRMAN: Question Hour is over. The House is adjourned till 2.00 p.m.

WRITTEN ANSWERS TO STARRED QUESTIONS
Promotion of Indian Literature in foreign countries

*35. DR. VINAY P. SAHASRABUDDHE: Will the Minister of CULTURE be

pleased to state:

(a) the allocation and utilization of funds for promotion of Indian literature in

foreign countries during the last three years, country-wise; and

(b) the steps taken for promotion through translation of India literature in foreign
languages including the allocation and utilization of funds for the same during the

last three years, country-wise/foreign language-wise?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR.
MAHESH SHARMA): (a) and (b) No funds have been allocated by the Ministry
specifically for promotion of Indian Literature in foreign countries during last three
years. However, the Sahitya Akademi, an autonomous body under the Ministry of
Culture, to whom the project was entrusted since 2013, has spent an amount of
% 38,29,427/- from the years 2013-14 to 2016-17 on the Indian Literature Abroad
(ILA) project from the Budgetary Grants allocated to it by the Ministry.

The year-wise expenditures are as follows:—

2013-14 % 4,64,199/-
2014-15 % 15,68,054/-
2015-16 % 12,06,384/-
2016-17 % 5,90,790/-

TotAL T 38,29,427/-
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In order to promote Indian literature in other countries and also to provide ample
first hand exposure to Indian writers representing several Indian languages, Sahitya
Akademi has been implementing the Cultural Exchange Programmes across the globe
apart from sending writers or delegations onthe invitation of governments or literary
institutions abroad.

During the last three years, the Sahitya Akademi has published the following
titles under the scheme, Indian Literature Abroad (ILA):

(1) Herbert by Nabarun Bhattacharya into German (Publisher Draupadi
Verlag).

(2) Train to Pakistan by Khushwant Singh into Swedish (Publisher Tranan
Publishing House).

(3) Kattil Oru Mann by Ambai into French (by Zulma).

Under the Cultural Exchange Programme (CEP) with other countries, the following
titles have been published:

(1) Bharata the Natya Sastra by Kapila Vatsayayan (in Russian Language).
(2) Indian Short Stories by E.V. Ramakrishnan (in Russian Language).

Savings under PAHAL Scheme

*36. SHRI DEREK O’BRIEN: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the total amount of savings under the PAHAL Scheme in the last two years;
(b) the method of calculation of savings that has been used by Government; and

(c) how much of the savings can be attributed to the change in global prices
of LPG and how much is due to the plugging of leakages, the details thercof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (¢) Ministry of Petroleum
and Natural Gas had launched modified Direct Benefit Transfer for LPG (DBTL/
PAHAL) Scheme in 54 districts on 15.11.2014 and across the country on 01.01.2015.
LPG consumers, who join the PAHAL scheme, get the LPG cylinders at non-subsidised
price and receive LPG subsidy (as per their entitlement) directly into their registered
bank accounts. An intensive exercise was carried out for identifying duplicate/fake/ghost/
inactive domestic LPG connections. As on 18.7.2017, more than 18 crore consumers
have joined PAHAL Scheme and are getting subsidy in their bank account.

Estimated savings arising out of the PAHAL scheme for the year 2014-15 to
2016-17 by the Ministry is as under:—
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(a) For the year 2014-15: Estimated savings was X 14,818.4 crore. 369.72 (average
subsidy per cylinder for that year) x 3.34 (number of blocked customers) x12
(entitled number of subsidized domestic cylinders per annum)= I 14,818.4 crore.

(b) 2015-16-Estimated savings was ¥ 6,443 crore. 150.82 (average subsidy per
cylinder for that year)x 3.56 (number of blocked customers) x12 (entitled
number of subsidized domestic cylinders per annum) = I 6,443 crore.

(c) 2016-17-Estimated savings was X 8,185 crore. 6.27 (number of blocked
customers, Give It Up customers, etc.) x108.78(average subsidy per cylinder
that year) x12(entitled number of subsidized domestic cylinders per annum)=
T 8,185 crore.

The total consumption of cooking gas in any given year is a combination of the
number of connections at the beginning of the year, bogus connections eliminated
during the year through the process of DBT under PAHAL, new connections issued to
genuine consumers during the year and normal fluctuations in individual consumption.
Hence, the savings from DBTL cannot be correctly computed merely by reference
to the total consumption in a year or the total expenditure on subsidy. If the DBT
had not been implemented, the outgo on the subsidy would have been higher by
T 14,818 crore in 2014-153 6,443 crore in 2015-16 and I 8,185 crore in 2016-17. Hence,
the total savings from the elimination of fake/duplicate/ghost connections as a result of
implementation of DBT for the three years together, as calculated above, is estimated at
more than ¥ 29,000 crore. This figure is not comparable with the actual expenditure on
subsidy which includes the subsidy on new genuine connections given during these three
years. Without implementation of PAHAL, subsidy burden would have been higher than
the actual expenditure recorded during these years, even with lower petroleum prices.

Jain temple in Telangana Lying in shambles

*37. SHRIMATI RENUKA CHOWDHURY: Will the Minister of CULTURE be

pleased to state:

(a) whether Government is aware that the old Jain temple built with bricks in
terracotta style at Alvanpalli in Jadcherla town of Telangana lies in shambles and is
likely to collapse anytime;

(b) if so, the details thereof along with the reasons for not making any effort
for restoration and maintenance of this rare structure; and

(c) the steps taken by Government for conservation and rehabilitation of this
oldest Jain Temple?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) to (c) The Jain temple at Alvanpalli in Jadcherla town of Telangana
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is not a protected monument of Archaeological Survey of India. The same is under
protection of Archaeology and Museums Department of Government of Telangana.
The State Government has constructed boundary wall around the temple.

FIR against IPS Officer of Jharkhand

*38. SHRI SANJIV KUMAR: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether it is a fact that very recently an FIR has been directed to be lodged
against a senior IPS officer in the rank of ADGP from Jharkhand cadre of IPS;

(b) if so, what is the current status of action in this regard;
(c) what further action is being contemplated by the Ministry in this regard; and
(d) if no action has been taken, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJTJU): (a) As per information received from the Govt. of Jharkhand,
the Election Commission of India has recommended departmental disciplinary action
against a senior IPS officer in rank of Addl. Director General of Police of Jharkhand
cadre. The Commission also recommended for appropriate proceedings under the
relevant service and disciplinary rules against the accused person for, among others,
misuse of official position, interference in election, breach of conduct/service rules,
etc. and since, the matter also relates to bribery of voters and corruption, appropriate
proceedings under the Prevention of Corruption Act and Sections 171B and 171C
of IPC.

(b) Since, the officer is serving in connection with the affairs of the Government
of Jharkhand, the information in respect of the status of the case has been sought

from the State Government which is awaited.

(c) and (d) The matter has not yet been referred to this Ministry by the State

Govt., hence, question does not arise.
Closure of regional/field offices of Rubber Board

*39.SHRI K. K. RAGESH: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) how many regional/field offices have been closed down by Rubber Board

during the last three years;

(b) the State-wise and year-wise details of such offices that were closed down;
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(c) whether the Rubber Board is planning to close down any of its regional/

field offices functioning in Kerala; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) The Rubber
Plantation Development and Extension related activities are handled by Zonal offices
(ZO), Regional offices (RO), Development offices (DO) and Field Offices (FO) of
the Rubber Board. Reorganisation of offices has been done to reduce establishment
and operating expenses of the Board without compromising on the extension and

other services rendered to growers.

Reorganization of Field Offices was formulated and implemented in 2016.
28 Field Offices were closed and their functions were merged with nearby ROs/

FOs as under:—

State Number of FOs  Closed and Merged with Number of present
existed in 2015  nearby ROs/FOs in 2016 FOs
Kerala 137 26 111
Karnataka 7 1 6
Odisha 3 1 2

Development Offices (DOs) are established at locations where ROs are reorganized
for providing extension services to rubber growers and only administrative/general
functions are merged with nearby ROs. The following two ROs were reorganized

only in the State of Kerala in 2017.

1. Kothamangalam RO merged with Muvattupuzha RO and a DO established
at Kothamangalam.

2. Kottayam RO merged with Changanacherry RO and a DO established
at Kottayam.

3. Ernakulam, RO was closed down as rubber planted area in its service area
had substantially declined on account of urbanization and its jurisdiction

has been merged with Muvattupuzha RO.

(c) and (d) Following Regional Offices (ROs) in Kerala have been identified for
reorganization (closure, merger of functions with adjoining RO and opening of new
DO) by Rubber Board:—



62  Written Answers to [RAJYA SABHA] Starred Questions

Sl. No. Closure of RO RO to which merged
1. Kasargod Kanhangad
2 Mannarkkad Palakkad
3 Taliparamba Sreekandapuram
4. Nedumangad Thiruvananthapuram
5 Kottarakkara Punalur
6 Manjeri Nilambur

Condition of ancient monuments and buildings in Odisha

*40 SHRI ANUBHAV MOHANTY: Will the Minister of CULTURE be pleased
to state:

(a) whether it is fact that the condition of the ancient monumental buildings in
the Holy city of Puri are getting from bad to worse;

(b) whether the ASI has conducted any survey with regard to the condition of
such buildings, if so, what was the recommendation of the ASI; and

(¢) how does the Ministry propose to carry out renovation of such ancient
monuments and ensure proper preservation of the heritage sites particularly in the
holy city of Puri and in the States of Odisha?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE
(DR. MAHESH SHARMA): (a) No, Sir. Archaeological Survey of India (ASI) has
two protected monuments at Puri namely Shree Jagannath Temple and Atharnala
Bridge. Conservation work of these monuments is executed regularly and they are

in a good state of preservation.

(b) Both these monuments are inspected regularly and essential conservation work
is carried out as per the requirement of particular site.

(c) The protected monuments in Odisha including Puri are looked after properly
by regular inspections, watch and ward, adequate allocation of funds and execution

of regular conservation and maintenance work at different sites.

Legal rights and conditions for monitoring
and interception operations

*41. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government is aware that Internet is becoming the fastest growing

source of terrorist propaganda and recruitment and as such there is an increasing need
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for intelligence and national security agencies to have legal powers and technology

tools for monitoring and interception of such communications; and

(b) what legal rights and threshold conditions are being prescribed before agencies
can conduct monitoring and interception operations given that there is a simultaneous

need to ensure that such powers and tools are not misused against citizens?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) Yes, Government is aware that Internet
has become a source of terrorist propaganda and recruitment. The Security/Intelligence
agencies regularly monitor the popular social media sites and websites and take
necessary action in case of they find any classified material or provocative material

or anti-national or terror related material hosted/circulated on such sites.

(b) Lawful monitoring and interception operations can be done only by the
authorized designated Law Enforcement Agencies under the provisions of Section
5(2) of the Indian Telegraph Act, 1885 read with Rule 419A of Indian Telegraph
(Amendment) Rules. The Section 69 of the Information Technology Act, 2000 and the
Rules framed thereunder provide for the powers to issue directions for interception
or monitoring of any information generated through any computer resource. Further,
the procedure and safeguards have been prescribed/notified vide the Information
Technology (Procedure and Safeguards for interception, Monitoring and Decryption
of Information) Rules, 2009.

The following steps have already been taken to check illegal interception:

(i) To take care of the privacy of citizens, lawful interception and monitoring
is governed by the Section 5(2) of Indian Telegraph Act, 1885 read with
Rule 419A of Indian Telegraph (Amendment) Rules, 2007 wherein oversight
mechanism exists in form of review committee under chairmanship of the
Cabinet Secretary at Central Government level and Chief Secretary of the

State at the State Government level.

(ii) Unlawful phone tapping is a punishable Act under Section 25 and 26 of the
Indian Telegraph Act. The punishment for unlawful interception is an imprisonment

for a term, which may extend to 3 years or with fine or with both.
Serious safety loopholes in PMUY

*42, SHRI N. GOKULAKRISHNAN: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether it is a fact that Pradhan Mantri Ujjwala Yojana which envisages

providing LPG connections to families below the poverty line, has run into trouble



64  Written Answers to [RAJYA SABHA] Starred Questions

as distributors have pointed out serious safety loopholes in the scheme and have

threatened a long drawn protest;

(b) whether the protest has been triggered by a recent incident where an entire
Ujjwala beneficiary family perished after an LPG leakage and the distributor has
been booked under the Indian Penal Code; and

(c) 1if so, the reasons therefor, for not taking any action on the communication
received from the federation of distributors?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (¢) OMCs have given
instructions to their LPG distributors to release LPG connections after satisfying
and meeting all the safety norms for installation of LPG connections. Further,
OMCs have reported that the following measures are adopted for ensuring safety
and for educating the LPG customers who have been released LPG connections
under PMUY Scheme:—

(i) Proper education is given on safety aspects of LPG usage to the PMUY
beneficiaries through safety clinics during the LPG connection distribution
melas by way of how to use LPG by demonstration and screening film

on safety.

(i) While issuing LPG connections under PMUY scheme, safety instructions

card is given to the beneficiaries.

(iii)) All LPG distributors are under strict instructions to install connections
at the premises of the PMUY beneficiaries and ensure that the Hotplate
is kept at safe location and customer is advised about the safe way to
use LPG.

(iv) OMCs’ Officers carry out regular customer contacts and distributorship
inspections to monitor the above steps. During inspections, wherever it
is found that the distributors are not adhering to the given instructions
or non-compliance of given instructions, suitable action under MDG is

taken against such defaulting distributors.

(v) Government has launched intensive ‘Safety Campaign’ through print and
electronic media highlighting safety norms in usage of LPG. OMCs
have conducted more than 47 thousand safety awareness programmes by
organising safety clinics, Nukkad Natak, Speciality/sports events etc. since

launch of the Scheme for the safety awareness of PMUY consumers.

OMCs are implementing PMUY across the country smoothly. So far, more than
half of the target has been achieved only in 14 months after launch of the Scheme.
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(b) OMCs have reported that they are not aware of any protest because of a
LPG related accident.

Indian Oil Corporation Limited (IOCL) has reported one case of LPG accident
at Village Sadhauli, District Saharanpur, Uttar Pradesh. In this accident, Insurance
Company has settled the claim for an amount of I 30 lakh to the surviving legal

heir of the deceased PMUY consumer family.
Rural tourism projects in the country
*43. DR. VIKAS MAHATME: Will the Minister of TOURISM be pleased to state:

(a) the details of rural tourism projects being implemented in the country along

with the status of such projects, State/UT-wise;

(b) whether any new project has been sanctioned in the current year and if so,
the details thereof, State/UT-wise including Maharashtra;

(c) whether any hurdle/obstacle is being faced in the execution of such projects;
and

(d) if so, the details thereof along with the measures being taken by Government

in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) and (b) Rural Tourism has been identified as one of the thematic
circuits for development under the Swadesh Darshan scheme of Ministry of Tourism.
The Ministry has sanctioned the project for development of Bhitiharwa-Chandrahia-
Turkaulia in Bihar under Rural Circuit theme of Swadesh Darshan scheme in June
2017 with the Central financial assistance of I 44.65 crore.

(¢) and (d) The above project is being implemented by Bihar State Tourism
Development Corporation. The Ministry regularly monitors the implementation/execution
of the sanctioned projects on ground and in case of any issue, the same is discussed

and resolved with involvement of the concerned State Government.
Development of beach destinations in the country

*44. DR. KANWAR DEEP SINGH: Will the Minister of TOURISM be pleased

to state:

(a) whether it is a fact that India has a huge potential for developing beach

destinations;
(b) if so, what is being done in this regard;

(¢) how much investment would be required for the same; and
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(d) how does Government propose to mobilize resources for the purpose?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) to (d) Yes, Sir. The long coastline of India offers great potential for
developing beach tourism. The Ministry of Tourism has launched the Swadesh Darshan
scheme in 2014-15 with an objective of developing theme based tourist circuits in the
country. Coastal Circuit which includes development of Beach destinations is one of
the thirteen thematic circuits under the Swadesh Darshan scheme. Ministry has also
launched the Pilgrimage Rejuvenation and Spiritual Augmentation Drive (PRASAD)
scheme to provide complete tourism experience by enhancing tourist attractiveness

of a religious destination in a sustainable manner.

11 projects totalling X 896.66 crores have been sanctioned in the various States
under the Coastal Circuit of Swadesh Darshan scheme. 4 projects totalling ¥ 119.27
crore have been sanctioned in coastal/beach areas of various States under the PRASAD
scheme. Details of the projects sanctioned are given in the Statement (See below).

The schemes are 100% Centrally funded for the project components.
Statement

(A) Details of projects sanctioned under the coastal circuit
of Swadesh Darshan scheme

® in crore)

Sl.  Name of State Year Project Name Amount
No. Sanctioned
1 2 3 4 5

1. Andhra Pradesh  Coastal Development of Kakinada Hope 69.83
Circuit  Island Konaseema as World Class
(2014-15) Coastal and Eco Tourism Circuit in
Andhra Pradesh

2. Andhra Pradesh  Coastal Development of Coastal Tourism 60.38
Circuit  Circuit in Sri Potti Sriramalu Nellore
(2015-16) in Andhra Pradesh

3. Puducherry Coastal  Development of Union Territory of 85.28
Circuit ~ Puducherry as Tourist Circuit
(2015-106)
4.  West Bengal Coastal Development of Beach Circuit—  85.39
Circuit  Udaipur—Digha—Shankarpur—Tajpur—
(2015-16) Mandarmani—Fraserganj—Bakkhlai—
Henry Island in West Bengal
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1 2 3 4 5
5. Mabharashtra Coastal  Development of Sindhudurg Coastal 82.17
Circuit ~ Circuit in Maharashtra

(2015-16)
6. Goa Coastal  Development of Coastal Circuit 99.99
Circuit  (Sinquerim-Baga, Anjuna-Vagator,
(2016-17) Morjim-Keri, Aguada Fort and
Aguada Jail) in Goa
7. Karnataka Coastal  Development of Coastal Circuit in 95.67
Circuit  Dakshin Kannada Dist., Uttar Kannada
(2016-17) Dist. and Udupi Dist. in Karnataka
8. Odisha Coastal  Development of Gopalpur, Barkul, 76.49
circuit ~ Satapada and Tampara as Coastal
(2016-17) circuit in Odisha
9. Andaman Coastal  Development of Coastal Circuit 42.19
and Nicobar Circuit  (Long Island-Ross Smith Island-
Islands (2016-17) Neil Island-Havelock Island-
Baratang Island-Port Blair) in
Andaman and Nicobar
10. Tamil Nadu Coastal  Development of Coastal Circuit 99.92
Circuit  (Chennai-Mamamallapuram—
(2016-17) Rameshwaram—Manpadu—
Kanyakumari) in Tamil Nadu
11. Goa Coastal  Development of Coastal Circuit II: 99.35
Circuit  Rua De Orum Creek—Don Paula—
(2017-18) Colva—Benaulim in Goa
ToraL 896.66
(B) Details of projects sanctioned in coastal areas under Prasad Scheme
® in crore)
Sl. Name of the Project Amount
No. Sanctioned
1 2 3
1. Odisha
(a) Infrastructure Development at Puri, Shree Jagannath Dham- 50.00

Ramachandi-Prachi River front at Deuli under Mega Circuit
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1 2 3
2. Gujarat
(a) Infrastructure development at Dwarka 26.23
(b) Development of pilgrimage amenities at Somnath 37.44

3. Tamil Nadu
(a) Development of Velankanni 5.60
TotaL 119.27

Development of river tourism

1*45. SHRI LAL SINH VADODIA: Will the Minister of TOURISM be pleased

to state:

(a) whether any scheme has been formulated by Government for development

of river tourism; and

(b) the schemes formulated for developing tourist spots on river banks in the
States of Gujarat, Maharashtra, Goa, Kerala, Tamil Nadu, Andhra Pradesh, Odisha
and West Bengal, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) and (b) Development of tourism including river tourism is primarily
undertaken by State Governments/Union Territory Administrations. However, the
Ministry of Tourism provides Central financial assistance to State Governments/Union
Territory Administrations for projects identified by them under their jurisdiction, subject
to adherence to scheme guidelines, availability of funds and submission of certificate

of utilisation of funds released earlier.

For development of tourism infrastructure in the country, the Ministry of
Tourism has introduced the Swadesh Darshan-Integrated Development of Theme-Based
Tourist Circuits and The ‘National Mission on Pilgrimage Rejuvenation and Spiritual
Augmentation Drive’ (PRASAD) schemes. This includes inter-alia development of
tourist spots on river banks as present in the identified circuits/pilgrimage destinations.
A list of projects sanctioned in the States under the PRASAD scheme featuring
development of tourist spots on river banks in the States of Gujarat, Maharashtra,
Goa, Kerala, Tamil Nadu, Andhra Pradesh, Odisha and West Bengal is given in
the Statement (See below). No projects featuring development of tourist spots on
river banks in the above mentioned States have been sanctioned under the Swadesh

Darshan Scheme.

T Original notice of the question was received in Hindi.
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Statement

Details of projects sanctioned under the PRASAD scheme with development of

tourist spots on river banks in the States of Gujarat, Maharashtra, Goa, Kerala,

Tamil Nadu, Andhra Pradesh, Odisha and West Bengal

® in crore)

Sl. Name of the Project Amount
No. Sanctioned
1. Odisha
Infrastructure Development at Puri, Shree Jagannath Dham- 50.00
Ramachandi-Prachi River front at Deuli under Mega Circuit
2. Andhra Pradesh
Development of Amaravati town in Guntur district as a tourist 28.36
destination (Involving development at river Krishna)
3. Gujarat
Infrastructure development at Dwarka 26.23
(Involving development at river Gomiti)
Development of pilgrimage amenities at Somnath 37.44
(Involving development at river Kapila and Hiranya)
4. Tamil Nadu
Development of Kanchipuram 16.48
(Involving development at river Palar)
Development of Velankanni 5.60
(Involving development at river Vellaiyar)
5. West Bengal
Development at Belur (Involving development at river Hoogli) 30.03
WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Regional offices of Rubber Board in Kerala
321. SHRI C. P. NARAYANAN Will the Minister of COMMERCE AND

INDUSTRY be pleased to state:

(a) whether regional/local offices of Rubber Board in various parts of Kerala

existing for decades and catering to various needs of farmers have been closed, if

so, the details thereof;
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(b) whether such steps of Government will lead to fall in production and
productivity and necessitate inputs while the country is still not self-sufficient in

rubber;

(c) whether Government has a policy of protecting agriculture and farmers and

not leave them to vagaries of the market; and

(d) whether the approach of disowning them is causing widespread agitation of

farmers and suicides?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) Reorganization of
the offices of the Rubber Board through closure, merger and creation of new offices
has been done with a view of reducing establishment and operational expenses without
compromising on the extension and other services rendered to growers. Such steps

will not lead to fall in production and productivity of Natural Rubber in the country.

In the State of Kerala, 26 Field Offices (FOs) were closed and their functions were
merged with nearby Regional Office (ROs)/FOs. However, as there was no reduction
in the number of Field Officers and their jurisdictions, there is no compromise in

the services/facilities offered to rubber growers.

Development Offices (DOs) are established at locations where Ros are reorganized
for providing extension services to rubber growers and only administrative/general
functions are merged with nearby ROs. The following two ROs were reorganized
only in the State of Kerala in 2017.

1. Kothamangalam RO merged with Muvattupuzha RO and a DO established

at Kothamangalam.

2. Kottayam RO merged with Changanacherry RO and a DO established
at Kottayam.

3. Ernakulam RO was closed down as rubber planted area in its service area
had substantially declined on account of urbanization and its jurisdiction

has been merged with Muvattupuzha RO.

(¢) The Government has been protecting agriculture and farmers through appropriate
policy interventions from time to time. A market-linked Revenue Insurance Scheme for
Plantation Crops (RISPC) has been approved for protecting the farmers of plantation
crops, including rubber farmers, against losses arising from fluctuations in yield as well
as prices. The Government has also undertaken several steps to regulate import of NR

in 2015 and 2016 as the domestic market is highly sensitive to import.

(d) In view of (c) above, question does not arise.
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Export of Meat and Leather

322. SHRI C. P. NARAYANAN: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) what has been the volume of export of meat and leather from the country
during the last three years;

(b) how much income could be earned through these exports;

(c) whether there are complaints in recent past that those involved in production
of meat and leather are being prevented in their occupation; and

(d) whether the revenue from these two sources has decreased due to this reason
and if so, by what amount?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) The volume of
export of meat and leather from the country during the last three years and the

income earned through these exports is given as under:
Export of Meat

(Quantity in MT/Value in ¥ crore)

Commodity 2014-15 2015-16 2016-17*

Qty. Value Qty. Value Qty. Value
Buffalo meat 1503503 29282.58 1314217 26684.22 1330753 26308.27
Other meat 262 2.67 12 0.21
Processed meat 406 14.20 280 6.16 141 4.58

Sheep/goat meat 23612 828.11 21951 837.76 22049 871.58

GranD ToTAL 1527783 30127.56 1336448 27528.14 1352955 27184.64

Source: DGCI&S
*Provisional

Export of Leather

(Value in X crore)

Principal 2014-15 2015-16 2016-17*
Commodity Unit Qty. Value Qty. Value Qty. Value

1 2 3 4 5 6 7 8
Finished leather KGS 64530167 8129.49 51661459  6850.96 46654557  5962.06
Leather goods - 8883.16 - 8969.45 - 8868.06

Leather garments KGS 8186533  3695.21 7770027  3621.16 7524708  3599.17
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1 2 3 4 5 6 7 8

Footwear of leather - 13929.61 - 14062.52 - 14326.69
Leather footwear KGS 13513575  2209.09 9603407 1861.51 11607316 2012.92

component

GRAND TOTAL 86230275 36846.56 69034893 35365.61 65786581 34768.91

Note: Leather Goods and Footwear of Leather group consist of ITCHS which have different unit of measurement so
the quantity figure is not additive.

Source: DGCI&S
*Provisional

(c) and (d) While no complaint was received in this Ministry with regard to
prevention in the production of meat and leather, however, as per the DGCI&S data,
the export of buffalo meat has declined by 4.35% as compared to the same period
in the previous year. During the previous year 2016-17 (April to May), the buffalo
export was USD 554 Million whereas during the current year export was noticed to
USD 530 Million for the same period.

The export of leather products and footwear have declined during 2015-16 and
2016-17 in value terms due to various factors including some external factors like

recession in European market, instability in Middle East countries, etc.
Impact of demonetisation and slaughter ban on industries

+323. CH. SUKHRAM SINGH YADAV:
SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYA VERMA:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether Government has any such information wherein production has been
affected due to the slow down in industry, businesses and conventional sources of

income as an aftermath of demonetisation and ban on sale of cattle for slaughter;

(b) the details of the adverse effects on industries after Novermber, 2016 i.e.

after demonetisation and ban on sale of cattle slaughter;

(c) the details of the steps taken to helpthe industries and businesses to recoverfrom

the adverse effects of demonetization and ban on sale of cattle for slaughter; and
(d) if so, the complete details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) There is no macro

T Original notice of the question was received in Hindi.
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economic information on the impact of demonetisation and ban on sale of cattle
for slaughteron industry, businesses and conventional sources of income. Industrial
performance at particular point is based on the interplay of several factors such as

level of capacity utilisation, investment cycle, domestic and global growth outlook etc.

(c) and (d) The Government is continuously taking steps to facilitate industrial
production and growth. These infer alia, include ‘Make in India’ initiative under which
thrust sectors have been identified to provide a push to manufacturing in India, ‘Startup
India’ initiative and ‘Ease of Doing Business’. Steps taken to improve ease of doing
business include simplification and rationalisation of existing rules and introduction
of information technology, setting up of an Investor Facilitation Cell, launch of e-biz
Portal and liberalising policy for industrial licensing. Foreign Direct Investment (FDI)

policy and procedures have been simplified and liberalised progressively.
Redevelopment of Pragati Maidan

324. DR. T. SUBBARAMI REDDY:
SHRIMATI AMBIKA SONI:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether Government has approved the project for redeveloping Pragati Maidan

into a world class exhibition-cum-convention centre;
(b) if so, the details thereof;
(¢) how the funding will be arranged for the project, the details thereof;

(d) whether proper parking arrangements, including multi-level parking, underground

parking have been planned to ease traffic during trade fair;

(e) if so, the details thereof and whether NOC has been taken from Delhi Traffic

Police; and
() if not, how will Government manage heavy rush of traffic during such events?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) Yes, Sir.

(b) The redevelopment project of Pragati Maidan envisages the development of
3,26,065 sq. mtr. of built up area including about 1,19,445 sq. mtr. of exhibition
area and a state-of-the-art Convention Centre of 7,000 persons seating capacity in
single format (with a plenary hall of 3,000 persons capacity, functional hall of 4,000
persons capacity) in addition to various appurtenant facilities like meeting halls,

lounges, services and basement parking for about 4,800 Passenger Car Units (PCU).
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ITPO has estimated the cost of the project at I 2,254 crore and a time frame
of 24-30 months for completion of the project from the date of Award of Work to
the Project Executor. This includes the time taken in obtaining necessary Statutory

Approvals from local authorities.

(¢) ITPO will contribute ¥ 1200 crores out of its free reserves towards the
estimated cost and raise the balance funds of ¥ 1054 crore through long term loan

from banks/financial institutions and/or land monetisation for hotel.
(d) Yes, Sir.

(e) The proposal includes basement parking for 4,800 Equivalent Car Space (ECS),
Bus Coaches Parking/Drop-Off Plaza and 200 ECS at ground level. The proposal has
been approved by the Unified Traffic and Transportation Infrastructure (Planning and
Engineering) Centre (UTTIPEC), Delhi Development Authority (DDA).

(f) Not applicable.
Impact of IPR related issues on life saving drugs

325. PROF. M. V. RAJEEV GOWDA: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether Government has created alist of industries and public services that
may significantly suffer due to India's inclusion in United States' Priority Watch List

for Intellectual Property Rights this year (Special Report 301);
(b) if so, the details thereof;

(c) the steps Government has taken to ensure continuous manufacturing and

supply of life saving drugs for which IPR related issues have been raised; and
(d) the details thereof since the year2015?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE and
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) No such list has
been prepared. The Special 301 Report issued by the United States under the US
Trade Act of 1974 is a unilateral measure to create pressure on countries to enhance
IPR protection beyond the TRIPS agreement. Under the WTO regime, any dispute
between two countries needs to be referred to the Dispute Settlement Body of the
WTO and unilateral actions are not tenable under this regime. Special 301 is an
extra territorial application of the domestic law of a country, which is inconsistent
with the established norms of the WTO.

(¢c) and (d) India is self-sufficient in most of the medicines which are consumed



Written Answers to [19 July, 2017] Unstarred Questions 75

by the patients in the country, as there are good therapeutically equivalents of even

those medicines for which certain IPR issues have been raised.

Further, National Pharmaceutical Pricing Authority (NPPA) under Department
of Pharmaceuticals monitors the production and availability of medicines through
Drugs Control Administration of State Governments. NPPA takes remedial steps for
ensuring availability of drugs by impressing upon manufacturers to rush the stocks
to the places from where such shortage is either reported by State Drug Controllers

or otherwise comes to the notice of NPPA.
Impact of slaughter ban on export of meat

326. SHRI M. P. VEERENDRA KUMAR: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) the quantity and value of meat and meat products exported and imported

during each of the last three years, product and country-wise;

(b) the extent of reduction of meat exports and loss thereby due to the ban on

selling cow and buffalo for slaughter;

(c) whether there has been demand from any State and other quarters to impose

ban/restrictions on export of meat and meat products from the country; and

(d) whether the present ban on selling animals for slaughter and other restrictions
becomes instrumental for stopping the facilities and incentives provided by Government

to boost export of meat products?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) The quantity and value of
meat and meat products exported and imported during each of the last three years,

product and country-wise (top-5) is given in the Statement (See below).

(b) The operation of the Notification issued by the Ministry of Environment,
Forests and Climate Change on 23rd May, 2017 has been stayed by the Hon’ble
Supreme Court of India and hence, the question of reduction of meat exports and

loss due to ban on selling of cow and buffalo for slaughter does not arise.

(¢) The Government keeps receiving representations from all walks of life from
time to time. Some of the representations were received from Gau Vansh Vikas
Prakoshth, Shree Bharat Vashiya Digamber Jain Mahasabha Charitable Trust, Akhil
Bharat Krishi Go Seva Sangh, Govanshi Hatya Evam Niryat Nidhi Parishad etc.

(d) Does not arise.
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Statement

Export and import of meat and meat products during the last three years

(product and country-wise)

EXPORT

1. Buffalo Meat
(Qty. in Ton/Value in X lakh)

Sl.  Country 2014-15 2015-16 2016-17
No. Qty. Value Qty. Value Qty. Value
1. Vietnam 633348 1320059.01 605100 1312282.17 667199 1367658.04
2. Malaysia 130877 258602.81 135937 268289.01 113008 238640.41
3.  Egypt ARP 128082 257402.64 115317 232558.14 107622 202719.81
4. Indonesia 84 100.13 812 1542.52 65808 154416.91
5. Traq 23603  40615.81 42986  76662.78 54072 86072.44
6. Others 587509 1051477.78 414065 777087.47 323045 581319.65
TotaL 1503503 2928258.19 1314217 2668422.07 1330753 2630827.26

2. Sheep/Goat Meat
(Qty. in Ton/Value in X lakh)

SI. Country 2014-15 2015-16 2016-17
No. Qty. Value Qty. Value Qty. Value
1. U. Arab. Emts. 11439  40849.05 12450 47259.24 13025 50124.69
2. Saudi Arab 6926  25570.45 4701 18810.99 4557 19457.13
3. Qatar 2005 704891 2174  8416.98 2106 8255.06
4. Kuwait 1742 6350.44 1681 6638.02 1618 6531.14
5. Oman 498 1525.88 318 1113.70 366 1317.61
6. Others 1002 1466.36 627  4819.64 377 1472.06
TotaL 23612 82811.10 21951 87058.57 22049 87157.69

3. Other Meat
(Qty. in Ton/Value in X lakh)

SI. Country 2014-15 2015-16 2016-17
No. Qty. Value Qty. Value Qty. Value
1. Bhutan 162 186.78 12 20.65
2. Gabon 0 0.08 0.00
3. Nepal 100 80.31 0.00

TotaL 262 267.17 12 20.65
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4. Processed Meat
(Qty. in Ton/Value in X lakh)

SI. - Country 2014-15 2015-16 2016-17
No. Qty. Value Qty. Value Qty. Value
1. United Arab Emirates 93 290.50 53 169.92 92 331.63
2. Korea RP 20 44.18 185 280.65 19 26.42
3. Pakistan IR 0.00 0.00 14 69.24
4. Vietnam SOC REP 139 54572 545.72 0.00 14 24.51
5. Canada 0.00 0.00 1 2.60
6. Others 154 539.31 42 165.91 0 3.44
TotaL 406  1419.71 280 616.48 141 457.83
IMPORT

1. Other Meat
(Qty. in Ton/Value in X lakh)

SI. - Country 2014-15 2015-16 2016-17
No. Qty. Value Qty. Value Qty. Value
1. Belgium 159 571.60 167 484.45 269 766.83
2. Sri Lanka 76 348.12 94 391.08 107 443.57
DSR
3.  Germany 24 98.87 30 101.21 84 199.96
4. Ttaly 67 379.91 42 193.10 50 223.72
5.  Spain 69 261.19 89 315.84 43 154.45
6. Others 73 290.57 78 232.56 40 110.92
TotaL 468 1950.26 500 1718.24 593 1899.45

2. Processed Meat
(Qty in Ton/Value in X lakh)

Sl Country 2014-15 2015-16 2016-17
No. Qty. Value Qty. Value Qty. Value
1 2 3 4 5 6 7 8
1. Sri Lanka DSR 129 354.72 51 181.99 104 345.01
2. Spain 12 49.10 2 7.22 16 50.18

3. ltaly 3 14.86 3 14.86 5 18.92
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1 2 3 4 5 6 7 8
4.  Germany 1 4.80 2 8.99 3 8.32
5. Thailand 2 23.06 1 12.48 2 17.85
6. Others 20 70.40 13 49.83 2 6.41
TotaL 167 516.94 72 275.38 132 446.69
3. Sheep/Goat Meat
(Qty. in Ton/Value in X lakh)
Sl Country 2014-15 2015-16 2016-17
No. Qty. Value Qty. Value Qty. Value
1. New Zealand 40 423.84 41 360.92 56 526.84
2. Australia 48 449.05 17 118.76 46 263.17
3. Germany 0.00 13 25.23
4. Sri Lanka DSR 9 34.96
ToTaL 88 872.89 58 479.67 124 850.20

Negotiations at RCEP Inter-Session Ministerial meeting at Hanoi

327. SHRIMATI WANSUK SYIEM: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether at recent Inter-Sessional Ministerial meeting of RCEP countries at
Hanoi, India pleaded its inability to eliminate duties on 90 per cent of items for all

members, especially China;

(b) whether India had also made it clear that it will be difficult to give such
liberal market access to New Zealand and Australia with which India is yet to sign

bilateral free trade agreements; and

(c¢) how India reacted at Hanoi Ministerial meeting to “Opt out and reciprocity”
flexibility suggestion made by Phillipines, giving leeway to member nations to opt

out from the provision and wait for a better timing?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) to (c) India’s negotiating
position in Regional Comprehensive Economic Partnership (RCEP) takes into account
both its interests and sensitivities in all areas of the negotiations, including trade in

goods.
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Review session to promote connectivity through digital trade

328. SHRIMATI WANSUK SYIEM: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether the World Trade Organisation has called for a review session to
promote connectivity through digital trade in developing nations, sometimes in July,
2017;

(b) whether experts in India have expressed apprehensions that this attempt by

WTO may be a backdoor attempt to push e-commerce; and

(c) whether India already facing resistance by its domestic small trader lobby
over allowing Foreign Direct Investment in e-commerce, is keen to conclude the
pending food security related issues before allowing any fresh issues to be taken up
by the WTO?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHIRIMATI NIRMALA SITHARAMAN): (a) The Sixth Aid for
Trade Global Review was held at the WTO on 11-13 July 2017. The Aid for
Trade initiative was launched in 2005 with the aim of addressing the supply side
and trade-related infrastructure constraints that often hamper developing countries’
participation in global trade. The 2017 Global Review is dedicated to the theme
of “Promoting Trade, Inclusiveness and Connectivity for Sustainable Development”,
and provided an opportunity for stakeholders to look at how Aid for Trade can
contribute to the integration of developing countries and least developed countries
into the multilateral trading system and the achievement of the 2030 Agenda for
Sustainable Development. The Aid for Trade Global Review 2015 highlighted
how high trade costs slow growth and development by pricing many suppliers in
developing and least developed countries out of global markets. The 2017 Global
Review develops this theme further by extending analysis of trade costs into the
arca of digital connectivity. The Review discussed the economic consequences of
the digital divide and strategies to help policy makers, firms, women and SMEs
to bridge this divide.

(b) Many countries including India have emphasized that the definitions of digital
trade and e-commerce require further deliberation at various bodies of the WTO to

bring clarity on the scope of the subject.

(c) FDI policy in different sectors including on e-commerce sector is formulated
after extensive consultations with stakeholders including concerned Ministries/

Departments, apex industry chambers and other organisation.
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India has been working with WTO members especially the developing countries
to ensure that its interests in the WTO negotiations are protected. Implementation of
Bali and Nairobi Ministerial Decisions, especially on public stockholding for food
security purposes is a priority for India in the negotiations and India is working for

a permanent solution in this area.
Development of Villupuram under ECEC as a node

329. DR. R. LAKSHMANAN: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) whether any proposal is pending with Government to develop Villupuram in
Tamil Nadu as a node under East Coast Economic Corridor (ECEC) linking Kolkata
in the East through Chennai to Tuticorin in South Tamil Nadu;

(b) if so, the details thereof; and

(c) if no such proposal is pending, whether Government will come forward

hereafter to develop Villupuram as an important node considering its strategic location?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) No such proposal is pending

with Government of India.
(b) Does not arise, in view of (a) above.

(c) National Industrial Corridor Development and Implementation Trust (NICDIT)

has been formed to appraise such proposals.
India’s pharma sector on priority watch list of US

330. SHRIMATI VIJILA SATHYANANTH: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) whether American pharma sector has asked US Trade Representative to
continue to keep India on its Priority Watch List which includes countries that are
alleged violators of US patents laws claiming that the environment on the ground

remains challenging in India;

(b) whether among the key issues of concern for US pharma sector in India
are unpredictable IP environment, high tariffs and taxes on medicines, regulatory
data protection failure, discriminatory and non-transparent market access policies and

unpredictable environment for clinical research; and

(c) if so, the steps taken by Government in this regard with US?
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THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) An association
of pharmaceutical manufacturers of America has asked US Trade Representative to
continue to keep India on its Priority Watch List in the Special 301 Report, raising
certain issues like unpredictable IP environment, high tariffs and taxes on medicines,
regulatory data protection failure, discriminatory and non-transparent market access

policies and unpredictable environment for clinical research.

(¢) The Special 301 Report issued by the United States under their Trade Act of
1974 is a unilateral measure to create pressure on countries to enhance IPR protection
beyond the TRIPS agreement. Under the WTO regime, any dispute between two countries
needs to be referred to the Dispute Settlement Body of the WTO and unilateral actions
are not tenable under this regime. Special 301 is an extra territorial application of the

domestic law of a country, which is inconsistent with the established norms of the WTO.
In view of this, no action needs to be taken by the Government of India.
Export facilities to MSMEs

331. SHRI P. L. PUNIA: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) whether the Micro, Small and Medium industries constitute major part in

the exports of the country;
(b) if so, the details thereof;

(c) the step taken by Government for providing priority and other facilities
in exports to maintain their export status and proper implementation of the duty

reimbursement scheme to such industries for export; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) The share/
contribution of Micro, Small and Medium Enterprises (MSMEs) in the exports of

the country are as follows:—

Years Share of Exports from MSME in India’s Total Exports
2013-14 42.42%
2014-15 44.76%
2015-16 49.86%

Source: Ministry of MSME based on DGCI&S data.
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(c) and (d) The followings are the key steps taken by Government for according

priority and providing other facilities to support MSME exports:—

(@)

(i)

The Merchandise Exports from India Scheme (MEIS) was introduced
in the Foreign Trade Policy (FTP) 2015-20 w.e.f. 1st April, 2015 with
the objective to offset infrastructural inefficiencies and associated costs
involved in exporting goods/products which are produced/manufactured
in India including products produced/manufactured by MSME Sector.
Of the 11544 total tariff lines at 8 digit HS Codes, 7914 tariff lines
are covered under MEIS scheme at present. The scheme incentivizes
exporters in terms of freely transferable Duty Credit Scrips which are

transferable and can be used to pay certain Central duties/taxes.

The Government also provides double weightage to exports of MSMEs for
grant of one star export house status under the Status Holder Recognition
Scheme of the Foreign Trade Policy 2015-20. Granted of Status Holder
Certificate enables such enterprises to avail certain privileges under
Foreign Trade Policy viz. Legal Undertaking in lieu of Bank Guarantee,

facility for free of cost exports for export promotion etc.

(iii) The Government launched Interest Equalization Scheme on Pre and Post

Shipment Rupee Export Credit w.e.f. 01.04.2015 for five years. The
scheme is available to all exports of MSME and 416 tariff lines. The
rate of interest equalisation is 3% per annum. This scheme is aimed
at providing affordable credit to exporters to enable them to be more

competitive in the global market.

(iv) The Government introduced Special Advance Authorisation Scheme

™)

for export of articles of Apparel and Clothing Accessories w.e.f Ist
September 2016 wherein exporters are entitled for an authorisation for
fabrics including inter lining on pre-import, and All Industry Rate of

Duty Drawback for non-fabric inputs on the exports.

The Government has implemented the Niryat Bandhu Scheme with an
objective to reach out to the new and potential exporters including
exporters from Micro, Small and Medium Enterprises (MSMEs) and
mentor them through orientation programmes, counselling sessions,
individual facilitation, etc., on various aspects of foreign trade to enable

them to get into international trade and boost exports from India.

(vi) Under Export Promotion Capital Goods (EPCG) Scheme and Duty

Exemption/Remission Schemes, Advance Authorisation (AA), Duty
Free Import Authorisation (DFIA), Duty Drawback (DBK), Advance
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Procurement/ Replenishment of Precious Metals from Nominated Agencies,
Replenishment Authorisation for Gems, Replenishment Authorisation for
Consumables and Advance Authorisation for precious metals are also
available for MSME products.

Documents submitted on TFA on services at WTO

332. SHRI K. R. ARJUNAN: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether it is a fact that Government has submitted a legally vetted document

on Trade Facilitation Agreement (TFA) on services at WTO in Geneva;

(b) whether the WTO held discussion on the documents submitted by India

recently;
(c) if so, the details thereof;

(d) whether India has stressed to the WTO that there should be a counterpart

agreement in services just like the TFA in goods; and
(e) if so, the views of the WTO in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) Yes, Sir.

(c) On 22nd February 2017, India circulated the draft legal text on the
Trade Facilitation in Services Agreement (TFS) at the WTO, Geneva. The
Indian proposal has been discussed in the relevant services bodies of the
WTO, namely the Working Party on Domestic Regulation (WPDR), Council for
Trade in Services (CTS) and Council for Trade in Services in Special Session
(CTS-SS). India’s proposal for facilitating trade in services provides a framework to
address the various impediments to trade in services in a comprehensive and holistic

manner.
(d) Yes, Sir.

(e) India’s proposal received a mixed response from the WTO members. Some
members appreciated India’s proposal as being comprehensive in scope and well
balanced. However, several developed and developing country members expressed

concern on the scope and content of the draft agreement.

Nevertheless, India’s proposal has imparted the much needed momentum to the
discussion on Services and India has urged members to engage constructively on

this initiative.
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Abolition of DGS&D

333. SHRI DHARMAPURI SRINIVAS:
DR. PRADEEP KUMAR BALMUCHU:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether it is a fact that Government is contemplating on abolition of
Directorate General of Supplies and Disposals (DGS&D); and

(b) if so, the details thereof, and the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) Government has
decided to set up a Special Purpose vehicle (SPV) called Government e-Marketplace
(GeM SPV) as a National Public Procurement Portal as Section 8 Company registered
under the Companies Act, 2013, for procurement of Goods and Services required by
Central and State Government Organizations. GeM SPV shall provide an end-to-end
online marketplace for Central and State Government Ministries/Departments, Central
and State Public Sector Undertakings (CPSUs and SPSUs), Autonomous institutions
and local bodies for procurement of common use goods and services in a more

transparent, efficient and accountable manner.
Setting-up of Industrial Cities

334. SHRIMATI RAJANI PATIL: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether Government proposes to set-up several industrial cities in the country

particularly in Maharashtra in the next few months;
(b) if so, the details thereof; and
(c) the total expenditure earmarked forthis project?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) to (c) As part of the
implementation of Delhi Mumbai Industrial Corridor (DMIC) Project, 8 Investment
Regions/Industrial Areas/Industrial Cities/Nodes have been identified to be developed
in phase-1 of the project. Out of these eight areas, following two industrial areas

have been planned in Maharashtra:—
(i) Shendra Bidkin Industrial Area near Aurangabad
(i) Dighi Port Industrial Area
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Government of India has already approved the construction of trunk infrastructure
components and land scaping for Phase-1 of the Shendra Bidkin Industrial Area
(SBIA) in the Shendra region spreading across 8.39 sq. km. in Maharashtra in the
Delhi Mumbai Industrial Corridor (DMIC). Further Construction of trunk infrastructure
for Phase II of Part I of Shendra Bidkin Industrial Area (SBIA) namely the Bidkin
region spread across 31.79 sq. km. at an estimated project cost of ¥ 6,414.21 crore

has also been approved by the Government.
Reduction in number of Trademark Forms

335. SHRI N. GOKULAKRISHNAN: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that with a view to promote ‘ease of doing business’,

Government has cut the number of trademark forms from 74 to just §;

(b) whether it is also a fact that Government has nearly halved the fee fore-

filing applications to ¥ 4500;

(c) whether Government is also considering to expedite the process of granting

trademarks; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) Yes.

(b) The Trademark Rules, 2017 provide for a 10% concession on e-filing
of Trademark applications, with the fees being I 9000 per class for e-filing as
against I 10,000 per class for physical filing. Further, 50% concession is provided
to Individuals/Small Enterprises/Startups for whom the prescribed fee for filing a
Trademark application is thus reduced to I 4500/- per class in case of e-filing and

% 5000 per class for physical filing.

(¢) and (d) Trademark Rules, 2002 had a provision for ‘expedited examination’
after payment of prescribed fee (i.e. prioritising the concerned application up to the
examination stage); after examination, the application was merged in the normal
queue of pending applications. However, under the revamped Trade Mark Rules,
2017, if a ‘expedited’ request is filed in a specific matter, the subject application will
be processed expeditiously till the disposal of the application, including opposition

proceedings, if any.
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Operational SEZs in Manipur

336. SHRI K. BHABANANDA SINGH: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) the details of Special Economic Zones (SEZs) operational in Manipur;
(b) whether any new SEZs are being planned for the State, if so, the details thereof;

(c) the amount of funds utilized for setting up SEZs in Manipur, year-wise and
SEZ-wise; and

(d) the funds sanctioned for establishing new SEZs in the State?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) to (d) In the State of
Manipur, one SEZs has been notified but not yet operational. At present there is no
such proposal for setting up of new SEZ in the State of Manipur. Special Economic
Zones (SEZs) being set up under the SEZs Act, 2005 and SEZ Rule, 2006 are

primarily private investment driven.
Extension of NEIIPP, 2007

337. DR. SANJAY SINH: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) whether it is a fact that the States of North-Eastern Region are demanding
extension of North-East Industrial and Investment Promotion Policy (NEIIPP) for

another/next 10 years;
(b) if so, the details of investment made in NEIIPP, 2007 thereof;

(c) the proposals received by Government towards infrastructure development of

North-Eastern States andthe new policy proposal therein; and

(d) the details of Government proposal to give thrust to the economic development
to balance the tilt of GST of this region therefor?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) Yes, Sir.

(b) As informed by State Governments of North Eastern Region including Sikkim,
investment made during 01.04.2007 to 31.03.2017 is ¥ 19097.67 crore.

(c) Proposals under ‘Modified Industrial Infrastructure Upgradation Scheme’ were
received in this Department during 2016-17 from State Governments of Nagaland and

Mizoram.
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(d) Proposal to provide Budgetary Support Scheme to existing industrial units
covered under NEIIPP, 2007 in the post GST regime is under consideration.

Development of Vizag-Chennai Industrial Corridor

338. SHRI MOHD. ALI KHAN: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that Government is planning to develop Vizag-Chennai

Industrial Corridor with foreign assistance;
(b) if so, the details thereof; and

(c) the proposed developmental works in the corridor along with their estimated

cost and likely date of completion?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) to (¢) Government of India
gave its concurrence for engaging Asian Development Bank (ADB) for carrying out
feasibility study and preparing the Conceptual Development Plan (CDP) for East Coast
Economic Corridor (ECEC) linking Kolkata in East through Chennai to Tuticorin in
South in a phased manner in May, 2014. In the first phase, Vizag-Chennai Industrial
Corridor (VCIC) segment of ECEC was taken up. Government of Andhra Pradesh
(GoAP) is implementing the project. In September 2016, ADB approved US $631
million (loans and grants) for VCIC. GoAP is to provide Counterpart funding of US
$215 million.

Impact of ‘Make in India’ initiative

339. SHRI VAYALAR RAVI: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether it is a fact that ‘Make in India’ initiative started by Government
has failed to generate any impact on industrial production and employment generation

during the last three years; and

(b) if so, the reasons therefor and the total employment generated under this

scheme during the last three years and its year-wise break-up?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) The ‘Make in
India’ initiative launched on 25th September, 2014 aims at promoting India as an
important investment destination and a global hub in manufacturing, design and

innovation. ‘Make in India’ initiative aims to create a conducive environment for
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investment, development of modern and efficient infrastructure, opening up new
sectors for foreign investment and forging a partnership between Government
and industry through a positive mind set. Industrial production and employment
generation are influenced by a range of domestic factors and international factors,
including enabling policies like Make in India. Government has been taking steps
to boost industrial development, capital formation and employment generation
in the country. Besides Make in India, these, inter alia, include ‘Startup India’
initiative and ‘Ease of Doing Business’. Steps taken to improve ease of doing
business include simplification and rationalisation of existing rules and introduction
of information technology, setting up of an Investor Facilitation Cell, launch
of e-biz Portal and liberalising policy for industrial licensing. Foreign Direct
Investment (FDI) policy and procedures have been simplified and liberalised
progressively. Government has taken up a programme of building pentagon of
industrial corridors across the country with an objective to provide developed
land and quality infrastructure for development of industrial townships. Details

of employment generated are not centrally compiled.
Status of progress of Startup India’ programme

340. DR. VINAY P. SAHASRABUDDHE: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) what is the present status of theprogress of 'Startup India' programme;

(b) how many Startups have applied andout of these how many have been

recognized by Government;
(c) what are the number of incubationcentres/incubators, State-wise; and

(d) whether Government has assessedthe performances of these incubators overthe

years, if so, the result thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) Details of the present status
of the progress made under ‘Startup India’ programme are given in the Statement-I
(See below).

(b) As on 9 July, 2017, 4,190 applications were received, out of which 2030

were found eligible and hence have been recognized as Startups by DIPP.

(c) Incubation Centres/Incubators may be setup by private sector also, including
those that are supported by various departments of the Government. As per the

information available from various departments of Government of India, list of
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incubation centres/incubators set up or supported by them, State-wise is given in the
Statement-11 (See below).

(d) As per information provided by various Government Departments, reviews have

been conducted to assess the performance of incubators setup or supported by them.

(1) In respect of incubators under Ministry of Electronics and Information
Technology, the scheme titled “Technology Incubation and Development
of Entrepreneurs (TIDE)” to strengthen the technology incubation centres
at the institutions of higher learning and nurture technology start-up

companies has been implemented.

The performance of TIDE Scheme has been reviewed. 301 entrepreneurs
evolved and 2233 jobs had been created throughout the 27 TIDE Centres.
The scheme has also resulted in IPR creation with 63 successful patents
registered based on the products developed by the Startups. The other
incubation facilities supported by MeitY are under implementation and

are being reviewed at regular intervals.

(i1) In respect of incubators supported by NITI Aayog, the grant-in-aid has
been provided in March 2017 only for the 6 EICs and thus the question
of performance assessment does not arise. In case of the AICs, the

grant-in-aid has not yet been disbursed.

(ii1) The incubators supported by Department of Science and Technology
(DST) are reviewed for their performance by the National Expert Advisory
Committee (NEAC) every year. The Advisory Committee has found the
performance of all these incubators satisfactory except in one case where
the grant has been stopped and the incubator has been recommended

for closure.

(iv) Department of Biotechnology (DBT) has assessed performance of
supported incubators and it is observed that facilities with a pool of
high end equipment have been created over the years. 51 numbers of
jobs have been generated and 200 Startups have been supported through
BioNEST Scheme.

Statement-1
Progress under Startup India programme

1. Simplification and Handholding

1) Startup definition has been amended whereby an entity shall be considered

a “Startup” up to 7 years (earlier 5 years). In respect of Biotechnology
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(i)

(iii)

(iv)

™)

(vi)

(vii)

sector, however, an entity shall be considered a “Startup” up to 10 years.
Further, no letter of recommendation is required while applying for

recognition and tax benefits.

Faster exit for Startups has been provided for which allows Startup

companies to wind up business within 90 days vis-a-vis other companies

To ease the compliance regime for Startups, all States/UTs have been
advised to allow them to self-certify compliance under 6 Labour laws
for a period of 5 years from the date of their incorporation. 36 industries
have been placed in white category under which startups are allowed to

self-certify compliance for three years under 3 environment-related Acts.

Startup India Hub has been established to resolve queries (over email, Twitter
and calls) and provide handholding support to Startups. Over 57000 queries
have been answered and 410 Startups facilitated by the Startup India Hub
as on 11th July 2017. An online version, Startup India Online Hub has
also been launched to serve as a platform where all the stakeholders of

the Startup eco-system can collaborate and synergise their efforts.

Launched in January 2016, Scheme for Facilitating Start-Ups Intellectual
Property Protection (SIPP) has now been extended further till 31.3.2020.
Facilitators have been empanelled to assist startups file for patents,
trademarks or designs, with the Government bearing the cost of these
facilitators. Apart from this, an 80% rebate in fee for filing Trademark
applications has been provided to startups. 470 Startups have already

benefitted from these measures.

To ensure a level playing field for Startups in public procurement, Department
of Expenditure relaxed conditions of prior turnover and experience for all
Startups. The same has also been incorporated in General Financial Rules
2017.

A free online Learning and Development Module has been launched with
6 modules on entreprencurship. Over 1,45,000 applicants have signed up

for the course.

2. Funding Support and Incentives

(@)

Fund of Funds for Startups with a corpus of INR 10,000 crores managed
by SIDBI has been created, to be released by SIDBI by 2025. So far,
SIDBI has committed INR 623.5 cr. to 17 AIFs under FFS. Out of this,
% 55.00 crore has been disbursed and a total investment of INR 252.20

cr. has been made in Startups.
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3.

(i)

(1i1)

(iv)

Credit Guarantee Scheme is proposed to be set up, managed by NCGTC,
to provide debt funding to Startups. A corpus contribution of INR 2000

crore is envisaged.

Key tax exemptions and regulatory benefits have been provisioned for
Startups, including Income Tax Exemption for 3 years out of a block of
7 years, Tax Exemption on Capital Gains (Section 54 EE), Tax exemption

on Investments made in Startups above Fair Market Value.

Among other key regulatory benefits, Startups have been permitted to raise
external commercial borrowings of upto $3mn in a financial year. Angel
funds are now allowed to invest up to 25% of their corpus in overseas
undertaking. Upper limit for number of angel investors in a scheme has
been increased from 49 to 200. Minimum investment by an angel fund
in a Startup has been reduced from INR 50 lakhs to 25 lakhs.

Industry-Academia Partnership and Incubation

(@)

(i)

(iii)
(iv)

V)

457 schools have been selected for establishing tinkering labs. 10 new
Incubation Centers have been approved to receive grant in FY16-17. Also,

6 existing Incubators have been sanctioned scale-up grant of INR 2.5 cr.

15 Startup Centers are being established with first grant on INR 3.75 lakh
released to 10 centers. Also, 15 TBIs are being set up jointly by DST
and MHRD; INR 34.92 crore has been sanctioned and INR 15.3 crore
disbursed.

8 New research parks are being established.

Promoting Startups in the Biotechnology Sector:— 3 bio clusters have been
funded; INR 276 crore has been sanctioned and INR 92 crore disbursed.
Landscaping study for Technology Transfer Offices has been initiated.
3 bio incubators have been selected as recipients of Biotech Equity Fund
of INR 1 crore each. Also, under the Bengaluru-Boston Biotech Gateway,
4 entrepreneurs have joined and 1 is in the process of joining the Harvard
University, USA.

Launching of Innovation Focused Programs for Students:—Under Ucchatar
Aavishkar Yojana, 92 proposals from various IITs have been approved.
Under National Initiative for Developing and Harnessing Innovations
(NIDHI), 19 new TBIs have been established and 9 have been provided
seed support.
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Statement-I11

(A) State-wise list of the Incubation Centres/Incubators supported by Ministry of
Electronics and Information Technology (MeitY)

Sl. No. Name of the States Number of Incubation Centres/Incubators
1. Assam 1
2. Bihar 1
3. Odisha 1
4. Gujarat 4
S. Karnataka 4
6. Kerala 3
7. Madhya Pradesh 2
8. Mabharashtra 2
9. Punjab 1
10.  Rajasthan 3
I1.  Tamil Nadu 2
12.  Telangana 3
13.  Uttarakhand 1
14.  Uttar Pradesh 2
15. West Bengal 1
16.  Delhi (NCT-National Capital 2

Territory)
TortaL 33

(B) List of the Incubation Centres/Incubators in each State supported by NITI Aayog

NITI Aayog has supported 10 Incubation Centers under the Atal Incubation
Centre (AIC) scheme and 6 Incubation Centres under the Established Incubation
Centre (EIC) scheme.

Sl. No. Names of Incubation Centres Type  State
1. TREC STEP Tiruchirappalli Regional EIC Tamil Nadu

Engineering College Science and

Technology Entrepreneurs Park

2. 91 springboard (Springboard Solutions EIC Delhi
Pvt. Ltd.)
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SI. No. Names of Incubation Centres Type  State

3. Amrita Technology Business Incubator EIC Kerela

4. Bio-Incubator Centre at CCAMP EIC Karnataka

5. Access Livelihoods Consulting India EIC Telangana
Limited

6. NSRCEL EIC Karnataka

7. Shiv Nadar University AIC  Uttar Pradesh

8. Amit Raje (Aartech Solonics Ltd.) AIC  Madhya Pradesh

9. Banasthali Vidyapeeth AIC Rajasthan

10.  Birla Institute of Management AIC  Uttar Pradesh
Technology

11.  Chhattisgarh Infotech Promotion Society AIC Chhattisgarh

12.  CSIR Centre for Cellular and AIC Telangana
Molecular Biology

13.  Indian School of Business (Mohali AIC  Punjab
Campus)

14.  NIFT TEA Knitwear Fashion Institute AIC Tamil Nadu

15.  Sangam Capital Advisors Private AIC  Delhi
Limited

16.  SVKM's NMIMS AIC Tamil Nadu

(C) State-wise List of the Incubation Centres/Incubators supported by Department

of Science and Technology (DST)

SI. No. State No. of Incubators
1. Andhra Pradesh 3
2. Delhi 4
3. Goa 2
4, Gujarat 9
5. Haryana 1
6. Himachal Pradesh 1
7. Jammu and Kashmir 1
8. Jharkhand 1
9. Karnataka 15
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SI. No. State No. of Incubators
10.  Kerala 8
11.  Madhya Pradesh 1
12. Mabharashtra 9
13. Mizoram 1
14. Odisha 2
15.  Punjab 4
16.  Rajasthan 4
17. Tamil Nadu 21
18. Telangana 9
19. Uttar Pradesh 7
20.  Uttarakhand 2
21.  West Bengal 4

TotaL 109

(D) List of the Incubation Centres/Incubators in each State supported by DBT

S1. No. Incubator City State Coordinator Name
1. Entrepreneurship Pune Maharashtra Premnath
Development Centre, Venugopalan
Venture Center, NCL
2. IKP Knowledge Park Hyderabad Telangana Deepanwita
Chattopadhyay
3. IIT Madras Research  Chennai Tamil Nadu Dr. Guhan Jayaraman
Park, IIT Madras
4. C-CAMP Bengaluru Karnataka Dr. Taslimarif Saiyed
5. SBTIC Hyderabad Telangana Dr. Satyanarayana
V. Nandury
6. FIIT, IIT Delhi New Delhi New Delhi  Dr. Anil Wali
7. SIDBI Innovation and Kanpur Uttar Dr. Amitabha
Incubation Centre, Pradesh Bandyopadhyay
(SIIC) at IIT Kanpur
8.  KIT-TBI Bhubaneswar Odisha Dr. Mrutyunjay Suar
9. RCB Faridabad Haryana Prof. Sudhanshu Vrati
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S1. No. Incubator City State Coordinator Name
10.  B. V. Patel Perd Centre Ahmedabad  Gujarat Dr. Neeta Shrivastava
11.  Zonal Technology New Delhi  New Delhi  Dr.NeeruBhooshan

Management-Business
Planning and
Development Unit”-
ZTM-BPD, TARI
12.  Gujarat State Ahmedabad  Gujarat Dr. A. N. Bhadalkar
Biotechnology
Mission (GSBTM)
13.  HTIC Chennai Tamil Nadu Dr. Mohanasankar
Sivaprakasa
14.  KSIDC Thiruvanant  Kerala Biju B G
hapuram
15.  Women Bio Park Chennai Tamil Nadu Dr. Sudha Nair
16.  Bangalore Bioinnovation Bengaluru Karnataka Dr. Jitendra Kumar
Centre (BBC)
17.  a-IDEA, NAARM- Hyderabad Telangana Dr. K. Srinivas,
TBI, Rajendar Nagar Vijay Nadiminti
18.  BITS Pilani K K Zuarinaga, Goa Dr. Mridula Goel
Birla Goa Campus Sancoale
19.  Society for Innovation Mumbai Maharashtra Ms. Poyni Bhatt
and Entrepreneurship
(SINE)
20.  Ahmedabad Ahmedabad  Gujarat Mr. Paresh Vora
University

1341. SHRI RAM NATH THAKUR: Will the Minister
INDUSTRY be pleased to state:

Approval of SEZs in States

of COMMERCE AND

(a) the States which have been selected for Special Economic Zones (SEZs) by

Government;

(b) the steps taken by Government and State Governments to implement the

proposed schemes under Special Economic Zones; and

T Original notice of the question was received in Hindi.
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(c) the States wherein development work has not been started in Special Economic

Zones, the State-wise details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) As per Special
Economic Zones (SEZs) Act, 2005 and SEZs Rules, 2006, SEZs can be set up in any
part of the Country. The SEZs are primarily private investment driven. Government
periodically reviews the policy and operational framework of SEZs and takes necessary
measures so as to facilitate speedy and effective operationalisation of SEZs. Further,
open house meetings with SEZ stakeholders, road shows have been organised in

various places of the Country to give wide publicity of SEZs.

(¢) The details of SEZs, State-wise, which have not started the development

work are given in the Statement.
Statement

State-wise details of SEZs which have not yet started development work

States/UTs Approved SEZs States/UTs Approved SEZs
Andhra Pradesh 11 Manipur 1
Chhattisgarh 1 Nagaland 2
Delhi 2 Odisha 4
Goa 7 Puducherry 1
Gujarat 12 Punjab 2
Haryana 16 Rajasthan 6
Jharkhand 1 Tamil Nadu 18
Karnataka 36 Telangana 35
Kerala 11 Uttar Pradesh 14
Madhya Pradesh 9 West Bengal 3
Mabharashtra 28 GRAND TOTAL 220

Regulator for e-commerce

342. SHRI T. G. VENKATESH: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that online vendors are seeking the Central Government

to set up a regulator for e-commerce, if so, the details thereof; and

(b) whether Government has taken any decision on the matter, the details thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) E-commerce
activities are governed by a number of Regulations/Acts of the Government. Information
Technology Act 2000 provides legal recognition for the transactions carried out by
means of electronic data interchange and other means of electronic communication,
commonly referred to as “Electronic Commerce”, which involve the use of alternatives
to paper based methods of communication and storage of information. The e-commerce
companies have to comply with the Companies Act and other applicable laws of the
country. Such companies with FDI can operate only in activities which are specifically
permitted as per the ‘Consolidated FDI Policy Circular of 2016°, which is available
at the website of Department of Industrial Policy and Promotion at www.dipp.nic.in.
Further, activities of e-commerce companies inter alia involve compliance of Shops
and Establishment Act of the State concerned.

Furthermore, Consumer Protection Act, 1986, has been enacted to better protect
the interests of the consumers. It covers all goods and services and all mode of
transactions including e-commerce. Under the provision of said Act, a three tier
quasi-judicial mechanism, called Consumer Disputes Redressal Commission/Forum,
has been set up at the district, State and National levels to provide simple, quick

and inexpensive redressal to consumer disputes.

Moreover, the Government time-to-time receives suggestions/views from various
stakeholders and public including online vendors on various aspects of FDI regime.

These are examined and thereafter suitable action is taken by the Government.

However, no decision has been taken by the Government for setting up a regulator

for e-commerce.
Payment default by e-commerce companies

343. SHRI KAPIL SIBAL: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether it is a fact that All India Online Vendors Association and e-commerce
Sellers Association of India has approached Government for payment default by
e-commerce players, if so, the details thereof;

(b) the details regarding the outcome of the complaints;

(¢) whether Government is planning to formulate laws regarding the same, if

so, the details thereof and if not, the reasons therefor; and

(d) the details regarding the quantum of business being done through e-commerce

sites in the country?
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THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) Yes Sir. The
Government has received communications from All India Online Vendors Association
and others raising issues relating to e-commerce including payment settlement. The
issues raised by the Associations regarding payment settlement emanated from disputes
arising out of business operations of the entities involved. The Government takes

action under suitable laws/statutes in such issues routed through appropriate authorities.

(c¢) E-commerce activities are governed by a number of Regulations/Acts of the
Government. Information Technology Act 2000 provides legal recognition for the
transactions carried out by means of electronic data interchange and other means
of electronic communication, commonly referred to as “Electronic Commerce”,
which involve the use of alternatives to paper based methods of communication
and storage of information. The e-commerce companies have to comply with the
Companies Act and other applicable laws of the country. Such companies with
FDI can operate only in activities which are specifically permitted as per the
‘Consolidated FDI Policy Circular of 2016°, which is available at the website of
Department of Industrial Policy and Promotion at www.dipp.nic.in. Further, activities
of e-commerce companies inter alia involve compliance of Shops and Establishment

Act of the State concerned.

Furthermore, Consumer Protection Act, 1986, has been enacted to better protect
the interests of the consumers. It covers all goods and services and all mode of
transactions including e-commerce. Under the provision of said Act, a three tier
quasi-judicial mechanism, called Consumer Disputes Redressal Commission/Forum,
has been set up at the district, State and National levels to provide simple, quick

and inexpensive redressal to consumer disputes.

Moreover, the Government time-to-time receives suggestions/views from various
stakeholders and public including online vendors on various aspects of FDI regime.

These are examined and thereafter suitable action is taken by the Government.
(d) No such data is centrally maintained.
Foreign investment under ‘Make in India’ Scheme

344. SHRI B. K. HARIPRASAD: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether Government has received any foreign investment proposal under the

‘Make in India’ Scheme during last two years; and

(b) if so, the details thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) ‘Make in India’ is
not a specific scheme but a major national initiative, designed to facilitate investment,
foster innovation, enhance skill development, protect intellectual property and build
best-in-class manufacturing infrastructure. Further, foreign investment in the country
is governed by the Foreign Direct Investment (FDI) Policy as well as the sectoral
laws, regulations and conditionality. FDI upto 100% is allowed on the automatic

route in most sectors/activities, with restrictions only in a limited number of sectors.

No scheme/initiative based data of Foreign Investment proposals is maintained

centrally.
Steps for procurement of pepper

345. SHRI K. K. RAGESH: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether Government is taking any step to ensure better price for pepper

produced in the country, which is known for its superior quality; and

(b) if so, whether any concrete measures are being taken for procurement of

pepper produced in the country?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) Indian Pepper has rich
intrinsic quality and is preferred in the international markets. Government, through

Spices Board, has obtained Geographical Indication (GI) Registration for Malabar Pepper.

Steps being taken to ensure better price for pepper produced in the country
includes (i) conducting awareness programmes for pepper growers through Spices
Board to produce chemical and microbial contamination free quality pepper for
fetching better price in the market (ii) encouraging growers to adopt mechanization
in post-harvest management by supplying pepper threshers through Spices Board at
subsidized price to separate the berries from the spikes hygienically (iii) promoting
formation of Pepper Growers Society so that common processing, value addition
and direct marketing can be taken up by these societies (iv) organizing Buyer-Seller
Meets through Spices Board to establish direct market linkage between farmers and

exporters to realize better price for their produce.

(b) Government does not procure pepper from the growers. However, by arranging
the Buyer Seller Meets and Market Linkage Programmes, exporters/processors/
institutional buyers are encouraged to procure quality pepper from the farmers/farmers

group directly, which enables farmers to get better price for their produce.
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Impact of slaughter ban on leather industry

346. SHRI D. RAJA: Will the Minister of COMMERCE AND INDUSTRY be

pleased to state:

(a) whether it is a fact that Government's order banning sale of cattle in the
market for slaughter has affected leather industry very badly in terms of employment
as well as revenue, despite Government's decision to double the revenue from leather

industry to 27 billion dollars by 2020 as part of job creation push; and
(b) if so, the details thereof and Government’s reaction thereto?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) Ministry of
Environment, Forest and Climate Change notified ‘Prevention of Cruelty to Animals
(Regulation of Livestock Markets) Rules, 2017’ in the Gazette of India on 23.05.2017
restricting sale of Cattle for slaughter, in addition to other provisions. A Writ Petition
(Civil) No.000422 of 2017 titled “All India Jamaitul Quresh Action Committee” through
its President Mohammed Abdul Faheem Advocate vs. Union of India was filed in
the Hon’ble Supreme Court of India. The Hon’ble Supreme Court, vide Order dated
11.07.2017, observed that the stay granted by the Madurai Bench of Madras High Court,
vide Order dated 30.05.2017, in Writ Petition (MD) No.7769 and 7771 and 10128 and
10129 to the operation of rules shall apply to the whole country. Thus, operation of
the Notification dated 23.05.2017 has been stayed by Hon’ble Supreme Court of India.

So, the question of impact of Notification on leather sector does not arise.
FDI in Multi Brand Retail Trade

347. SHRI B. K. HARIPRASAD: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether Government proposes to allow Foreign Direct Investment in Multi
Brand Retail Trade (MBRT) including food items grown and processed within the
country; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) As per the extant FDI
policy, 100% FDI under Government route for trading, including through e-commerce,

is already permitted in respect of food products manufactured and/or produced in India.

As regards FDI policy in Multi Brand Retail Trading (MBRT), no decision has

been taken by the Government.
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Study on impact of FDI in Retail Market

348. SHRI B. K. HARIPRASAD: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state whether Government has made any study on the impact
of FDI in retail market especially on indigenous retail market and the employees

attached thereto in last two years?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): No, Sir.

Impact of MAT on SEZs

349. SHRI D. KUPENDRA REDDY: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that after introduction of the Minimum Alternate Tax
(MAT) on Special Economic Zones (SEZs), investors lost their interest to invest in
SEZs;

(b) if so, the details thereof and the reasons for introduction of MAT;
(c) whether Government is trying to revive the situation; and

(d) if so, the details of steps taken therecon to protect the SEZs and to bring in

investments into SEZs of the country?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) Consequent upon
introduction of Minimum Alternate Tax (MAT) on Special Economic Zones (SEZs) with
effect from 1st April, 2012, Ministry of Commerce and Industry had recommended
the restoration of original exemption from MAT to SEZ Developers and Units.
However, Ministry of Finance did not agree citing that profit linked deductions erode
tax base and are, therefore, being phased out. The details of investment in SEZs post
introduction of MAT is as under:—

® in crore)

S1. No. Financial Years Investment*
1. 2012-2013 236717
2 2013-2014 296663
3. 2014-2015 338794
4 2015-2016 376494
5. 2016-2017 423189

*Calculated on cumulative basis.
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(c) and (d) Government periodically reviews the policy and operational framework
of SEZs and takes necessary measures so as to facilitate speedy and effective
implementation of SEZs. Government has taken following initiatives in recent years

to bring in investments into SEZs:—
(i) Minimum Land Area requirement for setting up of new SEZs has been
reduced to 50% for Multi-product and Sector-specific SEZs.
(i) Sectoral broad-banding has been introduced to encompass similar/related

areas under the same sector.

(ii1) Dual use of facilities like Social and Commercial infrastructure by SEZs
and non-SEZs entities has been allowed in order to make SEZ operations

more viable.
Increase in replanting subsidy for rubber

350. SHRI K.K. RAGESH: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the increase in replanting subsidy for rubber is under consideration

of the Central Government; and
(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) Increase in replanting
subsidy for rubber is included in the Medium Term Framework Plan (2017-18 to 2019-20)

for the scheme of “Sustainable and Inclusive Development of Natural Rubber”.
Discussions with stakeholders on GST

351. SHRI HARIVANSH: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) whether Government has prepared any plan to hold discussions with various

stakeholders to resolve their problems pertaining to GST; and
(b) if so, what are the details in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) Ministry of
Commerce and Industry in Government of India has set up a facilitation cell each
in both Department of Commerce and Department of Industry to reply to the queries
of the stakeholders on GST. In addition to this, a series of meetings and workshops

have been organized to review the preparedness for implementation of GST, create
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awareness about it and to discuss the operational issues pertaining to GST with
the stakeholders. This inter alia includes meetings with representations of Industry
Associations such as Confederation of Indian Industry (CII), the Associated Chambers
of Commerce and Industry of India (ASSOCHAM), PHD Chamber of Commerce and
Industry, representatives of industry associations of special category States of Jammu
and Kashmir, Himachal Pradesh and Uttarakhand, representatives of Automobile Industry,
Cement Industry, Leather Industry, Rubber Industry, Tyre Manufactures, Paper Industry
etc. Discussions have also been held with the Service Exporters, representatives of
Hotel and Hospitality Industry, Logistics Services, Council for Leather Exporters etc.
to discuss the issues pertaining to rollout of GST and its implications on them. In
addition to the meetings held in States and Union Territories, seminars, workshops
and meetings have also been organized in the Special Economic Zones to discuss

the GST related issues of units located therein.
Impact of ‘Ease of Doing Business’ Rankings

352. SHRI D. RAJA: Will the Minister of COMMERCE AND INDUSTRY be

pleased to state:

(a) what is India's stand on the ‘Ease of Doing Business in India’ on the World

Bank Index as on date;

(b) whether it is a fact that Government has been unable to improve the index

to any significant degree;

(c) whether undue hardship has been imposed on Indian exporters and trade

unions by such efforts; and

(d) the steps proposed to avoid harassment of farmers and trade unions to change

indexes and impose hardships on workers?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) Government of India is
working towards improving Ease of Doing Business (EODB) on the World Bank
Index. The Central Government Ministries/Departments have been asked to analyse
the World Bank’s latest Doing Business Report. Nodal Department/Ministry have
been identified for each of the 10 indicators of the Report. The Departments in
coordination with Government of NCT of Delhi and Government of Maharashtra
are responsible for reducing procedures, time and cost across each indicator. Further,
Ministries/Departments concerned have been asked to have regular engagement with
stakeholders, conduct workshops with users and stakeholders to familiarize them

with the reforms, take their feedback on a regular basis and take corrective action.
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Ministries/Department concerned have been provided with the set of reforms which
need to be implemented and have been asked to identify additional areas related to
the Department where reforms need to be implemented. Due to the reforms which
have been undertaken on various parameters of Doing Business towards easing the
business environment in the country, India’s absolute score has improved from 53.93
in Doing Business Report, 2016 to 55.27 in Doing Business Report, 2017.

(b) No, Sir. India ranks 130th in the World Bank’s annual Doing Business
Report (DBR), 2017 as against 131st rank (revised) in the Doing Business Report,
2016. The DBR ranks countries on the basis of Distance to Frontier, an absolute
score that measures the gap between the country and the global best practice on
10 specified indicators. India’s absolute score improved from 53.93 in DBR, 2016
to 55.27 in DBR, 2017. For the first time India has improved its absolute score
in two consecutive years as can be seen from the table given below. Additionally,
India’s Distance to Frontier score improved on 7 out of the 10 indicators, showing

that India is increasingly progressing towards best practice.

DB 2015 DB 2015 DB 2016 DB 2016 DB 2017

(Revised) (Revised)
Overall rank 142 134 130 131 130
Distance to Frontier 52.67 - 54.68 53.93 55.27

(¢) No, Sir. Recent steps taken by Government of India to promote Trading
Across Borders are given in the Statement (See below), alongwith reforms done in

other indicators. This shall help the business in the country including exporters.

(d) Government of India is taking significant steps to improve EODB which

shall benefit all businesses.

The Department of Industrial Policy and Promotion (DIPP) has taken up a series
of measures to increase transparency and improve efficiency and effectiveness of
various Government regulatory functions and services for business in India. States
too have been brought on board in the process to expand the coverage of these
efforts. DIPP has been closely working with the State Governments to help them
identify constraints in doing business and improving the overall business environment

in their respective States.

(1) The 340-point Business Reform Action Plan, 2016 for States includes
recommendations for reforms on 58 regulatory processes, policies, practices
or procedures spread across 10 reform areas spanning the lifecycle of a

typical business.



Written Answers to [19 July, 2017] Unstarred Questions 105

(2) The States showed tremendous improvement and competition with 48.93%

score in 2016, significantly higher than national implementation score of

32% in 2015. 12 States scored more than 90% implementation score.

(3) Few major achievements of States/UTs are:—

16 States/UTs have introduced an Online Single Window System
as part of the 340-point Business Reform Action Plan. The Single
Window System in States/UTs allows businesses to apply, pay,
track, and receive their registration online at one place. At least

18 services are included in the online single window system.

More than 15 States have introduced risk-based -classification of
businesses (such as High, Medium and Low risk) for various licenses,
and introduced self and third-party certification to reduce burden
of compliance inspections under more than 15 laws. Risk-based
classification provides streamlined compliance inspection regimes for

industries on the basis of their relative risk or hazard levels.

13 States have established specialized Courts at the District Court
level to resolve commercial disputes. Specialized commercial courts
at High Courts and District Courts can focus on contract disputes
exclusively, thereby reducing the time and the cost of enforcing

contracts.

15 States/UTs have introduced single integrated return under all

labour laws. This greatly reduces businesses’ regulatory burden.

Statement

Some of the reforms undertaken by the country towards easing

the business environment in the country

1. Starting A Business

Simplified Proforma for Incorporating Company Electronically (SPICe) form

has been introduced to make incorporation of companies possible within

one working day by imbibing 5 services viz. Name reservation, DIN,
Incorporation, PAN and TAN. Earlier this used to take 30 days (1 day
for DIN, 7 days for name reservation, 5 days for company incorporation,
10 days for PAN and 7 days for TAN registration as per DBR 2017). This
has also reduced the fees for filing the incorporation form INR 2000/- to
INR 500.

Until March 2017, the Government allocated PAN and TAN to 19,704 new

corporate entities, wherein PAN was allotted within 4 hours to 95.63% of
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the 10,894 newly incorporated companies and TAN was allotted to 99.73%

applicants.

The Companies (Amendment) Act, 2015 has eliminated the need of a

common company seal for incorporation.

Value Added Tax (VAT) Registration is now processed within 24 hour using
electronic application and does not require any inspection. Earlier this used
to take 9-10 days in Delhi and Mumbai and also involved inspection. As
per the January, 2017 data 79% of VAT registrations in Mumbai were done
in a single day.

In Mumbai, registering under Shops and Establishments has been made
online without any physical inspection and registration is given within a
day. 92% of the registration is given within a single day in January, 2017.
Earlier it used to take 2-6 days as per DBR 2017.

Registration with ESIC and EPFO has been made real-time by eliminating all
physical touch-points. Inspection procedures associated with both procedures

have been dispensed with.

"Shram Suvidha" Portal has been launched to issue Unique Labour
Identification Number (LIN), submission of common electronic returns under

16 Labour Acts and facilitate risk based inspections.

Construction Permits

Both Municipal Corporation of Greater Mumbai (MCGM) and Municipal
Corporation of Delhi (MCD) have reduced the number of procedures
from 42 and 29 respectively to only 8. Also, the time taken in giving
the various approval during the construction cycle of a building has been
brought down to 60 days from last year 213 days in Delhi and 164

days in Mumbai.

In Delhi since last few months a total of 2885 online applications for
construction permits were received out of which 2466 were sanctioned within

an average time of 18 days.

Delhi Development Authority (DDA) has notified the Unified Building Bye-
Laws. The Unified Building Bye Laws have provision of deemed approval

of sanctioning building plans within 30 days.

Both MCD and MCGM has introduced digital signing of building permit
application, as well as maps, thereby eliminating need of physical submission
of documents. The manual application for grant of construction permits has
been discontinued.
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e MCGM and MCD Single Window Application System have a provision for

online transfer of application and receipt of NOC.

e There is an online Common Occupancy-Cum-Completion Requirement Form
(COCCRF) which captures requirement of all agencies for granting OCC.
This certificate is to be granted mandatorily within 22 days (15 days for
inspection + 07 days for processing by MCD).

e MCD has completed the process of single window approval by integrating
with internal departments as well as external departments like DMRC, Delhi
Fire Services, DUAC, AAI and NMA through a common application form.
NOC from Labour Department of Delhi Government is not required if no

manufacturing activity is being undertaken in the building.

e Infrastructure charges have been abolished by Delhi Jal Board Authority for
commercial/industrial connections. The development charges for commercial
and industrial water connections upto 50 sq.m. is INR 45000 and above
50 sq.m. is INR 0.5 million (1 lakh). No NOC is required from DJB for
building plan approval.

e MCGM has operationalized online building plan approval system with
integration of all internal/external agencies. Applicant is only required to submit
common application form (CAF) which captures the requirements of Municipal
Corporation and that of all internal/external agencies like AAI, NMA, Fire,

storm water drain, sewage, Tree Authority, Revenue Department, etc.

e Common Application Form provides an online calculator on the website to
calculate fees and charges for the building proponent. Provision has been
made for online payment of all fees/charges to MCGM. This is transferred

to concerned agencies through e-payment.

e Time frame for building plan approval has been fixed for 30 days, inspection
for 07 days and OCC for 22 days, in all less than 60 days. There is a
provision under Maharashtra State Right to Service Act, 2015 to ensure that
such time commitments are adhered to else the concerned officers is to be
penalized under law. In Mumbai, the building completion certificate and
occupancy certificate can now be processed simultaneously through single-

window approval system.

e The Development Plan of Mumbai along with all plots has been mapped
on GIS platform and the requirement for NOC from different agencies like
AAI, NMA, etc. as Colour Coded Zonal Maps (CCZM) and have been
superimposed on GIS Map of Mumbai. Hence, for every plot, building

proponent can know which parts of common application form (CAF) is to
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be filled up. No NOC is required if the building area falls outside CCZM
of any agency.

Provisions have been introduced in the building regulations to ensure that
parties (architect, engineer, construction company etc.) involved in the
construction process are held legally liable for defects such as structural

flaws or problems in the building once it is in use

Mandated that any party (architect, engineer, construction company etc.)
involved in the construction process is legally required to obtain a latent
defect liability or decennial (10 years) liability—insurance policy to cover

possible structural flaws or problems in the building once it is in use.

MCD has introduced system of risk based classification in the amended
UBBL for all categories. These classifications are used for fast-pacing the
building plan approval, inspection and grant of Occupancy-cum-Completion
Certificate (OCC).

Getting Electricity

Owing to the efforts of Ministry of Power and Government of NCT of Delhi
and Maharashtra, rank in ‘Getting Electricity’ indicator leaped from 137 in
DBR, 2015 to 26 in DBR, 2017. A jump of 111 ranks!

Number of procedures for obtaining an electricity connection reduced from

5 to 3, namely:—

— Online submission of application to utility and conduct site inspection.

Load sanction and demand note generation.

Utility does external connection and installs meter.

Online application for connections above 100KVA mandatory in Maharashtra

and Delhi. Now, it takes only 15 days to get an electricity connection.

—  Tata Power has issued 250+ new connections above 50 KVA and 85000+
new connections below 50 KVA in less than 15 days in the last one

year.

—  Brihanmumbai Electricity Supply and Transport (BEST) has issued 40+
new connections above 50 KVA and 4900+ new connections below
50 KVA in less than 18 days in the last one year.

Delhi Electricity Regulatory Commission (DERC) has rationalized LT and
HT tariff thereby allowing LT connections upto 150 KVA.

NOC/Consent to Establish is not required for getting industrial electricity

connection for setting up new industries and projects.
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Amendments in Central Regulatory Authority regulation has been done to

allow installation of transformers up to 500 KVA on double pole structure.

Amendments in Central Regulatory Authority notification to waive off
electrical approval for 11 KV installations carried out by DISCOMs and
allowing self-certification by DISCOMs engineers.

Supply Code Regulation and Standard of Performance (SOP) regulations
have been modified by DERC and MERC to complete the process within
15 days.

Automated systems to monitor outages implemented.

Trading Across Borders

Government has made only 3 documents mandatory for export and import
which has made the process simpler and easier. There is significant reduction
in time from 111 hours to 4 hours for imports and from 34 hours to 4 hours
for exports after Central Board of Excise and Customs (CBEC) implemented
Single Window Interface for Facilitating Trade (SWIFT).

The launch of the Customs Electronic Commerce Interchange Gateway
(ICEGATE) portal has allowed e-filing of integrated customs declaration,
bill of entry and the shipping bill. ICEGATE also facilitates data and

communication exchanges between applicants and customs.

Other relevant developments include expanding the number of 24x7 customs
clearance facilities, introducing changes to the period of warehousing,
implementing an electronic messaging system between shipping lines and
custodians for electronic delivery orders and reducing the number of
required documents. This reform applies to both Mumbai and Delhi. 24x7
customs clearance facility is available at 19 seaports and 17 air cargo

complexes.

CBEC has implemented Single Window Interface for Facilitating Trade
(SWIFT) on the ICEGATE portal by integrating 6 other Departments viz.
FSSAI, Animal Quarantine, Plant Quarantine, Drug Controller, Wildlife
Control Bureau and Textile Committee for exports and imports. Also, online
message exchange system under single window between Customs’ ICEGATE
and Plant Quarantine Information System (PQIS) has been implemented for

import clearances of agricultural commodities.

CBEC have merged the two facilitation schemes namely Accredited Client
Programme (ACP) and Authorized Economic Operator (AEO) programme

into a combined three-tier AEO programme to further provide facilitation/
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benefits to the exporters/importers for efficient custom clearance based on

their compliance history.

Customs’ risk management system has been extended to other regulatory

agencies to ensure risk-based inspection.

Terminal handling receipts have been eliminated from Jawaharlal Nehru Port
Container Terminal, Gateway Terminals India and Nhava Sheva International

Container Terminal by web based e-form 13.

Filing of import and export declarations and manifests has been made
online with digital signature. Importers, exporters using services of Customs
Brokers, shipping lines and airlines can file customs documents under digital

signature mandatorily.

Electronic messaging system between shipping and custodians’ i.e. electronic
delivery order instead of manual, paper based delivery order has been

introduced.

The system of physical control and locking of public and private warehouses

by customs has been dispensed with and replaced by record based controls.

The Import Data Processing and Management System (IDPMS) has also
been launched to facilitate efficient data processing for payment of imports

and effective monitoring.

The port has reduced the "Gate in" time period for export containers from
5 days to 4 days which will further reduce export dwell time by another
24 hrs.

Indian Customs has done away with routine print-outs of several documents
related to customs clearance including GAR 7 Forms/TR 6 Challans, TP
copy, Exchange Control Copy of Bill of Entry and Shipping Bill, and Export
Promotion copy of Shipping Bill.

Resolving Insolvency

The Insolvency and Bankruptcy Code, 2016 enacted as a law on 28th May,
2016.

All the elements of the corporate insolvency eco-system, namely,
— the National Company Law Tribunal (NCLT),

— the National Company Law Appellate Tribunal (NCLAT),

— the Insolvency Professionals (IP),

— the Insolvency Professional Agency (IPA),

— the Insolvency Professional Entity (IPE), and
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— the Insolvency and Bankruptcy Board of India
have been made operational

Eleven benches of the NCLT, approximately 1000 Insolvency Professionals,
3 IPAs and 2 IPEs are in operation.

The Corporate insolvency provisions of the Code have been commenced
w.e.f. 01/12/2016 and liquidation provisions w.e.f. 15/12/2016.

At present 144 cases have been filed with various benches of National
Company Law Tribunal (NCLT) and out of which 89 cases have been
disposed of till date.

6. Enforcing Contracts

On 7th January 2016, the Maharashtra High Court established Commercial
Division benches and Commercial Appellate Division benches under the
High Court.

Commercial divisions and appellate divisions in Delhi High Court have been
established.

The Arbitration and Conciliation Act has been amended to reduce the time
taken in arbitration proceedings and grounds on which an award may be
challenged.

National Judicial Data Grid (NJDG) was opened to general public on
19th September, 2015. NJDG is a national data warehouse for case data
including case registration, cause list, case status and orders/judgments of

courts across the country till District Level Courts.

7. Registering Property

Integration of Sub Registrars' offices with the Land Records Department has
been completed. Registration data is being shared with the Land Records
Department as part of the LR-SRO linkage under the National Land Records

Modernization Program.

The iSarita system available in all SR offices has enabled online registrations
in Mumbai as well as rest of Maharashtra. iSarita is available over MPLS
VPN connections in the SR offices.

For citizens, various aspects of the registration process have been made

available online:
(a) Citizens can review the property details using e-Search facility.

(b) Citizens can carry out data entry in the system before going to the SR
offices using the Public Data Entry portal.
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(c) Appointment slots can also be booked using the eStepln system, and
(d) make online payment using GRAS.

e The grievance management system (a single window service portal) has
already been implemented by Government of Maharashtra - called "Aaple
Sarkar" portal. The Land Records (Cadastral mapping agency) related
grievances are reported through "Aaple Sarkar" portal to the Land Records

Department.

e Documents of last 30 years have been scanned and are available in eSearch;
mortgages against properties are also available in eSearch. Negative property

list is available in iSarita and the system issues alerts.

e Year-wise historical statement for number of documents registered and

revenue collected is publically available.

e All land parcel maps are already surveyed as a part of City Survey under
section 122 and section 126 of MLRC 1966 and property cards (RoR) are
present in Digital form for all privately held land plots.

e Necessary amendment has been made to mandate the adjudication of the

cases/ disputes with regard to land within one year.

e In Mumbai, Service delivery standards have been introduced to provide maps

within a specific time frame though an online portal.

e In Mumbai, title search can be conducted online without requirement of
any physical visit.

e In Delhi, an electronic database for recording boundaries, checking points

and providing cadastral information has been completed.

e Property tax dues can be accessed online free of cost by registered users

(property owners) through Property Identity Number (PID).
e Online database has been developed for checking for encumbrances (liens,
mortgages, restrictions and the like).

e In Delhi, grievances related to land can be made online on Department of

Revenue's website through Registration Related Monitoring System.

8. Getting Credit
e SARFAESI (Central Registry) Rules, 2011 has been amended. The

amendment provides inclusion of additional types of charges such as security
interest in immovable property by mortgage other than deposit of title deeds,
hypothecation of plant and machinery, stocks, debt including book debt or

receivables, intangible assets, etc. This amendment allows (Central Registry
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of Securitization Asset Reconstruction and Security Interest) CERSAI to
register these additional charges. Over 100,000 charges on movables have

been registered thus far.

e The amended SARFAESI Act 2002 provides priority to secured creditors
to be paid first over all other debts and all revenues, taxes, cesses and
other rates payable to the Central Government or State Government or local
authority.

9. Paying Taxes

e In recent times, the focus of the Indian Government is to gradually reduce
the corporate tax rate from 30% to 25% in medium term. The Government
is also focusing on increasing the incentives for the small businesses and
the MSME (Micro, Small and Medium Enterprises) industrial base.

e The tax incentives provided to the small and medium sized businesses in
the fiscal year 2016 include the reduction of corporate tax rate to 29%
for the companies with turnover/gross receipts of INR 50 Million or less
and reducing the tax rate to 25% for newly incorporated manufacturing
companies. This has been further liberalised by reducing the corporate tax
rate to 25% in the fiscal year 2017 for the companies with turnover/gross
receipts of INR 500 Million or less. Also, tax incentive is provided to start-

ups to promote setting up start-ups in India.

e The Government is driving a new mantra ‘RAPID- revenue, accountability,
probity, information and digitalization’ for administrating the tax reforms.
With project RAPID, Government is trying to achieve the goal of ‘minimum
government and maximum governance’ and make tax compliances more
taxpayer-friendly, transparent and eventually leading to widening of the tax
base. There are visible efforts to facilitate, inter alia, online payment of
taxes and electronic filing, processing, analyzing and scrutiny of income

tax returns.

e The Income tax department in India has initiated an E-proceeding facility for
all taxpayers which is an expanded and extended form of e-assessment (audit)
involving direct communication between the taxpayer and the Department for

all Income Tax proceedings including assessment (audit).

e [t is likely that Goods and Service Tax (GST) would be effective from
1 July 2017. GST will subsume all the indirect taxes and will be a game
changer of these times. Under the GST regime, the registration number
would be PAN based and the details furnished in the GST return would also
be reported to Income Tax department. Also, the Tax Audit report would be
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furnished before the inspecting GST authority. Such dialogue between these
tax departments would lead to reporting of consistent data by the taxpayer
and would boost better, harmonized and efficient tax compliances within the

Indian economy and widening of the tax base.

e Recently, the Provident Fund administrative charges have been reduced from
1.10% to 0.65% (change of .45%). This will reduce the overall tax rate in India.

e Payment of Employee State Insurance Corporation and Employee Provident
Fund Organization contributions can now be made online through 58 banks,

debit cards or credit cards.

e Sales tax department of Maharashtra has eliminated physical touch point
for filing of tax returns, tax payment and tax compliances by introducing
online return filing and online payment through GRAS (Government Receipt
Accounting System) for VAT, CST, Profession Tax, Luxury Tax and Entry
Tax.

e In India, the revision of return of income is a completely online process and
revision by itself is not a criteria for selection of a case for scrutiny (audit).
In India, selection of a case for scrutiny is based on several parameters under

the Computer Aided Selection for Scrutiny (CASS) program.
Financial assistance for Archives, Libraries and Museums in Rajasthan

+353. SHRI RAM NARAIN DUDI: Will the Minister of CULTURE be pleased

to state:

(a) the amount of financial assistance provided by Government for Archives,
Government Libraries and Museums in the State of Rajasthan during the last three

years;

(b) the total number of proposals for the above schemes in the State of Rajasthan
and the level at which these are lying pending with the Central Government at

present; and
(¢) by when Government proposes to sanction the proposals of above schemes?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) Total funds provided for Archives, Government Libraries and Museums

in the State of Rajasthan during the last three years is as follows:—

(1) National Archives of India provided ¥ 75,88,500/- under the scheme of
Financial Assistance to State/Union Territory Archival Repositories, Government

Libraries and Museums in the State of Rajasthan.

T Original notice of the question was received in Hindi.
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(ii)) Raja Rammohun Roy Library Foundation provided Financial Assistance of
T 5,37,08,100/- to the various Public Libraries of various Districts of
Rajasthan for procuring of storage of books, purchase of audio/video
equipments, computers, increasing accommodation, providing facilities to
differentially abled users, organizing seminars, workshops, training courses,

book exhibitions, etc.

(iii) National Mission on Libraries provided Financial Assistance of ¥ 33,83,000/-
towards setting up of NML Model Library to the State Central Library,

Jaipur, Rajasthan.

(iv) Ministry of Culture provided ¥ 790.00 lakhs for establishment/development
of museums to various Government Museums e.g. Ahar, Udaipur, Alwar,
Dungarpur, Maharana Mewar Charitable Trust, Udaipur, Ram Gopal
Vijayvargia Memorial Trust, Jaipur, Vivekananda Museum, Ramakrishna
Mission, Khetri, City Palace Musuem Maharana of Mewar Charitable
Foundation, Udaipur, Veer Shromani Maharana Pratap Samriti, Udaipur
under Museum Grant Scheme, including digitization of 16 museums of
the Department of Archaeology under Digitization of Museum Collection

Scheme in the State of Rajasthan.

(b) At present, a total 17 proposals are lying pending with the Raja Rammohun
Roy Library Foundation, Ministry of Culture.

(c) Requisite documents from the respective libraries are pending. Sanction
letter will be issued by Raja Rammohun Roy Library Foundation only after receipt
of certain details like incomplete information in application, revised estimates for
construction, photograph of existing building, registration certificate, land allotment
letter (in case of building), quotations with specifications for items to be procured

(in case of Physically challenged corner) etc.
Establishment of Sub-Regional Science Centres in Odisha

354. SHRI NARENDRA KUMAR SWAIN: Will the Minister of CULTURE be

pleased to state:

(a) whether it is a fact that the proposal for establishment of Sub-Regional
Science Centres at Keonjhar, Jeypore and Khandapada submitted by Government of
Odisha to National Council of Science Museums (NCSM), Kolkata and the Ministry

of Culture, are pending; and

(b) whether Union Government would finalise the said proposals of Government

of Odisha in a positive manner during this financial year?
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THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) No such proposal is pending in Ministry of Culture.

(b) Department of Science and Technology, Government of Odisha has been
informed in May, 2016 that these proposals could be set up under Scheme “C” of
the Science Cities Scheme, i.e. the State Government shall fully fund the Science
Centre Project and set up the Science Centre with technical support from National
Council of Science Museums, which is the nodal agency for implementation of
the Science Cities Scheme. No response has been received from the Government
of Odisha.

Artist Pension Scheme
355. SHRI VIVEK GUPTA: Will the Minister of CULTURE be pleased to state:

(a) whether according to Government, to be eligible for the pension scheme, a

person’s contribution to art should be of significance;

(b) whether there is any specific standard to assess the work of artists, if so,
the details thereof;

(c) if not, how does Government evaluate the work of artists for considering

their application; and

(d) whether the provisions of financial assistance under Welfare Fund of Artistes

Pension Scheme is under review and if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) Yes, Sir.

(b) No, Sir.

(¢) The work of artistes is evaluated in the meeting of duly constituted Expert
Committee for this purpose [List at Statement-I (See below)] comprising heads of
various cultural organizations under Ministry of Culture and also assisted by eminent
artistes in different fields of art and culture who have proven their expertise in their
respective fields and therefore are competent enough in judging the work of artistes.
Further, nature of many forms of art and culture are intangible, for which any specific

objective evaluation criteria cannot be determined.

(d) The State-wise number of applications that have come under the pension

scheme in the last three years is given in the Statement-II.
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Statement-1

List of Members of Expert Committee constituted under
Artistes Pension Scheme and Welfare Fund

The Ex-Officio Members:-

1. Additional Secretary, Ministry of Culture, New Delhi — Chairperson
2. Joint Secretary, Ministry of Culture, New Delhi

3. Director, National Gallery of Modern Art, New Delhi

4. Secretary, Sahitya Akademi, New Delhi

5. Secretary, Sangeet Natak Akademi, New Delhi

6. Secretary, Lalit Kala Akademi, New Delhi

7. Director, National School of Drama, New Delhi

8. Director, Eastern Zonal Cultural Centre, Kolkata, WB

9. Director, North Central Zone Cultural Centre, Allahabad, UP

10. Director, North Eastern Zone Cultural Centre, Dimapur, Nagaland
11. Director, North Zone Cultural Centre, Patiala, Punjab

12. Director, South Zone Cultural Centre, Thanjavur, Tamil Nadu

13. Director, South Central Zone Cultural Centre, Nagpur, Maharashtra
14. Director, West Zone Cultural Centre, Udaipur, Rajasthan

15. Director, Centre for Cultural Resources and Training (CCRT), New Delhi
Other Members

16. Shri Raja Reddy, New Delhi (Natya)

17. Ms. Bharati Shivaji, New Delhi (Classical Dance)

18. Shri Bhanu Bharati, Udaipur (Theatre)

19. Shri M. Nagabhushan Sharma, Andhra Pradesh (Theatre)

20. Shri Bhajan Sopori, New Delhi (Music)

Member Secretary

21. Deputy Secretary/Director in the Ministry of Culture dealing with the
subject—Member Secretary
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Statement-I11

Details of the number of Applications that have come for the Pension Scheme

during the last three years State-wise.

State Ready to place Received and Total

before Expert Sent to respective

Committee State Government
for Scrutiny

Andhra Pradesh 512 41 553
Karnataka 1082 118 1200
Kerala 644 57 701
Puducherry 1 0 1
Telangana 707 7 714
Tamil Nadu 354 53 407
Jharkhand 8 2 10
Odisha 546 59 605
West Bengal 22 2 24
Assam 15 3 18
Tripura 11 0 11
Manipur 23 2 25
Nagaland 2 0 2
Bihar 6 0 6
Delhi 2 0 2
Uttarakhand 2 1 3
Uttar Pradesh 124 8 132
Rajasthan 11 0 11
Jammu and Kashmir 2 1 3
Haryana 3 1 4
Chhattisgarh 2 2 4
Mabharashtra 1129 451 1580
Madhya Pradesh 32 0 32
TotaL 5240 808 6048
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Cultural programmes for improving cultural relations

with foreign countries

356. SHRIMATI SAROJINI HEMBRAM: Will the Minister of CULTURE be

pleased to state:

(a) whether Government has taken more initiatives to further strengthen the

country’s cultural relations with foreign countries;
(b) if so, the details thereof; and

(c) how many cultural programme have been organised by the Indian Council of
Cultural Relations (ICCR) during the last one year in order to improve the cultural

relations with other countries?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) To strengthen cultural relations with foreign nations, Government
of India has taken a number of initiatives which inter alia includes signing of
multilateral and bilateral agreements on cultural relations, promotion of Indian culture
through Festival of India in foreign countries, providing assistance to Indo Foreign
Friendship Cultural Societies in foreign counties for cultural activities, regular exchange
of activities taking place in the field of performing art, visual art, academic and

intellectual exchanges with other countries etc.

(b) The activities taken up in the financial year 2016-17 include holding of
Festival of India in 18 countries, sanction of an amount of I 11.56 crores to Indo
Foreign Friendship Cultural Societies in foreign countries, Signing of Agreements
on bilateral cultural relations with 7 countries, establishing 80 Indian Chairs/Post in

foreign universities/institutions, organising of 12 International Conferences etc.

(¢) The Indian Council for Cultural Relations has sponsored 166 groups from
India during the last one year to 88 countries. The Council also organized 117
performances in India by 53 foreign groups during the last one year. The Council
organized Confluence — Festival of India in Australia alongwith Ministry of Culture.
Apart from it the Council also organized Festivals of India in France, Iran, Spain

and Nepal.
Publicity drive to promote country’s culture
357. DR. VIKAS MAHATME: Will the Minister of CULTURE be pleased to state:

(a) whether Government proposes to introduce any special publicity drive to
bring the youth closer to Indian culture so as to check flourishing western culture

in the country;
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(b) if so, the details thereof; and
(c) if not, the reason therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR MAHESH
SHARMA): (a) The Ministry of Culture has already organised numerous festivals like
the Rashtriya Sanskriti Mahotsav to promote and popularise our traditional and folk
culture. The Zonal Cultural Centres (ZCCs) have also been mandated to promote our

traditional art and dance forms with a view to taking Indian culture to the masses.

(b) “Rashtriya Sanskriti Mahotsav” is the National Cultural Festival of India
conceptualized by the Ministry of Culture in 2015 with an objective of preserving,
promoting and popularizing the heritage of Indian Spirit, reconnecting the new
generation with our culture and to showcase to the country and the world our soft
power of unity in diversity. A total of 5 Rashtriya Sanskriti Mahotsavas have been
organised by the Ministry of Culture till date. This includes 2 in Delhi (2015 and
2016 respectively) and 1 each in Varanasi (2016), Bengaluru (2017) and 1 in various
North Eastern States (2017) (including Arunachal Pradesh, Assam, Nagaland, Meghalaya,
Manipur, Mizoram, Sikkim and Tripura).

(¢) Does not arise.
Celebrating 70 years of India’s Independence abroad
358. SHRI SANJAY SETH: Will the Minister of CULTURE be pleased to state:

(a) whether Government intends to celebrate 70 years of India’s Independence

abroad;
(b) if so, the number of countries that have agreed to be part of the celebrations;

(c) whether the festival will involve performance by folk and traditional artists,
showcasing little known art forms, cuisine and literary exhibitions from across the

country at prominent venues in the host countries;
(d) if so, the details thereof;
(e) the time by which the festival will commence;

(f) whether Government has also taken steps to draw up programmes which

suits the cultural sensibilities of the hosts; and
(g) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) and (b) Yes Sir. Celebrations of the 70th Anniversary of India’s
Independence are proposed to be held in all countries with which India has diplomatic
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relations. Indian Missions abroad in 82 countries have so far sent requests for holding

of the celebrations.

(¢) and (d) The celebrations will involve performances by classical, semi-classical,

folk, vocal, instrumental, artists and literary festivals from across the country.

(e) The celebration is a year-long activity and the time of celebration will vary

from country to country depending on local conditions.

(f) and (g) Indian Missions abroad propose the programmes according to the

cultural sensibilities of the host countries.
Museums in India under jurisdiction of the departments/authorities

359. DR. KANWAR DEEP SINGH: Will the Minister of CULTURE be pleased

to state:

(a) whether museums in the country are under jurisdiction of several departments,

authorities under Centre and States;
(b) if so, the implications thereof;

(¢) whether Government would consider creating an overarching body for

management, funding, etc. of the museums; and
(d) what is being done about the same?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) Yes, Sir. Museums in the country are under various department and

authorities of Centre and State Governments and private organizations.

(b) The spread of ownership among Government, Non-Government and private
organizations strengthens museum movement through decentralized depiction of India’s

rich cultural heritage.
(¢) No, Sir.
(d) Does not arise in view of (¢) above.
Upkeep/maintenance of Museums

360. DR. KANWAR DEEP SINGH: Will the Minister of CULTURE be pleased

to state:

(a) whether it is a fact that our Museums’ upkeep/maintenance leave a lot to
be desired;

(b) if so, the reasons therefor;
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(c) whether the problems of seepage and water logging in Indian Museum,

Kolkata have been taken careof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) and (b) The upkeep and maintenance of museums is an on-going
activity and is taken up on a regular basis. Constant effort is being made for further

improvement.

(c) and (d) Repair work on the sewerage under and around the Indian Museum and

courtyard has been carried out to address the problem of seepage and water logging.
Role of Secretary in Sahitya Akademi

+361. SHRIMATI KAHKASHAN PERWEEN: Will the Minister of CULTURE

be pleased to state:

(a) whether Government has ever paid any attention to the fact that since the
post of Secretary in Sahitya Akademi is permanent, the activities of the Akademi
become static and stereotyped leading to a status quoist situation in literary activities

and developmental potential is choked; and

(b) whether Government would consider making the post of Secretary, Sahitya

Akademi a co-terminus post with the post of President of Sahitya Akademi?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) and (b) The duration of the post of Secretary in Sahitya Akademi
is not permanent but is determined by the Executive Board taking into consideration
the experience and expertise obtained by the service to literature. There is nothing
on record to show that the activities of the Akademi are static, or that they have
become stereotype in nature leading to a status quoist situation in literary activities

and chokes developmental potential owing to the duration of the post of Secretary.

A close study of the history of Sahitya Akademi will bring to light how each
Secretary of the Akademi was unique and how each of them brings innovation in his
own unique way and has contributed richly in taking the Akademi on the forward
march over the past 63 years. There is enough evidence that the Akademi has
been evolving and growing — both in quality and quantity. It would be pertinent to
remember that this evolution and growth of the Sahitya Akademi has been happening
under the able leadership of the various Executive Boards with Secretaries as Principal

Executive Officers.

T Original notice of the question was received in Hindi.
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Today, Sahitya Akademi has grown to organizing more than 500 literary
programmes annually throughout the country, publishing more than 500 literary
books in the 24 recognized languages, innovating to undertake newer methods of
dissemination and production and reaching out to every nook and corner of the
country, just to name a few. Sahitya Akademi has also been promoting oral and
tribal literature, undertakes cultural activities with several countries across the globe
and has been striving to unite varied cultural, linguistic and literary traditions of the

country through translational activities and initiatives.

The activities of the Secretary of the Akademi are continuously reviewed and is
accountable. Moreover, the working of Secretaries gets reviewed by the 240 language
advisory board members, the Executive Board and the General Council of the Akademi.

The Secretary of the Akademi is accountable to all these members.

Further, the duration of the post of the President of the Akademi is co-terminus
with the duration of the General Council which is for five years whereas the duration
of Secretary gets determined by the Executive Board taking into consideration the

experience and expertise obtained by the service to literature.
Andaman Cellular Jail

362. SHRI RITABRATA BANERJEE: Will the Minister of CULTURE be pleased

to state:

(a) whether it is a fact that people from undivided Bengal were the highest to

put in Andaman Cellular Jail; and
(b) if so, the total number and names thercof?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE
(DR. MAHESH SHARMA): (a) and (b) The Directorate of Art and Culture, Andaman
and Nicobar Administration, Port Blair has stated that as per their available records,
535 revolutionaries were jailed in the Cellular Jail from 1909 to 1938 and out of

them 387 revolutionaries were from the undivided Bengal.

The available records have details of the 535 revolutionaries and are properly

maintained. Information with regard to ‘names’ is being collected.
Research and excavation on Ramayana and Mahabharata period

363. SHRI PARIMAL NATHWANI: Will the Minister of CULTURE be pleased

to state;

(a) whether any concerted studies/research work/excavation work has been conducted

to determine the exact calendar period of occurrence of Ramayana and Mahabharata;
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(b) if so, the details thereof; and

(c) the details relating to research works and their results to find out important

contemporary world events that probably occurred during Ramayana and Mahabharata

period?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) and (b) No, Sir. However, a few sites which have reference in

Ramayana and Mahabharata have been excavated. The details are as under:

(I) Ramayana:

1.

Ayodhya, District Faizabad, Uttar Pradesh (1979-80)
NBPW (c. 7th Cent. B.C.)

Sringaverapura, District Allahabad, Uttar Pradesh (1977-86)
Period Circa 8th Cent. B.C. to 13th Cent. A.D.

Chitrakuta, District Allahabad, Uttar Pradesh (1977-86)
NBPW (c. 7th Cent. B.C.)

Nandigrama, District Faizabad, Uttar Pradesh (1977-86)
NBPW (c.7th Cent. B.C.)

Pariar, District Unnao, Uttar Pradesh (1977-86)

OCP (c. 14th Cent. B.C.)

(I) Mahabharata:

1.

Hastinapura, District Meerut, Uttar Pradesh (1950-52)

NBPW (c. 7th Cent. B.C.)

Mathura, District Mathura, Uttar Pradesh (1973-75 and 1976-77)
(6th Cent. B.C. to 6th Cent. A.D.)

Purana Qila, New Delhi (1954-55)

Mauryan (c.3rd Cent. B.C.) to late Mughal period (18th Cent. A.D.)

(c) Research works pertaining to the aforesaid excavated sites have been published

in the form of reports and research articles.

Jallianwala Bagh Memorial

364. SHRI RITABRATA BANERJEE: Will the Minister of CULTURE be pleased

to state:

(a) whether it is a fact that the name of Rabindranath Tagore is nowhere

mentioned in the Jallianwala Bagh Memorial; and
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(b) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) and (b) Rabindranath Tagore's name is mentioned in the Jallianwala
Bagh Memorial at three places, i.e. in two museums and one in the office. The oil
painting of Rabindranath Tagore and photographs are also displayed at three places.
Copies of letter written by him to the then Viceroy denouncing the Knighthood
after the incidence of Jallianwala Bagh Massacre are also displayed at three places

in the Memorial.
Disparity in payment of wages in PSEs

1365. DR. SATYANARAYAN JATIYA: Will the Minister of HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES be pleased to state:

(a) the category-wise number of regular and contractual employees in each
enterprise in the Public Sector and the quantum of difference in their salaries/wages

and the reasons therefor; and
(b) the measures taken to remove disparity in payment of wages?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES (SHRI BABUL SUPRIYO): (a) and (b) The details
of category-wise regular (Managerial/Executives, Supervisory, non-executives) and
contractual employees of Central Public Sector Enterprise (CPSEs) are given in
Statement No. 22 (from Page No. S-145 to S-152) in Volume-I of Public Enterprises
Survey 2015-16 that was laid in the Parliament on 21.03.2017. The information
of salary and wages of the contractual employees is not maintained separately
in Department of Public Enterprises. However, the total quantum of expenditure
on salary and wages of all employees of CPSEs during the year 2015-16 was
% 1,28,263 crore. As per information available from Department of Personnel and
Training (DoPT), the instructions regarding equal pay admissible to casual workers
already exists in terms of DoPT O.M.. No. 49014/2/86 Estt. (c) dated 07.06.1988.
Further, CPSEs are under the administrative control of their respective Ministries/
Departments and CPSEs are required to follow the various statutory Provisions/
Court orders/Government instructions including instructions on wage related issues
of various categories of employees, wherever applicable. However, the responsibility
to monitor the implementation of above said statutory Provisions/Court orders/
Government instructions vests with the Board of CPSEs and the concerned

administrative Ministry/Department.

T Original notice of the question was received in Hindi.
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Centres of Excellence on advanced manufacturing

366. SHRIMATI JAYA BACHCHAN: Will the Minister of HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES be pleased to state:

(a) whether Government proposes to set up Centres of Excellence on advanced
manufacturing which will cater to current and future research and development needs
of heavy and other industries with the help of IITs and other Institutions and if so,

the details thereof, State-wise;
(b) the criteria adopted for selecting these institutions;

(¢) whether any roadmap has been prepared by Government in this regard, if
so, the details thereof and the time by when these Centres are likely to be set up;

and

(d) the manner and extent to which this scheme would benefit the industry sector
in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES (SHRI BABUL SUPRIYO): (a) The Department of
Heavy Industry has already approved four Centres of Excellence (CoE) in the fields
of Textile Machinery, Machine Tools, Welding Technology and Smart pumps under
the Scheme for enhancement of competitiveness in the Indian Capital Goods Industry.

At present Central Manufacturing Technology Institute, Bangalore, Karnataka is
developing Hi- Tech shuttle less looms; Indian Institute of Technology, Madras, Tamil
Nadu is developing 11 Machine Tools Technologies; PSG College of Technology,
Coimbatore, Tamil Nadu is developing 3 welding technologies and Scientific and
Industrial Testing and Research Centre (Si’Tarc), Coimbatore, Tamil Nadu is developing

smart submersible pumps.

Institutes like Indian Institute of Technology and Central Manufacturing Technology
Institute, Bangalore are also engaged in working out advanced manufacturing
technologies in collaboration with Industry.

(b) to (d) Institutions for setting up Centres of Excellence (CoE) were identified
in the Notification for the Scheme on Enhancement of Competitiveness in the Indian
Capital Goods Sector. A copy of the Notification is available in the website of the
Department of Heavy Industry at dhi.nic.in

Centres of Excellence will help to increase technology depth of the domestic
Capital Goods Industry and render it amenable to adoption of new high precision
and more efficient ways of manufacturing.
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Revival of loss making PSUs

367. SHRI TAPAN KUMAR SEN: Will the Minister of HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES be pleased to state:

(a) whether Government proposes to revive loss making Public Sector Undertakings
(PSUs);

(b) if so, the details thereof;

(c) whether the Board for Reconstruction of Public Sector Enterprises (BRPSE)

has completed examination of some of the sick Public Sector Undertakings;
(d) if so, the details thereof along with the name of those undertakings; and

(e) the details of recommendations made by BRPSE and the decision taken by

Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES (SHRI BABUL SUPRIYO): (a) and (b) Department
of Public Enterprises has issued guidelines on 29.10.2015 for “Streamlining
the mechanism for revival and restructuring of sick/incipient sick and weak
Central Public Sector Enterprises (CPSEs): General principles and mechanism
of restructuring". As per the guidelines issued on 29.10.2015, the concerned
administrative ministries/departments are responsible for monitoring the sickness of
CPSEs functioning under them and taking timely redressal measures for revival/
restructuring/disinvestment/closure of sick/loss making CPSEs with the approval

of the competent authority.

(c) to (e) In accordance with the decision of the Government (Cabinet on
7.10.2015), the Board for Reconstruction of Public Sector Enterprises (BRPSE) was
wound up vide notification No.16(25)/2004-Fin. dated 9th November 2015. All matters
relating to sick/ loss making CPSEs including their revival are dealt by the concerned

administrative Ministries/Departments.

During the period of the existence of the erstwhile BRPSE, set up in December,
2004, a total of 68 cases were referred to the Board. Recommendations of the
Board were given on 64 cases and 4 cases were remitted to the concerned
Ministries/Departments for resubmission. Details of the recommendations of
BRPSE are given in the Statement-I (See below). Based on the recommendations
of BRPSE, the details of revival/closure then approved by the Government are

given in the Statement-II.
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Statement-1

Details of recommendations of BRPSE

SI.  Name of the Administrative Ministry/ Broad gist of the
No. Department/CPSE recommendation of BRPSE
1 2 3

Department of Heavy Industry

1.  Hindustan Salts Ltd., Jaipur, Rajasthan Revival as a PSE
2. Bridge and Roof Co. (India) Ltd., Kolkata Revival as a PSE
3.  BBJ Construction Co. Ltd., Kolkata Revival as a PSE
4. Tyre Corporation of India Ltd., Kolkata Revival as a PSE
5. HMT Bearings Ltd., Hyderabad Revival as a PSE
6. Praga Tools Ltd., Secunderabad Revival as a PSE
7. NEPA Ltd., Nepa Nagar, MP Revival as a PSE
8. Richardson and Cruddas Ltd., Mumbai Revival through Joint
Venture/disinvestment
9. Tungabhadra Steel Products Ltd., Bellary, Revival through Joint
Karnataka Venture/disinvestment
10. Bharat Pumps and Compressors Ltd., Revival through Joint
Allahabad, UP Venture/disinvestment
11. Cement Corporation of India Ltd., Delhi Closure and sale of non-

operating Units. Other
operating units are revived
as a PSE.

12. HMT Machine Tools Ltd., Bangalore, Karnataka Revival as a PSE
13. Heavy Engineering Corporation Ltd., Ranchi, Revival as a PSE

Jharkhand
14. Andrew Yule and Co. Ltd., Kolkata Revival as a PSE
15. Instrumentation Ltd., Kota, Rajasthan Revival as a PSE
16. Triveni Structurals Ltd., Allahabad, UP Revival as a PSE
17. HMT Ltd., Bangalore Revival as a PSE
18. HMT Watches Ltd., Bangalore Revival as a PSE — Closure

of Bangalore unit and transfer
of Ranibagh unit to State

Government before its closure
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2

3

19.

20.

21.

22.
23.
24,
25.

26.

27.

28.

29.

Bharat Heavy Plate and Vessels Ltd.

Hindustan Cables Ltd., Kolkata

HMT Chinar Watches Ltd., Jammu

(Jammu and Kashmir)

Scooters India Ltd.
Bharat Ophthalmic Glass Ltd.
Bharat Yantra Nigam Ltd.

Hindustan Photo Films Manufacturing

Company Ltd.
British India Corporation Ltd., Kanpur, UP

National Textiles Corporation Ltd.

National Jute Manufactures Corporation Ltd.,
Kolkata

Elgin Mills Co. Ltd.

Department of Fertilizers

30.
31.

32.

Madras Fertilizers Ltd., Manali, Tamil Nadu

Fertilizers and Chemicals Travancore Ltd.,
Kochi, Kerala

Brahmaputra Valley Fertilizer Corporation
Ltd. (BVFCL)

Ministry of Shipping

33.

Central Inland Water Transport Corporation
Ltd., Kolkata

Revival through financial
restructuring and taken over
by BHEL

Revival through Joint

Venture/disinvestment

Revival through either
transferring to State
Government of Jammu and
Kashmir or joint venture
with any State/Central
Government PSU/Private

Sector
Revival through joint venture
Closure
Closure

Closure

Revival as a PSE

Revival of 15 mills as PSE
units and 19 mills through
Joint Venture

Revival of as a PSE

Revival of Elgin Mill No. 2

Revival as a PSE
Revival as a PSE

Revival as a PSE

Revival through Joint Venture/

disinvestment
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1 2 3
34. Hooghly Dock and Port Engineers Ltd., Revival as a PSE
Kolkata

Department of Defence Production

35. Hindustan Shipyard Ltd., Delhi Revival as a PSE
Department of Chemicals and Petrochemicals

36. Hindustan Organic Chemicals Ltd.,, Mumbai  Revival as a PSE
37. Hindustan Insecticides Ltd., Delhi Revival as a PSE
38. Hindustan Fluorocarbons Ltd., Hyderabad Revival as a PSE
Department of Pharmaceuticals

39. Hindustan Antibiotics Ltd., Pune, Revival as a PSE
Maharashtra

40. Bengal Chemicals and Pharmaceuticals Ltd., Revival as a PSE
Kolkata

41. Indian Drugs and Pharmaceuticals Ltd., Revival as a PSE

Gurgaon, Haryana
42. IDPL (Tamil Nadu) Ltd., Chennai Merger with IDPL

43. Bihar Drugs and Organic Chemicals Ltd., Merger with IDPL
Muzaftfarpur, Bihar

Ministry of Coal

44. Eastern Coalfields Ltd., Burdwan, W. Bengal Revival as a PSE
45. Bharat Coking Coal Ltd. Revival as a PSE
Ministry of Mines

46. Mineral Exploration Corporation Ltd., Revival as a PSE
Nagpur, Maharashtra

47. Hindustan Copper Ltd., Kolkata Revival as a PSE
Department of Scientific and Industrial Research

48. Central Electronics Ltd., Delhi Revival as a PSE
Ministry of Water Resources

49. National Projects Construction Corporation Revival as a PSE
Ltd., Delhi

Ministry of Steel
50. Mecon Ltd., Ranchi, Jharkhand Revival as a PSE
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1 2

3

51. Bharat Refractories Ltd., Bokaro, Jharkhand

52. Hindustan Steelworks Construction Ltd.,
Kolkata

Department of Agriculture and Co-operation
53. State Farms Corporation of India Ltd., Delhi
Ministry of Railways

54. Konkan Railway Corporation Ltd., Delhi

55. Bharat Wagon and Engineering Co. Ltd.,
Patna, Bihar

56. Braithwaite and Company Ltd., Kolkata
57. Burn Standard Company Ltd.

Revival through financial
restructuring and merger
with SAIL

Revival as a PSE

Revival as a PSE

Revival as a PSE
Revival as a PSE

Revival as a PSE

Revival through transfer of
two wagon manufacturing
units to D/o Railways and
transfer of one refractory
unit to M/o Steel

Ministry of Housing and Urban Poverty Alleviation

58. Hindustan Prefab Ltd.

Revival as a PSE

Ministry of Development of North Eastern Region

59. North Eastern Handicrafts and Handlooms
Development Corporation Ltd.

Ministry of Information and Broadcasting

60. National Film Development Corporation Ltd.
Department of Telecommunications

61. ITI Ltd.

Department of Commerce

62. STCL Ltd.

Ministry of Petroleum and Natural Gas

63. Biecco Lawrie Ltd.

Department of Food and Public Distribution
64. Hindustan Vegetable Oils Corporation Ltd.

Revival as a PSE

Revival as a PSE

Revival as a PSE

Closure

Closure

Closure of Breakfast Food Unit
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Statement-I11

List of CPSES approved by the Government

SI.
No.

Name of the Administrative
Ministry/Department/CPSE

Broad gist of the approval of the

Government

1

2

Department of Heavy Industry

1.

10.

I1.

12.

13.
14.

Hindustan Salts Ltd.

Bridge and Roof Co. (India)
Ltd.

BBJ Construction Co. Ltd.
HMT Bearings Ltd.
Praga Tools Ltd.

Heavy Engineering Corporation
Ltd.

Cement Corporation of India
Ltd.

Richardson and Cruddas (1972)
Ltd.

Tungabhadra Steel Products Ltd.

Bharat Pumps and Compressors
Ltd.

HMT Machine Tools Ltd.

Bharat Heavy Plate Vessels Ltd.

Andrew Yule and Co. Ltd.

Instrumentation Ltd.

Revival as a PSE. The feasibility of
forming a joint venture company for the
management of salt factory may also be

considered by D/o Heavy Industry.
Revival as a PSE

Revival as a PSE
Closure

Revival through financial restructuring
and merger with HMT Machine Tools
Ltd.

Revival as a PSE

Revival as a PSE. Closure of non-
operating units and. Revival of 3

operating units.

Revival through Joint Venture/

disinvestment
Closure

Revival as a PSE

Revival through financial restructuring
and JV formation with majority

shareholding being held by JV partner

Revival through financial restructuring
and takeover by BHEL

Revival as a PSE
Revival as a PSE
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1 2 3

15. Tyre Corporation of India Ltd.  Revival through Joint Venture/disinvestment

16. NEPA Ltd. Revival as a PSE
17. Scooters India Ltd. Revival as a PSE
18. HMT Ltd. Revival as a PSE
19. Bharat Ophthalmic Glass Ltd. Closure
20. Bharat Yantra Nigam Ltd. Closure
21. Hindustan Photo Films Closure
Manufacturing Company Ltd.
22. HMT Watches Ltd. Closure
23. HMT Chinnar Watches Ltd. Closure
24. Hindustan Cables Ltd. Closure

Ministry of Mines

25. Hindustan Copper Ltd. Revival as a PSE

26. Mineral Exploration Corporation Ltd. Revival as a PSE

Ministry of Shipping

27. Central Inland Water Transport  Revival through Joint Venture/
Corporation Ltd. disinvestment.

28. Hooghly Dock and Port Revival through Joint Venture.
Engineers Ltd.

29. Hindustan Shipyard Ltd. Revival through financial restructuring and
transfer from M/o Shipping to M/o Defence

Ministry of Steel

30. MECON Ltd. Revival as a PSE

31. Bharat Refractories Ltd. Revival through financial restructuring
and merger with SAIL

Ministry of Textiles

32. National Textile Corporation Ltd. Revival as a PSE. Revival of 22 mills
as PSE units and handing over 2 mills
to Government of Pondicherry.

33. British India Corporation Ltd. Revival as a PSE

34. National Jute Manufactures Running of Kinnison and Khardah in
Corporation Ltd. West Bengal and Rai Bahhadur Hadrut
Mill, Katihar in Bihar by NJMC and
closure of remaining three mills, i.e.
National, Union and Alexendra.
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1 2

Department of Pharmaceuticals
35. Hindustan Antibiotics Ltd.

36. Bengal Chemicals and

Pharmaceuticals Ltd.

Revival as a PSE
Revival as a PSE

Department of Chemicals and Petrochemicals

37. Hindustan Organic Chemicals Ltd. Revival as a PSE

38. Hindustan Fluorocarbons Ltd.

39. Hindustan Insecticides Ltd.
Department of Fertilizers

40. Fertilizers and Chemicals
(Travancore) Ltd.

41. Brahmaputra Valley Fertilizer
Corpn. Ltd.

Revival as a PSE by its Holding
Company

Revival as a PSE

Revival as a PSE

Financial restructuring and setting up of a
new brown field Ammonia-Urea complex
at Namrup within the existing premises of
BVFCL through Joint Venture

Department of Scientific and Industrial Research

42. Central Electronics Ltd.

Revival as a PSE

Department of Agriculture and Co-operation

43. State Forms Corporation of
India Ltd.

Ministry of Railways

44. Konkan Railway Corporation
Ltd.

45. Bharat Wagon and Engineering
Company Ltd.

46. Braithwaite and Company Ltd.

47. Burn Standard Company Ltd.

Revival as a PSE

Revival as a PSE

Revival through financial restructuring

and transfer to M/o Railways

Revival through financial restructuring

and transfer to M/o Railways

Transfer of (i) Refractory unit at Salem to
SAIL under M/o Steel and (ii) administrative
control of BSCL (excluding Refractory unit
at Salem) to M/o Railways on “as is where

2

is” condition with financial restructuring.
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48. National Projects Construction Revival as a PSE

Corporation Ltd.
Ministry of Housing and Urban Poverty Alleviation
49. Hindustan Prefab Ltd. Revival as a PSE
Ministry of Information and Broadcasting

50. National Film Development Revival as a PSE
Corporation Ltd.

Ministry of Petroleum and Natural Gas

51. Biecco Lawrie Ltd. Revival as a PSE
Ministry of Development of North Eastern Region

52. North Eastern Handicrafts Revival as a PSE

and Handlooms Development

Corporation Ltd.
Department of Telecommunications
53. ITI Ltd. Revival as a PSE
Ministry of Coal

54. Eastern Coal Fields Ltd. Revival as a PSE by its Holding
Company

55. Bharat Coking Coal Ltd. Revival as a PSE by its Holding
Company

Department of Commerce

56. STCL Ltd. Closure

Review of safety standards for vehicles

368. SHRIMATI VIPLOVE THAKUR: Will the Minister of HEAVY INDUSTRIES

AND PUBLIC ENTERPRISES be pleased to state:

(a) whether Government proposes to review safety standards for vehicles;

(b) if so, the details thereof;

(c) whether Government is aware about the cases of non-compliance of safety

standards by many heavy and light vehicle manufacturers; and

(d) if so, the details thereof, vehicle manufacturer-wise along with the action

taken by Government in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES (SHRI BABUL SUPRIYO): (a) and (b) Yes, Sir.
Ministry of Road Transport and Highways (MoRTH) has issued notification S.O.
1139 (E) dated 28.04.2015 for amendment of Central Motor Vehicles Rules, 1989
(CMVRs) wherein compliance as per Crash standards, Automotive Industry Standard
098 and Automotive Industry Standard 099 shall be mandatory for the new vehicles
from 1st October, 2017, and in case of existing vehicles same will apply from
Ist October, 2018.

(c) and (d) No, Sir. MoRTH have informed that no such information about
the cases of non-compliance of safety standards by many heavy and light vehicle
manufacturers is available with them. As per rule 126 of Central Motor Vehicles
Rules, 1989 every manufacturer or importer of motor vehicles including registered
association (identified by the concerned State Transport Department) for E-rickshaw,
wherever applicable shall submit prototype of motor vehicle to be manufactured or
imported by him for test by testing agencies as may be specified by the Central
Government for granting a certificate by that agency as to the compliance of provisions
of the Act and these Rules:

Provided that the procedure for the type approval and certification of motor
vehicles for compliance to these rules shall be in accordance with the AIS:017-2000,

as amended from time to time.
More funds for MPF in States

369. DR. VIKAS MAHATME: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether various State Governments including Maharashtra have requested the
Union Government to grant more funds for Modernisation of Police Forces (MPF)

in States;
(b) if so, the details thereof and the funds allocated, district-wise; and
(c) the action taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (c) Yes, Sir. During the year 2016-17,
proposals for additional allocation were received from the State Governments of Arunachal
Pradesh, Manipur, Mizoram, Nagaland, Uttar Pradesh, Karnataka, Andhra Pradesh, Telangana,
Orissa, Rajasthan, Punjab, Tripura and Goa. During the current year, ie, 2017-18, till
date, proposals from three State Governments have been received for additional allocation

under the MPF Scheme, namely: Jammu and Kashmir, Mizoram and Goa.
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It is mentioned that although ‘Police’ is a state subject, States are supplemented
with funds from this Ministry under the Modernisation of Police Force (MPF) scheme
based on certain criteria such as population, incidence of crime, etc. and based on
their requirements projected in the respective State Action Plans. Additionally, there is
a provision in the scheme where unreleased balance funds are available at the end of
the December every year on account of failure of certain States to submit Utilization
Certificates of funds released earlier, such funds are released to States requiring more
funds than their normal allocation on account of specific requirements/proposals and
to States which are performing better with up-to-date Utilization Certificates (UCs)
in proportion of their original allocation. According to this formula, during financial
year 2016-17, additional funds to the tune of ¥ 65.80 cr were released to the States
of Mizoram, Nagaland, Andhra Pradesh, Telangana, Karnataka, Odisha and Punjab
on account of better performance. Allocation of funds is done State-wise and the
States, in turn, deploy the funds in various activities/areas as per their security
priorities, which are not necessarily district-wise. Hence, District-wise allocations are
not available. However, the details of funds allocated under Modernisation of Police
Forces (MPF) Scheme, during each of the last three years and the current year are

given in the Statement.
Statement

Allocation to various State Governments under MPF Scheme during
2014-15 to 2016-17 and the current year 2017-18.

® in crore)

Sl.  Name of States 2014-15 2015-16 2016-17  Current year
No. 2017-18

Allocation  Allocation  Allocation Allocation

1 2 3 4 5 6

1.  Andhra Pradesh 102.81 22.68 22.68 29.87
2. Arunachal 9.62 3.64 3.64 4.79
3. Assam 64.70 24.47 24.47 32.23
4. Bihar 67.70 25.62 25.62 33.73
5. Chhattisgarh 23.82 9.01 9.01 11.87
6. Goa 2.51 0.95 0.95 1.25

7. Gujarat 62.69 23.72 23.72 31.24
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1 2 3 4 5 6
8. Haryana 28.13 10.64 10.64 14.01
9. Himachal Pradesh 8.59 3.25 3.25 4.28
10. Jammu and Kashmir 97.79 37.00 37.00 48.73
I1.  Jharkhand 22.56 8.54 8.54 11.24
12.  Karnataka 94.03 35.58 35.58 46.85
13. Kerala 39.50 14.94 14.94 19.68
14. Madhya Pradesh 66.45 25.14 25.14 33.11
15. Mabharashtra 115.47 43.69 43.69 57.54
16.  Manipur 23.40 8.85 8.85 11.66
17. Meghalaya 9.20 3.48 3.48 4.58
18.  Mizoram 11.71 4.43 4.43 5.83
19. Nagaland 26.33 9.96 9.96 13.12
20. Orissa 38.24 14.47 14.47 19.05
21. Punjab 40.25 15.23 15.23 20.05
22. Rajasthan 76.61 28.99 28.99 38.17
23.  Sikkim 4.34 1.64 1.64 2.17
24. Tamil Nadu 85.38 32.31 32.31 42.54
25.  Tripura 19.22 7.28 7.28 9.58
26. Telangana 0.00 16.22 16.22 21.35
27. Uttar Pradesh 154.87 58.59 58.59 77.16
28. Uttarakhand 8.25 3.12 4.68 4.11
29. West Bengal 70.84 26.80 26.80 35.30
TotaL 1375.01 520.25 521.80 685.10
Contingency Reserve 75.00 29.75 29.75 38.45
Mega City Policing 50.00 45.00 43.45 45.00
PMU 0.45
GrAND TOTAL 1500.00* 595.00 595.00 769.00

*Allocation for year 2014-15 has been revised to I 1397.50 crore at RE Stage.
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Crimes against Women

370. SHRIMATI RAJANI PATIL: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that crime/ atrocities/gangrape against women are on the

rise in the country during the recent months in various parts of the country;

(b) if so, the details thereof indicating the total number of cases reported,

State-wise; and

(c) the measures taken by Government for safety and security of women in the

country keeping in view the increasing number of above mentioned cases?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) State/UT-wise cases registered

under crime against women during 2013-2015 are given in the Statement (See below).

(¢) As per the Seventh Schedule to the Constitution of India, “Police” and
“Public Order” are State subjects and, as such the primary responsibility of prevention,
detection, registration, investigation and prosecution of crime lies with the States/UT

Administrations.

Ministry of Home Affairs has issued advisories on 04.09.2009, 20.4.2015 and
12.05.2015 on crime against women to all State Governments/UTs. These advisories
specifically direct the States/UTs that cases should be thoroughly investigated and
chargesheets against the accused persons should be filed within three months from
the date of occurrence, without compromising on the quality of investigation. Speedy
investigation should be conducted in heinous crimes like rape, murder etc. The medical
examination of rape victims should be conducted without delay. These advisories are

available at www.mha.nic.in.
Statement

State/UT-wise cases registered under crime against women during 2013-2015

Sl. No. State/UT 2013 2014 2015
1. Andhra Pradesh 32859 16559 15998
2 Arunachal Pradesh 290 354 386
3 Assam 17581 19475 24667
4. Bihar 13810 15679 14212
5 Chhattisgarh 7076 6303 5774
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SI. No. State/UT 2013 2014 2015
6. Goa 446 508 397
7. Gujarat 12294 10852 7777
8. Haryana 9120 9284 9682
9. Himachal Pradesh 1490 1534 1300
10.  Jammu and Kashmir 3520 3332 3374
11.  Jharkhand 6545 6114 6607
12.  Karnataka 12111 14005 12798
13.  Kerala 11245 11407 9736
14.  Madhya Pradesh 22178 28783 24226
15.  Maharashtra 24983 26828 31190
16.  Manipur 323 353 282
17.  Meghalaya 368 416 369
18.  Mizoram 195 276 176
19.  Nagaland 86 87 110

20.  Odisha 14273 14740 17219
21.  Punjab 5028 5469 5333
22.  Rajasthan 28044 31265 28242
23.  Sikkim 116 134 76
24.  Tamil Nadu 7500 6355 5928
25. Telangana 25 14191 15426
26.  Tripura 1654 1643 1307
27.  Uttar Pradesh 32590 38578 35667
28.  Uttarakhand 1748 1429 1484
29.  West Bengal 30414 39341 34403
ToTtaL STATE(S) 297477 324859 313711
30. Andaman and Nicobar 137 145 166
Islands

31. Chandigarh 519 464 501
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S1. No. State/UT 2013 2014 2015
32.  Dadra and Nagar Haveli 53 53 57
33, Daman and Diu 57 48 62
34.  Delhi UT 12925 15336 17223
35. Lakshadweep 38 39 44
36.  Puducherry 122 113 116

ToraL UT(s) 13620 15967 17938
TotaL (ALL INDIA) 311097 340826 331649

Source: Crime in India.

Division of Andhra Pradesh Bhawan in Delhi

371. SHRI V. VIJAYASAI REDDY: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that the Government of Andhra Pradesh has written
a letter for setting up of a Committee to oversee the division of Andhra Pradesh
Bhawan in Delhi;

(b) if so, the details thereof;

(c) whether it is a fact that Government of Andhra Pradesh has demanded that the
above property be divided as per Section 48(b) of the Andhra Pradesh Reorganisation
Act; and

(d) if so, how Government is planning to go ahead on this issue?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (d) This Ministry has received a
request from the Chief Secretary, Government of Andhra Pradesh for the intervention
of Government of India and arrange for the apportionment of properties of Andhra
Bhawan situated in New Delhi in accordance with the provisions of the Andhra
Pradesh Reorganisation Act, 2014. On this issue, a meeting was taken on 12.01.2017
by the Union Home Secretary with the Chief Secretaries of both the States and both
the States were informed that there exists a clear provision in Section 48(1) of the
Andhra Pradesh Reorganisation Act 2014; that in case of properties situated outside
the existing State of Andhra Pradesh, such properties shall be apportioned between
the successor States on the basis of population ratio, which would be applicable for

the apportionment of Andhra Bhawan.
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Renewal and replacement of WLL handsets for CRPF

372. PROF. M. V. RAJEEV GOWDA: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government has a plan for periodic renewal and replacement of
Wireless in Local Loop (WLL) handsets for the Central Reserve Police Force in

Naxal-affected areas in the country;

(b) if so, the details thereof and the last known date of handset renewal as per
Government records;

(c) the number of network towers currently operational for WLL communication

among CRPF in Naxal affected States and their density; and

(d) the number of network towers operational in 2013 for WLL communication
among CRPF in Naxal affected States and their density?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) At present, no such proposal is

under consideration of this Ministry.

(c) and (d) Presently 09 WLL network towers are operational at following CRPF’s
locations in Naxal-affected States:

(1) 202 CoBRA, Koaraput (Odisha) -02

(ii)) 66 Bn West Midnapur (WB) -01

(ii1) Gadchiroli (Maharashtra) -06

In 2013, the number of network towers operational in these areas was 13. The

State-wise density of these towers is as under:

States No. of network towers in 2017 No. of network towers in 2013
Odisha 02 05
West Bengal 01 01
Mabharashtra 06 07

Training for police to handle special cases

373. SHRI MD. NADIMUL HAQUE: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Centre in coordination with States is conducting sensitisation

programmes and training for police to handle special cases;
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(b) if so, the details thereof and if not, the reasons therefor; and

(c) the State-wise details of the sensitisation programme carried by Government

in last three years in coordination with States?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (¢c) The Government through its Specialised Training
Institutions under the Central Armed Police Forces (CAPFs) and Central Police
Organisations (CPOs) is imparting specialised training to their personnel as well as
police personnel of State Police/UTs every year on various topics which, inter alia,
include the following:—

(i)  Crime against women and children;

(i)  Missing children;

(ii1) Gender sensitisation;

(iv) Human trafficking;

(v)  Atrocities against SC/ST

(vi)  Minorities Issues

(vii) Counter insurgency and jungle warfare;

(viii) Specialised training course on Chemical, Biological, Radiological, Nuclear

and Explosive (CBRN) emergency management;

(ix) Specialised training in counter-terrorism and internal security, etc.

“Police” is State Subject as per the VII Schedule to the Constitution of India.
Therefore, it is the responsibility of the State Government/UTs administration to
provide specialised training to their personnel. However, the Government of India
supplement efforts of the State Government/UT administration in imparting specialised
training to the police personnel of State/UTs on need basis. State-wise details of the
sensitisation programmes carried by the State Governments is not maintained centrally

by this Ministry.
SIT on closed cases of 1984 Sikh massacre

374. SHRI MD. NADIMUL HAQUE: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether the SIT set up by Government to look into closed cases related to

the 1984 Sikh massacre has completed its investigations;

(b) the details of the cases reopened, chargesheets filed and testimonies collected
by the SIT, so far;
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(c) the reasons for the delay in completing investigations, considering that the

SIT has already received three extensions; and

(d) the details of the steps taken by the SIT to ensure transparency of its

operations?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) No, Sir.

(b) SIT has scrutinized records of 293 cases. After scrutiny of the records, a total
number of 60 cases were re-opened for further investigation. Out of these 60 cases,
charge sheet has been filed in 4 cases, 51 cases have been closed after conducting
further investigation and further investigation in 5 cases is under progress. The SIT

has examined more than 1000 witnesses in different States of the country.

(c) There is no delay on the part of the SIT in completing the investigation.
The records are very old hence, after constant follow up with different agencies,
large part of the records could be traced out. As the records are very old, they
are also in very bad shape. Several records are in Urdu language, which had to be
translated. Several complainants and witnesses who had to be examined could be
located with great difficulty as they had shifted their homes, some were migrated to

foreign countries.

(d) The SIT has published public notices in 11 leading newspapers at four different
occasions in Hindi, English and Punjabi language in Delhi, Chandigarh and Punjab.
In these notices, SIT has requested the individuals, group of persons, associations,
institutions and organizations acquainted with the facts of the case to give evidence/
depose about the same so as to facilitate further investigation. The details of these
cases were also uploaded on the website of Ministry of Home Affairs to give wide
publicity. The outcome of the investigation has been conveyed to the complainants or
their legal heirs by the SIT. The progress of the work of the SIT is being monitored
by the MHA on regular basis.

Steps to check spread of ISIS/AL-Qaeda Network

375. DR. K. V. P. RAMACHANDRA RAO: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether Government has seen reports about a turf war between Al-Qaeda
and Daesh (ISIS) in India; and

(b) if so, what steps are taken/proposed to be taken to check the spread of ISIS/
Al-Qaeda network?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) There are no inputs available to
suggest a turf war between Al-Qaeda and Daesh (ISIS) in India. However, in order
to counter terror activities, there exists a close and effective coordination between
intelligence and security agencies at the Centre and the States. The Cyber space is
being closely monitored to keep a close watch on the activities of terrorist groups.
The Central Intelligence/security agencies are regularly alerting the State Police for

taking precautionary/proactive measures to counter any terrorist act.
Lynching of people belonging to certain community

376. SHRI ANIL DESAI: Will the Minister of HOME AFFAIRS be pleased to

state:

(a) whether lynching of people belonging to a certain community by a majority

mob is unabated in the country;

(b) if so, the number of lynching cases reported in the country in the last three

years; and

(c) what steps Government is taking to rein in States to deal with people who

are indulging in lynching cases?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (c) ‘Police’ and ‘Public Order’ are State
subjects under the seventh Schedule to the Constitution of India. The responsibilities
to maintain law and order, protection of life and property rest primarily with the
respective State Governments. The State Governments are competent to deal with
such offences under the extant provisions of laws. National Crime Records Bureau

(NCRB) does not maintain data on such attacks.

However, Central Government attaches highest importance in the prevention of
crime and necessary advisory for taking action against miscreants, who disturb law
and order in the name of protection of cattle has been issued to States/UTs, which

is available in the Ministry of Home Affairs website viz www.mha.nic.in.
Discrimination of tribal Khasi woman at Delhi Golf Club

377. SHRI RAM KUMAR KASHYAP: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether a tribal Khasi woman from Shillong has been insulted and

discriminated at the Delhi Golf Club recently for wearing her traditional dress;

(b) if so, the details thereof;
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(c) what action Government proposes to take against Delhi Golf Club for insulting

and discriminating a tribal woman for wearing her traditional dress; and

(d) the measures taken by Government to prevent recurrence of such incidents

in future?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (c) Delhi Police has reported that a
complaint regarding discrimination and insult of Tribal Khasi woman at Delhi Golf

Club was received by them on 05.07.2017 and the matter is under enquiry.

(d) Measures taken by Delhi Police to ensure safety of people hailing from
North-Eastern States include ‘Zero Tolerance Policy’ in respect of crime against
North East people, functioning of Special Cell for North-Eastern People to address
the issues being faced by them, operating Facebook page “Delhi Police for North
East Folks”, regular meeting with North East representatives, regular sensitization
of all ranks of Police personnel, recruitment in Police from North East States
though special drive, appointment and training of 58 representatives/ volunteers
from the North-Eastern States residing in Delhi to assist the victims from NE
States during crisis, cultural awareness in Delhi Schools, appointment of Jt.CP/
IGP rank officer as Nodal Officer for North Eastern States related issues and
functioning of special helpline No. 1093 and English Speaking Lady Police Help
Line Desk.

Lynching in the name of cow vigilantism

378. SHRI K. RAHMAN KHAN: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that the brutal act of lynching is on the rise in the name
of cow vigilantism and the local police has become totally helpless in controlling

the law and order situation at such places;

(b) whether in the latest case of lynching on the Delhi-Mathura train, a youth

was brutally murdered on the rumor of beef consumption;

(c) what action Government has taken to ensure that such heinous crime against

humanity does not recur in future; and
(d) whether any financial compensation has been provided to the bereaved family?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (c) ‘Police’ and ‘Public Order’ are State

subjects under the seventh Schedule to the Constitution of India. The responsibilities
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to maintain law and order, protection of life and property of the citizens rest primarily
with the respective State Governments. The State Governments are competent to deal
with such offences under the extant provisions of laws. An FIR was registered and
four persons have been arrested in the case. Central Government attaches highest
importance in the prevention of crime and necessary advisory for taking action
against miscreants, who disturb law and order in the name of protection of cattle
has been issued to States/UTs, which is available in the Ministry of Home Affairs

website viz www.mha.nic.in.

(d) The State Government of Haryana released an amount of ¥ 5 lakh in addition
to ¥ 5 lakh paid from Waqf Board to the deceased family.

All-Women India Reserve Battalion

379. SHRIMATI RENUKA CHOWDHURY: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government has decided to raise an all-women India Reserve Battalion;
(b) if so, the details thereof; and
(c) the steps taken by Government to strictly deal with stone pelting problem?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) Government of India had approved raising
of 5 India Reserve Battalions for Jammu and Kashmir Police on 10.02.2016.
Subsequently State Government raised a demand to create a Women Police
Battalion for Jammu and Kashmir Police to address the issues relating to gender
based violence faced by Women. Keeping in view the need raised by the State
Government for creation of a Women Police Battalion for Jammu and Kashmir
Police, the State Government of Jammu and Kashmir was asked to raise one
or two Women Battalions out of the 5 India Reserve Battalions sanctioned for
Jammu and Kashmir. It was also mentioned that MHA policy is to reserve
33% seats for women; therefore, MHA would encourage Jammu and Kashmir
Government to raise 2 women battalions. However, citing that the process of
recruitment of 5 India Reserve Battalions has already been set in motion, the
State Government has reiterated its proposal for creation of one new exclusive

Battalion for women.

(c) State Government of Jammu and Kashmir has issued an Standard Operating
Procedure (SOP) for dispersal of unlawful assemblies/crowd control in Jammu and

Kashmir and use of force.
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Review of insurgency activities in Jammu and Kashmir

380. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government has made a review of the prevailing insurgency activities

in Jammu and Kashmir;
(b) if so, the details thereof;

(¢) whether Government has initiated any peace talks with the rebel groups, if

so, the details thereof; and

(d) the steps being taken by Government in containing the disturbances in Jammu

and Kashmir?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) Government regularly reviews
the security situation in the State of Jammu and Kashmir and necessary directions

are given from time to time.

(c¢) The Government remains open to dialogue with those who eschew the path
of violence and are willing to work within the framework of the Constitution of

India.

(d) As reported by the State Government, the law and order situation in Jammu
and Kashmir is much better than the previous year as 583 cases have been registered
during the current year till date against 2897 cases of previous year. The steps taken
by the Police include, 12650 miscreants/separatists were either arrested or bound down
under substantive and preventive laws since year 2016 and imposition of restrictions
in the vulnerable areas to thwart such incidents. Separatists/trouble mongers have
been kept under close surveillance to check their activities. Further, sports events,
community policing, counselling of miscreants etc. to engage them are other initiatives

taken by the police.

The Government has continuously encouraged policies to mainstream the youth,
including providing employment opportunities to wean them away from militancy.
Government has also approved the following schemes for the employment of youths

of Jammu and Kashmir:-
e Additional recruitment of 10,000 SPOs
e Recruitment of around 5381 personnel in 5 new India Reserve Battalions

e Recruitment of 1079 personnel of CAPFs and Assam Rifles

e Besides, the following schemes are also under implementation
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e Special Industry Initiative (SII) —Udaan to enhance skill and employability
of Graduates and three-year Engineering Diploma holders and offer of jobs

in the Private Sector.

e  Skill Empowerment and Employment Scheme (Himayat) — to provide options
and opportunities to School/college dropouts for salaried jobs in the private

sector or self-employment.

e Special Scholarship Scheme (SSS)- to provide financial assistance to students
having passed Class 12th or equivalent exams for studying in colleges and

institutions outside Jammu and Kashmir.

In addition to above, to accelerate the process of development in the State
of Jammu and Kashmir, Prime Minister on 7th November 2015 has announced a

development package of ¥ 80,068 crore.
Charges of corruption against IPS Officers

381. SHRI SANJIV KUMAR: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether it is a fact that there are a number of serving IPS officers in
Jharkhand against whom charges of corruption and other irregularities have been

alleged;
(b) if so, the details of inquiry conducted against each of such officers thereof;

(c) whether it is also a fact that in spite of the fact that some of officers were
indicted as part of the inquiry and they have still been promoted to the next higher

level; and
(d) whether Government has sought any report in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) As per the information received from Government
of Jharkhand, charges of corruption and other irregularities have been alleged against
three serving IPS officers and inquiries have been conducted against them by the

State Government. The details are as under:—

(1) Shri Praveen Kumar, IPS (JH:1998): the Anti-Corruption Bureau, Government
of Jharkhand, Ranchi registered a PE Case No. 04/07 against the officer on
the charges of extortion from trucks carrying illegal coal. The charges have
not been found proved, as such, the case has been closed with approval of
the competent authority in the State Government. However, another inquiry

is in force against the officer for his involvement in Hazaribagh Sadar Police
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Station Case No. 693/08 which was registered on 29.07.2008 on complaint of
the then Police Inspector, CID, Ranchi on the allegation that some persons
were falsely implicated in Barahi Police Station Case No. 158/07. The inquiry
is in progress.

(i) Shri B.B. Pradhan, IPS (JH:1985): the Anti-Corruption Bureau, Government
of Jharkhand, Ranchi has registered a PE Case No.12/12 against the officer
on the allegation that he caused financial irregularities in procurement of
portable inflatable emergency lighting system. On inquiry, the charges have
not been found proved against the officer and as such, the case has been

closed with approval of the Competent Authority in the State Government.

(ii1) Shri Manoj Kaushik, IPS (JH:2001): the Anti-Corruption Bureau,
Government of Jharkhand, Ranchi has registered a PE case No.10/14 on
10.05.2014 against him on the charges that the officer, in conspiracy with
the coal smugglers, has amassed properties disproportionate to his income.

The inquiry is in progress.

(¢) No, Sir. According to the Government of Jharkhand, the IPS officers are
promoted by the State Government after following the promotion guidelines and

instructions issued by the Government of India from time to time.
(d) In view of the above, question does not arise.
Cases filed under Sedition Act

1382. SHRI JAVED ALI KHAN: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) the State-wise total number of cases filed throughout the country under
Section 124(A) (Sedition) of Indian Penal Code during the year 2014, 2015, 2016
and 2017,

(b) the current status of the said cases under the above Section; and

(c) the details of the number and names of accused persons named under the

above cases filed?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (c) As per the information received from
National Crime Records Bureau (NCRB) a total number of 58 persons were arrested
in 47 cases registered in the year 2014, 73 persons arrested in 30 cases registered in

the year 2015 and 34 persons arrested in 28 cases (data of State of Uttar Pradesh and

T Original notice of the question was received in Hindi.
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West Bengal not received) registered in the year 2016 (under the offence of Sedition
(Section 124A of IPC). State-wise data is given in the Statement (See below). Names

of persons arrested and current status of individual cases are not recorded in the NCRB

data. The data related to the year 2017 is under collection by the NCRB.

Statement

State-wise total number of cases filed throughout the country under the sedition Act

Year 2014

Sl.  State/UT Cases Persons  Persons Charge- Persons
No. Registered  Arrested Sheeted Convicted
1 2 3 4 5 6
1. Andhra Pradesh 1 0 0 0
2. Arunachal Pradesh 0 0 0 0
3. Assam 1 1 1 0
4. Bihar 16 28 0 0
5. Chhattisgarh 1 1 1 0
6. Goa 0 0 0 0
7.  Gujarat 0 0 0 0
8. Haryana 0 0 0 0
9. Himachal Pradesh 1 2 0 0
10. Jammu and Kashmir 0 0 0 0
11.  Jharkhand 18 18 10 1
12. Karnataka 0 0 0 0
13. Kerala 5 4 0 0
14. Madhya Pradesh 0 0 0 0
15. Mabharashtra 0 0 0 0
16. Manipur 0 0 0 0
17. Meghalaya 0 0 0 0
18. Mizoram 0 0 0 0
19. Nagaland 0 0 0 0
20. Odisha 2 4 4 0
21. Punjab 0 0 0 0
22. Rajasthan 0 0 0 0
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1 2 3 4 5 6
23.  Sikkim 0 0 0 0
24. Tamil Nadu 0 0 0 0
25. Telangana 0 0 0 0
26. Tripura 0 0 0 0
27. Uttar Pradesh 0 0 0 0
28. Uttarakhand 0 0 0 0
29. West Bengal 2 0 0 0

ToTAL STATE(S) 47 58 16 1
30. Andaman and Nicobar 0 0 0 0
Islands
31. Chandigarh 0 0 0 0
32. Dadra and Nagar Haveli 0 0 0 0
33. Daman and Diu 0 0 0 0
34. Delhi 0 0 0 0
35. Lakshadweep 0 0 0 0
36. Puducherry 0 0 0 0
TotaL UT(s) 0 0 0 0
TotaL (ALL INDIA) 47 58 16 1
Year 2015

Sl State/UT Cases Persons  Persons Charge Persons
No. Registered  Arrested Sheeted Convicted

1 2 3 4 5 6

1. Andhra Pradesh 0 0 0 0
2. Arunachal Pradesh 0 0 0 0
3. Assam 0 0 0 0
4.  Bihar 9 40 0 0
5. Chhattisgarh 0 0 0 0
6. Goa 0 0 0 0
7. Gujarat 2 1 1 0
8. Haryana 3 3 3 0
9. Himachal Pradesh 0 0 0 0
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1 2 3 4 5 6
10.  Jammu and Kashmir 1 0 0 0
11.  Jharkhand 0 0 8 0
12.  Karnataka 3 4 1 0
13. Kerala 3 3 0 0
14. Madhya Pradesh 0 0 0 0
15. Mabharashtra 1 0 0 0
16. Manipur 1 0 0 0
17. Meghalaya 0 0 0 0
18.  Mizoram 0 0 0 0
19. Nagaland 0 0 0 0
20. Odisha 0 0 0 0
21. Punjab 1 10 0 0
22. Rajasthan 1 9 0 0
23.  Sikkim 0 0 0 0
24.  Tamil Nadu 0 0 0 0
25. Telangana 1 0 0 0
26. Tripura 0 0 0 0
27. Uttar Pradesh 0 0 0 0
28. Uttarakhand 0 0 0 0
29.  West Bengal 4 3 0 0
ToTtaL STATE(S) 30 73 13 0
30. Andaman and Nicobar 0 0 0 0
Islands
31. Chandigarh 0 0 0 0
32. Dadra and Nagar 0 0 0 0
Haveli
33. Daman and Diu 0 0 0 0
34. Delhi 0 0 0 0
35. Lakshadweep 0 0 0 0
36. Puducherry 0 0 0 0
TotaL UT(s) 0 0 0 0
TotaL (ALL INDIA) 30 73 13 0
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Year 2016
Sl State/UT Cases Persons  Persons Charge Persons
No. Registered  Arrested Sheeted Convicted
1 2 3 4 5 6
1. Andhra Pradesh 1 1 1 1
2. Arunachal Pradesh 0 0 0 0
3. Assam 0 0 0 0
4. Bihar 0 0 0 0
5. Chhattisgarh 0 0 0 0
6. Goa 0 0 0 0
7. Gujarat 0 0 0 0
8. Haryana 12 12 8 0
9. Himachal Pradesh 1 1 2 0
10. Jammu and Kashmir 0 0 0 0
11.  Jharkhand 0 0 0 0
12.  Karnataka 3 1 1 0
13.  Kerala 3 4 0 0
14. Madhya Pradesh 2 4 4 0
15. Mabharashtra 0 0 0 0
16. Manipur 0 0 1 0
17. Meghalaya 0 0 0 0
18.  Mizoram 0 0 0 0
19. Nagaland 0 0 0 0
20. Odisha 1 0 0 0
21. Punjab 0 0 0 0
22. Rajasthan 1 7 7 0
23.  Sikkim 0 0 0 0
24. Tamil Nadu 0 0 0 0
25. Telangana 2 0 0 0
26. Tripura 0 0 0 0
27. Uttar Pradesh NR NR NR NR
28.  Uttarakhand 0 0 0 0
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1 2 3 4 5 6

29. West Bengal NR NR NR NR
ToTAL STATE(S) 26 30 24 1

30. Andaman and Nicobar 0 0 0 0
Islands

31. Chandigarh 0 0 0 0

32. Dadra and Nagar 0 0 0 0
Haveli

33. Daman and Diu 0 0 0 0

34. Delhi 2 4 0 0

35. Lakshadweep 0 0 0 0

36. Puducherry 0 0 0 0
ToraL UT(s) 2 4 0 0
TotaL (ALL INDIA) 28 34 24 1

Note: Disposal of cases and persons by police and courts during the year may include previous year

reported cases/persons.

NR means data not received. Clarification from some States/UTs is still awaited for the data of

the year 2016.

Source: Crime in India.

Equal treatment to paramilitary personnel died in action

at par with Army martyrs

383. SHRI NEERAJ SHEKHAR: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether hon'ble Prime Minister and Home Minister had announced that all

personnel from paramilitary forces who have lost life in terrorist attacks or naxalite

attacks would be given equal treatment and equal facilities at par with Army martyrs

by Government;

(b) if so, the details thereof;

(c) whether notifications have been issued by Government in this regard;

(d) if so, the details thereof along with the date and number of notifications; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (e) Central Armed Police Forces (CAPFs) and Army
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are not comparable on a one to one basis as there are differences in their retirement

age, service rules etc.

The benefits are given to Central Armed Police Forces (CAPFs ) and Assam
Rifles (AR) personnel including Next of Kins (NoK) of those CAPF personnel who

sacrifice their lives in the course of duty. These, inter alia, include:—

(i)  Ex-gratia lump-sum compensation @ I 35 lakhs for death on active
duty and @ X 25 lakhs for death on duty, as the case may be, is
entitled to the Next of Kin of the deceased personnel.

(i) The NoK of the deceased is entitled to get Liberalized Family Pension
(i.e. last pay drawn) under Central Civil Service (Extra Ordinary Pension)
Rules, 1939 and other pensionary benefits as admissible.

(i) 5% vacancies are reserved in Group “C” & “D” for compassionate

appointments for NoK of the deceased personnel.

(iv) Under the Prime Minister Scholarship Scheme, amount @ ¥ 2250/- pm
for girls and ¥ 2000/- pm for boys is being released to the wards of
serving/retired CAPFs and AR personnel. Prime Minister Scholarship
is admissible to 1000 girls and 1000 boys.

(v)  There is a reservation of 15 MBBS and 02 BDS seats for the wards
of CAPFs and AR personnel in the seats of Central Government for

these courses.

(vi) Central Police Canteens at various locations in the country have been

functioning.

(vii) A Welfare and Rehabilitation Board has been established for the welfare
and rehabilitation of CAPFs and AR personnel and their families
including differently abled personnel.

Amount for police modernisation

384. SHRI RAM VICHAR NETAM: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) the amount allocated for modernisation of police force in States including
Chhattisgarh in the last three years by Government and the details of heads under

which the amount has been spent;

(b) whether Government has received any complaint of corruption in these tasks

of modernisation; and

T Original notice of the question was received in Hindi.
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(c) if so, the details thereof and the steps being taken by Government to put a

check on such corruption?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) The details of funds allocated under
Modernisation of Police Forces (MPF) Scheme, during each of the last three years
and the current year are given in the Statement [Refer to the Statement Appended to
the Answer to USQ No. 369 {Part (a) to (c)}]. The funds have been allocated for
mobility, weaponry, Mega City Policing, communication and other equipments. For the
year 2014-15, funds were also allocated for construction of police infrastructure, high-

tech forensic science laboratory, police training institute, etc. under plan components.

(b) and (c) As and when Government of India receives any complaint regarding any
irregularity in utilization of funds released under the MPF Scheme, the concerned State
Government is requested to conduct an enquiry into the matter, to take suitable action
and furnish a report to Government of India for further necessary action as required. A
complaint regarding alleged irregularity in purchase of DMR wireless sets in Manipur
was received in this Ministry in November, 2015. The State Government of Manipur
was requested to conduct an investigation in this matter, take appropriate strict action
and furnish a report to this Ministry. The State Government of Manipur has conveyed
in January 2017 that the Public Accounts Committee of the State Legislative Assembly,
after thorough examination, decided to close the case. As regards steps being taken
by Government to put check on such corruption, it is stated that funds are released
subject to submission of Utilization Certificates by the States, review is under taken
by High Powered Committee in MHA, quarterly Concurrent Audit is made by MHA,
in addition to regular mechanism of audit by C&AG. Also, impact assessment studies/

reviews are conducted through Bureau of Police Research and Development (BPR&D).
Internal security situation

+385. SHRI PRABHAT JHA: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether internal security situation especially in case of terrorist attacks in
Jammu and Kashmir and naxal problem in the country has improved compared to

last three years;
(b) if so, details thereof;

(c) whether incidents of naxal violence have come down while cases of killing

of naxalites have increased significantly in the country in last three years;

T Original notice of the question was received in Hindi.
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(d) if so, details thereof;

(¢) whether a meeting of Chief Ministers had been called recently by Government

to discuss the issue of internal security; and
(f) if so, details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) The terrorists violence incidents
in Jammu and Kashmir, casualties of civilians/Security Forces (SFs) Personnel and
terrorists killed from 2011 to 2017 (upto 9th July) are as under:—

Year No. of terrorist Civilians SFs Killed Terrorists
violence incidents killed killed
2011 340 31 33 100
2012 220 15 15 72
2013 170 15 53 67
2014 222 28 47 110
2015 208 17 39 108
2016 322 15 82 150
2017 172 12 38 95

(Upto 9th July)

In Left Wing Extremism affected areas, during the last three years (July 2014
to June 2017) there is reduction in incidents of violence by 22.25% (3999 to 3109)
compared to the preceding three years (July 2011 to June 2014).

(c) and (d) Yes, in LWE affected areas, during the last three years (July 2014
to June 2017) there is reduction in incidents of violence by 22.25% (3999 to 3109)
and an increase of 78% (228 to 406) in killing of Left Wing Extremists compared
to the preceding three years (July 2011 to June 2014).

(e) and (f) A meeting of the Chief Ministers of the Left Wing Extremism
affected States was called by the Home Minister on 08 May 2017. Both security and

development related measures for elimination of Left Wing Extremism were discussed.
Reforms in police administration
+386. SHRI PRABHAT JHA: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that there is a need to make sweeping reforms in police

administration and its working in order to make law and order of country more effective;

T Original notice of the question was received in Hindi.
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(b) if so, details thereof;

(¢) whether Justice Thomas Committee, constituted by Supreme Court had stated
in its report in 2010 that there is apathy towards police reforms in States, while in
2013, Justice Verma Committee had stated in its report that compliance of orders of

Supreme Court is essential for bringing basic reforms in police administration; and
(d) if so, details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (d) The need to implement various
police reform measures has been underlined in various conferences of Chief Ministers
and Director Generals of Police/Inspector Generals of Police (DGsP/IGsP). The Centre
had also set up various/Commissions/Committees on police reforms and reviewed
it from time to time to make police more efficient, effective, responsive to the
needs of the people and accountable to the Rule of Law. Further, as ‘Police’ is
State subject under the seventh schedule of the Constitution of India, it is primarily
responsibility of the State Governments/UTs administrations, to implement the reforms
in police administration and its working in order to make law and order of country
more effective. The Centre persuades the States from time to time to implement the

requisite police reforms.

The Supreme Court by an Order dated 16.05.2008 set up Justice Thomas
Committee to examine the affidavits filed by the different States and the Union
Territories in compliance of its seven directives pronounced on 22.9.2006 in Writ
Petitions (C) No. 310 of 1996—Prakash Singh and others and Union of India and
others. Also wherever the implementation was falling short of the Court Orders, the
Committee was mandated to advise the State Governments on the basis of ground
realities and after considering the respondents’ stated difficulties in implementation.
The Committee submitted its report to the Hon’ble Supreme Court which was
circulated to the States and Union Territories by the Hon’ble Supreme Court on
4.10.2010. The Hon’ble Supreme Court is monitoring the implementation of its

directives ibid.

The Justice Verma Committee, in its report has opined that ensuring full compliance
across all of India of the Judgement of Hon’ble Supreme Court in W.P. No. 310/1996,

Prakash Singh Vs Union of India was of utmost priority to national welfare.

The status of implementation of various directives given by the Hon’ble Supreme

Court by various States/UTs is given in the Statement.
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Areas affected by Naxalism

387. SHRI SHANKARBHAI N. VEGAD: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether Government has any data of the areas affected by Naxalism in the

country; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) 106 districts in 10 States are affected by
Left Wing Extremism and are covered by the Security Related Expenditure Scheme
of the Ministry of Home Affairs.

(b) Details of the 106 districts are given in the Statement.
Statement

List of 106 districts covered under the SRE Scheme for LWE affected States

Sl.  State Number of Name of Districts
No. Districts
1 2 3 4
1. Andhra Pradesh 8 Anantapur, East Godavari, Guntur, Kurnool,
Prakasam, Srikakulam, Visakhapatnam and
Vizianagaram.
2. Bihar 22 Arwal, Aurangabad, Bhojpur, East Champaran,

Gaya, Jamui, Jehanabad, Kaimur, Munger,
Nalanda, Nawada, Patna, Rohtas, Sitamarhi,
West Champaran, Muzaffarpur, Sheohar,
Vaishali, Banka, Lakhisarai, Begusarai and
Khagaria.

3. Chhattisgarh 16 Bastar, Bijapur, Dantewada, Jashpur, Kanker,
Korea (Baikunthpur), Narayanpur, Rajnandgaon,
Sarguja, Dhamtari, Mahasamund, Gariyaband,

Balod, Sukma, Kondagaon and Balrampur.

4.  Jharkhand 21 Bokaro, Chatra, Dhanbad, East Singhbhum,
Garhwa, Giridih, Gumla, Hazaribagh, Koderma,
Latehar, Lohardagga, Palamu, Ranchi, Simdega,
Saraikela-Kharaswan, West Singhbhum, Khunti,
Ramgarh, Dumka, Deoghar and Pakur.
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1 2 3 4

5. Madhya Pradesh 1 Balaghat

6. Maharashtra 4 Chandrapur, Gadchiroli, Gondia and Aheri

7. Odisha 19 Gajapati, Ganjam, Keonjhar, Koraput,
Malkangiri, Mayurbhanj, Navrangpur,
Rayagada, Sambhalpur, Sundargarh, Nayagarh,
Kondhamal, Deogarh, Jajpur, Dhenkanal,
Kalahandi, Nuapada, Bargarh and Bolangir

8. Telangana 8 Adilabad, Karimnagar, Khammam, Medak,
Mehboobnagar, Nalgonda, Warangal and
Nizamabad

9. Uttar Pradesh 3 Chandauli, Mirzapur and Sonebhadra

10. West Bengal 4 Bankura, West Medinipur, Purulia and
Birbhum

TotaL 106

Fencing of Indo-Pakistan border in Gujarat

388. SHRI SHANKARBHAI N. VEGAD: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether Government has any data of the completion of the fencing of Indo-

Pakistan border in Gujarat; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIIJU): (a) and (b) About 280 Kms. of Border Security Fence has

been completed along the Indo-Pakistan Border in Gujarat.
Sanction for prosecution under AFSPA

389. SHRI HUSAIN DALWAL: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether sanction of Central Government is needed to initiate prosecution
against an armed force personnel under Armed Forces Special Powers Act (AFSPA)
1958 and 1990;

(b) if so, what is the procedure followed and the timeline for deciding on such

sanction;
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(c) currently how many requests of sanction are pending before Government and

since when, the year-wise and State-wise details thereof;

(d) how many sanction requests have been accepted so far, the details of cases

in which it has been accepted; and

(¢) how many requests for sanction have been denied so far and what are the

reasons for denial?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) Yes, Sir. Under Section 6 of Armed Forces (Special
Powers) Act, 1958 and 1990, no prosecution, suit or other legal proceedings shall
be instituted, except with the previous sanction of the Central Government, against
any person in respect of anything done or purported to be done in exercise of the

powers conferred by this Act.

(b) to (e) Information is being collected and will be laid on the Table of the

House.
Crimes against SCs, STs and Minorities

390. SHRI SHAMSHER SINGH DULLO: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) the details of crimes committed during the last three years against SCs, STs

and Minorities, year-wise and State-wise with category-wise break-up;
(b) the rate of conviction in these crimes;

(c) the steps taken by Government to check the rise in crimes against these

marginalized groups; and

(d) the measures proposed to be taken in the near future for bringing nil

incidences of such crimes?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) State/UT-wise and crime-head-wise
cases registered and conviction rate under crimes against SC/ST are given in the
Statement-1 and Statement-II (See below). Data on crimes committed against minorities

is not maintained separately by National Crime Records Bureau (NCRB).

(c) and (d) The Scheduled Castes and the Scheduled Tribes (Prevention of
Atrocities) Act, 1989 has been amended in 2015 to make it more effective. This

Amendment has been done with the aim to deliver greater justice as well as an
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enhanced deterrent to the offenders against members of SCs and STs. PoA Act has
been amended to include new offences, re-phrase existing sections, expand the scope
of presumptions, institutional strengthening, establishing rights of victims and witnesses,

and strengthening preventive measures.

As per the seventh schedule to the Constitution of India ‘Police’ and ‘Public Order’
are State subjects and, as such, the primary responsibility of prevention, detection,
registration, investigation and prosecution of all crimes, within their jurisdiction lies
with the State Governments/Union Territory Administrations. However, Ministry of

Home Affairs has issued advisories which are available at www.mha.nic.in.
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Statement-I11

(4) Crime-head-wise Cases Registered, Conviction Rate under Crimes against
Scheduled Castes (SCs) during 2013-2015

SI.  Crime Head 2013 2014 2015
No.

CR CVR CR CVR CR CVR

1. Protection of Civil Rights Act, 1955 62 8.8 101 5.2 106 4.8

2.1 Murder 676 432 704 478 707 46.0
2.2 Attempt to Commit Murder - - 420 30.6 547 26.3
2.3  Rape 2073 304 2233 349 2326 34.0
24  Attempt to Commit Rape - - 87 25.0 74 25.0
2.5 Assault on Women with Intent to - - 2346 29.6 2800 28.0

Outrage her Modesty

2.6 Insult to the Modesty of women - - 56 0.0 58 17.6
2.7 Kidnapping and Abduction 628 29.9 755 36.6 687 44.7
2.8 Dacoity 45 13.6 32 15.8 34 0.0
2.9 Robbery 62 16.2 67 24.0 43 16.1
2.10  Arson 189 25.2 179 24.7 179 322
2.11 Grievous Hurt# 4901 18.7 2155 31,5 1007 31.8
2.12  Riots - - 838 159 1465 15.3
2.13  Other IPC Crimes 16797 28.9 21541 343 22632 31.5

2.14 SC/ST (Prevention of Atrocities) Act 13975 16.9 8887* 16.0 6005* 18.1
2. TotaL Atrocities Cases 39346 23.9 40300 28.4 38564 27.2

3. ToraL Crime against Scheduled 39408 23.8 40401 28.3 38670 27.1
Castes (SCs) (1+2)

#: includes cases of simple Hurt.

(B) Crime-head-wise Cases Registered, Conviction Rate under Crimes against
Scheduled Tribes (STs) during 2013-2015

Sl.  Crime Head 2013 2014 2015
No. CR CVR CR CVR CR CVR
1 2 3 4 5 6 7 8
1. Protection of Civil Rights Act, 1955 25 0 1 16.7 1 -
2.1  Murder 122 26.6 157 385 144 303

2.2 Attempt to Commit Murder - - 78 333 88 278
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1 2 3 4 5 6 7 8
2.3 Rape 847 19.5 925 358 952 21.0
24 Attempt to Commit Rape - - 24 20.0 15 333
2.5 Assault on Women with Intent to - - 863 29.0 818 25.7

Outrage her Modesty

2.6 Insult to the Modesty of women - - 16 25.0 12 0.0
2.7 Kidnapping and Abduction 130 23.0 166 34.0 124 19.3
2.8  Dacoity 8 0 2 0.0 4 0.0
2.9 Robbery 7 9.1 12 250 9 16.7
2.10 Arson 33 11.8 28 32.1 25 222
2.11 Grievous Hurt# 930 18.1 287  28.0 145 18.3
2.12 Riots - - 101 42 133 8.7
2.13  Other IPC Crimes 3301 179 3045 385 2974 228
2.14 SC/ST (Prevention of Atrocities) Act 1390 82 1122 13.1 832 12.7
2. TotaL of SC/ST (Prevention of 6768 16.5 6826 309 6275 19.8

Atrocities) Act
3. ToraL Crime against Scheduled 6793 16.4 6827 30.8 6276 19.8
Tribes (STs) (142)

* Data refer to cases reported under SC/ST (PoA) Act only.
#: includes cases of simple Hurt.

Source: Crime in India.
Attacks on security forces by naxalites

391. SHRI K. C. RAMAMURTHY: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) how the Ministry looks at the continuous attacks on our forces by naxalites,

particularly in Sukma area in Chhattisgarh;

(b) how many Jawans have so far been killed in Chhattisgarh, district-wise, by

naxalites in the last three years, year-wise;

(c) whether it is a fact that inter-transfer of Jawans between battalions is one of
the reasons behind such attacks as some of them lack in expertise, training, weapons,

etc.; and

(d) what would be the approach of the Ministry towards naxalites after April
attack which killed 25 Jawans?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) During 2017 (up to 30 Jun 2017)
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incidents of violence have reduced by 22.5% (from 617 to 478) compared to the
corresponding period of 2016.

(b) Details of jawans killed in Chhattisgarh, district-wise in anti-LWE operations
in last five years are given in the Statement (See below).

(¢) All jawans being deployed in LWE affected arecas undergo pre-induction

training to improve their skills in weapons and tactics.

(d) The Government is implementing the comprehensive National Policy and
Action Plan under which a multi-pronged strategy is being implemented to deal with
Left Wing Extremism.

Statement

Details of Jawans Killed in Chhattisgarh, District-wise in Anti-LWE

operations in last five years

District 2014 2015 2016 2017
(up to 30 Jun 2017)

Bastar 6 2 0 0
Bijapur 10 17 11 5
Dantewada 5 8 8 3
Kanker 1 5 3 0
Kondagaon 1 0 1 2
Narayanpur 1 2 2 2
Rajnandgaon 0 0 2 1
Sukma 36 14 11 42
TotAL 60 48 38 55

Policy towards surrendered naxalites

392. SHRI K. C. RAMAMURTHY: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) what is the policy of Government towards surrendered naxalites in the country;

(b) the details of naxalites surrendered in the last three years and the current

year, year-wise and State-wise;

(c) whether it is a fact that Government of India has stopped reimbursing claims
made by States on rehabilitation of surrendered Left Wing Extremism (LWE) cadres
under Security Related Expenditure (SRE) Scheme;
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(d) if so, the reasons therefor; and

(e) if not, the details of claims pending from various States under SRE Scheme

during the above period, year-wise and State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) ‘Police’ and ‘Public order’ being State
subjects and the State Governments have their own surrender and rehabilitation
incentives to bring Left Wing Extremists cadres into the mainstream. The Government
of India reimburses the claims made by the State Governments on the rehabilitation
of surrendered LWE cadres under the Security Related Expenditure Scheme, subject
to a ceiling of ¥ 2.5 lakh for higher ranked and X 1.5 lakh for middle/lower ranked
LWE cadres. The additional incentives given for surrender with weapons/ammunition
are also reimbursed which range from ¥ 10 to I 35,000 per weapon depending on
type of weapon surrendered from detonator to Light Machine Gun, Rocket Launcher
etc. In addition, a monthly stipend up to I 4,000 per month per surrenderee is paid

for a maximum period of 36 months for vocational training for the surrenderee.

(b) The year-wise details of LWE cadres surrendered in the country during the
current year ie. till 30th June, 2017 and last three years are given in the Statement-I
(See below).

(c) to (e) No Sir. Reimbursement under the SRE Scheme is of recurring and
continuous nature. Details of I 73.73 crore due State-wise till 31.03.2016, are given
in the Statement-II (See below). The SRE Scheme was in effect till 31.03.2016.

Statement-1

Details of LWE Cadres surrendered in the country during the current year
(till 30th June, 2017) and last three years

State 2014 2015 2016 2017
Andhra Pradesh 78 100 46 35
Bihar 4 22 22 2
Chhattisgarh 413 323 1198 298
Jharkhand 19 14 40 38
Madhya Pradesh 0 0 0 0
Mabharashtra 43 29 54 7
Odisha 100 73 63 27

Telangana 16 9 16 2
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State 2014 2015 2016 2017
Uttar Pradesh 0 0 0 0
West Bengal 3 0 1 11
Other 0 0 2 4
TotaL 676 570 1442 424

Statement-I11

Details of funds pending for reimbursement to the States under the Security
Related Expenditure Scheme
(figures in X lakh)

State Pending amount for 2015-16
Andhra Pradesh 470.05
Bihar 545.21
Chbhattisgarh 1811.30
Jharkhand 2372.62
Maharashtra 808.30
Odisha 225.14
Telangana 329.24
Uttar Pradesh 197.84
West Bengal 613.39
TotaL 7373.09

Sending of NDMA team to Manipur

393. SHRI K. BHABANANDA SINGH: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether a vast earth crack developed at Kangpokpi district in Manipur

recently, if so, the details thereof;

(b) whether the impact caused massive damage to houses, whether landslides are
likely anytime because of that and whether some villages are on the verge of being

swept away;

(c) whether Government has assessed the situation and would send NDMA teams

for evacuation, assistance and rehabilitation; and

(d) if so, the details thereof and if not the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) Yes, Sir. An earth crack developed at Kalikhola village
of Kangpokpi District on 4th June, 2017 onwards. The sinking of land affected the
houses in the Kalikhola village.

(b) As per information received from the State Government 24 houses have
been damaged on account of landslides. However, no villager has been swept

away.

(c) and (d) An Expert Team formed by NDMA comprising representatives
from Geological Survey of India, Central Road Research Institute, Central Water
Commission and National Disaster Management Authority, visited the affected site
from 14-15 June, 2017 and submitted a preliminary report suggesting precautionary
measures to administration. The Expert team met the State Government officials, local
administration and Deputy Commissioner, Kangpokpi. It was informed that District
Administration has already shifted the affected people and the people from adjoining

houses to other safer places.
The Expert Team has made following salient recommendations:
(1)  Identification of the vulnerable houses and evacuation.
(i)  Further loading of the slope be avoided.

(iii)  Provision of surface drainage network to divert away from the affected

slope.
(iv) Draining out of the water from the accumulated water pool.

(v)  Cleaning of the River channel through removal of the accumulated

bolder laden debris from the blocked river channel.
(vi) Training of the river bank to resist further bank erosion.

(vii) Filling of the existing ground cracks, wherever possible, with impervious

finer material to prevent further ingression of surface water.

(viii) Filling and levelling of the large gaping cracks, subsided parts in the
left bank affected slope and road bench.

(ix) Awareness programs for the local people may be initiated to aware

them about Do’s and Don’ts and sustainable land use pattern.
(x)  Surface monitoring of the affected slope to understand the dynamics

of the slope mass.

These recommendations have been communicated to the State Government of

Manipur for appropriate action.
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Facilities to Jawans

394. SHRI RIPUN BORA: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether it is a fact that the Jawans of the country are living in harsh

conditions in different security barracks of the country;

(b) whether it is a fact that many CRPF camps are not having sufficient beds,

toilets, light, fans and particularly 24 hours doctor and even water facilities therein; and
(c) if so, the action proposal of Government to provide them adequate facilities?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) The barrack accommodation is part of authorized
infrastructure for Jawans of CAPFs. Continuous endeavors are made to improve the
level of housing satisfaction for officers and men of CAPFs and for this appropriate

budgetary allocations are also made.

(b) and (c) The CRPF have reported that beds/lights/fans are available as per
authorization on the accommodation provided for Jawans. However, in remote/difficult
areas, electricity is provided through generator sets. For medical facilities, Medical
Inspection Rooms are also part of authorization. From 2011, 2,560 pre-fabricated
huts have been authorized to CRPF to enhance the level of accommodation and
requirement of infrastructure. A proposal for construction of 21,602 different types
of family quarters at various locations of CRPF is under consideration for providing

family accommodation to the Jawans.
Pakistani nationals disappeared from Mumbai

395. SHRI RAJKUMAR DHOOT: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether attention of Government has been drawn towards the media report
stating that 26 Pakistani nationals living in Mumbai for the past 10 years have

recently disappeared from the city;
(b) if so, the details thereof; and
(c) what action the State and Central Government have taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (c) Government of Maharashtra has informed that,
as verified by Mumbai police, all registered Pakistani nationals are residing at their

given addresses in Mumbai.
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Deteriorating Law and Order situation in Delhi

396. SHRI MOTILAL VORA: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) the steps taken by Government to improve the constantly deteriorating situation

of Law and Order in the capital of the country, Delhi in the last two years;

(b) whether it is a fact that the incidents of murder, loot, rape, etc. in Delhi

have still not abated; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (c¢) Delhi Police has reported that
due to various proactive crime preventive strategies, the trend of crime has shown
decline under various categories. The number of heinous crimes registered has come
down from 11187 in 2015 to 8238 in 2016. Comparison of heinous crime figures of
2015 and 2016 shows a decline of 26.36%. Dacoity has reduced by 38.67%, Murder
by 7.37%, Attempt to Murder by 16.1%, Robbery by 35.72%, Riot by 39.23%,
Kidnapping for Ransom by 36.11% and Rape by 2% in year 2016.

The various concrete measures taken by Delhi Police to check the incidents of
crime in the city, inter alia, include dynamic identification/mapping of crime-prone
areas and strategic deployment of police resources including pickets, foot patrolling
and the PCR vans to enhance visibility and prevent crime, deployment of Emergency
Response Vehicles (ERVs) and Quick Response Teams (QRTs) in police stations having
crime prone areas under their jurisdiction, carrying out regular integrated checking
in the area of all police stations, Group Patrolling depending upon the pattern of
crime, stationing ‘Parakram Vehicles’ at various vulnerable places in the capital to
thwart any untoward incident, maintaining effective surveillance over active criminals
and bringing dark patches to the notice of civic agencies for immediate action. In
addition to the above, various measures are also taken by Delhi Police to ensure
safety and security of vulnerable groups, namely, women, children, senior citizens

and people from North East States.
Women Police Stations in GOA

397. SHRI SHANTARAM NAIK: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) the number of women police stations functioning in the State of Goa;

T Original notice of the question was received in Hindi.
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(b) the total number of personnel functioning in each of the police stations;

(c) the financial assistance given by the Central Government for establishing the

police stations;
(d) the facilities available at these police stations; and

(e) the efforts made or being made to make these police stations

women-friendly?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) There is one Women Police Station at

Panaji and one Women and Child protection unit at Margao.

(b) There are 24 police personnel functioning in the Women Police Station and

9 police personnel functioning in the Women and Child protection unit.

(¢) Under the Modernization of State Police Forces Scheme, with a view
to strengthen State Police Forces, assistance has been provided to various State
Governments including State Government of Goa, in the form of grants-in-aid
towards purchase of vehicles, security/surveillance/communication equipments,
modern weaponry, forensic equipments etc. as per strategic requirement of States
submitted through State action plan. Such equipment is utilized by the State in
various police stations including the women police station as per requirement
determined locally. Under MPF Scheme, X 5.45 crore was released to the State
Government of Goa in the last five years and ¥ 1.25 crore has been allocated
for the year 2017-18.

(d) Proper seating arrangements for visitor/complainants with pedestal and ceiling
fans, drinking water and toilets are available in these police stations. Further, Counseling
room with qualified and experienced counselors are also provided by NGOs in these

stations.

(¢) Women Police Station is headed by a Women Police Inspector assisted by
women staff of 02 lady police Sub Inspectors, 02 lady Head Constables, 14 lady
police Constables who undergo special training in gender sensitization to ensure that
it is women friendly. In this station, the facility of counseling in matters of marital
discord and to the trauma victims is provided. Also suitable cases are referred to

family counseling centers.

These stations work as coordinating link between Police Department and Goa
State Commission for Women, Goa State Commission for Children, Juvenile Justice
Board, Child Welfare Committee, Department of Women and Child Development and
Tourism, beside NGOs/Social workers and other associated with the unit.
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Roadmap for introducing Police Reforms

398. DR. VINAY P. SAHASRABUDDHE: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) in total, how many Committees or Commissions have been established since
1975 to look into the subject of police reforms, and the details about the date of
their appointment, date of submission of report and the status of the implementation

of their recommendations;

(b) the view of Government with regard to the implementation of the report

submitted by the Dharmaveera Commission and the Malimath Committee; and

(c) the details of a roadmap, if any, Government has prepared to work for

introducing police reforms?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) The Committees or Commissions
established since 1975 to look into the subject of police reforms and their details

are given in the Statement (See below).

‘Public Order’ and ‘Police’ are State subjects falling in entry 1 and 2 of the under
seventh schedule of the Constitution of India and therefore the State Governments
are entrusted with the responsibility to implement the recommendations of various
Committees/Commissions. Accordingly, the recommendations of various Committees/
Commissions including the recommendations of Dharmaveera Commission (National
Police Commission) and Malimath Committee were forwarded to State Governments

and Union Territory Administrations for necessary action.

(c) The Government has prepared a draft Model Police Bill, 2015 and the same
has been placed on the website of Bureau of Police Research and Development
(BPR&D) for comments of various stakeholders. Further, all the States/UTs have been
requested to identify the positive stories/good work being done at the Police Station
level or by any other Police office at the district level or below and put the same
in public domain on a website in the office of District SSP/SP and Commissioner

of Police, for suitable replications in other States.
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Statement

Details of the committees or Commissions established since 1975 to look

into the subject of Police Reforms

SI.  Name of Commissions Date of their = Date of submission of
No. appointment reports
1. National Police 15.11.1977 Ist Report - 7.2.1979 8th
Commission and last report-May 1981.
2. Ribero Committee 25.05.1998 Ist Report - 28.10.1998
2nd and final Repor t-
18.3.1999
3. Padmanabhaiah 05.01.2000 30.8.2000
Committee
4. Committee on Reforms 24.11.2000 28.3. 2003

of Criminal Justice
System (Malimath

Committee)
5. Review Committee 21.12.2004 23.3.2005
6.  Soli Sorabjee Committee 20.09.2005 30.10.2006

7.  Thomas Committee 16.05.2008 Ist Interim Report -
20.10.2008, followed
by others on 2.5.2009,
15.9.2009, 19.12.2009 and
in the year 2010.

Detention of minors under P. S. Act

399. SHRI HUSAIN DALWALIL: Will the Minister of HOME AFFAIRS be pleased
to refer to answer to Unstarred Question 4534 given in the Rajya Sabha on 12th
April, 2017 and state:

(a) whether the Ministry is aware of the fact that as per police and court records
as many as 6 minors were detained under Public Safety Act (PSA) in different parts

of Kashmir; and

(b) whether the Ministry will inquire from the State Government for verification
of this fact and provide complete details of all minors who were detained under PSA

any time after July, 2016 along with periods of detention?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) State Government has reported
that no minor is presently undergoing preventive detention under the provisions of the
Jammu and Kashmir Public Safety Act, 1978. State Government has further reported
that one accused Tajamul-Islam Mir, S/o Ghulam Rasool Mir, R/o SK Bala District
Ganderbal was detained under PSA and lodged in a Jail on 21.09.2016. Later on,
on the basis of birth certificate produced by the relatives of the accused, he was
shifted to Juvenile Home. The accused was subsequently, released on 15.12.2016 as
per direction of High Court of Jammu and Kashmir. During the current year till
17.07.2017, one accused Yawar Rashid Sofi S/o Abdul Rashid Sofi R/o Gudoora,
Pulwama was ordered to be detained under PSA and lodged in a Jail but on the basis
of birth certificate produced by the relatives of the accused, the State Government
revoked his detention orders on 8.06.2017.

Bangladeshi Infiltrators

7400. SHRI OM PRAKASH MATHUR: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether Government has any information regarding the number of Bangladeshi
infiltrators entering the country everyday and the big cities where they are particularly

taking refuge;

(b) whether Government is making any plans for identifying the people who

have got documents like ration card, PAN card and voter ID cards prepared; and

(c) if so, by when this work would be accomplished and the methodology by

which it could be ensured that these people are repatriated from the country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) There are reports of Bangladeshi nationals having
entered the country without valid travel documents. Since entry of such Bangladeshi
nationals into the country is clandestine and surreptitious, accurate data of such

cases is not available.

(b) and (c) The power of identification, detention and deportation of illegal
foreign nationals have been delegated to the State Governments and Union Territories
Administration under Section 3(2) (c) of the Foreigners Act, 1946. Deportation of

illegally staying foreign nationals is a continuous process.

T Original notice of the question was received in Hindi.
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Seizure of drugs/narcotics

401. SHRI PARIMAL NATHWANI: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) the details of major seizure of drugs/narcotics effected during the last three
years and initiatives taken by the Narcotics Control Bureau, to curb illegal traffic of

narcotics-particularly in Jharkhand and Gujarat;

(b) the number of cases of smuggling of narcotics that came to light or were
registered and the quantum of narcotics seized during the last three years, year-wise

and State/Union Territory-wise; and

(c) whether any financial assistance has been provided to the States for preventing
smuggling of drugs and carrying out anti narcotics operations and if so, the amount

of assistance provided during the said period, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) The State/Union Territory-wise
details of major seizures of drugs/narcotics and number of cases of smuggling of
narcotics during the years 2014, 2015 and 2016 are given in the Statement-I and II

respectively (See below).

Steps/initiatives taken by the Government to prevent drug trafficking include
intensive preventive and interdiction efforts along known drug routes, strict surveillance
and enforcement at import and export points, increased international cooperation
for exchange of information and investigative assistance in administering control
over the movement of Narcotic Drugs and Psychotropic Substances and Precursor
Chemicals, training programmes for law enforcement officials for upgrading their
skills to combating drug menace, sharing of real time information and coordination
operation with Nodal agencies of neighbouring countries and empowerment of Border
Security Force, Sashastra Seema Bal and Coast Guard under the Narcotic Drugs and
Psychotropic Substances (NDPS) Act for making interdiction of narcotic drugs and to
prevent smuggling of the same. A healthy campus initiative is also being conducted
by the Ahmedabad Zonal unit of Narcotics Control Bureau at various schools, colleges
and professional institutes in Gujarat to spread awareness about the ill effects of drug

abuse and how to lead a healthy drug free life.

(c) The financial assistance provided to the States/UTs for preventing smuggling
of drugs and to carry out anti narcotics operations for the years 2014-2015,
2015-2016 and 2016-2017 is given in the Statement-III.
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Statement-I11

State/Union Territory-wise total number of cases of smuggling of narcotics
during the years 2014, 2015 and 2016

Sl. No. State/UT 2014 2015 2016
1. Andaman and Nicobar Islands 30 12 18
2. Andhra Pradesh 156 3 648
3. Arunachal Pradesh 57 91 125
4. Assam 200 124 393
5. Bihar 6 7 91
6. Chandigarh 150 175 170
7. Chhattisgarh 325 417 556
8. Dadra and Nagar Haveli 1 3 0
9. Daman and Diu 0 0 0
10.  Goa 48 59 58
11.  Gujarat 52 62 75
12. Haryana 840 1372 1746
13.  Himachal Pradesh 605 778 914
14, Jammu and Kashmir 373 496 606
15.  Jharkhand 57 101 127
16.  Karnataka 254 308 645
17.  Kerala 1725 3904 5465
18.  Lakshadweep 0 0 0
19.  Madhya Pradesh 576 566 830

20.  Mabharashtra 608 445 527
21.  Manipur 100 107 74
22.  Meghalaya 8 2 41
23.  Mizoram 614 387 394
24.  Nagaland 69 73 102
25. New Delhi 362 358 314
26.  Odisha 355 432 512
27.  Puducherry 0 0 0
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SI. No. State/UT 2014 2015 2016
28.  Punjab 9159 10233 5821
29.  Rajasthan 621 860 1257
30.  Sikkim 1 0 0
31.  Tamil Nadu 22 12 1887
32.  Telangana 0 0 211
33.  Tripura 86 33 62
34.  Uttar Pradesh 5308 4530 6264
35.  Uttarakhand 249 361 629
36.  West Bengal 692 920 973

TotaL 26658 32559 31535
Statement-I11

Details of financial assistance provided to the States/UTs for the years
2014-2015, 2015-2016 and 2016-2017

(in )
SI. No. States/UTs 2014-2015  2015-2016  2016-2017 Total
1. Assam 0 0 21,37,367  21,37,367
2. Arunachal Pradesh 0 0 48,55,711 48,55,711
3. Goa 0 0  23,92,000 @ 23,92,000
4.  Gujarat 0  71,30,000 0  71,30,000
5. Himachal Pradesh 22,84,000 0  31,43,000  54,27,000
6. Jammu and Kashmir 0 0 46,08,749 46,08,749
7. Jharkhand 0 0  2554,179  25,54,179
8. Karnataka 0 14,95,000 0 14,95,000
9. Kerala 0 0  5328,814  53,28,814
10. Madhya Pradesh 0 0 14,31,140 14,31,140
11. Meghalaya 0 6,29,756 0 6,29,756
12.  Mizoram 83,10,000 0  33,48,000 1,16,58,000
13.  Manipur 0 0 6,10,064 6,10,064
14.  Nagaland 59,17,312 0 12,22,050  71,39,362
15.  Odisha 0 0  58,30,000  58,30,000
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Sl. No. States/UTs 2014-2015  2015-2016  2016-2017 Total
16.  Punjab 0 0 2,041 2,041
17. Rajasthan 0 0 30,12,826  30,12,826
18.  Sikkim 23,25,007 0  40,67,792  63,92,799
19.  Tamil Nadu 40,33,100 0  20,78,000  61,11,100
20.  Tripura 0  23,57,083 0  23,57,083
21.  Uttar Pradesh 0 0 5,96,322 5,96,322
22.  Uttarakhand 0 15,82,278  27,81,788  43,64,066
23.  West Bengal 0  17,94,500 0  17,94,500

TotaL 2,28,69,419 1,49,88,617 4,99,99.,843  8,78,57,879

Emergency Response Centres in States/UTs

402. SHRIMATI VIPLOVE THAKUR: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether Government of India has introduced Nationwide Emergency Response
System (NERS) across the country, which aims to establish a single emergency number

for all kinds of emergencies across the country;
(b) if so, the details thereof;

(c) whether Government proposes to set up Emergency Response Centres in all
States/UTs; and

(d) if so, the details thereof and the time by when these ERCs are likely to be
set up?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) Yes, Sir. Government has
introduced a Pan India integrated emergency helpline number ‘112 for implementation
of Nationwide Emergency Response System (NERS) across the country with an
approved financial outlay of ¥ 321.69 crore with the objective of addressing emergencies

such as those relating to Police, Fire and Health services.

(c) and (d) Yes, Sir. Financial support is being provided to the States/UTs to
setup their Emergency Response Centers (ERCs), which will cover expenditure related
to computer hardware, connectivity, well trained call takers, and for a limited number
of MDTs (Mobile Device Terminals) fitted vehicles for last mile service delivery
to be deployed on a pilot basis. Each ERC is being provided with an emergency
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response software suit developed through C-DAC, Thiruvananthapuram. Establishment
of ERCs in States/UTs will be carried out in a phased manner and is likely to be

completed by December, 2018.
Lynching of persons by Cow vigilantes

403. SHRI RANJIB BISWAL: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) whether the cases of lynching of persons of a particular community particularly

by the cow vigilantes have increased manifold in the recent past;

(b) if so, the details thereof during the last one year and the current year,

State-wise; and
(c) the steps taken by Government to check recurrence of such incidents?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (c) ‘Police’ and ‘Public Order’ are State
subjects under the seventh Schedule to the Constitution of India. The responsibilities
to maintain law and order, protection of life and property rest primarily with the
respective State Governments. The State Governments are competent to deal with
such offences under the extant provisions of laws. National Crime Records Bureau
(NCRB) does not maintain data on such attacks. However, Central Government
attaches highest importance in the prevention of crime and necessary advisory for
taking action against miscreants, who disturb law and order in the name of protection
of cattle has been issued to States/UTs, which is available in the Ministry of Home

Affairs website viz. www.mha.nic.in.
Report on attacks on Minority Community

404. SHRI HARIVANSH: Will the Minister of HOME AFFAIRS be pleased to

state:

(a) whether it is a fact that the Ministry has sought report from the Governments
of Jharkhand and Rajasthan over alleged attacks on minority community in separate

incidents;
(b) if so, the details in this regard; and
(c) if not, the reasons for not seeking reports on these unfortunate incidents?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (c) The Central Government has issued Communal

Harmony guidelines to all States/Union Territories, which, inter alia, lay down
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standard operating procedures to be put in place to deal with situation arising out of
communal violence. However, “Public Order” and “Police” are State subjects as per
the provisions of the Constitution of India. The responsibilities of maintaining law
and order, protection of life and property, including that of minorities, rest primarily
with the respective State Government. The State Governments are competent to deal

with such offences under the extant provisions of laws.
Conference on Disaster Risk reduction

405. SHRIMATI VIPLOVE THAKUR: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether Government in collaboration with the United Nations International
Strategy for Disaster Reduction (UNISDR) has hosted the Asian Ministerial Conference
on Disaster Risk Reduction (AMCDRR);

(b) if so, the details of the issues discussed, suggestions made and outcome

thereof;

(c) whether Government proposes to review the disaster management policy of

the country; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) Yes, Sir. The Government of India, in collaboration
with the United Nation International Strategy for Disaster Reduction (UNISDR), hosted
the Asian Ministerial Conference on Disaster Risk Reduction (AMCDRR) 2016 in
New Delhi from 3-5 November 2016. Delegations from 41 Asia and Asia Pacific
countries participated in the Conference. Besides, few countries were represented
through their respective Embassies stationed in New Delhi. In addition, representatives
of UN agencies, NGOs and other local stakeholders like Union Ministers, Deputy
Chief Minister and Ministers of States/UTs, Secretaries of Union Ministries, Chief
Secretaries, Director General of Police, Relief Commissioners, Secretaries of the States/
UTs, Members of District Disaster Management Authorities, Senior functionaries of
Zilla Parishads, Municipal Corporations and Municipal Councils and experts in the

field of disaster management etc. also attended the Conference.

The theme of AMCDRR 2016 was “Risk Sensitive Development for Community
Resilience”. The Conference had 6 Technical Sessions, 3 Featured Events, 3 Ministerial
Sessions and 22 Thematic Events on various cross- cutting and impinging issues such
as strengthening community resilience, risk resilient critical infrastructure, implementing

the health aspects of Sendai framework, promoting educational continuity and resilience
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of children and communities, disaster risk identification and financing solutions etc.
During the conference, the Hon’ble Prime Minister announced his 10-point agenda for
Disaster Risk Reduction. The Conference concluded with (i) a Political Declaration,
reaffirming the government and stakeholders’ commitment to Disaster Risk Reduction,
and (ii) Adoption of Asia Regional Plan for implementation of the Sendai Framework

for Disaster Risk Reduction.

(¢c) and (d) At present, there is no proposal to review the National Disaster

Management Policy.
Action against culprits involved in lynching

406. SHRI RITABRATA BANERJEE: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that cases of lynching have increased in the last three

months;
(b) if so, the State-wise details thereof;
(¢) whether action against culprits have been initiated; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (d) “Police’ and ‘Public Order’ are State
subjects under the seventh Schedule to the Constitution of India. The responsibilities
to maintain law and order, protection of life and property rest primarily with the
respective State Governments. The State Governments are competent to deal with
such offences under the extant provisions of laws. National Crime Records Bureau
(NCRB) does not maintain data on the cases of lynching.

Terrorist attack on security personnel in Jammu and Kashmir

407. SHRI RANJIB BISWAL: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether incidents of attacks on the security forces and police personnel in

the State of Jammu and Kashmir by terrorists have increased in the recent past;
(b) if so, the details thereof during the last one year and the current year;

(c) the number of security personnel killed in these attacks and also number of

terrorists killed by security personnel during the above period; and

(d) the details of concrete steps taken by Government to check infiltration of

terrorists from the Pakistani side?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (c¢) The details of terrorists violence
incidents including Security Forces Personnel and terrorists killed during the year

2016 and the current year, upto 09.07.2017 are as under:

Description Year
2016 2017 (Upto 09.07.2017)
No. of terrorists incidents 322 172
No. of Security Forces Personnel killed 82 38
No. of Terrorists killed 150 95

(d) The Government of India in tandem with the State Government, have adopted
a multi-pronged approach to contain cross border infiltration, which, inter alia, include
strengthening of border management and multi-tiered deployment along the International
Border/Line of Control, and near the ever changing infiltration routes, construction/
maintenance of border fencing, construction of culverts/bridges on nullahs, improved
technology, weapons and equipments for SFs, improved intelligence and operational
coordination, installation of border floodlight on the International Border (IB) and
synergizing intelligence flow to check infiltration and pro-active action against terrorists
within the State.

Regulation of NGOs through legislative measures

408. SHRI RANJIB BISWAL: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether it is a fact that guidelines prepared by Government may not be
truely systematic and sufficient with regard to the entire process of accreditation and

the manner of utilization of funds and audit of the NGOs;
(b) if so, the facts thereof;

(¢) whether Government proposes to regulate the NGOs through legislative

measures; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) The Act (FCRA, 2010) and Rules (FCRR, 2011)
dealing with foreign contributions, which have been in force since September, 2010
and April, 2011 respectively, comprehensively deal with all aspects of registration,

utilization of foreign contribution and audit of NGOs.
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(c) and (d) The FCRA, 2010 and FCRR, 2011 are legislative measures which

are already in force for regulating foreign contribution to NGOs.
Deteriorating condition of jails

409. SHRI HARIVANSH: Will the Minister of HOME AFFAIRS be pleased to

state:

(a) whether Government is aware of deteriorating conditions of jails in the

various parts of the country; and

(b) if so, what steps are being taken to improve the appalling conditions of jails

in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) Prisons is a State subject under
Entry 4 of List II of the Seventh Schedule to the Constitution of India. Administration
and management of prisons is the responsibility of State Governments. However,
the Government of India has been providing support and guidance to the States in
efficient prison management through various advisories issued from time to time. The
Government of India brought out the Model Prison Manual 2016 in May last year,
which has dedicated chapters on Custodial Management, Maintenance of Prisoners,
Medical Care, Welfare of Prisoners, Staff Development etc. The guidance provided
in the Prison Manual is intended to improve the condition of prisons and prison
inmates. The Prisons Manual was forwarded to all States and Union Territories in
May 2016 and is intended to serve as a guide for the States to draw from and adopt

best practices provided in the Manual.
Assets bought by naxalites

+410. SHRI MAHENDRA SINGH MAHRA: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government is aware of the fact that movable and immovable assets

have been bought by the naxalites in many parts of the country;

(b) if so, the names of the States along with locations therein where assets have
been bought, the details thereof;

(¢) whether Government has taken over/ would take over the assets of naxalites;

and

(d) if so, the assets which have been taken over or proposed to be taken over,

if not, the reasons therefor?

T Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (d) As informed, properties of LWE
cadres amounting to the tune of approximately ¥ 6.44 crore and ¥ 1.38 crore have

been seized in Bihar and Jharkhand respectively.

The list of cases of seizure/attachment of properties u/s 25 UAP Act as well as

sealing of house by the State Governments is given in the Statement.
Statement

Seizure/attachment of properties u/s 25 UAP Act.

Sl.  District PS case no. Property seized
No. (Value approx.)
1 2 3 4
1. Aurangabad Goh (Aurangabad) PS case no. 140/13  7,500,000.00
dt. 18.07.13
2. Munger Naya Ramnagar PS case no. 93/12 7,100,000.00
dt. 26.07.12
3. Jamui Chandramandi (Dist.-Jamui) PS case no. 5,050,000.00

34/13 dt. 11.04.13

4.  Sitamarhi 1. (Siramarhi) PS case no. 90/13 2dt. 4,000,000.00
12.07.12, 2. Sitamarhi PS case no
450/13 2dt. 03.07.12 and 3. Runni
Sadpur (Sitamarhi) PS case no. 178/12

2dt. 20.06.12

5. Aurangabad  Aurangabad nagar PS case no. 115/12  3,100,000.00
dt. 26.03.12

6. Jehanabad Jehanabad PS case no. 206/12 2,750,000.00
dt. 02.06.12

7. Aurangabad  Pauthu (Aurangabad) PS case no. 14/10 2,500,000.00
dt. 16.04.10

8. Aurangabad Goh (Aurangabad) PS case no 140/13 2,500,000.00
dt. 18.07.13

9. Aurangabad Goh PS (Aurangabad) PS case no 2,500,000.00

140/13. dt. 18.07.13

10. Aurangabad Goh (Aurangabd) PS cse no. 140/13 2,000,000.00
dt. 18.07.13
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1 2 3 4

11. Munger Kharagpur (Munger) PS case no. 1,900,000.00
265/10 dt. 26.10.10

12. Gaya Rampur PS case no. 68/13 dt. 14.04.13 1,500,000.00

13. Aurangabad Goh PS (Aurangabad) case no. 140/13  1,200,000.00
dt. 18.07.13

14. Aurangabad Pauthu (Aurangabad) PS case no. 14/10 1,000,000.00
dt. 16.04.10

15. Aurangabad  Aurangabad Town PS case no. 115/12  900,000.00
dt. 26.03.12

16. Munger Kharagpur (Munger) PS case no. 900,000.00
242/09 dt. 09.12.2009

17.  Sitamarhi Riga (Sitamarhi) PS case no. 98/12 880,021.00
dt. 12.07.12

18.  Munger Dharhara PS case no. 74/11 dt. 02.07.11 800,000.00

19. Aurangabad Pauthu (Aurangabad) PS case no. 14/10 700,000.00
dt. 16.04.10

20. Aurangabad Pauthu (Aurangabad) PS case no. 14/10 600,000.00
dt. 16.04.10

21. Aurangabad Goh (Aurangabad) PS case no. 140/13  250,000.00
dt. 18.07.13

22. Aurangabad Goh PS (Aurangabad) PS case no. 180,000.00
140/13 dt. 18.07.13

23. Munger Muffasil PS case no. 28/14 102,800.00

24. Jehanabad Hulasganj PS case no. 44/12 dt. 05.07.12 74,000.00

25. Patna Paliganj PS case no. 113/12 dt. 25.02.12 68,000.00

26. Aurangabad  Aurangabad Nagar case no. 115/12 50,000.00
dt. 26.03.12

27. Aurangabad Goh (Aurangabad) PS case no 140/13 50,000.00
dt. 18.07.13

28. Aurangabad  Goh (Aurangabad) PS case no 140/13 25,000.00
dt. 18.07.13

29. Munger Kharagpur PS case no. 189/12 dt. 18.10.12 12,250.00

30. Aurangabad Khudwa PS case no. 47/13 dt. 18.10.13 1,700,000.00
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31. Sitamarhi Riga (Sitamarhi) PS case no. 98/12, 10,000,000.00
Sitamarhi PS Case no. 450/12,
Runnisaidpur case no. 178/12
32. Jamui Laxmipur PS case no. 137/11 dt. 11.09.11 2,493,123.00
64,385,194.00

Seized properties of LWE cadre in Jharkhand

1. Hazaribagh

2.
4. Chatra
5. Ranchi
6. Giridih
7.

Amar Singh Bhokta @ Laxaman @
Kohram @ Ibrahim

Rohit Yadav S/o Nandu Yadav
Kamlesh Ganjhu S/o Mahabir Ganjhu

Aakarman ji @ Ravindra Ganjhu @
Ramvinayak Singh Bhokta

Dinesh Gope S/o Kameshwar Gope

Nunuchand Mahto @ Numa @ Gandhi

Ranvijay Mahto @ Nepal Mahto @
Sanjay

House sealed in
Shivdayal Nagar
under Police
Station Katkamdag,
Hazaribagh on
06.03.2017.

25,15,000/-
36,14,000/-

House in
Lawalong, Chatra,
worth 58,50,000/-

i) Khata No. 171,
Plot No. 177, area
38.3.6 sq.ft. at
Hehal, Ranchi

ii) Khata No. 188,
Plot No. 1479,
4.80 area 9 dic,
iii) Vehicle
Scorpio, and Car
Santro and JCB-
01, Flat No.

4/D, Brij Vinay
Apartment, Hehal,
Ranchi

Two houses at
Pirtand in Giridih
costing X 6,29,500/-
Plot No. 3204, area
2 dic and constructed
house costing
3 11,48,047/-.
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Vacant posts of Presiding Officers in Labour Courts

411. SHRI PARIMAL NATHWANI: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether at present a number of posts of Presiding Officers are lying vacant

in Labour Courts across the country, particularly, in the backward tribal areas;
(b) if so, the details thereof, State/UT-wise;

(c) the Dates since when these posts are lying vacant along with the details of
Scheduled Castes/Scheduled Tribes posts out of the same; and

(d) the corrective steps taken/proposed to be taken by Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) to (d) Five (05) posts of
Presiding Officers are lying vacant in the 22 Central Government Industrial Tribunal-
cum-Labour Courts (CGIT-cum-LCs) for resolution of industrial disputes arising in

Central Sphere. The details of vacancies are given in the Statement (See below).

The post of Presiding Officers is filled up in terms of provisions contained in
Industrial Disputes Act, 1947 and can be held by a judicial officer who is, or has
been, a judge of a High Court or who has rendered not less than three years’ service

as Additional District Judge or District Judge. These posts are open to all categories.
The Government has already initiated the process to fill up the vacancies.
Statement

List of Central Government Industrial Tribunal-cum-Labour Courts (CGIT-cum-LCs)
and National Industrial Tribunals (NIT5)

Sl.  Name of CGIT- State/UT Vacancy position of Date of
No. cum-LC Presiding Officer vacancy
1 2 3 4 5

1.  Mumbai I Maharashtra 0 *

2. Mumbai II Mabharashtra 0

3.  Dhanbad I Jharkhand 0

4. Dhanbad II Jharkhand 1 01.10.2015
5. Asansol West Bengal 0

6. Kolkata West Bengal 1 02.06.2016
7. Chandigarh I Chandigarh 1 04.09.2016
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8. New Delhi I Delhi 0
9. Kanpur Uttar Pradesh 0
10.  Jabalpur Madhya Pradesh 0
11.  Chennai Tamil Nadu 0
12.  Bangalore Karnataka 0
13.  Hyderabad Telangana 0
14.  Nagpur Maharashtra 1 14.03.2016
15. Bhubaneswar Odisha 0
16. Lucknow Uttar Pradesh 0
17.  Jaipur Rajasthan 0
18. New Delhi II Delhi 1 27.06.2017
19.  Guwabhati Assam 0
20. Ernakulam Kerala 0
21. Ahmedabad Gujarat 0
22.  Chandigarh 1II Chandigarh 0
ToraL 5

Mumbai I National Industrial Tribunal

Kolkata National Industrial Tribunal

*The incumbent has tendered his resignation with effect from 17.07.2017.

Impact of Demonetisation and Meat Ban on workers

t412. SHRI VISHAMBHAR PRASAD NISHAD:

of unorganised sector

CH. SUKHRAM SINGH YADAV:
SHRIMATI CHHAYA VERMA:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether it is a fact that slow pace of Industry-business and traditional

employment has shown negative impact on workers of unorganised sector after

demonetisation and meat ban and they have to face difficulties in getting employment

and the opportunities of employment have decreased after the above steps;

(b) the details of steps taken to create employment after negative impact on

Industries post November, 2016 i.e. after demonetization and meat ban;

T Original notice of the question was received in Hindi.
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(c) the details of steps taken to enable Industry-business to recover from

demonetistion and meat ban; and
(d) the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) to (d) There is no data
available for the period of demonetisation or after it for employment/unemployment.

A new Scheme “Pradhan Mantri Rojgar Protsahan Yojana” has been initiated
by the Ministry of Labour and Employment in the year 2016-17 for incentivising
industry for promoting employment generation with the allocation of I 1000 crore.
Under this scheme employers would be provided an incentive to enhance employment
where the Government will pay the employer’s contribution of 8.33% EPS made to
new employees. In textiles (apparel and made-ups) sector, the Government will also
pay the 3.67% EPF contribution of employers in addition to paying the 8.33% EPS
contribution. Government has announced a booster package of ¥ 6000 crores for the

textile sector which is an employment intensive sector.

Ministry of Labour and Employment is implementing National Career Service
Project (NCSP) for transforming the employment services in the country using
technology to bring more employment opportunities to jobseekers.

Government has taken several steps for employment generation including reforms
in labour laws as an ongoing process to update legislative system to address the need
of the hour and to make them more effective and contemporary to the emerging

economic and industrial scenario.

The Ministry has implemented the Shram Suvidha Portal that facilitates inspection
of establishments in a scientific and transparent manner. It also provides for a common
registration under Employees’ Provident Fund Organisation (EPFO) and Employees’
State Insurance Corporation (ESIC) and facilitates submission of monthly Electronic-
Cum-Challan Receipt (ECR). The Ministry has also rationalized the 56 register/
forms maintained under 9 central labour laws to 5 register/forms. In addition for
3 labour laws applicable to both States and Centre the forms have been reduced from
36 to 12. These reforms will facilitate compliance to labour laws.

Unemployment in Uttar Pradesh due to Demonetisation

413. SHRI KIRANMAY NANDA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether it is a fact that after effect of demonetisation on unemployment in

Uttar Pradesh is visible now; and
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(b) if so, the steps Government wish to take to improve employment situation
in Uttar Pradesh?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) There is not data
available for the period of demonetisation for Uttar Pradesh. Employment generation
is a key priority of the Government. Therefore, Government has focused on making
employment opportunities accessible to unemployed persons. In order to improve
the employability of youth, around 20 Ministries run skill development schemes
across 70 sectors. According to the data compiled by National Skill Development
Agency (NSDA), MSDE, numbers of persons skilled across various sectors were
1.04 crore during 2015-16. Government announced a booster package of I 6000

crores for the textile sector which is an employment intensive sector.

Government has implemented the National Career Service (NCS) Project
comprises a digital portal that provides a nation-wide online platform for jobseekers
and employers for job matching in a dynamic, efficient and responsive manner and

has a repository of career content.

A new scheme Pradhan Mantri Rojgar Protsahan Yojana (PMRPY) has been
initiated by the Ministry of Labour and Employment in the year 2016-17 for
incentivising industry for promoting employment generation with the allocation of
fund of ¥ 1000 crore. Under this scheme employers would be provided an incentive
to enhance employment where the Government will pay the employer’s contribution
of 8.33% EPS for new employees. In textiles (apparel and made-ups) sector, the
Government will also pay the 3.67% EPF contribution of employers in addition to
paying the 8.33% EPS contribution.

Scheme for Single Earning Mothers

414. SHRI ANUBHAV MOHANTY: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) what are the schemes provided by Government to the Single Earning

Mothers to sustain their family;

(b) what steps Government has taken to provide professional/vocational training

to such mothers; and
(c) if so, the details of such professional courses being imparted thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) to (c) There is no specific
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scheme targeted at single earning mothers. However, the Government runs various
employment generation schemes for various beneficiaries like Prime Minister’s
Employment Generation Programme (PMEGP) run by Ministry of Micro, Small and
Medium Enterprises, Mahatma Gandhi National Rural Employment Guarantee Scheme
(MGNREGA), Pt. Deen Dayal Upadhyaya Grameen Kaushalya Yojana (DDU-GKY)
scheme run by Ministry of Rural Development and Deendayal Antyodaya Yojana-
National Urban Livelihoods Mission (DAY-NULM) run by Ministry of Housing and

Urban Poverty Alleviation.

In addition, the government has a network of Industrial Training Institutes
and Vocational Training Programmes under Ministry of Skill Development and
Entrepreneurship that offer vocational courses under various trades which can also

be availed of by women.

Ministry of Skill Development and Entrepreneurship (MSDE) has launched its
flagship scheme Pradhan Mantri Yuva Udyamita Vikas Abhiyaan (PM-YUVA) on

9th November, 2016 to impart entrepreneurship education and training.

Ministry of Micro, Small and Medium Enterprises is already implementing Trade
Related Entrepreneurship Development Assistance Development (TREAD) Scheme

which envisages economic empowerment of women.

Government has also implemented the National Career Service having a portal
for online registration and posting of jobs for job-seekers including single earning

mothers.

The Ministry of Women and Child Development runs various programmes
to promote economic empowerment of women including single earning mothers
to sustain their family through policies and programmes cutting across sectors.
Important programmes in different areas are: Support to Training and Employment
Programme for Women (STEP), National Mission for Empowerment of Women,
Rashtriya Mahila Kosh-(National Credit Fund for Women), Hostel for Working
Women, Rajiv Gandhi National Créche Scheme and Indira Gandhi Matritva Sahyog
Yojana (IGMSY) Conditional Maternity Benefit (CMB) Scheme.

Further, Ministry of Rural Development (MoRD) is undertaking Skill development
through Rural Self Employment and Training Institutes (RSETI), thereby enabling

the trainee to take bank credit and start his/her own Micro-enterprise.
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Creation of employment opportunities

t415. SHRI LAL SINH VADODIA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether it is a fact that Government is seriously considering about the
status of creation of employment in various sectors of the economy and collecting

reliable data regarding jobs in the country;
(b) if so, whether Government has taken any step in this regard; and
(c) if so, the details thereof and if not the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) to (¢) Employment generation
has been one of the most important priorities of the Government. Employment
generation is both a cause and consequence of economic growth and is impacted by

demographic shifts and technological transformations.

Labour Bureau has been conducting Quarterly Quick Employment Surveys in the
selected labour intensive and export-oriented sectors namely textiles, leather, metals,
automobiles, gems and jewellery, transport, IT/BPO and handloom/ powerloom to
assess the effect of economic slowdown on employment in India since September,
2008. The coverage of the quarterly Quick Employment Survey has also been
enhanced during 2016 with more industries/sectors and as per the results of the
Survey during 2016, the net addition of jobs in these sectors is estimated to be
2.31 lakhs.

A taskforce has been constituted under the Chairpersonship of Vice Chairman,
NITI Aayog to address the issue of timely, periodic and reliable data on job creation.
The report has been placed in the public domain.

Government has taken various steps for generating employment in the country
like encouraging private sector of economy, fast tracking various projects involving
substantial investment and increasing public expenditure on schemes like Prime
Minister’s Employment Generation Programme (PMEGP) run by Ministry of Micro,
Small & Medium Enterprises, Mahatma Gandhi National Rural Employment Guarantee
Scheme (MGNREGA), Pt. Deen Dayal Upadhyaya Grameen Kaushalya Yojana (DDU-
GKY) scheme run by Ministry of Rural Development and Deendayal Antyodaya
Yojana-National Urban Livelihoods Mission (DAY- NULM) run by Ministry of Housing
and Urban Poverty Alleviation.

T Original notice of the question was received in Hindi.
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A new Scheme “Pradhan Mantri Rojgar Protsahan Yojana” has been initiated
by the Ministry of Labour and Employment in the year 2016-17 for incentivising
industry for promoting employment generation with the allocation of I 1000 crore.
Under this scheme employers would be provided an incentive to enhance employment
where the Government will pay the employer’s contribution of 8.33% EPS made to
new employees. In textiles (apparel and made-ups) sector, the Government will also
pay the 3.67% EPF contribution of employers in addition. Government has announced
a booster package of ¥ 6000 crores for the textile sector which is an employment

intensive sector.

Government has also implemented the National Career Service having a portal
(www.ncs.gov.in) for online registration and posting of jobs for job-seekers and provide

other employment related services.
Mechanism to assess job demand

416. DR. K.VP. RAMACHANDRA RAO: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether Government considers that the employment exchanges truly reflects

the job demand in the country; and

(b) if not, what steps are proposed to create a mechanism to measure/assess job

demand across sectors, particularly under-employment?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) As per information
received from State Governments, the number of job seekers, all of whom may not

necessarily be unemployed, registered with employment exchanges in the country were
4.48 crore in 2012, 4.68 crore in 2013 and 4.82 crore in 2014.

To ascertain employment and unemployment situation in the country, National
Sample Survey Office (NSSO), Ministry of Statistics and Programme Implementation
conducts labour force surveys on employment and unemployment in the country.
In addition, Labour Bureau, Ministry of Labour and Employment also conduct

Employment-Unemployment Surveys annually.

Further, the Ministry is implementing the National Career Service (NCS) Project
as a plan scheme for transformation of the National Employment Service to provide
a variety of employment related services like job matching, career counselling,
vocational guidance, information on skill development courses, etc. These services
are available online on the National Career Service Portal (www.ncs.gov.in) and

supported by Call Centre/Helpdesk. The services under NCS are accessible from
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multiple delivery channels like NCS Portal, Employment Exchanges (Career Centres),

Common Service Centre etc.

A Task Force on improving employment data was constituted and has recommended
having regular surveys of establishments and households. The Ministry of Statistics
and Programme Implementation is also conducting periodic labour force surveys to

yield quarterly estimates on employment and unemployment.
Employment in organized and unorganized sectors

417. SHRI K. RAHMAN KHAN: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) what is the percentage of employment in the country in the organized and

unorganized sectors;

(b) what is the criterion adopted to assess the employment in the unorganized

sector; and
(c) what is the effect of demonetisation in the unorganized sector?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) to (c) Estimates of
employment and unemployment are obtained through labour force surveys conducted
by National Sample Survey Office (NSSO), Ministry of Statistics and Programme
Implementation. As per the NSSO survey results, the distribution of these workers
during 2011-12 is given below:—

(Figures in %)

Worker Industry Sector

Unorganized Organised Total
Informal 82.6 9.8 92.4
Formal 0.4 7.2 7.6
TotaL 83.0 17.0 100.0

The household survey are conducted by trained personnel of the NSSO and
detailed questions are asked on the nature of economic activities undertaken by the
household members. The schedule had questions relating to employment size of the
employer and access to social security benefits which assisted in tabulating information

on informal employment.

The Government has taken several steps for enhancing financial inclusion

and reinforcing minimum wages to workers along with associated social security
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benefits. It has organised several camps for opening of bank accounts of labourers
for payment of wages. The number of camps organised by the Ministry is around
1.66 lakhs and over 53.6 lakh bank accounts of labourers were opened to facilitate

payment of wages.
Settlement of PF/EPF, etc. on retirement

418. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of LABOUR
AND EMPLOYMENT be pleased to state:

(a) whether it is a fact that Government has decided to settle the PF/EPF,

Gratuity etc. of retiring person on the day of retirement itself; and
(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) Directions have
been issued by Employees’ Provident Fund Organisation (EPFO) to all its field offices
to make the payment of Provident Fund and Pension to members of Employees’
Provident Funds (EPF) Scheme, 1952 and Employees’ Pension Scheme (EPS), 1995
on the date of retirement itself.

As regards settlement of Gratuity, as per Payment of Gratuity Act, 1972, the
employer shall arrange to pay the amount of Gratuity within thirty days from the
date it becomes payable to the person to whom the Gratuity is payable.

Number of employees in small and medium sized

enterprises in the country

419. SHRI VIVEK GUPTA: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) the number of small and medium sized enterprises in the country having
less than 50 employees;

(b) the number of women in the country, as per the Ministry data who are

currently working in enterprises with less than or equal to 50 employees;

(¢) how will the Ministry ensure that the employment preferences for women

would not reduce with reference to the new Maternity Bill coming into force; and

(d) whether Government is planning to draft a Paternity Bill too, if so, the
details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) As per ‘Udyog Aadhar



216 Written Answers to [RAJYA SABHA] Unstarred Questions

Memorandum’ under the Ministry of Micro, Small and Medium Enterprises (MSME), it
is estimated that there are 32.46 lakh registered MSMEs having less than 50 employees.
However, specific data on number of women who are currently working in enterprises
with less than or equal to 50 employees is not maintained by the Central Government.

(¢) The Government is of opinion that with enforcement of the Maternity Benefit
(Amendment) Act, 2017, more and more women workers would be inclined to seek
employment which will lead to increase in employment preferences for women.
There are stringent provisions under the Maternity Benefit Act, 1961 as well as in
the Equal Remuneration Act, 1974 for prevention of discriminatory practices against

women work force.
(d) No, Sir.
Number of unemployed persons

420. SHRI NEERAJ SHEKHAR: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) the details of the number of unemployed and under employed work force
in the country as on date, State-wise;

(b) the details of rural and urban unemployment in the country as on date,
State-wise;

(¢) the details of employment provided by Government during 2015, 2016 and
2017, till 30th June, 2017, year-wise; and

(d) the reasons for failure of Government to provide adequate employment?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) As per the result of
labour force survey on employment and unemployment conducted by Labour Bureau,
Ministry of Labour and Employment, the State-wise details of the estimated unemployment
rate and under-employed workforce for persons aged 15 years and above on usual
status basis in the country during 2015-16 are given in the Statement (See below).

(¢) and (d) As per the result of survey on employment and unemployment
conducted by Labour Bureau, the estimated workforce for persons aged 15 years
and above on usual status basis in the country during 2015-16 was 46.76 crore. In
addition, Labour Bureau, has been conducting Quarterly Employment Surveys in the
selected labour-intensive and export-oriented sectors. The coverage of the survey has
since been enhanced during 2016 with more industries/sectors. As per the results of
survey, the change in employment in eight selected sectors was 2.31 lakh workers

during April-December, 2016.
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Substantive reforms in labour sector

421. SHRI RIPUN BORA: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) whether Government proposes for substantive reforms in labour sector; and

(b) if so, the details of the proposals therein and the benefits for the labourers
thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) Reforms in labour
laws are an ongoing process to update legislative system to address the need of the
hour and to make them more effective and contemporary to the emerging economic
and industrial scenario. The Second National Commission on Labour has recommended
that the existing Labour Laws should be broadly grouped into four or five Labour
Codes on functional basis. Accordingly, the Ministry has taken steps for drafting four
Labour Codes on Wages; Industrial Relations; Social Security and Welfare; and Safety
and Working Conditions respectively, by simplifying, amalgamating and rationalizing
the relevant provisions of the existing Central Labour Laws. Ministry of Labour and
Employment has also notified “Ease of Compliance to maintain Registers under various
Labour Laws Rules, 2017” on 21st February, 2017 which has in effect replaced the
56 Registers/Forms prescribed under 9 Central Laws and Rules made thereunder into
5 common Registers/Forms. This will save efforts, costs and lessen the compliance
burden by various establishments. These legislative initiatives will not only streamline
compliance for establishments but also improve the wage security, job security and

social security of the workers.
Benefit for contractual workers of ECHS under Social Security Scheme

422. SHRI T. RATHINAVEL: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) whether it is a fact that Government has decided to bring in the contractual
workers of Ex-Servicemen Contributory Health Scheme (ECHS) for ex-servicemen

under the ambit of Social Security Scheme;
(b) if so, the details thereof;

(c) whether it is also a fact that Government is also considering to bring many
other workers falling in various other segments under the ambit of Social Security

Scheme; and

(d) if so, the details thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) to (d) The contractual
workers working in the establishment of Ex-Servicemen Contributory Health Scheme
(ECHS) may avail the benefits of the provisions of the Employees’ Provident Funds
and Miscellaneous Provisions Act, 1952, Employees' State Insurance Act, 1948 and
the Social Security Schemes under the Unorganised Workers’ Social Security Act,

2008 depending upon their eligibility.

The Central Government has also launched the Atal Pension Yojana, Pradhan
Mantri Jeevan Jyoti Bima Yojana and Pradhan Mantri Suraksha Bima Yojana for
all citizens especially targeting unorganised workers to provide them comprehensive

social security.
ILO Convention on Child Labour

423. SHRI ANAND SHARMA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether Government has ratified International Labour Organisation (ILO)
Conventions on Child Labour;

(b) if so, the details thereof; and
(¢) the punishment provisions made under the amended law?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) After the enactment
of the Child Labour (Prohibition and Regulation) Amendment Act, 2016, Government
has recently ratified the International Labour Organization (ILO) Conventions No. 138
concerning minimum age for employment and No. 182 concerning prohibition and

elimination of worst forms of child labour.

(c) The Child Labour (Prohibition and Regulation) Amendment Act, 2016 provides
for stricter punishment and cognizable offence for employing any child or adolescent
in contravention of the Act. The penalty provisions against violation of the Act are

as under:—

(i) In case of first offence of employing any child or adolescent in contravention
of the Act, punishment would be imprisonment for a term not less than
six months but which may extend to two years or with fine not less than
% 20,000/, but which may extend to ¥ 50,000/- or with both.

(i1) In case of a second or subsequent offence of employing any child or
adolescent in contravention of the Act, the minimum imprisonment would

be one year which may extend to three years.
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Establishment of 500 bedded ESI Hospital at Visakhapatnam

424. SHRI T. G. VENKATESH: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether it is a fact that Government is contemplating on establishing a 500
bedded ESI Hospital at Visakhapatnam, Andhra Pradesh;

(b) if so, the details thereof; and

(¢) whether any funds have been earmarked and the status of the project as of

now?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) to (c) Yes, Sir. A proposal to
establish a 500 bedded Employees’ State Insurance (ESI) Hospital in Visakhapatnam,
Andhra Pradesh has been approved. Land for the hospital has been identified. The

project is at pre-construction planning stage.
Number of Call Centres and Helpdesks under NCS Project

425. SHRI KAPIL SIBAL: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) State/UT-wise details of the Call Centres and Helpdesks that are established
under the National Career Service (NCS) Project to support the employment aspirants;

and

(b) the State/UT-wise details regarding the counseling carried on by NCS during
2014-15 and 2015-16 for employment aspirants along with the online registrations
during this period?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) The Ministry
is implementing the National Career Service (NCS) Project as a Mission Mode
Project for transformation of the National Employment Service to provide a variety
of employment related services. The NCS is an online portal (www.ncs.gov.in) for
providing employment services like registration of candidates and employers, posting
of vacancies, job matching etc. The NCS is supported by a centralized multi lingual
helpdesk (1800-425-1514) with 100 seats. The NCS presently has over 3.86 crore
job-seekers and 14.8 lakh employers on the portal. The NCS centres for SC/ST and
differently abled have provided counselling and guidance to 2.10 lakh candidates
during 2015-16. The State/UT-wise registration of candidates during 2015-2016 is

given in the Statement.
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Statement

State/UT-wise registration of the jobseekers on the NCS portal
for the year 2015-16

State/UT 2015-16

Andaman and Nicobar Islands 39,180
Arunachal Pradesh 900
Assam 76,811
Bihar 131,751
Chandigarh 7,136
Chhattisgarh 1,985,549
Dadra and Nagar Haveli 9,965
Daman and Diu 513
Goa 122,247
Gujarat 3,584,834
Haryana 220,296
Himachal Pradesh 54,049
Jammu and Kashmir 38,656
Jharkhand 731,814
Karnataka 1,065,481
Kerala 81,991
Lakshadweep 20,420
Madhya Pradesh 1,855,248
Mabharashtra 4,027,999
Manipur 310,742
Meghalaya 29,650
Mizoram 1,274
Nagaland 8,621
NCT of Delhi 1,016,033
Odisha 122,827
Puducherry 228,950
Punjab 82,034

Rajasthan 170,358
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State/UT 2015-16

Sikkim 2,200
Tamil Nadu 8,538,818
Telangana 856,421
Tripura 8,987
Uttar Pradesh 290,672
Uttarakhand 69,337
West Bengal 8,052,244
ALL INDIA 36,255,582

Safety of labourers working at construction sites

426. SHRI TAPAN KUMAR SEN: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) the number of construction workers in the country at present;
(b) whether deaths of workers at construction sites are increasing in the country;

(c) if so, the details thereof during the last three years and the current year;

and

(d) the details of guidelines issued to private and public construction majors on

the safety and security of construction labourers at construction sites?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) As per estimates of
National Sample Survey (2011-2012), there are about 50.22 million building and

other construction workers in the country.
(b) and (c) Details are given in the Statement (See below).

(d) The Building and Other Construction Workers (Regulation of Employment
and Conditions of Service) Act, 1996 and rules made thereunder provide adequate
provisions for safety and security of construction workers. These provisions are

enforced by the Central and State Governments in their respective spheres.
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Proposal to bring Private Provident Fund Trusts under EPFO

427. SHRI D. KUPENDRA REDDY: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether Government proposes to bring about hundreds of Private Provident
Fund Trusts under Empoyees' Provident Fund Organization (EPFO); and

(b) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) No, Sir. However,
Private Provident Fund Trusts which have taken exemption under the Employees’
Provident Funds and Miscellancous Provisions (EPF and MP) Act, 1952 are under

monitoring and control of Employees’ Provident Fund Organization (EPFO).
Review of draft Labour Code on Social Security, 2017

428. SHRI K. K. RAGESH: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) whether Government is considering the concern raised by trade unions about
the proposal to cut down the maternity benefits mentioned in the draft Labour Code

on Social Security, 2017; and
(b) if so, whether Government is considering review of the current draft?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) The Ministry of
Labour and Employment has prepared a preliminary draft on Labour Code on Social
Security and Welfare, 2017 and placed on the website of the Ministry on 16.03.2017
inviting comments of the public/stakeholders. However, there is no such proposal in the
draft Code placed on website, for cutting down the maternity benefits and therefore,

questions of raising concern by trade unions on this does not arise.
Growth in rate of unemployment

429. SHRI D. RAJA: Will the Minister of LABOUR AND EMPLOYMENT be

pleased to state:

(a) whether it is a fact that the rate of unemployment grew steadily from
3.8 per cent in 2011-12 to 5 per cent in 2015-16; and

(b) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) As per the result of
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labour force surveys on employment and unemployment conducted by Labour Bureau,
Ministry of Labour and Employment, the estimated unemployment rate for persons

aged 15 years and above on usual status basis in the country is given below:—

Years Unemployment Rate (in %)
2011-12 3.3
2012-13 4.0
2013-14 3.4
2015-16 3.7

Employment in the country

430. SHRI C. P. NARAYANAN: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) the number of people who got employment in the last three years;
(b) how many people lost employment during the same period;

(¢) what has been the number of those who gained employment and those who

lost employment in primary, secondary and tertiary sectors; and
(d) what have been these figures for 2016-17?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) to (d) Labour Bureau
has been conducting Quarterly Quick Employment Surveys in the selected labour
intensive and export-oriented sectors namely textiles, leather, metals, automobiles,
gems and jewellery, transport, IT/BPO and handloom/powerloom to assess the effect
of economic slowdown on employment in India since September, 2008. The coverage
of the quarterly Quick Employment Survey has also been enhanced during 2016 with
more industries/sectors. The results of the surveys for the last three years are given
in the Statement-I and II.
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Micro and Small Enterprises Facilitation Councils

431. SHRI P. L. PUNIA: Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(a) whether the Micro and Small Enterprises Facilitation Councils have been

established in all States and Union Territories as on date;
(b) if so, the details thereof, State/UT-wise and if not, the reasons therefor;

(¢) whether a number of delayed payment cases filed with the said Councils

have been disposed of so far; and

(d) the steps taken by Government for speedy disposal of delayed payment cases
by the Councils?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and
(b) Yes. The details are given in the Statement (See below).

(c) As on 14.07.2017 out of the 4249 cases filed in the said Councils, 985 cases

have been disposed of.

(d) The Micro and Small Enterprises Facilitation Councils (MSEFCs) are quasi
judicial bodies in whose matters the Government of India does not directly intervene.
However, the Government continuously follows up with the State Governments/UT
Administrations for timely disposal of such cases. The Ministry of MSME has also
developed a MSEFC Delayed Payment Monitoring System (MDPMS) for monitoring
the disposal of the cases filed with MSEFCs.

Statement

Micro and Small Enterprises Facilitation Councils (MSEFCs) established

in States and Union Territories as on date

Sl. No. State/UTs No. of MSEFCs
1. Andaman and Nicobar Islands 1
2 Andhra Pradesh 1
3 Arunachal Pradesh 1
4. Assam 1
5 Bihar 1
6 Chandigarh 1
7 Chbhattisgarh 1
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S1. No. State/UTs No. of MSEFCs
8. Dadra and Nagar Haveli 1
9. Daman and Diu 1
10. National Capital Territory of Delhi 1
11. Goa 1
12. Gujarat 1
13. Haryana 1
14. Himachal Pradesh 1
15. Jammu and Kashmir 2
16. Jharkhand 1
17. Karnataka 4
18. Kerala 1
19. Lakshadweep 1
20. Madhya Pradesh 1
21. Mabharashtra 7
22. Manipur 1
23. Meghalaya 1
24. Mizoram 1
25. Nagaland 1
26. Odisha 1
27. Puducherry 1
28. Punjab 1
29. Rajasthan 1
30. Sikkim 1
31. Tamil Nadu 4
32. Telangana 1
33. Tripura 1
34. Uttar Pradesh 1
35. Uttarakhand 1
36. West Bengal 1
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Self Employment Scheme of KVIC

432. SHRI DARSHAN SINGH YADAV: Will the Minister of MICRO, SMALL
AND MEDIUM ENTERPRISES be pleased to state:

(a) whether Khadi and Village Industries Commission (KVIC) has launched a
scheme to provide self-employment to the disabled, Scheduled Castes, Scheduled
Tribes, Other Backward Classes and persons living below poverty line in the country;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) and (b) Government/Khadi
and Village Industries Commission has not launched any scheme to provide self-
employment to the disabled, Scheduled Castes, Scheduled Tribes, Other Backward
Classes and persons living below poverty line. However, Ministry of MSME is
implementing Prime Minister’s Employment Generation Programme (PMEGP) which
is a major credit-linked subsidy programme aimed at generating self-employment
opportunities through establishment of micro-enterprises in the non-farm sector. The
maximum cost of projects is ¥ 25 lakh in the manufacturing sector and ¥ 10 lakh
in the service sector. General category beneficiaries can avail of margin money
subsidy of 25% of the project cost in rural areas and 15% in urban areas. For
beneficiaries belonging to special categories such as SC/ST/OBC/minorities/women,
Ex-serviceman, physically handicapped, NER, Hill and Border areas etc. the margin
money subsidy is 35% in rural areas and 25% in urban areas. Khadi and Village
Industries Commission (KVIC) is the nodal implementing agency at the national level.
KVIC, Khadi and Village Industry Boards (KVIB) and District Industry Centres (DIC)
are the implementing agencies in the States. Financial assistance/loans is provided
through Banks, Government pays margin money subsidy to the beneficiaries through

KVIC at the above mentioned rates for different categories.

The details of the number of projects set up by Scheduled Caste, Scheduled
Tribe, OBC, Physically Handicapped, Minority and employment created for them
during the years 2014-15 to 2016-17 are as follows:—

Year State/UT SC ST OBC PHC  Minority

2014-15 Projects set up (in Nos.) 5606 5069 16064 267 5553

Margin Money subsidy 10703.43 7390.10 41191.26  561.11 11942.60
R in lakhs)

Employment (in Nos.) 35273 27669 129980 2220 39055
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Year State/UT SC ST OBC PHC  Minority

2015-16 Projects set up (in Nos.) 5127 4941 15014 290 4951

Margin Money subsidy 9809.88 6910.81 38830.82  645.41 11506.98
® in lakhs)

Employment (in Nos.) 33219 32004 114760 2262 35679
2016-17 Projects set up (in Nos.) 6135 5239 16403 317 5250

(Provisional)  \1.r0in Money subsidy 1222233 8547.13 47394.72 79418 8779.12
® in lakhs)

Employment (in Nos.) 39877 34053 131224 2536 41366

Scheme for setting up small industry for rural women

+t433. SHRI AMAR SHANKAR SABLE: Will the Minister of MICRO, SMALL
AND MEDIUM ENTERPRISES be pleased to state:

(a) whether Government/Khadi and Village Industries Commission is implementing/
proposes to implement any scheme for setting up small industry for rural women and
whether markets are being established for their products in co-ordination with the
Ministry of Women and Child Development so that social and economic condition

of rural women specially those living below the poverty line can be improved;

(b) if so, the details thereof and the present status of the above scheme in the

country including Maharashtra; and
(c) the steps taken/being taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) to (c) The Ministry of MSME
is implementing Prime Minister’s Employment Generation Programme (PMEGP) which
is a major credit-linked subsidy programme aimed at generating self-employment
opportunities through establishment of micro-enterprises in the non-farm sector. The
maximum cost of projects is ¥ 25 lakh in the manufacturing sector and X 10 lakh
in the service sector. General category beneficiaries can avail of margin money
subsidy of 25% of the project cost in rural areas and 15% in urban areas. For
beneficiaries belonging to special categories such as SC/ST/OBC/ minorities/women,
Ex-serviceman, physically handicapped, NER, Hill and Border areas etc. the margin
money subsidy is 35% in rural areas and 25% in urban areas. Khadi and Village
Industries Commission (KVIC) is the nodal implementing agency at the national level.
KVIC, Khadi and Village Industry Boards (KVIB) and District Industry Centres (DIC)
are the implementing agencies in the States. Financial assistance/loans is provided

T Original notice of the question was received in Hindi.
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through Banks, Government pays margin money subsidy to the beneficiaries through
KVIC at the above mentioned rates for different categories.

The Ministry of MSME through Coir Board is implementing the Mahila Coir
Yojana (MCY) scheme which is exclusively for rural women. Under MCY, training
is given in spinning of coir yarn/various coir processing activities to rural women in
regions producing coir fibre in the country, through all training centres of the Coir
Board. The scheme envisages distribution of motorized ratts/motorized traditional ratts
and other coir processing equipments at 75% subsidy subject to a maximum of %
7500/- to set up their coir unit which can be operated by women after completion
of the 2 months training programme. During the training period, the women artisans

are given stipend amounting ¥ 1000 per month.

The Ministry has not yet associated with the Ministry of Women and Child
Development for the marketing of Khadi and Village Industry (KVI) and Coir products.

Number of beneficiaries/units benefited by financial assistance under MCY, DPI and
CUY Schemes in Coir Industry during the last three years given in the Statement-I
(See below). Details of the number of projects set up by women entrepreneurs and
employment created for women under KVIC during the last years are given in the
Statement-11 (See below).

KVIC also extend marketing support by way of advertisement, organizing
exhibitions. These entrepreneurs can also sell their products through more than 7050
Bhavan/Bhandars run by different Khadi institutions and also through Departmental
Sales Outlets (DSOs) of KVIC/KVIB in the country.

The other steps being taken by the Government to encourage and promote women

entrepreneurs in the country are as follows:—

(1) Awareness camps about KVI Scheme at district level and State level are
being organized, so that unemployed youth and women can get the benefit

of scheme.
(2) Publicity through print and electronic media about PMEGP schemes is made.

(3) District, State and National level exhibitions are organized where the

entrepreneurs can sell their products.

(4) To increase the registration of MSMEs, the Government has undertaken
measures that the PMEGP units can adopt the Udyog Aadhar Memorandum
(UAM) to register online for filing for industrial land application for credit,
pollution clearance etc.

(5) An online grievance handling system for PMEGP is set up to provide prompt

and online redressal.
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(6) KVIC brought out a booklet “Celebrating the spirit of women entrepreneurship”
Road to pride and progress, highlighting the success stories of some of the

women entrepreneurs under PMEGP during 2014-15.

(7) KVIC published a book “PMEGP success stories of entrepreneurs” of National
Awardees and Successful entrepreneurs of PMEGP during 2014-15.

(8) Under Khadi activity 80% women are Khadi artisans. Under the Skill
Development Programme, KVIC has focused on women oriented training
courses like Beautician, Baking, Tailoring, Cooking etc. The number of

women trained under Skill Development Programme is given as below:—

Year Total Number of No. of women trained
women trained in Maharashtra
2014-15 55634 12838
2015-16 45135 8923
2016-17 (Provisional) 47123 11051

Statement-1

Number of beneficiaries/units benefited by financial assistance under
Mahila Coir Yojana (MCY), Development of Production
Infrastructure (DPI) and Coir Udyami Yojana (CUY)
Schemes for commencement enterprises in Coir
Industry during the last three years

(Figure in numbers)

State 2014-15 2015-16 2016-17
MCY DpPI CUY MCY DPI CUY MCY DPI CUY

Kerala 188 02 86 531 2 291 137 - 243
Tamil Nadu 38 33 95 - 22 159 - 17 136
West Bengal 128 - - 65 - 8 - - 12
Odisha - - 21 - 1 65 - - 42
Andhra Pradesh - 02 28 - - 74 - - 77
Karnataka - 06 38 - - 1 - - 42
Maharashtra - - - - - - - - 5
Andaman and - - - - - - - - 2

Nicobar Islands
Gujarat - 01 - - - - - - 4
Assam - - - - - 13 - - 23

ToraL 354 44 268 596 25 611 137 17 586
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Statement-I11

Details of the number of projects set up by women entrepreneurs and employment
created for women during the years 2014-15 to 2016-17

All India Performance

Year No. of MM Subsidy No. of Employment
Projects setup ® in lakh) provided to women
by Women to women under PMEGP
2014-15 13394 33918.06 101885
2015-16 11356 27504.40 83433
2016-17 (P) 12565 32476.16 942375

Maharashtra State

Year No. of Projects MM Subsidy No. of Employment
setup by Women (® in lakh) provided to women
under PMEGP

2014-15 1195 2570.12 8584
2015-16 678 1534.43 4225
2016-17 (P) 690 1896.67 5520

*(P)-Provisional.
Anti-India slogans raised during funeral of militants

434. SHRI RAJKUMAR DHOOT: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that recently militants were present with arms during the
funeral of other militants killed by armed forces in Kashmir valley raising anti-India

slogans;
(b) if so, the details thereof; and
(c) what action Government has taken or proposes to take in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) As per the report of State
Government, a few instances of militants making brief appearance in large
gathering of the funeral of militants have been observed. In these instances,
the militants after making brief appearances disappear taking advantage of large
gathering.
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(¢) In order to prevent such activities of militants, numerous steps have been
taken including strengthening of operational grid with enhanced human intelligence
and use of technical intelligence grid. Further, the intensity of Counter Insurgency

operations have been increased, resulting in neutralization of several militants.
LPG connections to Uttarakhand under PMUY

+435. SHRI MAHENDRA SINGH MAHRA: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether gas connections have been distributed to the BPL card holders under

Prime Minister's ambitious Ujjwala Scheme in Uttarakhand;
(b) if so, the district-wise details thereof; and

(c) the amount spent on publicity of the Ujjwala Scheme so far, the details
thereof from April, 2014 to April, 2017?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) LPG connections
to the eligible women of BPL families under Pradhan Mantri Ujjwala Yojana (PMUY)
have been released across the country including the State of Uttrakhand. District-wise
details of LPG connections released under PMUY in the State of Uttrakahand as on
14.07.2017 are given in the Statement (See below).

(¢) As per the PMUY Scheme, there is a provision for 2% expenditure for
Information Education and Communication (IEC) and Project Management Expenses
(PME) (which includes the cost of administration, evaluation, technology support, etc.)
expenses. So far, since the launch of PMUY in May, 2016, Oil Marketing Companies
have booked ¥ 55 crore towards IEC and PME expenses.

Statement

District-wise details of PMUY connections released as on 14.07.2017
in the State of Uttarakhand

District Connections released
Almora 6,273
Bageshwar 3,133
Chamoli 1,807
Champawat 1,869
Dehradun 13,761

T Original notice of the question was received in Hindi.
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District Connections released
Garhwal 4,031
Haridwar 47,440
Nainital 9,648
Pithoragarh 3,187
Rudraprayag 731
Tehri Garhwal 6,685
Udham Singh Nagar 20,063
Uttarkashi 6,131
TotAL 1,24,759

Auction process for fresh hydrocarbon fields

436. SHRIMATI AMBIKA SONI:
DR. T. SUBBARAMI REDDY:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether Government proposes to start auction process for fresh hydrocarbon

fields, to augment capacity, in the near future;
(b) if so, the details thereof;

(c) whether it would be conventional and non-conventional oil and gas exploration,
if so, the details thereof; and

(d) how the contractors would be selected and on what basis the fields will be
offered to them, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) The auction
process for fresh hydrocarbon fields under the Hydrocarbon Exploration and Licensing
Policy (HELP) has been started. The recently launched Open Acreage Licensing Policy
(OALP) allows investors to view the data related to the sedimentary basins of India
at the National Data Repository housed at the Directorate General of Hydrocarbons.
Based on the review of such data investors can carve out blocks of their choice
and submit their Expression of Interest for either (i) Petroleum Operations Contract
for Exploration, Appraisal, Development and Production or (ii) Reconnaissance for
Exploration only. The contracts will be finalized through an open, transparent and
competitive bidding process. The Eol will be accepted throughout the year in two

windows. The deadline for submission of Eol for the first window would be 15th
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November and for second window it would be 15th May of the respective year. The
bidding process will be repeated every six months.

(c) and (d). The Hydrocarbon Exploration and Licensing Policy (HELP) framework
provides for a Unified License covering both conventional and unconventional oil and
gas. The contractors would be selected through an open, transparent and competitive

bidding process.
Shifting of I0C’s Lubrication oil Company to Chennai

437. SHRI V. VIJAYASAI REDDY: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether it is a fact that I0OC’s Lubrication Oil Company at Tadepalli in
Guntur district of Andhra Pradesh is being shifted to Chennai;

(b) whether it is also a fact that undeclared lockout has been declared since

more than two months now;

(c) if so, what are the reasons for shifting this company and causing an undeclared

lockout;

(d) whether local people, public representatives, State Government have been

requesting not to shift the company; and
(e) if so, why IOC has taken a decision to close the company in Andhra Pradesh?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) Indian Oil Corporation
Limited (IOCL) has reported that no such decision has been taken till date.

(b) No.
(c¢) Does not arise in view of (b) above.

(d) TIOCL has received a letter from a local person and reply in the matter has
been sent by IOCL to the said person vide their letter dated 21.06.2017.

(¢) Does not arise in view of (a) above.
Illegal use of chips by petrol pumps in Uttar Pradesh

438. SHRI KIRANMAY NANDA:
SHRI RAJKUMAR DHOOT :

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether large number of petrol theft by petroleum dealers have been found,

who have been using some digital chip in petrol vending machines in Uttar Pradesh;
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(b) if so, the number of such cases reported so far;
(c) the details of action taken by Government;

(d) whether it is also a fact that hard and quick action against such dealers

have not been taken due to some reasons; and

(¢) whether Government proposes to check all petrol pumps in the country to

ensure that they are not cheating the customers?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (c) Public Sector Oil
Marketing Companies (OMCs) have reported that so far, 93 retail outlet dealerships
in Uttar Pradesh have been found indulging in malpractices/irregularities pertaining
to manipulation of fuel deliveries to customers. OMCs have informed that action
has been taken as per provisions of the agreement subsisting between OMC and RO

dealerships and 44 dealerships have been terminated so far.

(d) The Government has directed OMCs that there should be absolute zero
tolerance in cases of malpractices including systematic short selling to the consumers.
This Ministry has been monitoring the joint operation across the country. The OMCs
have also been instructed to take strict action against the Retail Outlets, resorting to

such malpractices including exploring the option of terminating the contract.

(e) To ensure correct quantity is delivered to consumers, Chief Secretaries/
Administrator of States/UTs have been advised to conduct a Special Drive/surprise
inspections across the respective State/UT and set up a number of special teams

consisting of officials from STF, Legal Metrology, Civil Supplies and OMCs.
Status of LNG pipeline in Kerala

439. SHRI M. P. VEERENDRA KUMAR: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) the status of laying the LNG pipeline in Kerala;

(b) whether Government has noticed the agitation by the local public against

the Gas Tower at Puthuvype in Kochi; and

(c) if so, the reaction of Government to the anxiety expressed against the security

of the local population living there in thousands around the LNG Terminal?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) The Kochi-Koottanad-
Bengaluru/Mangaluru natural gas pipeline (KKMBPL) is passing through the State
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of Kerala. The project is to be completed in two phases, out of which first phase
for supplying Natural Gas to the Industries in and around Kochi city has been

commissioned in August, 2013 and the phase II work is under progress.

(b) and (c) An agitation in the form of “Strike and Sit-in protest” by the local
people against the construction work at Liquefied Petroleum Gas (LPG) Terminal
of IOC was noticed at Puthuvype in Kochi. Due to protest of the local people, all
construction activities have been suspended since 16.02.2017. When the works were
resumed on 18.06.2017, the protesters protested again. The Government of Kerala
had convened a meeting on 21.06.2017 to resolve the issue wherein it was decided

to form an expert committee to examine the issue.
Actual savings under ‘Give it Up’ campaign

440. SHRI ANUBHAV MOHANTY: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the claim of Government of saving ¥ 22 thousand crores due to

the ‘Give it Up’ campaign is not factually correct;

(b) whether it is also a fact that the actual saving due to the ‘Give it Up’
campaign is only ¥ 1764 crores as per the CAG’s report; and

(c) if so, whether Government has issued a corrective statement in this regard,

if not, by when does Government plan to do so?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (c) So far, more than
one crore LPG consumers have given up their LPG subsidy under the ‘Give it Up’
campaign. The estimated annual subsidy savings for the Financial Year 2016-17 on
this count is ¥ 1357 crore (approx.), assuming an average subsidy of ¥ 108.78 for

12 subsidized cylinders.

Report of the Comptroller and Auditor General of India (CAG) on Implementation
of PAHAL (DBTL) Scheme (Report No. 25 of 2016) had estimated savings in subsidy
of ¥ 714.72 crore on account of ‘Give it Up’ campaign as a result of 67.27 lakh

domestic consumers, voluntarily giving up their subsidy, as on 29th February, 2016.
Increasing commission for Petroleum/LPG Distributors

441. SHRI A. VIJAYAKUMAR: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether Government is aware that many number of petroleum and LPG

distributors are surrendering their dealership due to low commission;
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(b) if so, the details thereof;

(c) whether there is any proposal to increase the commission for petroleum/LPG

distributors; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) Oil Marketing
Companies, namely, Indian Oil Corporation Limited (IOCL), Bharat Petroleum
Corporation Limited (BPCL) and Hindustan Petroleum Corporation Limited (HPCL),
have informed that there are no cases of any retail outlet dealerships and LPG

distributorships having been surrendered due to low commission.

(¢) and (d) The prices of Petrol and Diesel have been made market determined
by the Government effective 26th June, 2010 and 19th October, 2014 respectively.
Since then, the Public Sector Oil Marketing Companies (OMCs) take appropriate

decision on Dealer Commission for Petrol and Diesel.

As regards Dealer/Distributors Commission for Public Distribution System (PDS)

Kerosene/Subsidized Domestic LPG, the same is revised periodically.
New Open Acreage Licensing Policy

442. SHRIMATI VIJILA SATHYANANTH: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether it is a fact that Government has announced a new open acreage

licensing policy for oil and gas exploration;

(b) whether it is also a fact that the new policy will allow bidders to carve out
areas where they want to drill as the energy hungry country looks at greater foreign

investment to boost output;

(c) whether the country will conduct auction of oil and gas blocks under the

new open acreage licensing policy twice a year; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (d) The new Open
Acreage Licensing Policy under the Hydrocarbon Exploration and Licensing Policy
(HELP) has been operationalised. The new policy allows bidders to view the data at
the National Data Repository (NDR) and carve out areas of their choice and submit

their Expressions of Interest for blocks. On the basis of Expression of Interest (Eol)
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received, the contract will be awarded through an open, transparent and competitive
bidding process. The Eol will be accepted throughout the year in two windows. The
deadline for submission of Eol for the first window would be 15th November and
for second window it would be 15th May of the respective year. The bidding process

will be repeated every six months.
Steps to reduce hydrocarbon imports

443. SHRI K. R. ARJUNAN: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether Government is considering to focus on reducing its hydrocarbon

imports by 10 per cent by 2022;
(b) if so, the details thereof;

(c) whether 31 contract areas awarded recently by Government would yield 40

million tonnes of oil and 22 billion cubic metres of gas over a period of 15 years;

(d) whether these fields were discovered by Oil and Natural Gas Corporation and
Oil India but could not be explored due to various hurdles, reasons such as isolated
locations, small size of reserves, high development cost, technological constrains and

fiscal regime, among others; and
(e) if so, details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) Ministry is
working in collaboration with various Central Government Ministries to achieve a
goal to reduce the dependency on import in energy from oil and gas by 10% by
2021-22. The Ministry has prepared a roadmap with a five-pronged strategy which
broadly comprises ofi—

(1) Increasing domestic production of oil and gas;
(i) Promoting energy efficiency and conservation measures;
(ii1) Giving thrust on demand substituion;

(iv) Capitalizing untapped potential in biofuels and other alternate fuels/renewables

and;

(v) Implementing measures for refinery process improvements.

An Integrated Monitoring and Advisory Council (IMAC) has also been constituted
under the chairmanship of MOS (I/C), PNG along with the representatives of other
Ministries/Departments as Member of IMAC to oversee effective implementations of

the roadmap proposed under the five pronged strategy.
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(¢) 30 contracts were awarded under the Discovered Small Fields (DSF) Policy
by the Government. Total Hydrocarbon, in-place, of awarded contract areas is 24.8
MMT of Crude Oil and 19.9 BCM of Natural Gas. The actual production will depend
on investment made and technology used in conducting seismic survey and drilling

of wells during exploration and development phase.

(d) and (e) The fields awarded through DSF Bid Round-2016 were originally
discovered by National Oil Companies (ONGC and OIL). These discoveries were
identified for DSF Bid Round, as these fields had discovery vintage of more than
5 years and ONGC and OIL had not been able to develop these discoveries due to

isolated locations, small size of discoveries, fiscal regimes, etc.
Clearance to ONGC for drilling wells in KG Basin

444. DR. T. SUBBARAMI REDDY: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether ONGC has received environmental clearance for drilling wells to
explore shale gas and oil in the KG Basin in Andhra Pradesh.

(b) if so, the details thereof;

(c) the total project cost estimated and the details of blocks in various districts

of Andhra Pradesh where drilling is proposed; and

(d) to what extent, it is proposed to augment domestic requirements of gas in

the country over the next five years?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) Oil and Natural Gas
Corporation Limited (ONGC) has received the Environmental Clearance from Ministry
of Environment, Forest and Climate Change (MOEF&CC) for drilling of 5 wells to

explore shale oil/shale gas in KG basin.

(b) and (c) Details of blocks and cost of drilling of wells are as under:—

Block Cost of drilling (X crore)
West Godavari, Krishna District 35
Bantumillin Extn., Krishna District 45
Suryaraopeta, West Godavari District 47
Mahadevapatnam, West Godavari District 46
Mandapeta, Eastt Godavari District 44

TotaL 217
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(d) Presently, ONGC is in the preliminary assessment stage. After getting success
in the planned exploration campaign, drilling of more wells—mainly horizontal well-
multi-stage hydro-fracturing, is required to establish the production potential of shale

reservoirs and their commerciality.
MoU with Oil Companies for Extraction of Hydrocarbons

445. DR. V. MAITREYAN: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Union Government has signed any MoU with public sector and
private sector companies in the last three years for the extraction of hydrocarbons in
the country;

(b) if so, details thereof and location-wise revenue to be generated in this regard;

(c) whether Union Government has taken keen notice of the ongoing agitation
of farmers against the hydrocarbon project to be implemented at Neduvasal and its

surrounding villages in Pudukkottai district of Tamil Nadu; and

(d) if so, action taken by Government to withdraw implementation of the said

project at Neduvasal?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) Government
has signed MoU with National Oil Companies for monitoring of their performance
which includes various parameters like exploration, survey, drilling, production etc
as per DPE guidelines. The MoU is signed with the objective of achieving specified
production and exploration targets. The crude oil and natural gas production targets
and achievement in respect of ONGC and OIL as per MoU signed with Union

Government is given below:—

2014-15 2015-16 2016-17

MoU Actual MoU Actual MoU Actual
Target Target Target

ONGC

Oil Production ~ 27.140 25943  26.000 25927 25726  25.534
(MMT)

Gas Production 25340  23.524  25.100  22.530  23.839 23270
(BCM)
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2014-15 2015-16 2016-17
MoU Actual MoU Actual MoU Actual
Target Target Target
Oil India Ltd.
Oil Production 3.630 3.440 3.630 3.247 3.500 3.277
(MMT)
Gas Production 2838 272221 3010 2837.94 2950  2936.56
(MMSCM)

Location-wise revenue details in respect of ONGC and OIL are given in the
Statement (See below). Union Government does not sign MoU with private companies.
However, in the Production Sharing Contract (PSC) regime, Production Sharing
Contracts are signed between government and private/joint venture companies including
PSUs and foreign companies.

(c) and (d) Some local people/organizations, have submitted representations and
also filed 2 petitions in National Green Tribunal (NGT) Southern Zone, Chennai
objecting to the award of some discovered small fields, expressing apprehension
regarding possible environmental impact. No Exploration and Production (E&P)

activity is going on there.
Statement
Location-wise revenue details in respect of ONGC and OIL

(A) Revenue from Operations of ONGC Ltd.

R in crore)

State Unit 2016-17 2015-16 2014-15
Mabharashtra Western Offshore 51,782.29 53,051.51 55,518.60
Retailing and Trading 3.08 8.41 6.01

51,785.37 53,059.92 55,524.61

Gujarat Ahmedabad Asset and IRS 2,941.96 2,685.36 1,440.05
Ankleshwar Asset 2,770.63 2,525.58 1,858.35
Vadodara Basin and RO 1,268.75 279.43 -
Cambay Basin 435.83 333.04 201.79
Mehsana 4,521.11 4,067.47 2,424.69

11,938.28 9,890.88 5,924.88
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State Unit 2016-17 2015-16 2014-15
Assam Arokkan-Jorhat 318.07 322.00 406.76

Assam Asset+RO 1,974.44 1,865.94 2,413.36
Arokkan-Cachar 0.48 0.93 0.99
2,292.99 2,188.87 2,821.11
Tripura Tripura Asset 959.42 1,045.34 869.12
Rajasthan Jodhpur Basin 1.72 2.92 3.47
Tamil Nadu Karaikkal+Chennai RO 1,345.91 1,739.90 2,216.83
Andhra Pradesh Rajahmundhary 1,642.66 1,445.08 1,325.50
(B) Revenue from Operations of OIL
® in crore)
2014-15 2015-16 2016-17
Crude Oil*
Assam 6888.79 6737.9 7194.54
Arunachal Pradesh 14.9 11.4 17.44
ToraL 6903.68 6749.3 721198
Natural Gas
Assam 1504.86 1719.69 1260.18
Rajasthan 88.79 93.55 71.15
TotaL 1593.65 1813.24 1331.33

*Excluding JVs.

Holiday Scheme for Petrol Pumps

446. SHRI N. GOKULAKRISHNAN: Will the Minister of PETROLEUM AND

NATURAL GAS be pleased to state:

(a) whether Government has come up with a policy that petrol pumps which

are performing below their potential will have to shore up their sales or else they

would be taken over and handed to newly appointed dealers;

(b) if so, the details thereof; and

(c) whether it is also a fact that Government has outlined a Holiday Scheme

under which pumps operating under the banner of State run Oil Marketing Companies

would be appraised every six months and a list prepared to isolate those that are

selling less than 50 per cent of the sales target outlined by the OMCs?
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THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (c) Based on the
proposal received from Oil Marketing Companies (OMCs), the Ministry of Petroleum
and Natural Gas has approved “Holiday Scheme” for retail outlet dealers. The salient

features of the Holiday Scheme are given in the Statement (See below).

Retail Outlets performing less than their sales potential are to be reviewed by
each Oil Company every 6 months and the details of counseling/guidance and action
plan are given to the dealer and his signature obtained. In case the dealer is not
complying with the guidance/action plan suggested and sales continue to be less than
the potential after 3 months of 2nd meeting, the dealer is to be given an option for

going on a holiday for 2 years as per “Holiday Scheme” mentioned above.
Statement

Salient features of the Holiday Scheme

1. Whenever a Retail Outlet remains closed/low selling due to various reasons
such as temporary financial problems of the dealer, dispute among family
members/partners after the death of proprietor/partner(s), etc., the dealership
may be taken over and sales be restored by appointing an Ad-hoc dealer,
as per the extant policy. This will provide reasonable time to the concerned
dealer to overcome/resolve the issues to resume dealership operation. The
dealership shall be put on “Holiday” and shall be given specific time bound
target for working on the plans which should result into normal operation

of the RO by him/her, on mutually agreed terms.

2. In case of “A” site/CC site RO, the site is already in the name/possession
of the OMCs as a leased site/outright purchase and the site can be straight
away taken over in the event of Dealer availing the Holiday Scheme. However

no compensation shall be payable to the dealer based on Sales Volume.

3. In case of “B” site/“DC” site RO, negotiation can be done with the dealer/
landowner to provide lease of the RO premises as is done for any site being
taken on lease/leave and license by Corporation only with the exception that
the lease/leave and license can be short term depending upon the period for
which the RO is being handed over to OMC. However no compensation

shall be payable to the dealer based on Sales Volume.
4. A Statement of Account of the dealership shall be prepared by the OMCs

and any outstanding amount shall be recovered from the dealership/Security
Deposit available with OMCs. The existing dealer shall be explained the

reasons for Holiday in writing and the proposed action plan with timelines
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10.

for restoring/proposed handing over the RO to the dealer upon overcoming

of the financial problems/dispute.

The Ad-hoc dealer shall be appointed as per prevailing guidelines with the
exception that the tenure of ad-hoc dealership shall be upto 2 years ie. in
line with the tenure of Holiday extended to the closed RO/low selling RO
dealer. However, it can be extended further, in case the dealer on Holiday
resigns or does not come forward to take over after holiday period by 4

months or till such time the RO is divested, whichever is earlier.

In case the original dealer or the Legal heirs/Partner(s) of “B” (DC sites)
do not resolve the issues and do not take up the management/operation of
the RO dealership after completion of the Holiday period, OMCs may look
into their commercial interest and extend the holiday scheme by exploring
the option of long lease. However, a new adhoc dealer shall be appointed

after every 2 years as per prevailing ad-hoc dealership selection policy.

The dealer on Holiday shall be allowed reconstitution of the dealership as

per the prevailing guidelines at the time of taking back the dealership.

The RO will be restored to the Original or to the Reconstituted (wherever
applicable) dealer at the end of the Holiday time period.

The period for a dealer to be put on/avail the Holiday scheme shall be
up to 2 years, unless extended as mentioned above. However, the dealer
shall have the option to seek restoration of the RO before 2 years with an
undertaking that after restoration the RO shall sell to the potential/target set
by the OMC.

This opportunity under “Holiday” Scheme would be available to the dealers

only once.

CSR activities by Oil Companies in Chhattisgarh

t447. SHRI RAM VICHAR NETAM: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether GAIL and Oil India Limited carry out/propose to carry out activities

related to Corporate Social Responsibility (CSR) for public welfare;

(b) if so, the details thereof and the activities carried out as CSR in Chhattisgarh
and the effect thereof on the people of the State; and

(c) the project and the campaign proposed to be started in the form of CSR in

Chbhattisgarh and the steps taken/being taken to promote the expenditure on CSR?

T Original notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (c) Oil Sector Public
Sector Undertakings (PSUs), including Gas Authority of India Limited (GAIL) and Oil
India Limited (OIL) carry out their Corporate Social Responsibility (CSR) activities
and programmes in line with the provisions of section 135 of the Companies Act,
2013 and their CSR policy across the country. Presently, GAIL and OIL do not have
any CSR activity in Chhattisgarh.

Reduction in import of oil from Iran

448. DR. SANJAY SINH: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether it is a fact that Government of Iran has proposed to reduce Iranian
oil exports to India;

(b) if so, whether it is also a fact that the Iranian Government has also reduced

the payment window to 60 days time therein;

(c) the reasons behind such contention and the reply from ONGC Videsh Ltd.

therefor; and

(d) the action taken by Government with the counterpart to conclude the attrition
thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (c¢) Oil PSUs import
crude oil as per commercial and operational considerations. Accordingly, in their
strategy for import of crude oil in 2017-18, Oil PSUs have reduced import of
Iranian crude oil in comparison to 2016-17. Free credit period for the current
financial year is 60 days. OVL, being an upstream company, does not deal in

imports of crude oil.

(d) As stated above, Oil PSUs have been authorised to formulate policies for

import of crude oil in their best commercial and operational interest.
Investment by ONGC to develop hydrocarbon fields

449. SHRI T. RATHINAVEL: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether it is a fact that the ONGC has approved investment worth of

% 7,327 crores to develop five hydrocarbon fields and notified two new discoveries;

(b) if so, the details thereof;
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(c) whether it is also a fact that the fresh investment in the fields are likely to

see 14,969 million tonnes of oil and 2.972 billion cubic metres of gas; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (d) Oil and Natural
Gas Corporation Limited(ONGC) has approved investment of I 7195.45 crore in five

development/redevelopment projects as per details given below:

Sl.  Name of the Project Approved Estimated Oil Estimated Gas
No. Investment  Production (incl. Production
R crore) condensate) (BCM)
(MMT)
1. Development of R-Series 4006.83 7.030 0.881

Fields, including Revival
of R-12 (Ratna)

2.  Redevelopment of 1162.56 3.440 -
Santhal Field

3. 4th Phase Development 968.61 2.080 -
NBP Field

4. Development of B-147 546.15 0.489 0.708
Field

5. Development of BSE-11 511.30 0.570 0.568
Block
TotaL 7195.45 13.609 2.157

‘Give it Up’ campaign for LPG subsidy

450. SHRI DEREK O’BRIEN: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) total number of LPG connections across the country, the total number of

LPG connections who receive subsidy under the DBTL Scheme, the details thereof;

(b) amount of money which has been transferred to LPG consumers as subsidy
under DBTL Scheme for the years 2015-16 and 2016-17, the details thereof; and

(c) with the new campaign launched by Government to give up the subsidy
if LPG consumers are not in dire need of it, how many LPG consumers have so
far given it up, the details of amount of money Government saved through this

campaign?



Written Answers to [19 July, 2017] Unstarred Questions 253

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) As on 14.07.2017, out
of total 20.75 crore LPG consumers, 18.18 crore consumers are getting subsidy in
their bank account under DBTL Scheme.

(b) Total subsidy transferred to consumers registered under DBTL Scheme for
the years 2015-16 and 2016-17 was I 16074 crore and X 12133 crore respectively.

(¢) So far,more than one crore LPG consumers have given up their LPG subsidy
under the ‘Give it Up’ campaign. The estimated annual subsidy savings for the
Financial Year 2016-17 on this count is ¥ 1357 crore (approx.), assuming an average
subsidy of ¥ 108.78 for 12 subsidized cylinders.

Under measurement of petrol by petrol pumps

t451. SHRI MOTILAL VORA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether Government is aware that less quantity of petrol was being dispensed

to the customers with the help of a chip at various petrol pumps of the country;
(b) if so, steps taken by Government to identify the defaulter petrol pumps;
(¢) the number of petrol pumps found guilty of under measurement so far; and
(d) the action taken against such defaulters?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) Public Sector Oil
Marketing Companies (OMCs) have reported that during the month of April, 2017,
some retail outlet dealerships in Uttar Pradesh were found to be dispensing less

quantity of petrol/diesel to the consumers by manipulating the dispensing units (DUs).

The Government has directed OMCs that there should be absolute zero tolerance

in cases of malpractices including systematic short selling to the consumers.

To ensure correct quantity is delivered to consumers, Chief Secretaries/
Administrator of States/UTs have been advised to conduct a Special Drive/surprise
inspections across the respective State/UT and set up a number of special teams

consisting of officials from STF, Legal Metrology, Civil Supplies and OMCs.

(¢) and (d) OMCs have reported that so far, 93 retail outlet dealerships in
Uttar Pradesh have been found indulging in malpractices/irregularities pertaining to

manipulation of fuel deliveries to customers.

T Original notice of the question was received in Hindi.
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The OMCs have been instructed to take strict action against the Retail Outlets,
resorting to such malpractices including exploring the option of terminating the
contract. OMCs have informed that action has been taken as per provisions of the
agreement subsisting between OMC and RO dealerships and 44 dealerships have
been terminated so far.

Status of PNG facility in cities and towns

452. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) what is the current status of introduction of PNG facility for the domestic
consumers, specifically the names of cities and towns in the country where it has

already been introduced; and

(b) which are the cities and towns where Government proposes to introduce

PNG facility in the next three years?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) The Government
had set up the Petroleum and Natural Gas Regulatory Board (PNGRB) in the year
2007 under the PNGRB Act, 2006. Under the Act, PNGRB grants authorization to
the entities for developing a CGD network and natural gas pipeline infrastructure
through a bidding process. The Geographical Areas (GAs) are included in bidding
rounds in a phased manner depending on the natural gas pipeline connectivity/natural
gas availability and feasibility for grant of authorization to develop CGD networks
in the country. The names of cities and towns in the country where it has already
been introduced are given in the Statement-I (See below). PNGRB has identified
228 probable GAs for future round of bidding which are given in the Statement-II.

Statement-1

Names of cities and towns in the country where PNG facility

has already been introduced

Sl.  State Geographical Area PNG connection
No. (Domestic) as
on 01.5.2017
1 2 3 4
1. Haryana Sonepat, Faridabad, Gurgaon 58,312
2. Andhra Pradesh Kakinada, Vijayawada 3,967

3. Telangana Hyderabad 2,771
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1 2 3 4

4. Assam Tinsukia, Dibrugarh, Sibsagar, Jorhat, 30,095
Golaghat

5. Gujarat Gandhinagar, Mehsana, Sabarkantha, 16,62,162

Nadiad, Halol, Hazira, Rajkot,
Khambhat, Karjan-Palej, Valsad,
Navsari, Surendernagar, Vadodara,
Ahmedabad, Bharuch and surrounding

areas, Bhavnagar, Jamnagar, Vapi,

Anand
6. Madhya Pradesh Dewas, Vijaipur, Indore including 15,180
Ujjain, Gwalior, Pithampura
7. Rajasthan Kota 187
8. Mabharashtra Mumbai, Greater Mumbai, Thane and 10,11,939

adjoining contiguous areas including
Mira Bhayender, Navi Mumbai, Thane
City, Ambernath, Bhiwandi, Kalyan,
Dombiwali, Badlapur, Ulhasnagar,
Panvel, Khargarh and Taloja, Pune
City including Pimpri-Chinchwad and
adjoining contiguous areas of Chakan,

Hinjewadi, Talegaon GA and Thane

Rural
9. Tripura Agartala 29,324
10. Uttar Pradesh Saharanpur, Gautam Budh Nagar (Noida), 2,75,368

Ghaziabad, Firozabad, Meerut, Khurja,
Lucknow, Agra, Kanpur, Bareilly, Jhansi,
Moradabad, Mathura, Allahabad

11. New Delhi NCT of Delhi 5,24,000
12. Karnataka Bengaluru 2,446
13.  Chandigarh Chandigarh 2,350
14. Kerala Ernakulam 102
15. Dadra and Dadra and Nagar Haveli 73

Nagar Haveli
TotAL 36,18,276
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Statement-I11

Unstarred Questions

List of probable GAs for CGD bidding by 2022

Sl. No. District GA Natural Gas Pipeline Entity

1. Chittoor Andhra Pradesh Ennore-Nellore Gas Transmission
pipeline India Pvt. Limited

2. Nellore Ennore-Nellore Gas Transmission
pipeline India Pvt. Limited

3. Srikakulam Kakinada-Srikakulam  APGDC
pipeline

4. Vishakhapatnam Kakinada-Srikakulam ~ APGDC
pipeline

5. Vizianagaram Kakinada-Srikakulam  APGDC
pipeline

6. Cachhar ONGC Gas Source  ONGC

7. Aurangabad Jagdishpur-Haldia GAIL (India)
pipeline Limited

8. Begusarai Jagdishpur-Haldia GAIL (India)
pipeline Limited

9. Gaya Jagdishpur-Haldia GAIL (India)
pipeline Limited

10. Gopalganj Jagdishpur-Haldia GAIL (India)
pipeline Limited

11. Kaimur Jagdishpur-Haldia GAIL (India)
pipeline Limited

12. Nalanda Jagdishpur-Haldia GAIL (India)
pipeline Limited

13. Nawada Jagdishpur-Haldia GAIL (India)
pipeline Limited

14. Patna Jagdishpur-Haldia GAIL (India)
pipeline Limited

15. Rohtas Jagdishpur-Haldia GAIL (India)
pipeline Limited

16. Saran Jagdishpur-Haldia GAIL (India)
pipeline Limited

17. Shekhpura Jagdishpur-Haldia GAIL (India)

pipeline

Limited
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Sl. No. District GA State Natural Gas Pipeline Entity
18. Siwan Jagdishpur-Haldia GAIL (India)
pipeline Limited
19. West Jagdishpur-Haldia GAIL (India)
Champaran pipeline Limited
20. Durg Chhattisgarh Surat-Paradip GAIL (India)
pipeline Limited
21. Mahasumund Surat-Paradip GAIL (India)
pipeline Limited
22. Raipur Surat-Paradip GAIL (India)
pipeline Limited
23. Rajnandgaon Surat-Paradip GAIL (India)
pipeline Limited
24. Bilaspur Surat-Paradip GAIL (India)
pipeline Limited
25. Tapi Gujarat Surat-Paradip GAIL (India)
pipeline Limited
26. The Dangs GSPL High Pressure GSPL/GAIL
Network/Dahej-
Uran-Dabhol-Panvel
pipeline
27. Gir Somnath GSPL High Pressure GSPL
Network
28. Diu UT of Dadara GSPL High Pressure GSPL
and Nagar Haveli Network
29. Bhiwani Haryana Chhainsa-Jhajjar- GAIL
Hissar pipeline
30. Fatehabad Chhainsa-Jhajjar- GAIL (India)
Hissar pipeline/ Limited/GSPL
Mehsana-Bhatinda India Gasnet
pipeline Limited
31. Jhajjar Chhainsa-Jhajjar- GAIL
Hissar pipeline
32. Jind Chhainsa-Jhajjar- GAIL/IOCL

Hissar pipeline/
Dadri-Panipat

pipeline
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33. Kaithal Chhainsa-Jhajjar- GAIL/IOCL
Hissar pipeline/
Dadri-Panipat
pipeline
34. Mahendragarh Chhainsa-Jhajjar- GAIL
Hissar pipeline
35. Mewat Chhainsa-Jhajjar- GAIL
Hissar pipeline
36. Palwal Chhainsa-Jhajjar- GAIL
Hissar pipeline
37. Sirsa Mehsana-Bhatinda GSPL India Gasnet
pipeline Limited
38. Una Himachal Pradesh Dadri-Bawana-Nangal GAIL
pipeline
39. Anantnag Jammu and Mehsana-Bhatinda GSPL India Gasnet
Kashmir pipeline Limited
40. Jammu Mehsana-Bhatinda GSPL India Gasnet
pipeline Limited
41. Kathua Mehsana-Bhatinda GSPL India Gasnet
pipeline Limited
42. Pulwama Mehsana-Bhatinda GSPL India Gasnet
pipeline Limited
43. Ramban Mehsana-Bhatinda GSPL India Gasnet
pipeline Limited
44. Samba Mehsana-Bhatinda GSPL India Gasnet
pipeline Limited
45. Srinagar Mehsana-Bhatinda GSPL India Gasnet
pipeline Limited
46. Udhampur Mehsana-Bhatinda GSPL India Gasnet
pipeline Limited
47. Bokaro Jharkhand Jagdishpur-Haldia GAIL (India)
pipeline Limited
48. Dhanbad Jagdishpur-Haldia GAIL (India)
pipeline Limited
49. Hazaribagh Jagdishpur-Haldia GAIL (India)

pipeline

Limited
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50. Ranchi Jagdishpur-Haldia GAIL (India)
pipeline Limited
51. Ballari Karnataka Dabhol-Bangalore GAIL (India)
pipeline Limited
52. Chamrajanagar Kochi-Kootanad- GAIL (India)
Bangalore-Mangalore  Limited
pipeline
53. Chikkaballarpura Dabhol-Bangalore GAIL (India)
pipeline Limited
54. Chitradurga Dabhol-Bangalore GAIL (India)
pipeline Limited
55. Dakshin Kochi-Kootanad- GAIL (India)
Kannada Bangalore-Mangalore  Limited
pipeline
56. Davanagari Dabhol-Bangalore GAIL (India)
pipeline Limited
57. Gadag Dabhol-Bangalore GAIL (India)
pipeline Limited
58. Gulbarga East-West pipeline GAIL (India)
Limited
59. Haveri Dabhol-Bangalore GAIL (India)
pipeline Limited
60. Kolar Dabhol-Bangalore GAIL (India)
pipeline Limited
61. Mandya Kochi-Kootanad- GAIL (India)
Bangalore-Mangalore  Limited
pipeline
62. Ramanagara Dabhol-Bangalore GAIL (India)
pipeline Limited
63. Uttar Kannada Dabhol-Bangalore GAIL (India)
pipeline Limited
64. Mangaluru Kochi-Kootanad- GAIL (India)
Bangalore-Mangalore Limited
pipeline
65. Alappuzha Kerala Kochi-Kootanad- GAIL (India)

Bangalore-Mangalore

pipeline

Limited
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66. Kannur Kochi-Kootanad- GAIL (India)
Bangalore-Mangalore  Limited
pipeline

67. Kasaragod Kochi-Kootanad- GAIL (India)
Bangalore-Mangalore  Limited
pipeline

68. Kottayam Kochi-Kootanad- GAIL
Bangalore-Mangalore
pipeline

69. Kozhikode Kochi-Kootanad- GAIL (India)
Bangalore-Mangalore Limited
pipeline

70. Mallapuran Kochi-Kootanad- GAIL (India)
Bangalore-Mangalore  Limited
pipeline

71. Palakkad Kochi-Kootanad- GAIL (India)
Bangalore-Mangalore  Limited
pipeline

72. Thrissur Kochi-Kootanad- GAIL (India)
Bangalore-Mangalore  Limited
pipeline

73. Salem Kochi-Kootanad- GAIL (India)
Bangalore-Mangalore  Limited
pipeline

74. Vellore Kochi-Kootanad- GAIL (India)
Bangalore-Mangalore  Limited
pipeline

75. Erode Kochi-Kootanad- GAIL (India)
Bangalore-Mangalore  Limited
pipeline

76. Ashok Nagar Madhya Pradesh HVJ-GREP-DVPL/ GAIL
DVPL-GREP
Upgradation

77. Betul Mallavaram-Bhopal- ~ GSPL India

Bhilwara-Vijaipur

pipeline

Transco Limited
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78. Bhopal HVIJ-GREP-DVPL/ GAIL
DVPL-GREP
Upgradation

79. Datia HVIJ-GREP-DVPL GAIL

80. Guna HVIJ-GREP-DVPL/ GAIL
DVPL-GREP
Upgradation

81. Hoshangabad Mallavaram-Bhopal- ~ GSPL India
Bhilwara-Vijaipur Transco Limited
pipeline

82. Jabalpur CBM Block Reliance Industries

Limited

83. Jhabua HVIJ-GREP-DVPL/ GAIL
DVPL-GREP
Upgradation

84. Mandsaur Mallavaram-Bhopal- ~ GSPL India
Bhilwara-Vijaipur Transco Limited
pipeline

85. Morena HVIJ-GREP-DVPL/ GAIL
DVPL-GREP
Upgradation

86. Neemuch Mallavaram-Bhopal- ~ GSPL India
Bhilwara-Vijaipur Transco Limited
pipeline

87. Rajgarh HVIJ-GREP-DVPL/ GAIL
DVPL-GREP
Upgradation

88. Ratlam HVIJ-GREP-DVPL/ GAIL
DVPL-GREP
Upgradation

89. Rewa CBM Gas Source/ RIL/RGPL
Shahdol-Phulpur
pipeline

90. Sagar Mallavaram-Bhopal- ~ GSPL India

Bhilwara-Vijaipur

pipeline

Transco Limited
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91. Satna Shahdol-Phulpur RGPL
pipeline

92. Sehore HVIJ-GREP-DVPL/ GAIL
DVPL-GREP
Upgradation

93. Shahdol CBM Gas Source/ RIL/RGPL
Shahdol-Phulpur
pipeline

94. Shajapur HVIJ-GREP-DVPL/ GAIL
DVPL-GREP
Upgradation

95. Shivpuri HVI-GREP-DVPL/ GAIL
DVPL-GREP
Upgradation

96. Sidhi Shahdol-Phulpur RGPL
pipeline

97. Vidisha HVIJ-GREP-DVPL/ GAIL
DVPL-GREP
Upgradation

98. Akola Mabharashtra Surat-Paradip GAIL (India)
pipeline Limited

99. Amravati Surat-Paradip GAIL (India)
pipeline Limited

100.  Bhandara Surat-Paradip GAIL (India)
pipeline Limited

101.  Bidar East-West pipeline RGTIL

102.  Buldhana Surat-Paradip GAIL (India)
pipeline Limited

103.  Chandrapur Mallavaram-Bhopal- ~ GSPL India
Bhilwara-Vijaipur Transco Limited
pipeline

104.  Dhule Surat-Paradip GAIL (India)
pipeline Limited

105.  Gondiya Surat-Paradip GAIL (India)
pipeline Limited

106.  Jalgaon Surat-Paradip GAIL (India)

pipeline

Limited
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107.  Latur East-West pipeline RGTIL

108.  Nagpur Mallavaram-Bhopal- ~ GSPL India
Bhilwara-Vijaipur Transco Limited
pipeline

109.  Nashik Dahej-Uran-Dabhol- ~ GAIL/RGTIL
Panvel pipeline/East-
West pipeline

110.  Osmanabad East-West pipeline RGTIL

I11. Sangli Dabhol-Bangalore GAIL
pipeline/Dahej-
Uran-Dabhol-Panvel
pipeline

112.  Satara Dahej-Uran-Dabhol- ~ GAIL
Panvel pipeline

113.  Sindhudurg Dabhol-Bangalore GAIL
pipeline

114.  Solapur East-West pipeline RGTIL

115.  Wardha Surat-Paradip GAIL (India)
pipeline Limited

116.  Anugul Odisha Surat-Paradip GAIL (India)
pipeline Limited

117.  Balangir Surat-Paradip GAIL (India)
pipeline Limited

118. Bargarh Surat-Paradip GAIL (India)
pipeline Limited

119.  Boudh Surat-Paradip GAIL (India)
pipeline Limited

120.  Cuttack Surat-Paradip GAIL (India)
pipeline Limited

121.  Dhenkenal Surat-Paradip GAIL (India)
pipeline Limited

122.  Jagatsinghpur Surat-Paradip GAIL (India)
pipeline Limited

123.  Jajpur Surat-Paradip GAIL (India)

pipeline

Limited
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124.  Kendrapara Surat-Paradip GAIL (India)
pipeline Limited

125.  Khordha Surat-Paradip GAIL (India)
pipeline Limited

126.  Nayagarh Surat-Paradip GAIL (India)
pipeline Limited

127.  Nuaparha Surat-Paradip GAIL (India)
pipeline Limited

128.  Puri Surat-Paradip GAIL (India)
pipeline Limited

129.  Sambalpur Surat-Paradip GAIL (India)
pipeline Limited

130.  Subarnapur Surat-Paradip GAIL (India)
pipeline Limited

131.  Bhubaneshwar Jagdishpur-Haldia GAIL (India)
pipeline Limited

132. Barnala Punjab Dadri-Bawana-Nangal GAIL
pipeline

133.  Faridkot Mehsana-Bhatinda GSPL India Gasnet
pipeline Limited

134.  Firozpur Mehsana-Bhatinda GSPL India Gasnet
pipeline Limited

135.  Gurdaspur Mehsana-Bhatinda GSPL India Gasnet
pipeline Limited

136.  Hoshiarpur Mehsana-Bhatinda GSPL India Gasnet
pipeline Limited

137.  Kapurthala Dadri-Bawana-Nangal GAIL
pipeline

138. Mansa Chhainsa-Jhajjar- GAIL (India)
Hissar pipeline/ Limited/GSPL
Mehsana-Bhatinda India Gasnet
pipeline/Dadri- Limited/GAIL
Bawana-Nangal (India) Limited
pipeline

139.  Moga Dadri-Bawana-Nangal GAIL

pipeline
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140.  Patiala Dadri-Bawana-Nangal GAIL
pipeline

141. Sangrur Dadri-Bawana-Nangal GAIL (India)
pipeline Limited

142.  SBS Nagar Dadri-Bawana-Nangal GAIL
pipeline

143.  Ajmer Rajasthan Mehsana-Bhatinda GSPL India Gasnet
pipeline Limited

144.  Alwar Chhainsa-Jhajjar- GAIL
Hissar pipeline

145.  Baran HVIJ-GREP-DVPL/ GAIL
DVPL-GREP
Upgradation

146.  Bharatpur HVIJ-GREP-DVPL/ GAIL
DVPL-GREP
Upgradation

147.  Bhilwara HVIJ-GREP-DVPL/ GAIL
DVPL-GREP
Upgradation

148.  Bundi HVI-GREP-DVPL/ GAIL
DVPL-GREP
Upgradation

149.  Chittorgarh HVIJ-GREP-DVPL/ GAIL
DVPL-GREP
Upgradation

150.  Churu Mehsana-Bhatinda GSPL India Gasnet
pipeline Limited

151.  Dholpur HVIJ-GREP-DVPL/ GAIL
DVPL-GREP
Upgradation

152.  Dungarpur Mehsana-Bhatinda GSPL India Gasnet
pipeline Limited

153.  Hanumangarh Mehsana-Bhatinda GSPL India Gasnet
pipeline Limited

154.  Jaipur Chhainsa-Jhajjar- GAIL

Hissar pipeline
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155.  Jaisalmer Dedicated pipeline + GAIL/OIL/ONGC/
Gas Sources Focus

156.  Jhalawar HVIJ-GREP-DVPL/ GAIL
DVPL-GREP
Upgradation

157.  Jhunjhunu Mehsana-Bhatinda GSPL India Gasnet
pipeline Limited

158.  Jodhpur Mehsana-Bhatinda GSPL India Gasnet
pipeline Limited

159.  Nagaur Mehsana-Bhatinda GSPL India Gasnet
pipeline Limited

160.  Pali Mehsana-Bhatinda GSPL India Gasnet
pipeline Limited

161.  Pratapgarh Mallavaram-Bhopal- ~ GSPL India
Bhilwara-Vijaipur Transco Limited
pipeline

162.  Rajasmand Mehsana-Bhatinda GSPL India Gasnet
pipeline Limited

163. Sikar Mehsana-Bhatinda GSPL India Gasnet
pipeline Limited

164. Sirohi Mehsana-Bhatinda GSPL India Gasnet
pipeline Limited

165.  Udaipur Mehsana-Bhatinda GSPL India Gasnet
pipeline Limited

166.  Chennai Tamil Nadu Ennore-Thiruvallur- Indian Oil
Bengaluru-Puducherry- Corporation
Nagapattinam- Limited
Madurai-Tuticorin
Pipeline

167.  Coimbatore Kochi-Kootanad- GAIL (India)
Bangalore-Mangalore  Limited
pipeline

168.  Cuddalore Cauvery Basin GAIL/ONGC
pipeline network

169.  Dharampuri Kochi-Kootanad- GAIL (India)

Bangalore-Mangalore

pipeline

Limited
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170.  Dindigul Ennore-Thiruvallur- Indian Oil
Bengaluru- Corporation
Puducherry- Limited
Nagapattinam-
Madurai-Tuticorin
Pipeline

171.  Kancheepuram Ennore-Thiruvallur- Indian Oil
Bengaluru- Corporation
Puducherry- Limited
Nagapattinam-
Madurai-Tuticorin
Pipeline

172.  Krishnagiri Dabhol-Bangalore GAIL
pipeline

173.  Madurai Ennore-Thiruvallur- Indian Oil
Bengaluru- Corporation
Puducherry- Limited
Nagapattinam-
Madurai-Tuticorin
Pipeline

174.  Nagapattinam Cauvery Basin GAIL/ONGC
pipeline network

175.  Pudukkottai Ennore-Thiruvallur- Indian Oil
Bengaluru- Corporation
Puducherry- Limited
Nagapattinam-
Madurai-Tuticorin
Pipeline

176.  Ramanathapuram Ennore-Thiruvallur- Indian Oil
Bengaluru-Puducherry-  Corporation
Nagapattinam- Limited
Madurai-Tuticorin
Pipeline

177. Sivaganga Ennore-Thiruvallur- Indian Oil
Bengaluru- Corporation
Puducherry- Limited
Nagapattinam-

Madurai-Tuticorin

Pipeline
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178. Sri Perambudur Ennore-Thiruvallur- Indian Oil
Bengaluru- Corporation
Puducherry- Limited
Nagapattinam-
Madurai-Tuticorin
Pipeline

179.  Thanjavur Ennore-Thiruvallur- Indian Oil
Bengaluru- Corporation
Puducherry- Limited
Nagapattinam-
Madurai-Tuticorin
Pipeline

180.  Thiruvallur Ennore-Nellore Gas Transmission
pipeline India Pvt. Limited

181.  Thiruvarur Cauvery Basin GAIL/ONGC
pipeline network

182.  Thoothukudi Ennore-Thiruvallur- Indian Oil
Bengaluru- Corporation
Puducherry- Limited
Nagapattinam-
Madurai-Tuticorin
Pipeline

183.  Tiruchirapalli Ennore-Thiruvallur- Indian Oil
Bengaluru- Corporation
Puducherry- Limited
Nagapattinam-
Madurai-Tuticorin
Pipeline

184.  Tirunelveli Ennore-Thiruvallur- Indian Oil
Bengaluru- Corporation
Puducherry- Limited
Nagapattinam-
Madurai-Tuticorin
Pipeline

185.  Tiruppur Kochi-Kootanad- GAIL (India)

Bangalore-Mangalore

pipeline

Limited
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186.  Tiruvanamalli Ennore-Thiruvallur- Indian Oil
Bengaluru- Corporation
Puducherry- Limited
Nagapattinam-
Madurai-Tuticorin
Pipeline
187.  Tuticorin Ennore-Thiruvallur- Indian Oil
Bengaluru- Corporation
Puducherry- Limited
Nagapattinam-
Madurai-Tuticorin
Pipeline
188.  Villuppuram Ennore-Thiruvallur- Indian Oil
Bengaluru- Corporation
Puducherry- Limited
Nagapattinam-
Madurai-Tuticorin
Pipeline
189.  Adilabad Telangana Mallavaram-Bhopal- ~ GSPL India
Bhilwara-Vijaipur Transco Limited
pipeline
190.  Karimnagar Mallavaram-Bhopal- ~ GSPL India
Bhilwara-Vijaipur Transco Limited
pipeline
191.  Khammam East-West pipeline RGTIL
192. Medak East-West pipeline RGTIL
193.  Nalgonda East-West pipeline RGTIL
194.  Rangareddy East-West pipeline RGTIL
195. Mahe UT of Puducherry Kochi-Kootanad- GAIL (India)
Bangalore-Mangalore  Limited
pipeline
196.  Puducherry UT of Puducherry K G Basin pipeline ~ GAIL/RGTIL/
near Andhra network/East-West ONGC/RIL/GSPC
Pradesh pipeline/Gas Sources
197.  Karaikal UT of Puducherry Cauvery Basin GAIL/ONGC
near Tamil Nadu  pipeline network
198.  Aligarh Uttar Pradesh HVJ-GREP-DVPL GAIL
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Sl. No. District GA State Natural Gas Pipeline Entity

199.  Amethi HVIJ-GREP-DVPL GAIL

200.  Auraiya HVIJ-GREP-DVPL GAIL

201.  Badaun HVIJ-GREP-DVPL GAIL

202.  Etawah HVIJ-GREP-DVPL GAIL

203.  Farukhabad HVIJ-GREP-DVPL GAIL

204.  Fatehpur HVIJ-GREP-DVPL GAIL

205.  Gorakhpur Jagdishpur-Haldia GAIL (India)
pipeline Limited

206.  Jalaun HVIJ-GREP-DVPL GAIL

207.  Jaunpur HVIJ-GREP-DVPL GAIL

208.  Kannauj HVIJ-GREP-DVPL GAIL

209.  Kaushambi HVIJ-GREP-DVPL GAIL

210.  Mainpuri HVIJ-GREP-DVPL GAIL

211.  Mirzapur HVIJ-GREP-DVPL GAIL

212.  Pilibhit HVIJ-GREP-DVPL GAIL

213.  Pratapgarh HVIJ-GREP-DVPL GAIL

214.  Raebareilly HVIJ-GREP-DVPL GAIL

215.  Rampur HVJ-GREP-DVPL GAIL

216.  Sant Ravidas HVIJ-GREP-DVPL GAIL

Nagar

217.  Shahjahanpur HVIJ-GREP-DVPL GAIL

218.  Sultanpur HVIJ-GREP-DVPL GAIL

219.  Varanasi Jagdishpur-Haldia GAIL (India)
pipeline Limited

220.  Dehradun Uttarakhand Dadri-Bawana-Nangal GAIL
pipeline

221.  Nainital Dadri-Bawana-Nangal GAIL
pipeline

222.  Bardwan West Bengal CBM Blocks GEECL/Essar

223.  East Singhbhum Jagdishpur-Haldia GAIL (India)
pipeline Limited

224.  Murshidabad Jagdishpur-Haldia GAIL (India)

pipeline

Limited
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Sl. No. District GA State Natural Gas Pipeline Entity

225.  Purba Mednipur Jagdishpur-Haldia GAIL (India)
pipeline Limited

226.  Purulia Jagdishpur-Haldia GAIL (India)
pipeline Limited

227.  Durgapur Jagdishpur-Haldia GAIL (India)
pipeline Limited

228.  Haldia Jagdishpur-Haldia GAIL (India)
pipeline Limited

LPG connections to poor families under PMUY

453. SHRIMATI SAROJINI HEMBRAM: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) how many poor families have been provided free LPG connections throughout

the country, State-wise under the Pradhan MantriUjjwalaYojana till now;

(b) how many families have been deprived from getting the LPG connections
since the launch of this scheme and Government’s move towards providing the same

to the eligible families; and
(c) if so, details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) State/UT-wise details of
LPG connections released under PMUY Scheme as on 17.07.2017 are given in the

Statement (See below).

(b) and (c¢) Under the Scheme, all households belonging to the Below Poverty
Line (BPL) category identified under the Socio Economic Caste Census (SECC) 2011,
are eligible to get a connection, subject to the condition that no LPG connection
should already exist in the name of any family member of the household and after

carrying out de-duplication process.
Statement

State/UT-wise LPG connections released as on 17.07.2017

SI. No. State Connections released
1. Andaman and Nicobar Islands 1,376
2. Andhra Pradesh 77,213

3. Arunachal Pradesh 24
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Sl. No. State Connections released
4. Assam 50,251
5. Bihar 35,33,720
6. Chhattisgarh 13,72,958
7. Dadra and Nagar Haveli 10,556
8. Daman and Diu 196
9. Delhi 517
10. Goa 972
11. Gujarat 9,79,909
12. Haryana 3,02,831
13. Himachal Pradesh 9,587
14. Jammu and Kashmir 3,21,799
15. Jharkhand 7,08,588
16. Karnataka 1,59,477
17. Kerala 13,642
18. Madhya Pradesh 25,30,548
19. Mabharashtra 12,46,375
20. Manipur 4,901
21. Meghalaya 1,222
22. Nagaland 1,193
23. Odisha 13,63,740
24. Puducherry 977
25. Punjab 2,86,360
26. Rajasthan 20,30,599
27. Tamil Nadu 4,18,108
28. Telangana 41
29. Uttar Pradesh 58,48,536
30. Uttarakhand 1,24,960
31. West Bengal 39,51,357

TotAL

253,52,533
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Guidelines for allotment of petrol pumps/gas agencies

t454. SHRI RAM NATH THAKUR: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether it is a fact that norms have been set up by Government for the

allotment of LPG agencies, petrol pumps and CNG pumps in the country;

(b) whether reservation quota has been followed by Government in the allotment

of petrol pumps, gas agencies and CNG pumps; and
(c) if so, State-wise details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (c) Eligibility norms
and reservation in allotment of LPG distributorship and retail outlets are given in

the Statement-I and II respectively (See below).

City Gas Distribution (CGD) Companies are authorised by Petroleum and Natural
Gas Regulatory Board (PNGRB). They set up CNG stations with their own selection
guidelines. CNG Dispensing Units are also set up in existing Retail Outlets of Oil

Marketing Companies.
Statement-1
Norms/Criteria/Reservation for Selection of LPG Distributorships
The main norms/criteria laid down in the revised guidelines, namely, Unified
Guidelines for Selection of LPG Distributorships 2016, are as under:i—

(1)  Applicant shall be an Indian citizen and be a resident of India.

(i)  Should have passed minimum Xth standard examination or equivalent
from a recognised Board. The criterion of educational qualification is not

applicable for applicant belonging to Freedom Fighter (FF) category.

(i)  Applicant shall be of 21 years and not more than 60 years in age as on

the date of advertisement.

(iv) There is no age restriction for applicants applying for locations reserved

under FF category.

(v)  Shall not be a family member of employee of Oil Marketing Company(OMC)

as on date of application.

(vi) Shall fulfil Multiple Dealership/Distributorship norms.

T Original notice of the question was received in Hindi.
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(vii) Shall not be a signatory to distributorship/dealerships agreement, terminated

on account of proven cases of malpractices/adulteration.

(viii) Shall own a plot of land of minimum dimensions for construction of LPG
godown or own a ready LPG cylinder storage godown as on the last date

for submission of application.
Reservation

The percentage reservation for various categories in all the States except Arunachal

Pradesh, Meghalaya, Nagaland and Mizoram are as under:—

A Open Category (O) 50.5%
B Schedule Castes/Scheduled Tribes (SC/ST) 22.5%
C  Other Backward Classes (OBC) 27.0%

In each of the above categories, there will be sub-categories as under:—

Sub-Category Reservation Categories (in %)

SC/ST OBC Open Total

Government Personnel category (GP) 2 2 4 8

Divyang/Physically Handicapped 1 1 1 3
Personnel (PH)

Combined Category (CC) 0 0 1 1
Women 7 9 17 33
Unreserved-Any person from the 12.5 15 27.5 55

respective category

TotaL 22.5 27 50.5 100

The reservation under respective categories will be SC/ST (GP)-2%, SC/ST (PH)-1%,
SC/ST (W)-7%, SC/ST-12.5%, OBC (GP)-2%, OBC (PH)-1%, OBC (W)-9%, OBC-
15%, Open (GP)-4%, Open (PH)-1%, Open (CC)-1%, Open (W)-17%, Open-27.5%.

Reservation for North Eastern States

Reservations in tribal areas in North Eastern States of Arunachal Pradesh,

Meghalaya, Nagaland and Mizoram will be as under:
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State Percentage of reservation % for Balance % to be

in all four types of LPG Women awarded to open
Distributorships to be category category

awarded to ST category

Arunachal Pradesh 49 30 21

Meghalaya 56 30 14

Nagaland 56 30 14

Mizoram 63 30 7

The detailed guidelines namely “Unified Guidelines for Selection of LPG

Distributorships” is available on the website http://www.petroleum.nic.in
Statement-11
Norms/Criteria/Reservation Policy for Dealership Selection Guidelines

Dealer Selection by draw of lots/bidding have been implemented for opening
of new Retail Outlets in rural as well as urban areas. There is neither marks-based
evaluation system nor interview process for selection. The selection is carried out by
a transparent system of draw of lots/Bidding. Individuals and Non-Individuals can
apply. All applicants meeting the eligibility criteria qualify for the draw/bidding. As
per the eligibility criteria, an applicant has to meet the minimum requirements on
availability of suitable land at the advertised location, Finance, Age and Educational
Qualification. However, for Corpus fund locations, Finance is not an eligibility
criterion. All categories of applicants are required to have suitable piece of land in

the advertised location/area either by way of ownership/long term lease.

The detailed guidelines for selection of retail outlet dealerships which have come
into effect from 21-05-2014 have provision for 22.5 per cent reservation for SC/STs
in allotment of retail outlet dealerships. However, distribution between Scheduled
Castes (SCs) and Scheduled Tribes (STs) will vary in each State depending upon
the ratio of SC/ST in the State as per latest available census data.

Adhering to the broad reservation principles under the constitutional scheme 27%
reservation for OBC category has been introduced. Reservation for SC/ST is 22.5% and
the remaining 50.5% is for Open category. Sub categories of reservation among the
Main categories i.e. SC/ST, OBC and Open categories have been introduced to take care
of reservation for Defence personnel, Para Military Personnel/Central/State Government
and Central/State PSU employees, Physically Handicapped personnel, Outstanding Sports
Persons and Freedom Fighters. Able bodied Ex servicemen are also made eligible under

reservation for Defence personnel to enlarge the scope for Defence category.
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Reservation for various categories in all the States except Arunachal Pradesh,

Meghalaya, Nagaland and Mizoram are as under:—

Category SC/ST OBC Open Total
Combined Category 1 (CCl) 2% 2% 4% 8%

Comprising ofi—
(i) Defence Personnel and

(ii) Para Military Personnel/Central/
State Government and Central/

State PSU employees
Combined Category 2 (CC2) 1% 1% 2% 4%
Comprising of:-
(1)  Physically Handicapped Persons
(PH)
(i) Outstanding Sports Persons (OSP)

and

(iii) Freedom Fighters (FF)

SC/ST 19.50% 19.50%
OBC 24% 24%
Open 44.50%  44.50%
ToraL 22.50% 27%  50.50% 100%

Reservations in some North Eastern States of Arunachal Pradesh, Meghalaya,
Nagaland and Mizoram would continue to be as under as approved by MOP and
NG earlier:—

State Percentage of Regular and Balance % to be

Rural RO Dealerships to be awarded to ‘Open’

awarded to ST category category
Arunachal Pradesh 70 30
Meghalaya 80 20
Nagaland 80 20
Mizoram 90 10

No separate reservation for Women Category has been made in the New Guidelines.
However, in case of individual applicants, spouse will be made a partner up to a

share of maximum 50% unless the spouse is already gainfully employed and/or do
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not wish to be made a partner in order not to dilute the financial and social status

of women.
Draw of Lots/Bidding process:

In the Draw of Lots/Bidding process, priority will be given to applicants with

regard to ownership of land as mentioned below:

Group 1: Applicants having suitable piece of land in the advertised location/

area either by way of ownership/long term lease including in all reserved categories.

Group 2: Applicants having Firm offer of purchase or long term lease for a

piece of suitable land including in all reserved categories.

Draw of lots/Opening of Bids will be held first amongst the eligible applicants
with land falling in Group 1.

Draw of lots amongst eligible applicants of Group — 2 will be held only if
there is no applicant in Group 1 or applicants in Group 1 have been disqualified

or withdrawn.
The entire proceedings of the draw/bidding will be video graphed in one shot.

The result of the draw will be displayed on the notice board of the venue
immediately and at Company office. It will also be hosted on the website of the

Company.

All of the above are common for allotment of Regular and Rural category of
ROs. The Parameters which are different for Regular and Rural category of ROs

are as under:

Parameter Applicability Regular RO Rural RO
Non-Refundable All T 1000/- % 100/-
Application Fee (SC/STX 500/-) (SC/STX 50/-)
Advertised location All In any class of Except on NH/SH
market i.e. Urban/
Highway
Non-refundable A- Site RO T 30.0 Lac {Initial ¥ 10.0 Lacs
Minimum Bid (except SC/ST Down Payment {Initial Down
Amount category locations  (IDP) - 1.5 Lacs} Payment (IDP) -
under CFS) 0.5 Lacs}
Non-Refundable B- Site RO % 15.0 Lacs % 5.0 Lacs

Fixed Fee
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Parameter Applicability Regular RO Rural RO
Refundable All % 5.0 Lacs % 0.5 Lacs
Security Deposit
Nationality/ All Should be Indian  Should be Indian
Residency criteria Citizen and Citizen and
Resident of India  Resident of India
as per Income tax as per Income tax
rules. rules. For Rural
ROs the applicant
has to be residing
in the district of
the advertised
location.
Educational All Minimum 10th Minimum 10th
Qualifications pass (examination  pass (examination

conducted by a
Board/School)
for all categories
except Freedom
Fighter category.
Freedom fighter
category will
be exempted
from minimum
educational
qualification

requirement.

conducted by a
Board/School)
for all categories
except Freedom
Fighter category.
Freedom fighter
category will
be exempted
from minimum
educational
qualification

requirement.

Impact of daily revision of petrol and diesel prices

455. SHRI HUSAIN DALWAI: Will the Minister of PETROLEUM AND

NATURAL GAS be pleased to state:

(a) whether it is a fact that now petrol and diesel prices will change daily;

(b) if so, what were the result of the pilot undertaken to determine the impact

of daily change, the details of savings for customers, retailers and oil companies as

demonstrated by the pilot;

(c) whether retail petrol pumps have raised concerns about logistic difficulties

in changing to new prices every night during which they might have to shut down

the petrol pump for a few hours; and
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(d) if so, how is this concern being addressed?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) Public Sector Oil
Marketing Companies (OMCs), namely, Indian Oil Corporation Limited, Hindustan
Petroleum Corporation Limited and Bharat Petroleum Corporation Limited have
implemented daily revision of retail selling price of Petrol and Diesel in the entire
country effective 16th June, 2017. This has been done after successful implementation

of the same on pilot basis in five cities.

Daily price revisions of Petrol and Diesel make the retail prices more reflective
of the current market conditions, minimizing the volatility in the RSP of Petrol and
Diesel. Further, it leads to increased transparency in the system and enables smoother
flow of products from refinery/depots to Retail Outlets (RO).

(c) and (d) Based on the representation of RO dealers expressing difficulty to
change the Retail Selling Price in midnight on daily basis, it was agreed by Public
Sector OMCs to effect the changes at 06.00 AM every day morning. The average
time taken for changing the prices in a dispensing unit is only a few minutes and

hence petrol pumps need not shut down for longer period.
Fake websites operating under PMUY

456. SHRI KAPIL SIBAL: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state :

(a) whether Pradhan Mantri Ujjwala Yojana (PMUY) is the scheme which is

providing LPG gas connections to the weaker sections, State/UT-wise details thereof;

(b) whether it is also a fact that there are fake websites which are promoting
PMUY, the details thereof along with the complaints filed in this regard and action

taken; and

(¢) whether the Ministry of Electronics and Information Technology was asked
to block the fake websites, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) With a view to provide
LPG connections to poor BPL families, Pradhan Mantri Ujjwala Yojana(PMUY) was
launched by the Government. Under PMUY, 5 crore deposit free LPG connections
to the women belonging to the Below Poverty Line (BPL) families over a period of
three years starting from Financial Year 2016-17 are being released. State/UT-wise
details of LPG connections released under PMUY Scheme as on 17.07.2017 are



280 Written Answers to [RAJYA SABHA] Unstarred Questions

given in the Statement [Refer to the Statement Appended to the Answer to USQ
No. 453 {Part (a)}].

(b) and (c¢) The Government have received information about fake websites
relating to PMUY. Government has issued press release from time to time cautioning
general public about such websites. Further, the issue of fake websites was also taken
up with the Ministry of Electronics and Information Technology to take appropriate

action at their end.
Disputes on pricing of gas

457. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) the salient features of existing formula to determine price of gas produced
in the Country;

(b) the details regarding cases of disputes between Government and gas producing

companies on pricing;
(c) the company-wise details of such disputes along with their status;

(d) whether Government has maintained a balance between profitability of
companies and the need to insulate common man from undue burden of gas price

rise after revision of the said formula; and
(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) The formula to determine
the price of domestic natural gas notified under the New Domestic Natural Gas

Pricing Guidelines, 2014 include the following:
(i) Prices prevailing in HH (USA), NBP (UK), Alberta (Canada) and Russia

are used as inputs to determine the price of domestic natural gas, as per
the following formula:

(VHH*PHH+VAC*PAC+VNBP*PNBP+VR*PR)
P=

Vi Vac Vi ™Ve)
Where,
P= Wellhead gas price
V.= Total Annual volume of Natural Gas consumed in United States and Mexico

V,= Total Annual volume of natural gas consumed in Canada
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V.= Total Annual volume of natural gas consumed in EU and FSU excluding Russia
V,.=Total Annual volume of natural gas consumed in Russia

P = Annual average of daily Henry Hub prices

P,.= Annual average of monthly Alberta Market Price

P .,= Annual average of daily NBP UK prices

P = Annual average of monthly prices of Russia

and P, shall be calculated after deducting the US$ 0.50/MMBTU

towards transportation and treatment charges.

P.. P Py

HH? AC? BP
(i1)) Domestic price of natural gas is linked to the prices at major international

hubs and tries to balance the interests of producers as well as consumers;

(ii1) Determination of domestic natural gas pricing based on the aforesaid formula

on six monthly basis;
Guidelines on domestic natural gas price are available on this Ministry’s website.

(b) and (c) There was one arbitration on the issue of gas pricing, initiated
by the consortium of RIL, BP Exploration Alpha Limited, Niko (NECO) Ltd.
for the Block KG-DWN-98/3, which has been withdrawn by the contractor in
June, 2017.

(d) and (e) Through the New Gas Pricing Guidelines, 2014, Government has
tried to maintain a fine balance between interests of gas producing and consuming
sectors. To incentivize domestic production of natural gas, Government notified a
policy on 21.03.2016 to grant marketing including pricing freedom with a cap on
the price to the discoveries made in deep water, ultra deep water and high pressure-

high temperature reservoirs.
Policy measures for usage of natural gas in power generation

458. SHRI D. KUPENDRA REDDY: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether Government proposes policy measures for usage of natural gas in

power generation in the country;
(b) if so, the details thereof

(c) whether the power generating stations do not prefer gas as a fuel for power

generation;

(d) if so, the details thereof and the reasons therefor; and
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(e) the details of availability of natural gas in the country and the number of

households which use natural gas for cooking?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) Domestic natural
gas has been allocated and is being supplied to various sectors including power sector

as per the Gas Utilization Policy framed from time to time.

(¢) and (d) The demand of gas in Power Sector is being made through domestic
gas and Re-gasified Liquefied Natural Gas (RLNG). Domestic gas is cheaper than
RLNG.

(e) The domestic natural gas production in the year 2016-17 was 87 Million
Metric Standard Cubic Meter (MMSCMD). As per available information, as on
Ist May, 2017 about 36.18 Lakh households have Piped Natural Gas (PNG)

connections.
Action against errant petrol pump owners in Uttar Pradesh

459. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) what mechanism is in place to ensure that petrol pumps dispense correct

amount of fuel to customers;

(b) how many petrol pumps in Uttar Pradesh were involved in cheating customers

in the recently detected case;
(c) what action has been taken against the errant petrol pump owners; and

(d) whether any such incident has been reported from any other part of the

country in the last three years, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) The Government has directed
OMCs that there should be absolute zero tolerance in cases of malpractices including
systematic short selling to the consumers. Public Sector Oil Marketing Companies
(OMCs) have reported that there are various mechanisms in place at retail outlets to

ensure correct dispensation of fuel to customers as per detail given below:

(i)  All nozzles of dispensing units (DUs) are checked by RO dealership for

correct delivery on daily basis before commencement of sales.

(i)  Dealer checks the seal of W&M deptt. in the metering unit/totalizer of

the DUs for correctness/validity on daily basis.



Written Answers to [19 July, 2017] Unstarred Questions 283

(i)  Availability of filter paper, calibrated density equipment (hydrometer/
thermometer) and 5 litre calibrated measure for checking purity and correct

measurement of petrol/diesel.

(iv)  ‘Zero’ setting is shown to the customer, before start of each delivery by

the pump attendant.
(v)  All DUs are duly calibrated and sealed by W&M dept. as per the laid

down guidelines/schedule.

(vi) Regular inspections are carried out by the company officials as per the

laid down guidelines/schedule.

(vil) Surprise inspections are also carried out by Quality Control Cell (QCC)
team of OMC.

(viii) Surprise inspections are also carried out by Mobile labs of OMCs and

samples from petrol pumps are drawn and tested.

(ix) Third party audit of retail outlets is also a part and parcel of OMCs’
commitment to highest standards of quality, quantity and service standards

for their customers.

(b) OMCs have reported that so far, 93 retail outlet dealerships in Uttar Pradesh
have been found indulging in malpractices/irregularities pertaining to manipulation of

fuel deliveries to customers.

(¢) The Ministry has been monitoring the joint operation across the country. The
OMCs have been instructed to take strict action against the Retail Outlets, resorting
to such malpractices including exploring the option of terminating the contract. Action
has been taken as per provisions of the agreement subsisting between OMC and RO

dealerships and 44 dealerships have been terminated so far.

(d) OMCs have reported that 170 cases of manipulation of fuel deliveries to
customers have been detected at retail outlet dealerships in the country including
Uttar Pradesh, during the last three years and current year (April-June, 2017).

Acquisition of HPCL by ONGC

460. SHRI A. K. SELVARAIJ: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether it is a fact that the ONGC may acquire India’s third biggest fuel
retailer HPCL in an about ¥ 44,000 crores deal as part of Government’s plan to

create an integrated oil giant;

(b) if so, the details thereof;
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(c) whether it is also a fact that the ONGC is also considering to buy other

public sector Oil Marketing Companies as well; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM &
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) In the Budget
Speech of 2017-18 on February 1, 2017, Finance Minister had inter alia stated that
“we see opportunities to strengthen our CPSEs through consolidation, mergers and
acquisitions. By these methods, the CPSE can be integrated across the value chain
of an industry. It will give them capacity to bear higher risks, avail economies of
scale, take higher investment decisions and create more value for the stakeholders.
Possibilities of such restructuring are visible in the Oil and Gas sector. We propose
to create an integrated public sector ‘Oil Major’ which will be able to match the

performance of international and domestic private sector oil and gas companies”.

ONGC has forwarded a proposal to acquire HPCL. Process for in-principle

approval for this proposal has been initiated.

(c) and (d) At present, there is no such proposal under consideration in the

Ministry of Petroleum amd Natural Gas.
Recovery of value of gas stolen from KG Basin

461. SHRI MAHENDRA SINGH MAHRA: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether the arbitrator appointed to recover the price of gas stolen from

Krishna-Godavari Basin has submitted its report to Government;

(b) if so, the percentage of amount which has been decided to be recovered out

of an amount of I 30,000 crores worth value of gas; and
(c) the amount recovered by Government so far?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (c) Regarding the issue
of gas migration from KG-DWN-98/2 and Godavari PML, Government has issued a
notice claiming US$ 1.55 billion towards unjust enrichment on account of extraction
of migrated gas by contractor of KG- DWN-98/3. Contractor disputed the notice and
initiated arbitration. The arbitration proceedings are underway. The arbitrators have not
yet announced the arbitral award. No amount has been recovered so far as matter
is under arbitration.

T Original notice of the question was received in Hindi.
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Pilot project for promoting steel research

+t462. SHRI AMAR SHANKAR SABLE: Will the Minister of STEEL be pleased

to state:

(a) whether Government has started/proposes to start any pilot project/scheme

for promoting steel research in the country;

(b) if so, the State/Union Territory-wise details thereof and the locations selected

for above projects/schemes; and
(c) the number of steel research projects running in Maharashtra at present?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU
DEO SAI): (a) The Ministry of Steel is perusing Research and Development (R&D)
scheme for iron and steel sector with financial assistance from Government Fund and

also from Steel Development Fund (SDF).

(b) The R&D projects pursued are spread across the length and breadth of the
country, and include states of Jharkhand, Odisha, West Bengal, Rajasthan, Uttar Pradesh,
Uttarakhand, Punjab, Tamil Nadu, Maharashtra, Gujarat, Assam, Nagaland etc.

(c) The operational steel research projects in the state of Maharashtra are given
below:—

e Development of Microwave Assisted Iron Making Process at Industrial
Microwave Research Center (IMRC), Navi Mumbai

e Centre of Excellence in Steel Technology (CoEST) at IIT by IIT,
Bombay.

Corruption cases in SAIL
463. DR. VIKAS MAHATME: Will the Minister of STEEL be pleased to state:

(a) whether certain cases of corruption in Steel Authority of India Limited (SAIL)

and its ancillary companies have come to the notice of Government;
(b) if so, details thereof during the last three years;

(¢) whether Government has ordered an enquiry on the said corruption cases;

and

(d) if so, the action taken by Government on the basis of the enquiry report on

guilty persons?

T Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU
DEO SAI): (a) to (d) During 2014, 2015 and 2016 i.e., last three years, 53
complaints have been received by the Government from different sources on various
allegations pertaining to Steel Authority of India Ltd. (SAIL), out of which action
on 49 complaints have been completed. Disciplinary action is taken by the concerned

disciplinary authority based on the investigation/enquiry in the cases.
National steel policy

464. SHRI T. G. VENKATESH:
DR. PRADEEP KUMAR BALMUCHU:

Will the Minister of STEEL be pleased to state:

(a) whether it is a fact that Government is planning to launch National Steel
Policy;

(b) if so, details thereof;

(c) whether the proposed steel policy includes the establishment of steel plants
in the States of Jharkhand and Andhra Pradesh; and

(d) if so, details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU
DEO SAI): (a) and (b) National Steel Policy 2017 has been notified in the Gazette
of India on 8th May, 2017.

(¢) and (d) National Steel Policy 2017 anticipates that a crude steel capacity
upto 300 MT will be required by 2030-31. Government will facilitate setting up of
SPVs inter alia in the mineral rich state of Jharkhand.

PSUs Lagging behind international benchmarks
465. SHRI A. K. SELVARAIJ: Will the Minister of STEEL be pleased to state:

(a) whether it is a fact that Government has asked Public Sector Undertakings
including SAIL to perform or perish saying complacency can not be tolerated at a

time when private players are excelling on various parameters;
(b) if so, the details thereof;

(c) whether it is also a fact that the PSUs were not only lagging behind on
international benchmarks but were also behind their private counterparts and complacent

in ramping up capacities; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU
DEO SAI): (a) and (b) The Government from time to time reviews projects of Public

Sector Undertakings including SAIL with a view to increase their performance.

(c) and (d) The parameters relating to the new facilities installed by SAIL under
Modernization and Expansion Plan are state-of-the-art and have their own design
parameter. The ramp up of production and capacity utilisation from new facilities

has improved substantially during 2016-17 as compared to 2015-16.
Joint Venture of SAIL with private firm
466. SHRI A. K. SELVARAIJ: Will the Minister of STEEL be pleased to state:

(a) whether it is a fact that SAIL is considering to put up a joint venture

initiative with a private firm in India;
(b) if so, details thereof;

(c) whether SAIL had signed a deal in May, 2015 to set up a plant for automotive
grades to tap rising demand in one of the world's fastest growing steel markets and

a major car export hub;

(d) whether it is also a fact that now there are some disagreements between SAIL

and the private firm on some of the key terms of the said signed agreement; and
(e) if so, details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU
DEO SAI): (a) to (c) Steel Authority of India Ltd. (SAIL) and Arcelor Mittal
(AM) have signed an MoU on 22.05.2015 to explore the possibility of setting up an

automotive steel manufacturing facility under a Joint Venture (JV), in India.

(d) and (e) A task force team comprising representatives from both SAIL and
AM has been working on detailed due diligence and preliminary feasibility study

and all other issues for setting up a JV Company.
Cruise Tourism Policy

467. SHRIMATI AMBIKA SONI:
DR. T. SUBBARAMI REDDY:

Will the Minister of TOURISM be pleased to state:

(a) whether Government has any proposal to come out with Cruise tourism

policy to promote tourism in the country;

(b) if so, the details thereof;
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(c) whether any survey report on Cruise Tourism in India has been prepared by

experts, if so, the details thereof;

(d) the number of cruise vessels operating at present in various ports and the

expected increase in the next five years; and

(e) the estimated number of cruise passengers and job creation in the next five
years due to steps being taken to boost infrastructure for cruise terminals along with
the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) and (b) Ministry of Shipping has brought out a Vision Document
with a view to develop India as a Cruise Shipping destination. The vision document
envisaged to develop supporting infrastructure for cruise tourism at ports, give special
focus on developing the domestic cruise industry through policy supports, incentives

and port infrastructure development.

(¢) Ministry of Shipping and Ministry of Tourism have jointly appointed the
consortium of three expert companies for ‘Preparation of an Action Plan for the
Development of Cruise Tourism in India’. The consortium members are (i) M/s.
Bermello Ajamil and Partners (ii) M/s. Emnst and Young India and (iii) M/s. Finance
for Cruise Destinations, to prepare the action plan for development of cruise tourism
in India. The Consultant has submitted a draft report.

(d) In the year 2016-17, total 158 Cruise Ships visited India at five major ports
namely Mumbai Port Trust, Mormugao Port Trust, New Mangalore Port Trust, Cochin
Port Trust and Chennai Port Trust. As per the estimates given by the Consultant in
the Draft Report for various scenarios in case of low growth, mid growth and high
growth, the number of cruise ship calls in the country are estimated at 219, 579 and
955 respectively by the year 2042-43.

(e) 191,725 cruise passengers visited India during the year 2016-17 at five
major ports namely Mumbai Port Trust, Mormugao Port Trust, New Mangalore Port
Trust, Cochin Port Trust and Chennai Port Trust. As per the estimates given by the
Consultant in the Draft Report for various scenarios, in case of low growth, mid
growth and high growth, the cruise passengers numbers are likely to be 4.72 lakhs,
27.18 lakhs and 39.41 lakhs respectively by the year 2042-43.

Cruise tourism is a high-end luxury tourist segment of tourism sector. Home
port operations augment local economic activities as business opportunities arise for
supply for provisions, transport, hotels, bunkering etc. to cruise ships which generate
direct and indirect employment. The local economy also gains from the spending by

cruise tourists during land excursions.
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Helpline Number for international tourists
468. DR. R. LAKSHMANAN: Will the Minister of TOURISM be pleased to state:

(a) whether it is a fact that Government has introduced helpline number for

international tourists who are visiting India;

(b) if so, the details thereof including the helpline number, date of its introduction,
number of complaints received and number of complaints resolved during the last

three years, year-wise;

(c) whether introduction of helpline number, if any, for international tourists
has helped the country in projecting itself as a favoured destination for international

tourists; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) and (b) Yes, Sir. The Ministry of Tourism has launched the 24x7
Toll Free Multi-Lingual Tourist Help Line in 12 Languages including Hindi and
English on 08.02.2016.

The languages handled by the Tourist Helpline include ten International
languages besides English and Hindi, namely, Arabic, French, German, Italian,
Japanese, Korean, Chinese, Portuguese, Russian and Spanish. This service is
available on the toll free number 1-800-11-1363 or on a short code 1363 and
operational 24X 7 (all days) in a year offering a “multi-lingual helpdesk” in the

designated languages.

In the Multi-Lingual Tourist Help Line a total number of 287988 queries were
received and handled from February, 2016 till June, 2017.

So far no complaint from the tourists regarding the helpline number has been

received in this Ministry.

(c) and (d) The objective of this multi-lingual helpline is to provide the support
service in terms of providing information relating to travel and tourism in India
to both domestic and international tourists in the designated languages and also to
advise the callers with advice of action to be taken during the times of distress
while travelling to India and if need be alert the concerned authorities. Hence
this tourist helpline number is an unique endeavour to project the country as a
favoured destination and give the foreign tourists a sense of safety and security

while travelling in India.
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Development of tourism spots along yamuna river

+469. SHRI LAL SINH VADODIA: Will the Minister of TOURISM be pleased

to state:

(a) whether it is a fact that Government is considering to develop tourism spots

along Yamuna river;
(b) if so, whether Government has so far formulated any plan in this regard; and
(c) if so, details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) to (c) Development of Tourism is primarily the responsibility of the

State Governments and Union Territories, including the Government of NCT of Delhi.

The Government of NCT of Delhi has directed Delhi Tourism and Transportation
Development Corporation to prepare a plan to develop 5 kms. Stretch of the Yamuna

River on the upstream of Wazirabad.

No other proposal has been received for development of the banks of the Yamuna

river as tourism centres.
Objectives of Swadesh Darshan Scheme

470. SHRI RAM KUMAR KASHYAP: Will the Minister of TOURISM be

pleased to state:
(a) what are the objectives of Swadesh Darshan Scheme;

(b) details of projects sanctioned under Swadesh Darshan Scheme with Central

Financial Assistance and how many of them are functional;

(c) the total number of foreign tourists who visited India during the last two

years and how many of them were female tourists;

(d) details of arrangements made by Government for the safety of female tourists;

and

(¢) how many foreign female tourists have been abducted, raped and killed
during the last three years and whether the culprits involved in those crimes have

been arrested and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR.
MAHESH SHARMA): (a) The Ministry of Tourism has launched the Swadesh

T Original notice of the question was received in Hindi.
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Darshan scheme in the year 2014-15 with a vision to develop theme based tourist
circuits in the country on the principles of high tourist value, competitiveness
and sustainability in an integrated manner by synergizing efforts to focus on
needs and concerns of all stakeholders to enrich tourist experience and enhance

employment opportunities.

Under the scheme thirteen thematic circuits have been identified for
development, namely: Heritage Circuit, North-East India Circuit, Buddhist Circuit,
Himalayan Circuit, Coastal Circuit, Krishna Circuit, Desert Circuit, Tribal Circuit,
Eco Circuit, Wildlife Circuit, Rural Circuit, Spiritual Circuit and Ramayana Circuit.
Since its launch the Ministry till 30th June, 2017 has sanctioned 63 projects
worth I 5309.95 crore.

(b) The State-wise details of the projects sanctioned under Swadesh Darshan
Scheme with Central Financial Assistance since its launch are given in the Statement

(See below). The work on all the projects is going on.

(c¢) The gender-wise Foreign Tourist Arrivals (FTAs) in India during the last two

years is as under:

Year Male FTAs Female FTAs Total
2015 4760090 3267043 8027133
2016 5229820 3574591 8804411

(d) The measures taken by Ministry of Tourism to ensure the safety and security

of tourists including female foreign tourists are as given below:

(i) The Ministry of Tourism has launched the 24x7 Toll Free Multi-Lingual
Tourist Info-Helpline on the toll free number 1800111363 or on a short
code 1363 in 12 Languages including 10 international languages and in
Hindi and English in February 2016, for domestic and foreign tourists to
provide support service in terms of information relating to Travel in India
and also offers appropriate guidance to tourists in distress while travelling
in India.

(il) Ministry of Tourism has launched an initiative of presenting pre-loaded SIM
Cards at the Indira Gandhi International Airport, New Delhi and Cochin
Airport to foreign tourists arriving in India on e-Visa with the objective of
providing instant connectivity.

(iii)) A Welcome card with “Tips to enjoy your stay” is being handed over
to foreign tourists on arrival to make the visit of tourists a memorable

experience.
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(iv) The State Governments/Union Territory Administrations of Andhra Pradesh,
Goa, Karnataka, Kerala, Maharashtra, Himachal Pradesh, Rajasthan, Jammu
and Kashmir, Uttar Pradesh, Delhi, Punjab, Madhya Pradesh and Odisha

have deployed Tourist Police, in one form or the other.

(v) The Ministry of Tourism has launched Social Awareness Media Campaigns
with the objective of sensitizing stakeholders in the tourism industry as well
as the masses and general public about the importance of good conduct
and behaviour towards tourists and to reinforce the spirit of ‘Atithidevo
Bhava’.

(e) As informed by National Crime Record Bureau, the details of crimes against

foreign tourists are as under:

Reported cases Registered Cases Persons Arrested
2014
Rape 21 17 34
Murder# 4 4 9
Abduction/ 1 1 1
Kidnapping#
2015
Rape 7 7 4
Murder# 4 4 5
Abduction/ 4 4 0
Kidnapping#
2016*
Rape 14 14 13
Murder# 6 6 5
Abduction/ 3 3 2
Kidnapping#

Note: *data for the year 2016 is provisional.
#Data on other crimes committed on female foreign tourists is not maintained separately.
Data on reason of non-arrest of accused under such crimes is not maintained by the Bureau
separately.
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State-wise details of the projects sanctioned under Swadesh Darshan

Scheme with central financial assistance

® in crore)

SI.  State/UT Name of the Name of the Project Amt.
No. Circuit Sanctioned
1 2 3 4 5
Year 2014-15
1. Arunachal North-East India Development of Mega 49.77
Pradesh Circuit Circuit at Bhalukpong-
Bomdila and Tawang in
Arunachal Pradesh.
2. Andhra Coastal Circuit Development of Kakinada 69.83
Pradesh Hope Island Konaseema as
World Class Coastal and
Eco Tourism Circuit in
Andhra Pradesh
TotaL of 2014-15 119.6
Year 2015-16
3. Manipur North-East India Development of Tourist 89.66
Circuit Circuit in Manipur: Imphal-
Moirang- Khongjom-Moreh.
4.  Sikkim North-East India Development of Tourist 98.05
Circuit Circuit linking Rangpo
(entry)- Rorathang- Aritar-
Phadamchen- Nathang-
Sherathang-Tsongmo-
Gangtok- Phodong-
Mangan- Lachung-
Yumthang- Lachen-
Thangu-Gurudongmer-
Mangan- Gangtok-Tumin
Lingee- Singtam (exit) in
Sikkim.
5. Uttarakhand Eco Circuit Integrated Development of 80.37

Eco-Tourism, Adventure

Sports, Associated Tourism
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1 2 3 4 5

related Infrastructure for
Development of Tehri Lake
and Surroundings as New
Destination-District Tehri,
Uttarakhand.

6.  Rajasthan Desert Circuit Development of Sambhar 63.96
Lake Town and Other
Destinations in Rajasthan

under Desert Circuit.

7. Nagaland Tribal Circuit Development of Tribal 97.36
Circuit Peren- Kohima-
Wokha, Nagaland.

8. Madhya Wildlife Circuit Development of Wildlife 92.22
Pradesh Circuit at Panna-
Mukundpur- Sanjay- Dubri-
Bandhavgarh- Kanha-
Mukki- Pench in Madhya

Pradesh.
9.  Andhra Coastal Circuit Development of Coastal 60.38
Pradesh Tourism Circuit in Sri

Potti Sriramalu Nellore
under Swadesh Darshan
Scheme in Andhra Pradesh.

10.  Telangana Eco Circuit Integrated Development 91.62
of Eco Tourism Circuit in
Mahaboobnagar district,

Telangana.

11.  Kerala Eco Circuit Development of 99.22
Pathanamthitta- Gavi-
Vagamon- Thekkady as
Eco Tourism Circuit in
Idduki and Parhanamthitta
Districts in Kerala.
12.  Mizoram North-East India Integrated Development of 94.91
Circuit New Eco Tourism under
Swadesh Darshan — North

East Circuit at Thenzawl
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13.

14.

15.

16.

17.

18.

Assam

Puducherry

Arunachal
Pradesh

Tripura

West Bengal

Chhattisgarh

Wildlife Circuit

Coastal Circuit

North-East India

Circuit

North-East India

Circuit

Coastal Circuit

Tribal Circuit

and South Zote, District
Serchhip and Reiek,

Mizoram.

Development of Manas- 95.67
Probitora-Nameri-
Kaziranga-Dibru-Saikhowa

as Wildlife Circuit in

Assam.

Development of Union 85.28
Territory of Puducherry

as Tourist Circuit under

Swadesh Darshan Scheme

(Coastal Circuit)

Integrated Development of 97.14
New Adventure Tourism in
Arunachal Pradesh

Development of North 99.59
East Circuit : Agartala-
Sipahijala-Melaghar-
Udaipur-Amarpur-
Tirthamukh-Mandirghat-
Dumboor-Narikel Kunja-
Gandachara-Ambassa in

Tripura

Development of Beach 85.39
Circuit: Udaipur-Digha-
Shankarpur-Tajpur-
Mandarmani-Fraserganj-
Bakkhlai-Henry Island in

West Bengal

Development of Tribal 99.94
Tourism Circuit in
Jashpur-Kunkuri-Mainpat-
Ambikapur-Maheshpur-
Ratanpur-Kurdar-

Sarodadadar Gangrel-

Kondagaon-




296 Written Answers to

[RAJYA SABHA]

Unstarred Questions

4 5

19. Maharashtra Coastal Circuit

Nathyanawagaon-
Jagdalpur-Chitrakoot-
Tirthgarh in Chhattisgarh.

Development of Sindhudurg 82.17
Coastal Circuit in
Mabharashtra under Swadesh

Darshan Scheme.

TotaL of 2015-16

1512.93

Year 2016-17

20. Goa Coastal Circuit

21.  Jammu and Himalayan Circuit

Kashmir

22.  Telangana Tribal Circuit

23. Meghalaya North-East Circuit

24. Madhya
Pradesh

Buddhist Circuit

25. Kerala Spiritual Circuit

Development of Coastal 99.99
Circuit (Sinquerim-Baga,
Anjuna-Vagator, Morjim-

Keri, Aguada Fort and

Aguada Jail) in Goa.

Integrated Development 82.97
of Tourism Infrastructure
Projects in the State of

Jammu and Kashmir.

Integrated Development 84.40
of Mulugu-Laknavaram-
Medavaram-Tadvai-

Damaravi-Mallur —

Bogatha Waterfalls as

Tribal Circuit in Telangana.

Development of 99.13
Umium (Lake View),

U Lum Sohpetbneng

Mawdiangdiang — Orchid

Lake Resort, Meghalaya.

Development of Buddhist 74.94
Circuit in Sanchi-Satna-
Rewa-Mandsaur-Dhar in

Madhya Pradesh.

Development of 99.99
Sabarimala-Erumeli-
Pampa-Sannidhanam as a

Spiritual Circuit in District

Pathanamthitta, Kerala.
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26.

27.

28.

29.

30.

31.

32.

Karnataka

Manipur

Gujarat

Haryana

Rajasthan

Sikkim

Madhya
Pradesh

Coastal Circuit

Spiritual Circuit

Heritage Circuit

Krishna Circuit

Krishna Circuit

North-East India
Circuit

Heritage Circuit

Development of Coastal
Circuit in Dakshin
Kannada Dist, Uttar
Kannada Dist and Udupi
Dist in Karnataka.

Development of Spiritual
Circuit—Shri Govindajee
Temple, Shri Bijoy
Govindajee Temple—

Shri Gopinath Temple—
Shri Bungshibodon
Temple—Shri Kaina Temple,
Manipur.

Development of Heritage
Circuit in Ahmedabad-
Rajkot- Porbandar-Bardoli-

Dandi in Gujarat.

Development of Tourism
Infrastructures at places
related to Mahabharata in
Kurukshetra, Haryana.

Integrated Development
of Govind Dev ji temple
(Jaipur), Khatu Shyam Ji
(Sikar) and Nathdwara
(Rajsamand) in Rajasthan.

Development of Tourist
Circuit Linking Singtam—
Maka-Temi-Bermoik Tokel-
Phongia-Namchi-Jorthang-
Okharey-Sombaria-
Daramdin-Jorethang-Melli
(Exit) in Sikkim.
Development of Heritage
Circuit (Gwalior-Orchha-
Khajuraho-Chanderi-
Bhimbetka-Mandu)
Madhya Pradesh

95.67

53.80

93.48

97.35

91.45

95.32

99.77
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33.  Kerala Spiritual Circuit Development of Sree 92.44
Padmanabha Arnamula-
Sabrimala as a Spiritual

Circuit in Kerala

34. Bihar Spiritual Circuit Development of Jain 52.39
Circuit: Vaishali-Arrah-
Masad-Patna-Rajgir-
Pawapuri-Champapuri as

Spiritual Circuit in Bihar.

35.  Bihar Spiritual Circuit Integrated Development 52.35
of Kanwaria Route:
Sultanganj-Dharmshala-
Deoghar under Spiritual
circuit in Bihar.

36. Odisha Coastal Circuit Development of Gopalpur, 76.49
Barkul, Satapada and
Tampara as Coastal circuit
in Odisha.

37. Nagaland Tribal circuit Development of Tribal 99.67
circuit (Mokokchung—
Tuensang-Mon) in

Nagaland

38.  Uttarakhand Heritage Circuit Integrated Development 81.94
of Heritage Circuit
in Kumaon Region—
Katarmal-Jogeshwar-

Baijnath-Devidhura in

Uttarakhand.
39.  Jammu and Himalayan Circuit Integrated Development 96.38
Kashmir of Tourist Facilities at

Jammu-Rajouri-Shopian-
Pulwama Under Himalayan
Circuit theme in J&K.

40. Jammu and Himalayan Circuit Integrated Development of 98.70
Kashmir Tourist Facilities under the
Construction of Assets in

lieu of those Destroyed in
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41.

42.

43.

44,

45.

46.

Jammu and

Kashmir

Jammu and

Kashmir

Jammu and

Kashmir

Uttar Pradesh

Uttar Pradesh

Andaman
and Nicobar

Islands

Himalayan Circuit

Himalayan Circuit

Himalayan Circuit

Buddhist Circuit

Ramayana Circuit

Coastal Circuit

Floods in 2014 under PM
Development Package for
J&K.

Integrated Development 97.82
of Tourist facilities at
Mantalai-Sudhmahadev-

Patnitop under Himalayan

Circuit Theme in J&K.

Integrated Development 96.39
of Tourist Facilities at
Anantnag-Kishtwar-
Pahalgam—Daksum—

RanjitSagar Dam under

Himalayan Circuit Theme

in J&K.

Integrated Development 96.93
of Tourist Facilities at
Gulmarg-Baramulla-

Kupwara-Leh Circuit under
Himalayan Circuit Theme

in J&K.

Development of Buddhist 99.97
Circuit—Srawasti,

Kushinagar and Kapilvastu

in Uttar Pradesh.

Development of Chitrakoot 69.45
and Shringverpur as

Ramayana Circuit in Uttar

Pradesh.

Development of Coastal 42.19
Circuit (Long Island-

Ross Smith Island-Neil

Island- Havelock Island-

Baratang Island-Port Blair)

in Andaman and Nicobar

under Coastal thematic

circuit of Swadesh Darshan

Scheme.
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47.  Tamil Nadu Coastal Circuit Development of Coastal 99.92
Circuit (Chennai-
Mamamallapuram-
Rameshwaram-Manpadu-
Kanyakumari) in Tamil
Nadu under Swadesh

Darshan Scheme.

48.  Uttar Pradesh Spiritual Circuit Development of Spiritual 76.00
Circuit (Shahjahanpur-
Allahabad-Basti-Ahar-
Aligharh-Kasgunj-Sarosi-
Pratapgarh-Unnao-
Kaushambi-Mirzapur-
Gorakpur-Kairana-
Doamriyagunj-Bagpat-
Barabanki-Azamgarh).

49.  Uttar Pradesh Spiritual Circuit Development of Spiritual 62.96
Circuit II (Bijnor-Meerut-
Kanpur-Kanpur Dehat-
Banda-Ghazipur-Salempur-
Ghosi-Balia-Ambedkar
Nagar-Aligarh-Fatehpur-
Deoria-Mahoba-Sonbhadra-
Chandauli-Mishrikh-
Bhadohi) in Uttar Pradesh
under Swadesh Darshan

Scheme.

50. Uttar Pradesh Heritage Circuit Development of Heritage 41.51

Circuit (Kalinjar Fort

(Banda)-Marhar Dham

(Sant Kabir Nagar)-Chauri

Chaura, Shaheed Sthal

(Fatehpur)- Mavahar Sthal
(Ghosi)-Shaheed Smarak

(Meerut) in Uttar Pradesh

under Swadesh Darshan

Scheme.
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51.

52.

53.

54.

55.

Bihar

Assam

Himachal

Pradesh

Mizoram

Rajasthan

Buddhist Circuit

Heritage Circuit

Himalayan Circuit

Eco Circuit

Spiritual Circuit

Development of Buddhist 98.73
circuit-Construction

of Cultural Centre at

Bodhgaya, Bihar.

Development of Tezpur- 98.35
Majuli-Sibsagar as Heritage
Circuit in Assam under

Swadesh Darshan scheme

Integrated Development 99.76
of Himalayan Circuit in
Himachal Pradesh under

Swadesh Darshan scheme

Development of Eco- 99.07
Adventure Circuit
Aizawl-Rawpuichhip—
Khawhphawp—Lengpui—
Durtlang—Chatlang-
Sakawrhmuituaitlang-
Muthee—Beratlawng-Tuirial
Airfield-Hmuifang under

Eco circuit theme of

Swadesh Darshan Scheme.

Development of 93.90
Spiritual Circuit-Churu
(SalasarBalaji)-Jaipur
(Shri Samode Balaji,
Ghatke Balaji, Bandheke
Balaji)-Alwar (Pandupole
Hanumanji, Bharathari)-
Viratnagar (Bijak,
Jainnasiya, Ambika
Temple)-Bharatpur
(Kaman Region)-Dholpur
(Muchkund)-Mehandipur
Balaji-Chittorgarh
(Sanwaliyaji) in Rajasthan
under Swadesh Darshan

scheme.
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56.

Gujarat

Heritage Circuit

Development of Heritage

circuit: Vadnagar- Modhera

and Patan in Gujarat under

Swadesh Darshan Scheme

99.81

TotaL of 2016-17

3191.38

Year 2017-18

57.

58.

59.

60.

61.

62.

Bihar

Goa

Gujarat

Puducherry

Puducherry

Rajasthan

Rural Circuit

Coastal Circuit

Buddhist circuit

Heritage Circuit

Spiritual Circuit

Heritage Circuit

Development of Gandhi
Circuit: Bhitiharwa-
Chandrahia-Turkaulia in

Bihar under Rural Circuit

theme of Swadesh Darshan

Scheme.

Development of Coastal
Circuit II: Rua De Orum
Creek-Don Paula-Colva-
Benaulim in Goa under

Swadesh Darshan Scheme.

Development of Buddhist
circuit: Junagadh-Gir-
Somnath-Bharuch-Kutch-
Bhavnagar-Rajkot-Mehsana
in Gujarat under Swadesh

Darshan scheme.

Development of Heritage
Circuit in Puducherry
under Swadesh Darshan

Scheme.

Development of Spiritual
Circuit in Puducherry
under Swadesh Darshan

Scheme.

Development of Heritage
Circuit (Rajsamand
(Kumbhalgarh Fort)-
Jaipur (Nahargarh Fort)-
Alwar (Bala Quila)-Sawai
Madhopur.

44.65

99.35

35.99

66.35

40.68

99.60
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1 2 3 4 5

(Ranthambore Fort and
Khandar Fort)-Jhalawar
(Gagron Fort)-Chittorgarh
(Chittorgarh Fort)
Jaisalmer (Jaisalmer Fort)
Hanumangarh (Kalibangan,
Bhatner Fort and
Gogamedi)-Jalore (Jalore
Fort)-Udaipur (Pratap
Gaurav Kendra)-Dholpur
(Bagh-i-Nilofar and Purani
Chawni)-Nagaur (Meera
Bai Temple) in Rajasthan
under Swadesh Darshan

Scheme.

63.  Telangana Heritage Circuit Development of Heritage 99.42
Circuit: Qutub Shahi
Heritage Park-Paigah
Tombs-Hayat Bakshi
Mosque-Raymond's Tomb
in Telangana under

Swadesh Darshan Scheme.

TortaL 486.04

GraND ToTAL 5309.95

Release of funds to tourism projects of Telangana

471. SHRI DHARMAPURI SRINIVAS: Will the Minister of TOURISM be
pleased to state:

(a) whether Government has received any proposal from Government of Telangana
requesting for release of funds to the tune of ¥ 400 crores for the development of
tourist spots and historical monuments like Golkonda fort, Nagarjuna hill—a Buddhist

place, Salarjung museum Charminar, etc.;
(b) if so, the details thereof’; and

(¢c) whether any decision has taken by Government on such request, the details
thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) to (c¢) The Government of Telangana has submitted a project proposal
on Development of Forts Circuits under Swadesh Darshan Scheme for an estimated
cost of ¥ 94.75 crore. The various forts identified by the State Government for
development under this circuit include Bhongir Fort, Devarakonda Fort, Rachakonda
Fort, Shi Khilla Fort and Quileshpur Fort.

The projects under Swadesh Darshan scheme are identified for development in
consultation with the State Governments/UT Administrations and are sanctioned subject
to availability of funds, submission of suitable detailed project reports, adherence to

scheme guidelines and utilization of funds released earlier.

Based on proposals received from the State Government, the following projects

have so far been sanctioned in Telangana under Swadesh Darshan Scheme:

® in crore)

SI.  Name of the Project Amount Amount
No. sanctioned released
1.  Integrated Development of Eco Tourism 91.62 41.33

Circuit in Mahaboobnagar district,
Telangana. (2015-16)

2. Integrated Development of Mulugu- 84.40 16.88
Laknavaram-Medavaram-Tadvai-Damaravi—
Mallur—Bogatha Waterfalls as Tribal
Circuit in Telangana. (2016-17)

3. Development of Heritage Circuit: Qutub 99.42 19.88
Shahi Heritage Park-Paigah Tombs-
Hayat Bakshi Mosque-Raymond's Tomb
in Telangana under Swadesh Darshan
Scheme. (2017-18)

Generation of employment through tourism sector

472. SHRI DARSHAN SINGH YADAV: Will the Minister of TOURISM be

pleased to state:

(a) the efforts being made by Government to generate employment through

tourism sector in the country particularly in Uttar Pradesh during the last two years;

(b) whether the State Government of Uttar Pradesh has demanded any financial
assistance for development of new tourism spots in the State; and

(c) if so, the details thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) Tourism has the capacity to create large scale employment and
Ministry of Tourism is taking the following steps to boost tourism in the country,
including Uttar Pradesh:

(1) Developing theme based tourist circuits under the Swadesh Darshan Scheme.

(2) Developing identified pilgrimage destinations under the National Mission
on Pilgrimage Rejuvenation and Spiritual Augmentation Drive (PRASAD)
Scheme.

(3) Creating employable skills amongst youth under the special initiative ‘Hunar
Se Rozgar Tak’.

(b) and (c) Details of projects sanctioned under the Swadesh Darshan and PRASAD
Schemes in the State of Uttar Pradesh is are given in the Statement.

Statement

Details of projects sanctioned under the Swadesh Darshan and PRASAD Schemes
in the State of Uttar Pradesh

(A) Swadesh Darshan Scheme

®} in crore)

Sl.  State Name of Name of the Project Amt. Amt.
No. the Circuit Sanctioned Released
1 2 3 4 5 6
2016-17
1. Uttar Buddhist “Development of 99.97 19.99
Pradesh Circuit Buddhist Circuit—

Srawasti, Kushinagar,
and Kapilvastu in Uttar

Pradesh.
2. Uttar Ramayana  Development of 69.45 13.89
Pradesh Circuit Chitrakoot and

Shringverpur as
Ramayana Circuit in
Uttar Pradesh.

3. Uttar Spiritual Development of Spiritual 76.00 15.20
Pradesh Circuit Circuit (Shahjahanpur-
Allahabad-Basti-Ahar-
Aligharh-Kasgunj-Sarosi-
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1 2 3 4 5 6

Pratapgarh-Unnao-
Kaushambi-Mirzapur-
Gorakpur-Kairana-
Doamriyagunj-Bagpat-
Barabanki-Azamgarh).

4.  Uttar Spiritual Development of Spiritual 62.96 12.59
Pradesh Circuit Circuit-IT (Bijnor-

Meerut-Kanpur-Kanpur

Dehat-Banda-Ghazipur-

Salempur-Ghosi-Balia-

Ambedkar Nagar-Aligarh-
Fatehpur-Deoria-Mahoba-

Sonbhadra-Chandauli-

Mishrikh-Bhadohi) in

Uttar Pradesh under

Swadesh Darshan

Scheme.
5. Uttar Heritage Development of Heritage 41.51 8.30
Pradesh Circuit Circuit (Kalinjar Fort

(Banda)-Marhar Dham
(Sant Kabir Nagar)-
Chauri Chaura, Shaheed
Sthal (Fatehpur)-Mavahar
Sthal (Ghosi)-Shaheed
Smarak (Meerut) in Uttar
Pradesh under Swadesh

Darshan Scheme.

TotaL 349.89 69.97
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(B) PRASAD Scheme

R in crore)

Sl.  State Name of the Project Amt. Amt.
No. Sanctioned  Released
2014-15

1. Uttar Pradesh  Development of Mathura- 14.93 2.99

Vrindavan as Mega Tourist
Circuit (Ph-II)
2. Uttar Pradesh  Construction of Tourist 9.36 1.76

Facilitation Centre at Vrindavan,
Distt. Mathura

TotaL 24.29 4.75
2015-16
3. Uttar Pradesh  Development of Varanasi 20.40 10.20
TortaL 20.40 10.20

Development of cultural hubs

473. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of TOURISM be

pleased to state:

(a) what action plan Government has formulated to give virtual push to cultural

tourism in the country;

(b) how many cultural hubs have been identified by Government for development

during the last three years; and

(c) the physical progress so far made at the locations identified, including any

new heritage site which could be taken as model?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) The tourist potential of India stems from its rich cultural, religious,
historical and natural heritage. To harness the capability of these attributes, the
Government of India in January, 2015 launched the Swadesh Darshan scheme to

develop tourist circuits around 13 specific themes including ‘Heritage Circuit’.

(b) and (c) The list of destinations identified under heritage circuit under Swadesh
Darshan Scheme is in the Statement (See below). All these sites are being developed
with world class infrastructure and work is still under progress at all these locations

in the heritage circuit.
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Statement
List of Projects Sanctioned for Heritage Circuit under Swadesh Darshan Scheme.

(Amt. in crore)

Sl. Name of Name of Circuit Project Name Amt.
No. State and Year Sanctioned
1 2 3 4 5
1. Gujarat Heritage Circuit  Development of Heritage 93.48
(2016-17) Circuit in Ahmedabad-

Rajkot-Porbandar—Bardoli-

Dandi in Gujarat.

2. Madhya Heritage circuit ~ Development of Heritage 99.77
Pradesh (2016-17) Circuit (Gwalior—Orchha—
Khajuraho—Chanderi—
Bhimbetka—Mandu) Madhya

Pradesh.
3. Uttarakhand = Heritage circuit  Integrated Development 81.94
(2016-17) of Heritage Circuit in

Kumaon Region—Katarmal—
Jogeshwar-Baijnath-evidhura

in Uttarakhand.

4. Uttar Pradesh Heritage Circuit Development of Heritage 41.51
(2016-17) Circuit (Kalinjar Fort
(Banda)-Marhar Dham
(Sant Kabir Nagar)-Chauri
Chaura, Shaheed Sthal
(Fatehpur)- Mavahar Sthal
(Ghosi)-Shaheed Smarak
(Meerut) in Uttar Pradesh

under Swadesh Darshan

Scheme.
5.  Assam Heritage Circuit  Development of Tezpur— 98.35
(2016-17) Majuli—Sibsagar as Heritage

Circuit in Assam under

Swadesh Darshan scheme.
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1 2 3 4 5
6. Gujarat Heritage Circuit  Development of Heritage 99.81
(2016-17) circuit: Vadnagar-Modhera

and Patan in Gujarat under

Swadesh Darshan Scheme.

7. Puducherry Heritage Circuit Development of Heritage 66.35
(2017-18) Circuit in Puducherry
under Swadesh Darshan
Scheme.
8. Rajasthan Heritage Circuit  Development of Heritage 99.60
(2017-18) Circuit (Rajsamand

(Kumbhalgarh Fort)-
Jaipur (Nahargarh Fort)-
Alwar (Bala Quila)-Sawai
Madhopur (Ranthambore
Fort and Khandar Fort)—
Jhalawar (Gagron Fort)—
Chittorgarh (Chittorgarh
Fort) Jaisalmer (Jaisalmer
Fort) Hanumangarh
(Kalibangan, Bhatner Fort
and Gogamedi)-Jalore
(Jalore Fort)-Udaipur
(Pratap Gaurav Kendra)-
Dholpur (Bagh-i-Nilofar
and Purani Chawni)-
Nagaur (Meera Bai
Temple) in Rajasthan under

Swadesh Darshan Scheme.

9. Telangana Heritage Circuit  Development of Heritage 99.42
(2017-18) Circuit: Qutub Shahi
Heritage Park-Paigah
Tombs-Hayat Bakshi
Mosque-Raymond's Tomb
in Telangana under

Swadesh Darshan Scheme.

TotaL 780.23
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Promotion of rural tourism
474, SHRI DEREK O’BRIEN: Will the Minister of TOURISM be pleased to state:

(a) the State-wise details of villages identified by Government to promote Rural

Tourism in the country;

(b) the total amount of funds allotted by Government for the promotion of Rural
Tourism in the country, if so, the details thereof; and

(c) whether the execution of work have begun in these villages for improving

the surroundings and roads, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) to (c) Rural Circuit is one of the theme-based circuits identified for
development under Swadesh Darshan Scheme of Ministry of Tourism.

The projects under the scheme are identified for development in consultation with
the State Governments/UT Administrations and are sanctioned subject to availability of
funds, submission of suitable detailed project reports, adherence to scheme guidelines
and utilization of funds released earlier.

The Ministry of Tourism has sanctioned the project for Development of Bhitiharwa-
Chandrahia-Turkaulia in Bihar under Rural Circuit theme of Swadesh Darshan Scheme
in June 2017 with the central financial assistance of I 44.65 crore.

Disinvestment of ITDC hotels
475. SHRI ANAND SHARMA: Will the Minister of TOURISM be pleased to state:

(a) whether it is a fact that Government has approved disinvestment of hotels
and properties of ITDC;

(b) if so, the reasons therefor; and

(c) the value of properties approved for disinvestment and minimum reserve

price for auction?

THE MINISTER OF STATE OF THE MINISTY OF TOURISM (DR. MAHESH
SHARMA): (a) and (b) Government of India, which envisages that running and
managing hotels on professional lines is not the work of Government or its entities,
has decided to transfer to the State Governments/other Central Ministry (ies) or go
in for joint leasing with the State Government in respect of 14 hotels/properties of
India Tourism Development Corporation (ITDC) Ltd.

(¢) The hotels/properties are to be transferred to the State Governments/other

Central Ministry(ies) or to be jointly leased out with the concerned State Government
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based on valuation worked out in consultation with the State Government and ITDC

and hence, no reserve price has been fixed.
Details of the consideration amount for the following properties of ITDC, which
have already been transferred to the concerned State Governments, are given as under:

(i) Hotel Lake View Ashok, Bhopal has been transferred to the State Government
of Madhya Pradesh at an amount of ¥ 12.59 crore as the consideration for
ITDC’s 51% equity stake.

(i1) Hotel Brahmaputra Ashok, Guwahati, Assam has been transferred to the State
Government of Assam at an amount of I 2.14 crore as the consideration
for ITDC’s 51% equity stake.

Development of Dudhsagar Waterfalls in Goa

476. SHRI SHANTARAM NAIK: Will the Minister of TOURISM be pleased
to state:

(a) whether Government has any proposal to develop Dudhsagar waterfalls in

Goa from tourist point of view;

(b) whether the State Government has sought any financial assistance for the

purpose;

(c) whether Union Government proposes to increase transport and stay facility

at the waterfalls; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) to (d) Development any spot from the tourist point of view is
primarily the responsibility of the State Governments and Union Territories, including

the State Government of Goa.

No proposal has been received from the State Government of Goa for development

of Dudhsagar waterfalls in Goa.
Regulation of service providers in tourism sector

477. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of TOURISM

be pleased to state:

(a) whether Government is taking any steps for proper regulation of service

providers in tourism sector;

(b) if so, details thereof, if not, the reasons therefor;
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(c) the details of existing mechanism for protection of tourists from unscrupulous

elements operating in tourism sector;

(d) whether there are any guidelines for protection of foreign tourists against being

fleeced by unscrupulous tour and travel operators, if so, the details thereof; and

(e) whether there is any mechanism to monitor that such guidelines are adhered
to by State administration, if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) to (d) The Ministry has schemes for classification of operational
hotels under one to five star deluxe categories and heritage hotels and approving
travel agents, tour operators, adventure tour operators and tourist transport operators.
The idea is to encourage quality, standard and service to tourists so as to promote
tourism in India. These are voluntary schemes open to all bonafide agencies and

operational hotels.

All the approved service providers are required to adhere to the terms and
conditions laid down in the relevant guidelines. Ministry of Tourism (MoT) also takes
the appropriate action after investigation including cancellation of MoT’s recognition

as approved service providers.

The Ministry of Tourism has set up multilingual tourist helpline (1-800-11-1363) which
allows the tourists including the foreign tourists to seek assistance during time of distress

and give the foreign tourists a sense of safety and security while travelling in India.
(¢) These guidelines are not applicable to the State administration.
Underutilisation of funds for welfare schemes for tribals

478. SHRI A. VIJAYAKUMAR: Will the Minister of TRIBAL AFFAIRS be

pleased to state:

(a) whether Government is aware of under utilisation of funds of many welfare

schemes for tribals in recent years;
(b) if so, the details of funds allocated and utilized during the last three years;
(c) if so, whether misappropriation of funds has taken place in the schemes; and
(d) if so, the action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI JASWANTSINH SUMANBHAI BHABHOR): (a) and (b) There have been very
few instances of underutilization of funds in some of the schemes of the Ministry.
The details is given in the Statement (See below).



Written Answers to [19 July, 2017]

Unstarred Questions 313

(c) No instance has come to the notice of this Ministry with regard to

misappropriation of funds under any Schemes/Programmes of the Ministry.

(d) Does not arise in view of reply to part (c) above.

Statement

Details of funds allocated and utilized during the last three years

® in crores)

Name of the Scheme 2014-15 2015-16

2016-17

RE Exp. RE

Exp.

RE Exp.

Grants under Article 275(1) 1134.68 1132.64 -
of the Constitution

Special Central Assistance 1040.03  1039.61 -
to Tribal Sub-Scheme (TSP
to TSS)

Development of Particularly - - 217.35
Vulnerable Tribal Groups
(PVTGs)

Institutional Support for 35 30.82 35.00
Marketing and Development
of Tribal Productrs/Produce
funds released to TREFED

Grant-in-aid to STDCCs - - 5.00
for MFP Operations

Mechanism for Marketing - - 143.00
of Minor Forest Produce

(MFP) through Minimum

Support Price (MSP) and

Development of Value

Chain for MFP

213.54

30.26

4.59

106.73

3.00 2.00

Funds for tribal schemes in Rajasthan

479. SHRI RAM NARAIN DUDI: Will the Minister of TRIBAL AFFAIRS be

pleased to state:

(a) the details of the various programmes being run in tribal areas in the State

of Rajasthan with the assistance of Central Government;

(b) the details of the funds released to the State Government under these

programmes by the Central Government during the last three years; and

T Original notice of the question was received in Hindi.
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(c) the details of spent and unspent funds under the head of above schemes

during these three years by the State Government?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI
JASWANTSINH SUMANBHAI BHABHOR): (a) Government has adopted a multi-
pronged strategy for overall development of tribal people across the country, which
includes support for education, health, sanitation, water supply, skill development,
livelihood etc. Major part of infrastructure development and provision of basic
amenities in tribal areas/regions in the country is carried out through various schemes/
programmes of concerned Central Ministries and the State Governments concerned
including State of Rajasthan, while the Ministry of Tribal Affairs provides additive
to these initiatives by way of plugging critical gaps. A list of Schemes/Programmes

administered by the Ministry is given in the Statement-1 (See below).

(b) and (c) The details of funds released/utilized by State Government of Rajasthan
under Schemes/Progammes of the Ministry during the last three years are given in
the Statement-II.

Statement-1

List of schemes/programmes of the Ministry of Tribal Affairs

Sl. No. Names of Schemes/Programmes

I. Girls and Boys Hostels for STs

2. Ashram Schools in Tribal Sub-Plan Area

3. Vocational Training in Tribal Areas

4. Post Matric Scholarship Scheme for ST students

5. Pre-Matric Scholarship Scheme for ST students

6. National Overseas Scholarship for ST students

7. National Fellowship and Scholarship for Higher Education of ST students
8. Grants-in-aid to Voluntary Organisations Working for welfare of STs
9. Strengthening Education among ST Girls in Low Literacy Districts
10. Development of Particularly Vulnerable Tribal Groups (PVTGs)

11. Grants under Article 275 (1) of the Constitution of India

12. Special Central Assistance(SCA) to Tribal Sub-Scheme(TSS)

13. Grants-in-aid to Tribal Research Institutes

14. Institutional Support for Development and Marketing of Tribal

Products/Produce
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SI. No. Names of Schemes/Programmes

15. Support to National/State Scheduled Tribe Finance and Development

Corporations
16. Research Information and Mass Education, Tribal Festival and Others
17. Grants-in-aid to State Tribal Development Cooperative Corporations

(STDCCs), etc. for Minor Forest Produce (MFP) Operations

18. Minor Forest Produce (MFP) through Minimum Support Price (MSP)
and Development of Value Chain for MFP

Statement-I11

Details showing funds released and utilized during last three years to the State

Government of Rajasthan

( in lakh)
Scheme 2014-15 2015-16 2016-17
Released Utilization Released Utilization Released Utilization
Reported Reported Reported
1 2 3 4 5 6 7
Art. 275(1) of the 9755.92 975592 11000.00 11000.00 10341.39  2028.28
Constitution
Special Central 8822.04  8822.04 10190.00 10190.00 11072.90  1582.82
Assistance to Tribal
Sub-Scheme
Scheme of Girls and 0.00 0.00 339397  1427.65 595.35 0.00
Boys Hostels for STs
Scheme of 1500.00 1500.00  1076.09  1076.09  1331.00 Utilization
Development report is
of Particularly yet to be
Vulnerable Tribal received
Groups under CCD from State
Annual Plan for the Government
State of Rajasthan
Institutional Support 56.00 56.00 0.00 0.00 43.43  Utilization
for Marketing and Certificate
Development of Tribal not due
Products/Produce.
Scheme of Post 6440.00  6440.00 10890.00 10890.00  9800.00  8381.44

Matric Scholarship
(PMS) for ST
students
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1 2 3 4 5 6 7

Scheme for Pre- 2383.34 0.00 0.00 0.00 0.00 0.00
Matric Scholarship

for ST students

studying in Classes

IX and X.

Constitution of Forest Rights Committees

480. SHRIMATI JAYA BACHCHAN: Will the Minister of TRIBAL AFFAIRS
be pleased to state:

(a) the States wherein Gram Sabhas have constituted/have not constituted Forest
Rights Committees under The Scheduled Tribes and Other Traditional Forest Dwellers
(Recognition of Forest Rights) Act, 2006 till date;

(b) whether the Government has taken/proposes to take any steps for early
constitution of these committees in those States where Gram Sabhas have not

constituted the said committees; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI
JASWANTSINH SUMANBHAI BHABHOR): (a) As per ‘The Scheduled Tribes and
Other Traditional Forest Dwellers (OTFDs) (Recognition of Forest Rights) Act, 2006’
(in short FRA) and rules there under, responsibility for implementation of the Act lies
with the States/UTs. As per information received from the State Governments, upto
30.04.2017, Gram Sabhas have constituted Forest Rights Committees under FRA in
all the States, except (i) Arunachal Pradesh (ii) Manipur (iii) Meghalaya (iv) Mizoram
(v) Nagaland (vi) Sikkim.

(b) and (c) As already stated in reply to part (a) above, the responsibility for
implementation of the Act lies with the States/UTs. Manipur, Meghalaya and Arunachal
Pradesh State Governments reported that they feel that the FRA is not so relevant in
their State because of the prevalent customary community ownership of forest land.
Mizoram reported that they have notified its adoption in the entire State in 2010.
Sikkim reported that there are no forest dwelling STs and Other Forest Dwellers in
the true sense of the term and most of STs of Sikkim hold revenue land in their own
name and they are not solely dependent on the forests for their livelihood. Nagaland
has informed that the land holding system and the village system of Naga people is

peculiar in that the people are the landowners.

The House then adjourned for lunch at one of the clock.
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The House reassembled after lunch at two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

REGARDING THE DEMAND MADE BY THE OPPOSITION FOR
SEEKING A PROPER REPLY ON THE DEBATE FROM THE
LEADER OF THE HOUSE OR FROM THE MINISTER
OF HOME AFFAIRS

MR. DEPUTY CHAIRMAN: Now, the Short Duration Discussion on the Situation
arising out of the reported increase in the incidents of lynching and atrocities on
minorities and dalits across the country. Today is the discussion. Shri Husain Dalwai.

One second. Oh! LoP will raise.

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir,
I will start from my party.

MR. DEPUTY CHAIRMAN: Okay.

#t TA™ TG e A ST RRAT WIEd, A &1 Sl vy 7, 98 99
TR favg 21 $9 989 H 98d IR e d9i $ oY MUl IR, U e, 99 uEd
A H Bl e 6 WHR I QG A $HBT T4 BT § I8 87

52 8 2l wolo gwie 08 S ol H(NT Lo pde Qliz) BMsl Q3o WBT
S ey el el Cop o O ool oo s S 1R 05 o s
S B S B unlz lazs o § Ao v v Cae S ST I
fo b @0 085 Qe B wl e )b

TS B HATGI & I WAL AT WG B HATGI H AT HAI
(3 TR A AHhdl): I8l W 8 HATTI H AT H31, 21 RIS TRM SR Sff
g, I a9 < ST 3Mud! Ao € 5 St st Rad g e €, he is not well.

3} A T SSE: AR, $H Fad H Sl g9l BN drell § 3R g Sl gai § IR
RET §, % directly law and order ¥ W&feId 81 Ministry of Social Welfare mﬁﬂﬁegﬁ
HATTT BT ST Pls @RI Il el o
oz 52~ ol 2 Gy S 2az 2 e Ok il e BTGB P Olizt

Ministry of - Cwsww —w directly law and order o9 «wg Ly S e

= o Jo B B s ol B Al < wss WS b Social Welfare

+ Transliteration in Urdu script.
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SHRI MUKHTAR ABBAS NAQVI : He is Minister of State for Home Affairs.

#t [ 6t IeE: S B, g9 oMen ® 6 9 # E #Al Sf N SEe <
..(TTLT)...

G BT SRR 05 e dm S o Ll ame o Sy BT o M Gt
SU (UIER VY B T

# &R FAN AHd: Tel, T8 A5y AT SN A <
3 A &l ITSAIE: SR, R WHETYRT $ fU I8 =4l B+ 8, 99 1 Sl 8l
G GBS bz om S som S S ses BT o el bt
=t S P

3 AR A AHA: RIS YA AT8d, 3AMYD! SHDRI 81N fF T8 H3
St @1 w@Rey e el B

3l A T SeE: YAY, AT A Y HA S SAE § AT AR A% T 'S
SEICAS]

6 ST LI L o e Ulsr 2GR 05 $ L ot BINT 68 pMe Sl

—od &3 Gl Bk

3t YR A AHAl: AT YU I IR, AMIB] Sfarg et S|

2 e T seTe: L, T8, I e S § Wehd §1 Wad Ugd dl FT
A Sf, GO TRR R Y8 HA S AR Y TR WR e} St & BTsdl o U8
3y € f&urgs HRY 6 I Srae <l

e o com S @ Olsz 3] 35 e coxe BT 8 PN bzt
8 &l )fiﬁJ BN NI BT | B JRUE o oﬁ).wf,}.é Cw9d (o S Olasp

- 020 Qlsz 08 NS 558 Bled o OT n ol sl

3l YEIR T AHal: AT & 79 HRY, MUB] Apel S Heml 379 =i

¥ geNRes © IT SI91 H? STad 39! e

3t AN AT (IR USW): I8 HAT I §g? ...(FAUM)....

SHRI GHULAM NABI AZAD : Sir, they should decide. Please don’t take this...

...(Interruptions)...

+ Transliteration in Urdu script.
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3t 3= Tl (fRATae cen): Ui HEIed, I8 dgd MR 99 B, SHél
S Eobl 1 TG gN <1 & 3R ST ASId 91 ol &, 399 [ g 7 fegwam
P TR WG g B IS 9T 39 W Tl IR @1 ¢ AR FA & g a9 8 W
o7 {5 M1 e ¥ ygell A9y I foran S s ¥ 9 f[Avy &1 19Rar &1 S
ST AR S & 3fER THH! oIy AMUSH far g1 a1 wes i = Y El PR &
#= TE €, O A1 9ed 39 T9l R SR <, offed 39 1R vy W g sy w4
IR <, I8 WPHR T 8 FHhT T

sft FRE STl HEHRT SUAHTURT Sff, EAR g H AT e 81 Y g, S il
B gAM ¥ vaquc W g1 H g & omd 59 vy &1 dRar 9 <l s9@1 Sae
T8 IMSY HA S PSR A AN Y WAL Sl § I A AT Feq §, A1 SgreT Sfd
BT I8 fAwg g1 ¥R B, S9! dgedl 8] o a1y, dfha s, s9a! aga
drscell form <7 a1 7, S Sfad T8l 81 3FR 31U oA el ° 9dhd, 8 HAT Sff
ST T8l < Fhd, d R STS Weq UReu ®) SISl 919 9 o Y, It s9 WX
fexme™ B) NfTTm R A9 &) SR’d 8 /I I s B2 & Wrell lynching &1
AW eI Tl T BIA-JILAT BT AT 81 S 1B 59 Al ST &1 gl PR
U AFHAD BUN P T mind divert B 8T g1 § A1 g b Ife a1 Fe+
Y BT o b d SGE T I, A1 R &0 AN Bl Big Gaba T80 81 31 I8 a@d
Igd feamd 81 & € fF I8 TR U B R g SR TN & 77 'H W4
MYp A1 Tl 3T HHBR AfIY, 8F AMTh A1 & AR SMIBT H1H fauer o1 dxefor
ST 81 39 AR A A1 39 I SRR 8l S d1fev b a1 e g9@! a9 <

sft am=e vt HEIgy, onfl Aar ufauer 7 Bl, TR SREATe Sft 7 HEl 3R gHA
Jg 91 Sole gl foa w30 S, 7ar 9+ €1 3 39 919 | Jeil-wify uRfed €1 98 daa
BIIA-TRAT BT I Tl g1 I8 PHacl Il Sl d1d T8l 2l I8 10 qRd TR H
SiI U6 Y SR Ad BT AIdERY 2, I qded 81 O 91 I8 T b guH
T B economy ¥ IS BT U Bl AT O AN BT SRR FH & AT, ITHT
HaTel gl 3MMUP IR B 91 8, AMqh ST B 91 B, ATTD! e sSvciol I a1d
T 3IR 3MTF exports @I a1 Tl 3MT B & 5T F31 ¥ g TR wai W ame
T DI AT B Fhd 82 SAGT Aded I8 ¥ fh WReR 0 TR & 781 o & 8l

MR. DEPUTY CHAIRMAN: Okay; you have made your point. ...(Interruptions)...

ot < I B9 O1Ed © P Yo B X% W IS Bl AR Bl AR I 39
IR | {rearad fear Sl

MR. DEPUTY CHAIRMAN: You have made your point.

SHRI DEREK O’BRIEN (West Bengal): Sir, the Opposition, since yesterday,
has been trying to start this debate, and the Government is telling us that we are
not interested in the debate. We are serious about the debate, and we are here, but

the Government has sent, at 2 o’clock in the afternoon, with all due respect to the
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gentleman, the Minister of State for Home Affairs. Twelve Opposition parties have
signed these notices. This is a serious issue. The Leader of the House is here.
Wonderful! He would listen to us. Let him, very generously, make a reply. We have
been reasonable. We are not saying that the Prime Minister has to come here and
speak. Let the Leader of the House or the Home Minister come and answer, because
this is not about one party or two parties. The entire Opposition, with about 130
MPs, has given these notices. So, let us be very clear as to who is serious. We
want this discussion, but we want a meaningful discussion with action. Otherwise,

these would be just words.

MR. DEPUTY CHAIRMAN: Don’t think the Government won’t lend seriousness

to this discussion. I am sure the Government would respond seriously.

SHRI DEREK O’BRIEN: Sir, the perception that we are serious also has to
be there.

MR. DEPUTY CHAIRMAN: The discussion is very serious. I hope the

Government would pay serious attention to it and a proper reply would be made.

SHRI GHULAM NABI AZAD: The hon. Leader of the House is here. I hope
he would be giving a reply. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Don’t worry. The Government would give a serious
reply.
SHRI GHULAM NABI AZAD: Not Government, Sir, but the Leader of the

House. We respect the Leader of the House. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes. He is from the Government. He is also the
Finance Minister. ..(Interruptions)... In any case, this is an approval for the Finance
Minister and the Leader of the House; everybody wants him to reply. So, he should

be complimented for the fact that all of you want him to reply. ...(Interruptions)...

SHRI SITARAM YECHURY (West Bengal): Sir, he is also the Defence

Minister.

MR. DEPUTY CHAIRMAN: Yes, he is also the Defence Minister. That is good.

So, don’t worry; you would get a proper reply from a proper person.

SHRI SITARAM YECHURY: Sir, he should also defend India’s internal

security.
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SHORT DURATION DISCUSSION

Re. The situation arising out of the reported increase in the incidents of

lynching and atrocities on minorities and dalits across the country

fuer & a1 (37 AW T SIE): W), § 379 IYUAT WU YH BT g Leader
of the House, #ft 30T Sicel it 3T U 21 fawg TR B &R I8 g9RT 3fgw+l ATl
2l 399 Ufhe™ &1 e@d T8 ® SR 7 @9 &1 S@d 31 98 &Y ey gosm
%|§f3\1—'ﬁm_§":—

"HRT 3fSH § AT goig % URIY el BT S ALl
1 W6 B, AR T 4, Bl I T8 B Sl 7 <"

TR, M 91 TR fava g1 S ol &1 Feolge 8, SHP MFAR B lynching,
gferd QiR ST dl & IadsH iR @R & SR Tdl B 37 &l HW-HHt faeft
fow w ==t Ha gu ISt @R Bl 2, Af 9% 91 gEe 99 B, B @l a1
g % WRT & S gU 70 AT 81 Y 3R 39 Woa <91, R M U=T gY@,
et Mo g Uer gy &l, e die werdR Uer gU 8, R 7% M@ St 4T g
21, o et St Y7 g0 2, 39 e 9 ok ifdn & AR # ard @ iR 3 et
F AFA dTel, e 3 [T A, WS G T[S TUH-ITT g BT A ATl IR WY S
A AT €, s9% ratmar fhfaufel iR gvam™m & A arel ot |retfersw @f 91a
PR &, I 3R AT BT 910 BT &, SF < H MW & 70 AT & 91§ 3R &H
3TS1 =l BNAl b 39 <% H gART €1 U 9Ig, SAP] g¥, S B 98I, Al off
HR A fARA g2, GAHMI 1 b e SAifhar &1 Al #% <, /9 a1 &9 |
3APT BIs ey ft 81 W1, Afpd <2 F N "eAN B ) ¥, 98 R &1 fawy B

HIGHT ISt & AN BT JWARTT UG B fha-il Fod [Hedl 81, il Pls I
ST A< H BT 8, O BT T H SATGT &I BT 7 3R ¥y wu 9 S &l
HU - § & G § 3 BT " Aedr 8, O srTel-Uwelt We daR e
<d B YR TS A1 ANl BT 3 IR S8 Hegd B H RS FHI T 8, SR
T8l Bl g1 § o $® 7EMl ¥ 59 UR BM PR 61 Al $O ATd Usd Sd ARES
# ger gs off, 5Tl |1 9=l & IS W ACHIAT o1, T§ medieval ages ¥ BT T,
TG 9§ IIRES W ToR 917 I& §U § & I8 R RI1-a1 geA7g 8t ¥ 3R I
W H RI-RT FSAT¢ 8ldl Bl

AR, § Ugd e I YH B AR IF W AT TR ARG S atrocities on
dalits B &, ERAM.. & R 7 Y gHAd & &, offpT ot VY me 7 g8
oY g8t | AT BT g1 IR Al Al BT gedl, SAdh! T e faar Sar g 3iR
d AR O &1 I8 Hedl 21 agER, 2015 Pl BRlaEe $fgdae H gsl 4% yew &
fAEqR # Teh SIG 319 &1 IR<l Bl 8 BR odl gl TR & SR H 2015
# udh cfod <@l &1 U B4l € IR SHG 916 IID! AT HY & Skl gl I8
TRk f$fgae /16 S, 2015 @I 9 fefdl B gaex & A9 Fad g1 Sl B
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4 TR, 2015 B SAEGR H TP &ferad @ U @ ol 8, 9! Al 8rit g,
Hife I Hs-S Hid &1 Sl wic off, ITa! A% fhar a1 g4l dRe 4 21 78, 2017
Pl AR H Sl gaNl, fbd de<l A gferd o e doidl & THUAY & P W Th
g faer 3R S9$ T Bl Yo WIM W Al 3R T 6 S9! fUeTg Bl
ITH! BIEIS A U i, 7 I8 g j@1 o1 {6 S9e Biy-uid R few dvE 9
ufgai def g8 offl oRIa # 12 Jels, 2016 B AR M fSRgae &1 e e
IR gs oA, T 4-5 el dsai @l fUers g3 ol STa! ST H a9/ HR, ITh!
8 TS B TWRB BP9 dRe ¥ ITa] s A fUers gs ofl, 98 a9l ¥ q9 |
RN AT AT| g8 "l X <% H IR gsl 391 a¥8, Sl Ofdl #, 20 TS, 2016
Bl 3R 7 Tfeld dsdi B fUers &I s, Rifd I 7 g8 T BT g9s] Mad B
| gl WRE, 25 RITRR, 2016 ®I FIRIGIG! 7 § U Tacd sfora wfgen &1 dier
T, RIf6 g8 7 §S NI Bl ATG A8l IR 2] Al Bl gferdl B gAfg s B
ST & f5 9 7 g8 I &1 99s] Fard 7 9 &R @l gferal @ safay fiers @t
S & il A gs Y Pl SSHT Tl Sl ]8T A1l g8 DIy Ub 8 AT IR Bl
SR U & GeRAYR ¥ &89 o, RTaeT dd qRmad! Sff J8f Ieelkd dR I8l of
5 fre TR 9 g8l &9 gU, %9 dRE fer@l & R S@N Y, f$9 e 98 aferal
& ASDI Bl ThSl TN, fTHT AW dF BIg A@T-Udl el © fb 9 et € a1 qal
g2 U8 oM Jgt 3R fodt 7 7, afew a8t & Member of Parliament = f&ar| agf
éﬁ, Ruling Party%ﬁ Member of Parliament ﬁ, QQ—Q’SSP?’ER’ SR I9d TRAR TR
AT fHT I Ta1 SSP BT URAR bl ATl Iqh IRAR & AT ATIE SR, S
% cow shed &1 T, IWH &Y Y| 5@ SSP ¥l RUC &I, A I9MT M.P. &
RIATH action o< F, SSP Bl B BT AT AT I IRE, BHRYR H 5 AHKER, 2015
®I Y T gs, OTGH 90 AT & &feld Pl Poalel W ARG o=l el faar T,
Hifdh 98 TP IR AR § S 3 PR B BT A1 3791 db, sl 70 ATl
B ferdl &1 g & foy fa & <9 § 9919, 3996 8 gy ol ST 90 AT
& g¢ fefd ®I AR 3§ S | T ST 81 W Poals! F ARDR a1 Siar faan
I g1 AASrg § 14 78, 2016 ®I Rd-edel district § 3¢ I8 I U SMH Bl
AR f&ar a1 wifd IFT upper caste ...(A9HTT)...

o5 655 gas odley Wl O o ow (0T o8 el Olz) BN L3 WY
bl w2 9l = seesS by on ST 62 Gle 050 G il o ST LI
e UBO B G S sl 2 o JB0 8 OlSh o ol o Alslee gyl
T8 B e o -o blamle S e Gue

" b & 3 .-
WJaSuglx& CJIJ%/SJJ.L;LUIC{(:}; | yuo
e SN S ez onS o IS T o Beb ae

"
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o Bl S ol o CSeoue B gl 5o o i sueS 1R gl o
o0 = S e »9) = ol el 0548 <= ogudsl el (&Js lynching
N O o B G BR Sx SS Az R E9 S AS AS
So dl S Se ol 1S Ooley S o Ob S pegudl o Ob S 8> <
S My B 635 sm pwr w0 Ser Mg el o owm o Giad 33 ) Gl Ll
09 S e o7 SbsS o wee W S Ma esle Y os pezos
Ob o el S L) sl e D Ol 0 S My 62 GBS e pux
95 £ S o 95 S o Iy Bk S oo O sl S
oMe S ol o kil 92 2 LaNl sl s Sk S oeyes ol
Lt sl Actw o S5 Ob S pildsw & s S S el ol s S
RS Aoz gl @ S am S dle G S 6ol ) ose id ol on S5 0L S
97 Gt @ L 435 OB @00 5l Gl SO Dl ose oies ol S S
Lynching &S wd | Olduwe S O ogblus (S LyNching  gue  ,wiS
o O 0SS by o G el PSS B el e pred 8Ol S
—o By B iz o5 wom s oslSse

Sx Gk Gy S S Sk Oblel S sy S oGk Sds
29l = By Oled 03L) ue ~tw B (ol 88 (3 By e~ iz G PSS ussS
o e @89 5 D1 G e (2 o g S 85 ) @83 Bl e sy s
30 sl 455 5 0 b % s o 2 IS S e Gl ST
4235 e o ca B9 o Ol o B 8y wls o S5 gwew
o8 s LS o gSlr o Lo Jle 425 Sl L))S a8 ol e Ugigae
o = S dg3 By o medieval ages ~ a3 LY 5 50 S osze 90 ol
3l 0w Ui oSS WS 5 obs S un Se 5y S shiy JuSke
—ox G oSS WS LS e s ol
s> B8 | » Lynching ol ssl BSOS g8 —w 0 o o o

BSY @ S eSS oSy @ —--~Sbp on G atrocities on dalits



324 Short Duration [RAJYA SABHA] Discussion

[ o =7t ameTe ]

0433 o5 O eazm 5 Jlo o5 sl Az 5 Jluss 0bs -G8 S oxd WS Gl &S
ES s ob s S 2015 peSl 21 LS ~ o o 05 sl o Ul Lade
Ly S ustesd 99 ) Cawsd S e eeSiw S GRedn mdde S U
9l = B e B S Gy S e 20710 e 0l S Ol ly - oS
$S 2015 sz 16 (me ES 53 5L Gws - Gle 835 Ly S ol wm S o
o ospdsz S 2015 peSl 4 _ o Ble by J2S oz S 08 S usds o
= ol S usS o G Lynching (S wl o Gl S Sl Sy S
S 2017 i 21 cu b Gl -3 LS Glo s Ol omd ok 2 oS Jus 3
Sl dl ol S0z @SN Doy e 800 o S e sz s 8l
S5 BG 9l BY ) pddel Gudey S ooz Sl sl s S Sy S
SO AS by 5 m o 02 o b e 3888 SO -GS Gl S ol
2016 Nz 12 (e OLaS ol So oadn ol —w b S » 0dL sl
055y Cdsd-5 o pz A G Sl WS S S ES el gilesw S S
oS S5 Bk S S A 50N S euil g $35 S O -8 S Gl S
S I JSls s Ui dnmr S 09 BB I Gl cw S S Ol e b

Nz 20 e glo Gl b el -G Ul e pled 2ys LS oo

050z 5 6 o s 09 A5 0sS S S Sy S oS s 7 el 552016
Cs Abls Sl e glo WS ol 5 2016 et 25 pob ul — sy IS
oS -G8 G S o Blo S IE s 6 09 S 0sS WS Ly S Mo
= IS 0% 8 6 G s 09 S o Gl S S oI ol S oosds
LSl 5 S6 Gsr 6o SusS 2 S Sl od o S oust oS sl o
S ot o s o5 ol s Les b sy Sl LS Ul g by b o
90 0y v ok S S o GuS 4R U Ul Gz Pkl IS B e LS
S usdd by e pb S S N S S usth e gk oS S

Tom 00,0 b o 0055 09 &S o Ued WU S5 SO Gl B oz LS 155, S oS
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S by S o Caedil B lres S 0by AL o S oeSusl ol o8~
dain S ol S S ool ol s S Caadllh B e S GOL Sy,
LS Sl o wls umy S ol -l US) sy B (o pwl pwl C85 gl LS Ales
= =2 oowl el e oSz o ol g cOw shed azo s> Sob 3L sl
RS R ol S B BN S o S S Sosy S v
o ez B WS SY S < 2015 a8t S s Hsimes —w b el LS Loy
Giady Sl o9 &S 0sS S Lade o) Sole —w SIS S s S Jl 90 SO
S sy D e owe ol 70 daz S5 ) Ll byS GidsS S Sl o sdie
o 90 2l Lo S Se S O Sl o o 0P8 e I S LS
= LS —ul ol o Bl By v Sl ome sae 5 G cefy SOl S
oxe DiStrict Llsli,s o5 2016 Lie 14 oo 536 Job - Blo Lade ows) S e
upper caste o ol S 0eS W by sk S e | S e pub Gl

___(wlaﬁ)___

SHRI A. NAVANEETHAKRISHNAN: No, Sir ...(Interruptions)...

SHRI GHULAM NABI AZAD: It is not about you. It is not about your
Government. It is happening in my Government also. These are some individuals
who are doing it. I am not casting any aspersions on a political party. These are

being done by individuals.
SHRI SITARAM YECHURY (West Bengal): Why are you not casting aspersions?

SHRI GHULAM NABI AZAD: The Government has to take the action. Wherever
any party is involved and I have the proof, I have stated that. Wherever I do not
have the proof, I am not going to say as to which political party was responsible. But
wherever I have the proof, I have stated that an MP was involved because 1 know
and everybody knows. It was shown 24X7 on television, and even the SSP gave the

statement on television. So, don't make it a prestige issue when I talk about States.

S AR BT UP 1T 13 ATE, 2016 Pl [IOYR district 7 gl a8l W U fad
HART AT $RA P [TOa-adqRA § 23 ATl Bl b ferd lady P A1 rape fbar T
AR 91T H 9 AR A1 AT FHuiled H, Now, it is my Government in Karnataka,
but that does not mean that they have the licence to kill. Nobody has a licence
to kill. T8 THIEd 100 gl +, PleatH fSReae H, WHT @ A refuse HR T,
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Hifh Tdh gferd o wic A% &1 il A atrocities AT THNd, SIRISK Tdh particular
caste T B I Iolg ¥ BIdI &, SUD RIATh &9 ST gl Jol =T # Afed el
P B! 91 I8l Bs IR &1 gl &, § IW IIEX1 el aredl g, oifdb national level
TR TS T gfordl 3R Ui dhl Bl bl A BIs loan, HIH HINTU HFEIT Finance
Minister ATEd, Tai fHefdll

31d # lynching @I 1 &Rl gl Lynching @1 Ml a1 ol § & R #
USH-Udh 3MGHT BT AT I, I By ©¢ o S, SAMGY H Wiell J8i AT T
AT AR, RES lynching T TSI 9 7T, loot and arson &I IGTST I 1|
ST 39 pel, B Uh-S¢ 91d 9, 99 9 IRES ¥ §f ded] &l 8l &l s, d9 I
§ g8t P BRI Bolde PIAT gl 18 HIE, 2016 Bl g9IE f$Rgae H FAoie@ R
(35 WTeh) 3R SARIeel WM (12 |ieh), I Il WS, IHRL, T, 9 S 30-35
SR ) STFART & Aol | Sff X2 91 S8 I hrel 8l off 3k 9 & ®Ig SIHaR
BT AT, Fife ST IMEH A SIHaR] Bl el blc Jhdl, NTH 8 fhH & TR
Bl, Ifpd IR § TRETDT 7 SHB! Ubsl I8I- U8 S ST Bl Sl I ART 3R
IqP 1 ITh Y8 AR 3MRI g8 PR IP! IR7AT I FiHdR Us | M e &
@I BIAST § M9 ANl & Y AR g1 H SHD! g8t aie T8l aedl g, dfce d
3T A & oY SHa! BIAST ofdx T g1 YT medieval age ¥ BIdT o1, 3 &
S W TS BIAT AT TS T 3MY Al Bl AR 81 B <2 3 o o o
IR 3R MR 3 9t qRA?

S TRE, 9 I7ATER, 2016 Bl TSl feRgae 3§ ferel sl &1 Bl g8
¥ I8 Ped gU T 7 IR¥T fhar w5 gE @ewiy R B8 W e g1 R
Tl |CAVY & BRI 8 I T Odd & 3G SV B[CHY TR SATGT 3T
ot Feft SEft &R smues gRaR & <RT S 9 @ 39 oRE & ®IeaVyd o9 #
T € fh SN 3MSH < &1 Ahal, A T8l Ahdll THIT BT | Ig§ SITST Th
IRAR F B &, BAR 9 78l B ol SHP! Gfeld o SRl § 3R Yag STd! ol 9o
ot 81 H FE 9 SragaR, 2016 B SFArST f$Rgae B a1d b8 =T gl

S TRE, 2 A, 2017 DI Teal f$Rgae # Ud gAY AAINS HRIFET B Asd
B ISP o ST ST § 3R Y A H SHH! A>T a19d $1 il gl Q4 ar
B B Iged & Rrerdl § W T8 <@ 81 $ER, S8l dda 9 @ T,
I8l Y&-Y& H AT Iscd B g9 R o11E, dfd 98 #l 59 e 31 Rerd
&l o i1 98 soidcs Tade T8l i, dfhd IE sodcs TaHe b 3ieN Bl &l
g1 3y fhe g # I'd B2

S RE, 9 31, 2016 Bl TH $Rgae § AEHE Tdld THd [P 3R dsh
P f feT AR faar Sar 8, i SS9 Ud o 99 3l dSd! 4 WR 7| 18 A,
2017 BT STRIGYR H IR AP HI mob lynching B &1 H IHT A &1 o<1 ATEd
g, Hife R I8 HRgTd 8 oAl 21 34l dRE, 22 A5 Bl s Reyw # e,
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T g SR IO &I BT child lifting H lynch fHaT STIET 81 24 S, 2017 BT BURT
f$gae # R U Higwig A @l B I drag out HXb a5 A el AR <
S g1 27 S, 2017 B ARSE § U =el gs, S ¥l $9 Q7 U8l ar—IRd @
T, SHH BAMEN TG AR TR BHAl A AT, gt Her Hia &8l 151 MRS
P I8 AT Y Bl AR, 15 A€, 2017 Bl U By & | I8 qRe sl
2l Ta fplaaT axgfet fefgae Saamiic ST & o ol € &R wedl & &
e feurdic 1 R o9 & o 40 @ Suar #oR f&ar 2, a8 o &4
g8 ITP] Hesd PRAT 8 AR Bl fb AR UUM Al 99 P A% B BT 8, JA
IAP] S B & (oY MY 8l I© Fdbrad f&ar o 2 sk gRew fsurcdie 4 ot
40 TG B HYR B3N AT, g8 Al HHA BRI <l B

ST ARE W 11 ¥, 2017 Bl R[], A HINMY GRAR &1 49 I A1 agd T
B, Wfd h IRAR & AN 7 R &P ARG & 3R AR TIER Bl 13 JeTs
B T Pakur fEREFE 3 3R 4 3T Bl GAY Deoghar fERgdae H TRAR & A
q Sl &bd PI, ITBT H AM ALl 1 A8 g, Fifd H 39 B1SW H 98 ARl UaT
T BT AR g b Sl U wiol U] | SIRWS & 3iex UeT fhar 7, S WA, S,
i 3fR 3Mcid Pl ARl Tl

AR, BRIN & 3fex S/ § w8 81 A1 {6 sRATo g3en | A1 S &7 o1 %
I&l B TP ShI8MM B, T deadwiTe § 22 S ®I &9 Sl <l & S8 & GHEH o
® [T U gea1 S8 o) 4 1 o7 3R 5 aRE ¥ ¢ ¥ AR fIar w1 R IHB
SHI H1Sdl BI ST R T, AT BIs g@ A T AT I8 e ¥ ddes
9 sl & H 99 fog, IT@1 89 99 A €, MMER PR o ofdbd sAR < H
I T H TP IMeH! W D! g9 & forg T2 o1l fhd N iR ¥ @ 91a
2l 5T AW MR®I & TP USH & U YR & sarel 9 Ul AT, RTAB! AT Jag
qTe fpar iR R H seve S &1 @8l b go1 A 81 <81 o1, dfeed B g
g8 d1e § e TN g8 =gATh <IsR 27 WS, 2017 BT A1, O s 9RE A T oA
H UP 3US fheadd dSHT SN ST T8l o1, Sl $Ig 35 Al &l 11 S9 uleds,
JARCE W H UP oA H 31 GRaH oTsihal gl Ueh g # off ok g8l §b &
IR oYl I8 fhlad TSdhl I W HHSH PR o, ST & IN § $B dlel ol
3R JRHl B P81 fb “Muslims are criminals.” I8 I UST &1 &, S § oilex AH
f& ' @1 < g AfeeT aff I SR ae e €, @R SEH TS ST 7 Bl
s 9 | A B AT 7, AT gl e A ART I ASiHbdl Bl g §g o
H g € 3R a8 d 99 [T aed 7 Arg Fprern O uscl UP U BT el
®lc & a1 98 I8 us M7l R 8 el 7 I ASfhdl $I 9 B BRI &t
Tl SEdT W I Rete wx & R =T 21 91 BT 511 3RSl a1 o1, Sd% a1
D! SUC gs, g8 Wl SIH! T, R SHR I8 W 9 oS &b g ST AMART a1
oI, UEd T AR Y U, 3G forg o fMferwm 39 o {6y iRk wer f5 s g
A AT S8 3 o ¥ Regs fhan {6 39 orer doe 61, I8 9 dsiedl bl
SRR © S 3199 <97 9 IS 21 Al 3MRPT # 3l &l BT Teld $hRd & AR 3+
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9 H H T T8l Rl 8H S fB who will bell the cat? |9 X W T .
AIA-A1d 8GR AN & AT lynching 8 8, TI-A1 |l AR & A foffew =g
g% ¥, AfhT &7 999 1 SRd T8 Y U Bl I8 99 g@ AR ABAN B 91 ¥
5 & fe fem & 39 Hod § o W2 €1 I8 99 g9 IR AN &I 91d § fF &\
9 Gob A g fem 4§ S 2 B UM H 16 3R, 2014 Bl U HSAT ", 25
feawR, 2015 B goael ¥ iR AR, 2015 B HATA H U Gl gs, o0 GH Gl
TR BT cow vigilantes ¥ AR AT TR A€, 2016 &1 Al fSRgae 7 9 AR
beef oarryﬂﬂﬁ?%’(’wa}%?ﬁthrash o Cﬂﬁ?{, 2016@?\‘5@3%@%1#
MR &9 & I DI IRED! 7 AR 711 S, 2016 B BASEE H R a1 ASDI DI
lynch fopam RrawR, 2016@Wﬁﬁv_€ﬁ?ﬁﬁaﬁcow vigilantesﬁflynch o
JelTs, 2017 &1 f2OR feRgae # fhr Sl @RE @ gcrll & @ar 3l

He Yo H §9 ORE @I IR "cAN gsl 24 S, 2016 B Raxfear fgae
TMReDI = QAT B HSAT B ISH AT 7 A/, 2017 P WATA H, {g 2017 DI IS0
ffgae 4 3R Jelrs, 2016 PI HeHR § g4l dRE B gV sl

ISR H 30 7S, 2016 ®l Fiee (ede d 38 a)g I cattle traders &I
i e HIRNY Y IR A B 91€ ST lyneh fHAT 1 318, 2016 BT TR g
#H lynching ®! HeT g8 — H Usc] WM & R H GaRI &1 Hel dedl §, 99 W
X <% W ggd g9l gs gl 16 I, 2017 Bl YA $REgae # P dsd Bl AR &
q AT TP ASd! B BIc! Wig I8 ¥ Sl 9181 defecating B &l Al 98 I9H! AdH
R AT A1 SYH! AR faan st aRe F A7, 2016 D $F Wl AN b R M AN
I lynching 8%! S, 2017 BI S AN P DRI IS qreHR § TAT T B
M o &b oy o R2 9, 41 afferrg & S 99 Sifhad @1 fiers g3l

ORI H 12 RIaRR, 2016 @1 < f$Rgae # Mohammad Ayyub was
assaulted by cow vigilantes. I1& # IFHI Hid B TN &R, 2014 H A F cow
slaughter WX crackdown % G mob ¥ attack ®X Tl Hﬁf, 2016 H ®UTR | 3??[
TRE ¥ buffalo BT B TR A DI lynch fHam a1 RidwR, 2016 BT rEdgEE H
Mohammad Ayyub was attacked by gaurakshaks and brutally beaten. Ultimately SAE

death B TRl

IR U< H MK, 2015 § I8 & A dASd, N b § 7 dsd o, S9 TP
BT Y 3N o <&, RTH 7 STaAdy 7Y Y1 28 RIAwR, 2015 BT AlGHE IRIAd B
lynch fehT 111 § 99 WR Fa@i T8I BRAT A1EAT &, S W d8d Il 81 bl ol AKX,
2015 B AY H fB Iynching 1 T gl faww R, 2015 &l Ie3 feRgae # f
S TRE B Gl g3l TS, 2016 B $Rgae WERAR d A b dsd B gl
TRE I cow protectors I gR feam Il’s;, 2017 § :ITQ@T ¥ two farmers were beaten by
gaurakshaks. Ts;, 2017 Y a?ﬁTl'cS H five people thrashed and lynched for slaughtering
a buffalo. S, 2017 31 veT f$fgae 7 cow vigilantes strip, tie and beat cattle traders.
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SRR Bl SRAVI el Ardl, 3R @1 F 2015 H, g8 -8 ARHR a1 ©
a1 e gl Ud MAFRER BT constituency H TooR gIgded, Sl 6 el SR & ©
Sﬁ’\’éqﬁmq—\’?ﬁg,administration?lﬁiﬁaﬂ%?ww@’\’mw
Pio ART T @R S99 ST o €l 919 S= resist fhar @ gagasl 7 Rafe”
fFrepTelt, &1 Mferd =ell, TP on the spot AR TRIT 3R GART SRHA! g3l U &R b
fu SHO | g7l 3R UG a8 IqD! gAY 3B S W o g1 SHD a1
T 18 IR, 2015 DI, TIRAT AS! A8 I M oAl AP & 8199 S &, SIF,
A IRAR & AT SYAPR H TR IRAR & AN Pl SfABM BRA & b Yeb gab 37 8T
2 3R 39 & A T T S/l IRAR & AT STAR H IR 84 & R IRaR &
TNT USTel ofdhx IR & &, b P Gxdlol 98 Y [QU, SUH FEaR 31N Fell=) aHl
BRI A IFH T M &1, 3T I T o & 3R U H so-called TR Bl 9T
& T ST9 SRATST WidlT, a1 I9H BRI HIHR ST X&T ATl Higell i T 99 5 3R
il Aed A6 AR 9, I9 SHl Bl gEr T Bfefpler § qhavsi I,
faoell o /=1 I Sl DI ST AT UH 80 U™ STl AT AT, $AY I8
HR TT 3R A BT g9 I b U1 el &1 SR H ST BTG 81 ’@ ©, d 9T SH
PEYe PR W@ &l AR F e Sl 22 T, 2017 Pl °geT gs, Alewe qyd ufsd,
SI.ud. bl $ f59 I8 I W H lynching TS, I8 U THATH 91 2l I8 A Ial &l
SHATR 91d © I <9 & gN Rl | Bl g1 U8 s & Raed gl 3,
2017 1 [ooR ¢ISded, Sl BHII B8 HEMI & oIy U8TSl W S &, d -9 o
ST 8, VT fRHmare Uy SR StRds & ygTel § Y 8Id7 ®, SHé! asfhal &f fUers
Bl B, FIfd SFFE g @ R W 9ME o & foy a1 99 o & forg 9 €,
S9! fUerg B Bl g we d 9wk F 0 81 I 81 HERT % Siew 2 I,
2014 I QU fSRgae 9 T gaNT? T SMMSHT skull cap U89 8T U1, IW AR AT 10
I, 2017 Bl FgaR feRgae # U iR et &l a1 €1 Sern fam |8, 2017 &1 &1
MR B lynching T MR SREAE 3§ §51 B & 3G 31 SIARI, 2016 Bl Attingal
district % S I8 W U 3MGH! Bl hockey sticks I lynch [T TRATI A, 2017 Bl
Ernakulam District § 1 S TR &I ®cAT sl 7 I, 2016 § SHBIA & X I
ASHI DI BT < H lynching BT TS| A & 3G 30 A, 2017 HI Nagaon
District § S TR @I lynching T IR W gel faeell # afiet, 2017 1 U e
P lynching I TS| A= 3199 3MY BT wg foar f w= 1, gafew a8 9 Tl ery
gaer 3 fqorarel feReae & afar g4l dve &1 gl gs ol dls ¥c gd1 T8 8, a8
qferrg 81, done g1, aNfSen &1, Armeis 8l § &g fF vk § day =g
Wﬁgqiﬁgm@%lﬁa—s’ﬁw%mlynchmgﬂﬁ@?ﬁ@,ﬁa—a’ﬁ
Pedl b Uscl gR1 Ad Tl BT AT, P IR BIg lynching BIRIT &Y, AT BIs TH
individual BT T, T8 IHGT & B | BT ATI 3T HH HINIY, TG AT el
AT, offh 39 ga R WY lynching &, S99 SfelT Iiét & W9 9RAR &1 dlg 7
Bl JATEHT involved B TE religious T8l ©, I8 9 Bl dSls T8l ©, I8 fEg-gRed &I
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EISH el %’, YT upper caste IR ferd &t FI@Ts; &l 81 I8 IRAR against everybody
B ASTS Bl D! TR fear g1 H AFar g f6 AFEg mere w3 S A statement
fear &, # Arar € 6 8 #@300 S 7 statement A1 2, Wb g1 3R faue &1 we
%%H‘S’understandingﬁﬁw%ﬁﬁ@qmww,gﬁmwﬁl%ﬁ
statement <1, Ll Sl B Bl, R T8I 3R understanding Tl BN, I 9% § &
T H 3MST 15-20 ART oI H Bl| i BIg el bS] Sd1? IJ& HARI & A BIdl
T, 39 DI videos T Bl 8 T ORE & WhatsApp e €, # I8T SSh) Jdbs! Al
P identify X Hdbdl E}\"I Yz local police 3R local media persons P HIefH HEEIS
I 2-4 channels @1 FUTS <1 g, S a4l Y I8 fe@r €1 § qurg <1 g, favw <«
H TFABRI R FEIR 1] B, S field § ST Bl URAT8 9 HII g gAfBAT daiead
Wﬁ,ﬁ%ﬁﬁﬁﬁqﬁﬂﬁ%ﬁ'ﬂﬁqﬁlﬁ?Hmajority communityéﬁ%,ﬁ(‘i%ﬁq_fﬁ
WE F AR R fIuer B TRE A AR R AR B ST Bl IRE I salute HIAT §
f6 9 59 Adda o NieT 9910 &, 9=47 a1 gd1 &1 &1 Foldll T8a ol television I
U =TT, b Sp1 Al Tl "ie &A1 w11 d A UP B M A B, oAb o
IEIR, TABR B, Sl Jgi W 3iR field # T, I WA B ASTS S B & 3R I
3R o # it Mt B WHd €1 U gafery fhar S R8T ® ’ifP $9 lynching A
forsft oft fqueft ardt &1 wreT 981 81 R8T ', U ruling political party ¥, T &1 I8
BIIeT &1 JET gl Ig political harvesting & foTg 81 &7 &1

ATH HINY, I8 < &9 99 BT gl MUh! NFHERT 81 99 9 a6l -l 2l
JATIHT TRBR TAT! 8, Law and Order BIIH IGHT ATIDBT B &l 8H < | Tdhdl
3R Sl F9 H AT BT ASAN <30, U FA B qIo & <1, A lead 3T
o+t BRM B ATEl 99 # S @! 7EE R AH B, dfh MY G B ARl e
Tl $IF 7SS B2 S8l § 99 T, H¥ 1 96 Hd @il 8, 99 AR Fdd! &
Bl Wil § Al IS9P U a8 IR STl ®, B B dre o Sl €, saferg
fp ®Is TR W & eX T S U0 dfp Tg8T W WRBR & NId1 dF 61,
gfordi, #oTqRl, faMi 3R 3 3M&HT Bl protect HRAT 8, W I d1S Fa &l B
@l I8! B A1 39 dTs BT R BRIE? 9 9 R g § ¢ YI HEd @Y, df
I8 B g9 el Al AT I8 <9 VAT B, gl [ SFaR BEd el ©l @ T,
qr$ HE W &I § AU MY [ PT AR HRd g¢ H I HRal § 6 Ay
Leader of the House, Sifdh & Jeisl, A AR &, ddbia Wl & 3fR ofiex 1 €, 39
B THRTT Bl I9311 T U8l & Hal b I§ g9 &I odsTs A8l 8, I8 upper caste
R efod & oSS T8 T, I B9 99 DI oISlE ol I8 SEIgd @ oSS ©, JT
humanity & TSTs Tl & A BIdR HR H dsd &l d8l I8 dsls gaR 44
Pl %, chriHHIl-*j,HdHHI' PI cﬂslsc gl ST mainstream party T 3R extremist parties
%’, non-stream many parties, aﬂaﬁaﬁ?mﬁa@éﬁ, m%ﬁsﬁ?wzﬁzﬁé
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TSTS 81 Bl I8 TTSle 8H ool &, Rifh A 3T UTfhvd= & front IR oS, ATSHT
?front‘ﬂ’a@ﬁ, 319 external threat WIWWWWWW,@W
B P8l ASi? J§ TR BHI HOGT 8T 8, please Al & (oY 3 BR &I A qAlNSyl
... (TAHT).... T BT AT & Y T BT Yhal & oY, I BT sr@ear & fofg foue
P &R I 9F < & oy IR 7, <fs 3 die &t o sifeyl wme
ST IRHT W19, H I AR] F 1Y Ul 1 TSI BT g, Igd-9gd gIaIG|

oxe District yea,8 55 2016 gobe 13 ~sdls S 5 ik ul 3131 o8 pMe Ol f
S S dle 23 e pogy Cleys S ULS LS Dl pasd S G ol s
Now, it gue SSU,S LS Losle —ul oo = 5ol LS LS oy sile S ol o
is my Government in Karnataka, but that does not mean that they have
= osz= 1001 Cu,ds ol the licence to kill. Nobody has a licence to Kill.
Sa RS 0sS LS refuse v SbS LS o sl v owe ESHEd OglesS
particular Sl 42 7z | 9= O, L atrocities ~ g S GBle oy S s
o AL o BY e BN Sl 0w B v 29 S S B caste
Wly oud Ulnod cul o @ Seo ob S ole ~zuz S BB Jsers Cas)
Blee O9) S5 =w 0sSim 55 0sull ysl sy G g | R Jsd Jide O ws
e pup mlo Finance Minister _wlbs =S
S o oeb o8l BLS S Lynching og BS ol S Lynching e o
G o S vl S ol S S S 8 K b B S S o S
Kgnle Ly sluss

LS o o5kS) 5 loot and arson LS o o3LS! S lynching 3uSiks < w
05y 95 o JSlr v o o Jlo 253 S iz LS O ose L
2016 gole 18 —0s S ESIS Gyl S 0by 0 o 5 S S A S
a (Ul 12 ) Ol dl cotie 5ol (U 35 ) silail psllae (ue ES 28 slass 5
o e S ol S 08l 3035 6,85 do o6 b, g 0gisd
usS ds GBS Lgle SsS 2 N sl 8 BB oxd 0SB S usl -8 o

O g s9le S ewd o 02 IS BB e oS wsusile Bl (0] 95 S

+ Transliteration in Urdu script.
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K 555 owdiaS 5 O B3 Sz S -8 s S ~sdy s wed 9l 85 s
“‘Muslims are S LS S ogelun sl W e xS o b S ol
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L8 55 2016 Ogz -bd sl D 0sSES S oS ko S pwe plb s ESHES
0sSs) 93 s 0w ¢SS S < 2016 jwxw LS Iynch S 0sSH 90 4y ee O |
oo ul s o ESHS Hlus S ¢ 2017 Vs> LS o cow vigilantes ¢S
-G e S oslaS S
~S5S &S 2016 Osz 24 _(Se oBliS Llz S ook ool ose Gldn Aol
oo Jbsg S 2017 e 7 b plodl oS LS (2 ol S 0sSiS)sS e ES b
S ok Gul o sudle S 2016 Vez sl ue IS ouzl oS 2017 (i
-08s oSS

oo b Gl o S 5 55 Gz S 2016 (e 30 (e Olgtwsl
sl 1-LS Iynch gl asy S ool ogl S SIS Ly S S cattle traders
o b S Olbsly 0w -Gim WS S lynching 2016 ue &S ud gl oS
037 16 - Gt ~zoz g ome Ui Com ol o le S oud obsd
S S S Syl es - bs Ll S SH S owe ESS 85 Qb S 2017
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cow 2016 —w gib Gl 5 SH S G 0w sl ESHWS S
two farmers were beaten by e 1383s e 2017 i -bLs ,k o protectors
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-2 by s oxg 0l S b ESY9 A S —w lynching il S usS o
political ~ -2 Ly ¢ ol ~ S e o ruling political party <ol

-= by & = S harvesting
L) w2 S ed (S Ol o B @ G S Blee
Gd o ma p8 5 QT LSy @B 3T Ll Y o e S S QT i i
00 B @b S 095 2l S 020 Ssrew S QT o Sl IS sl LSS pue
on B S ke S @l o S dsele @ -SG5 Sl lead SIS
06 G o Oled 8 S due O P S S0 Jsrle (2 095 T oSk
H S P o Gl ded S s Se sl O (o G Jed 6 b ek
CwS osile S8 S I ol @ Gl GBS S B8 o Gl GBS
s wemyt p8 B e o B el Ol O SL Dl S Ll S
S dad oy 355 5L~ » 2 B Protect S esl ple Jsl 0l o903
S Jad 355 5L e 03 sl Gied e TelB WS S 5L ol B - G
= WS oxd dad usile S Ul o Ll G gl S ol Jed oo
03 B)S 2 ol e S S5 0T 5w O el - o S dad 5L on
0n & S5 on R3] ez b <5 S 92 Bl g BT LU S ok S
e S LS o o D oo commew 55 Ui S ool om G 03 sl
S b @ @ o GIY S s sl upper caste v o o GIY S
Ss Obluws o - SIF S humanity ~ o G S Coll v o SIY
S osblweTogililes o S e el GIF w obs con SY o wesS
non- « oo extremist parties 9/ — mainstream party s> - SIY
G S Olkas sl sun obs o iley sl S O stream many parties,
R G5B S 0kSh O cw il S 0sS (2 GY o G N ea ox G
Ly we -=5,S external threat Ol S 5 n oy S Wl S 3
s o by bowde adisy S~ IS ¥ OLS @ A 8 s 0SS
SN I U CSRE SRR (CHE VY BRI 1% JYCUA SV SW I I PP
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EIRSIEISCIRCINIC

S 2w Ole el p B Sy I S BIS) Soges I S ST GS

o awolo Gmie GBS D 0k oSl Cwlw S Gss O SU o U
lgss S Sy G,S e Ob Gl gl S osnd o)

MR. DEPUTY CHAIRMAN: Now, Mr. Naqvi. ...(Interruptions)...

IHEE B FATT & I HAL, qAT A9 B HATGT H Aqod HA
(3 TR AT Thd1): AGRONY IUFATART ABIGY, I A BARI UIST & T IR
oY 39 fawa o) qlelil, ofhd § 3ol 91d Fad uia-v: e # & FEa) od
HRAT ATE

A 4 3TTSITE W1ed 919 9 I8 ¥, 99 I8 U 984 378! 91d bell I
S g1 ®el 6 A Sl SMuRIES g} gs g, d bl ureh, fhdl WRepR A defea
T8I gfcp aafemal & ddfa 81 § 59 a9 4 989d § 6 3 g BU 9 AWY 4
GEIECRS & w0y A crime & 3fR Yal % T ST crime 8, WD communalism H A
gafeTyl ST §9 R & heinous crimes &, 39 dX8 &I Sl ARG @ Irart Tfafafert
2, IfT 3T I AR w9 <3, Al S RIS YRy & AN $I 7 e,

Sl I8 F1Ed § % I IR Bl UP AHSIASBT HT GREN bad A oMy, gaforg
Jg ITHI AeS BN I8 Al U IS B 3R §A dISf I8 © ...(FagM)...

SHRI T. K. RANGARAJAN (Tamil Nadu): The point is, who is instigating that

crime. ...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: One minute. I am not yielding. SUHHTIlT
HqBIGY, ¥l M T4l 3MTSe AIEd <1 & a1 Hell I8 B8l b o= d Sl
HeHT 8%, S9 W PIy GRATS 81 gs, BRATN H Plg Ul 83, S W Py dRATS
T8l g3, FRES H S| el §s, 99 W DIy dRAS T8l §s AR ANYR H Sl g
8s, 99 R Bl HRATs 6] gs| H Pacl SHBI correct BRAT ATl g, Al gD IN
H PIs message T T SY| AR § S HSHT 1.04.2017 HI gs, Al SU GHI I9
TSI B case register B3I TAT Tceblel 11 AN DI RREIR fdam 7T 3R 3F d AN
ST H B1 BRI & JeadWe H 22.06.2017 Pl S HSAT g5, $AY Wafd | AN
PI qeplel IREIR f6a1 1 3R 6 AT Sid H 8, I Raas & A B I
Tl & TEd BRATS B B Tl IRES F TG H 29.06.2017 B 5w AT B
76 a1 a1 &, SHH deblel BTl BRATs Bl T, FIR AN @l Ts AR 24 €S
F 3fET 12 AR B PRI g8 7 319 S5 RIes ST 9fshar g% &1 <& T
HERTE P ARTYR H 12.07.2017 BT Sl "SI §s, SUH Abld case register [hAT AT
3R AchTe ART Bl Siet WOl AT .. (AGET). ..

sft R9T FETA (TR TSI): A A 9AE § 7 B L..(GEF)....
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3l IR I Ahal: I8 T4 81 2l ... (FaYH).... STard A .. (ae). ..

it e sparel: ol BH Wadl A Bl ... (AYM)... I8 A $H P 9@
® Bl ...(HAY)... ¥ 9aE TE § D ... (FIEHF)...

3l YR A AHA: ITFHURT JRIGY ...(FAEH). ..

sft SIdg 3rell WM ([T USTN): IRAR &I W AMSIe fHar T 2l ... (=aUH). .
(Cdolas) s o S LS 5l G S lsn O Gl wsle Qlst

il YR AT Tehdll: STFHART HEIS ...(FGLH).... 3T AN G| ... &EGLH)...

MR. DEPUTY CHAIRMAN: No; he is speaking on behalf of his party.

sft SR9 3pmETe: offh 3R oW A B .. (@agH).. I W9aE § @ T
...(AT)..

MR. DEPUTY CHAIRMAN: The Minister is intervening. ...(Interruptions)... He

can speak. ...(Interruptions)...

st RO IAT: NPT T & IR H g1 & Fel, 7 99 b IR F R gd16?

MR. DEPUTY CHAIRMAN: You can reply to that. ...(Interruptions)... You can
reply.

3 J&R A Thdl: ITFHIRT A8, ST8l T tolerance Bl FATA &, WSAR
@1 3R FGHT BT FATd 2, dl tolerance BHR < & Il P DNA B 3R S AgHTd
2, 98 BRI WP 3R AWPR Bl 9RA & ANl & AGHE, TP 3R FWPR Bl
TS & 6 THM drpdl & AT TSIA b dase sART <% HOgd ©§, Ud © 3I”
Teh BIPR I T ATHAl BT AR < I8 & O HRA B AR% g BT A @]
g1 iy ot oifer urct Mifew gs ol 99 sffet urct Hiféw # o =41 arrsiie e
0 9, 39 sffer arct AT § T A akss a1 9, SEH g9 @3 S 7 1 ard
®el, § SHB! W&Y H I AEAl gl gg= HIA SN q S el 9rdt AT § Ppal
o, "TI-I&T P PO JFAMID qcdl o IRTSIBAT el BT AETH F1 7T 51 SHBT
BIIST 29 & Gl B fmes § ol o i 9aT k2 &1 29 P Big W W g9ar
IR TS BT &l VST WYHRI DI UH GMISTD dedl IR PSR HrIdrel e+l afeyl
T ST BAR F&T AT AFT ST 1 AN BT HIEA] T A JSI S 7, oAfdT Al bl
g Al e @A AR {6 T BT & & g BIA §, A dredl dls fdbed T8]
Bl BT FIRAT BT TN TG 9T WBR HI RHERT 2 3R Sigt ff 0 gean
gl VBl &, 98] VY WReRI $I 39 W q&i ¥ My =f@ul sy WaRI Bl I8

+ Transliteration in Urdu script.
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[#7 J&IR 37T STehdl]
W T@ ARy 6 HE B AN -6 S T W I FfRTIT G BT gl
ar T8l of 7w 2"

SO Sft, T @3 S 3 I8 fedt S 9w § 921 e o1, S| I8 3id
el MfET F H7T o7 SVH AR H Ig Bl {6, "8 U I9HIE Sl DI T-IE
® M W Bl Y& $9 SFE] Bl Bl AT HAT ARl

STAAIRT FEIGT, § 9@ gAfY I @edl g fF gAR WER @), g
ardl ®1 S AT B, S NI 2, 98 9gd A% 81 89 Sddgde & Yois WR Rt off
fe¥cfdea gois @l SifiMie 81 & QiIl PR B AN I8 Arad © (b 84 39 dF
ATl 3§ A RBR & RaAT HRRE $ DIs d161 6] oW U, R $G ANl I8
A € o g9 A9 |rel 9 89 <9 SR g B I8 81 9a1 UiV P g YRR
IR drerdl @ St fovmad & oft, 39 foRIa &) e PR aRe L (au)... Jid)
WRHR IRERIAT 3R G & AR W ol § I W&l § ...(FaM)... 3R I I8
TE Fa1 g f5 erot g g § ARA @) i JIR oY, 98 IR wolgd g8 7, g
& AN TTAKID BIHY WRA B Tl B T2 © ...(ALM)... 3R TS ..(TILH). ..
g & T T R@ § ...(FAYUM)... S < DI FIFIAT FOGA g8 © AR ;U b
Mg, TRg A e e o1 AR A ugd I8 g1 S IR 3R IRIg R
WHR P UoIS & Uh $g fig § A1 €, I8 a1 qa AN S &1 SId I8 I Sl
g @1 39 fFrd dRE ¥ R B 969 &7, fd TR A WHR & Tole $I TRae
B B IR BRI IR g TRE F I B el & M R, B Agoligs! iR
gSWl B Yo ¥ Mdraax fare am=ft 81 9 81 ®ed € 5 & il 7w
1920 ¥ 3raTS faam o, &H 2016 #, AT SN, IMUG! 9199 B MY &1 IR HT, AN
SIS T AP SrdTS AT A1, T gEY a199 o1l I8 Sl U URT BT GXT VSIF ©, 98
YA BIs W B IET B .. (@A) H 50 SN L (@aue)... 31 R iR @
M T8l of R8T § ...(AYH)... S AU THE T4 U 91 ...(@ags)... 3R 379
e ...(FIUF)... § I9 HUCEE § W) &1 Sal .. (FaE)... § 39 BUcee # W
TEl ST ... (@aE™)... Gl W7 ..(FaIF)... 89 fQF-9R aUd! 9gd g gl 2010
H ...(FAU)... 2008 ¥ ...(FAYUM)... A Td! S o ST ST AT ... (&ALH).... §
9 HUCRE H TE SIS ... (FAHH)... 2008 H A H ...(FAYH)... 9 TRE DI
AR H ..(GHH)... b AN B & g3 o, HeRTg H o gs, e H o
gs, 3y uaw d fba gs, BoiRa & fha gs, 8R4 feasl gs, ...(aum)...
A U 59D g foe §1 W U X fore 7, S 39 v & il St g
A eI 8% &, b § 9 HUICRE § el SI<1 I8 A8 SH q9d § 8, a8 AUl
8l I8! Bl, Sl W1 dhd 39 BM Bl IR B ©, S W b A YEEHE $ d8d
Hel PRIAET Bl FNMBUI 9T IRBRN SP RIS HhrRIde! dy 3R Sigl o
IR WHR — gt W Sl IoHfas afeat g, et 98f 90 RaR 8, S 99
TRHRI BT 9, BAR T HA1 St 7 SRR SN AIgel $ A1 Hal 2, a1 Forqgelt
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P I G AT B, O 98 S ST WRBRI $ U B, S TARY 5T WRBR At 2,
Y8 I I WBRI & fo 9 2, Sl g™l aifeal &l A 157 WK & ... (Fag). .

QUG WEIed, H 39 dUIced § gafoy T8 o, wife § AJmar § 6
T g9 el Fal 37TSile |18 Bl 81, FIaH1 & I arel off, AaRm™ Ig-
ST 3R ¥RE ATEd St Bl B8N IG9T g@ o= el St &l 81w, a1 g@ avd
3NSTST St Bl 8RM, SHA SIGT §@ 89 aRl &I W Bl ...(FAYM)... 89 HHl 721
FHE 6 W I BT S QTS B, LL(FAUF)... W ARG DI Sl GRpIA T, W I
B Sl PR &, S9 AP 3R ARPR Bl Bl W dTbad JHAH UgdY AR Bl

W dred S9d! TS|

SRR F8Ied, TP a1d R H 3fUdh A1eH F FHEA1 aedl g, il S99 ani
P AH FW T AR Igd W QY 7, Sl ddd I Al § 6 g 59 WRE F
hishce STgSl & AIH W, 9 ORE & ARG TSRl Bl b Ud I81 TS
FATHR, T dNE Bl RIS R SIS T3l Bl AUSTRIGAT BT Wy
PR A WRPHR & Yolvs Bl JHAM Ygargd, I8 STd! Tadbed] & 3R o1 ol
g f a8 PR a1 & 09 U § UET $B 8l 2l 89 W9 379 Uh ©) §F Ul
geArRll a1 a1 #vd € 3R a1 & 981 &vd afcw g1 a8 Wt ded € 6 o S
qhd 8, Sl g9 ®M H &M g8 ©, S99 dibdl b RIAb, I9h WA & oIy, ITh]
R A F oy, T Mg I & o7 &4 Udye 8Idb: Udh Mal H Tdh
TR H I MY ...(@agH)... § R H 6 59 R B Sl STag ATRIS
e &, S9P! Gal & oy AiuerRiedr o1 wu 7q Rl ema Ife Afvariysdr &
™Y <d B, d1 Ul drhal Bl MY Heg hRd ©, Sl dihd diedl & [ 39 a8 & ofl
JURTY &, 39 T8 &b Sl BIgH © IADI BRI B M A SY IR-IR T8
PHET ST B— TIRETH| 9T 39 a)e & fora Higd fhu &, Sa7 91 o @1 o1
H IRE® 7 ...(FAUM)... RIT I B8l o7 {6 H M-I BT SPER g7 ...(FALH)....
3R, R PIs W ARTER Bg ¢, T rox1y foham € 3R a8 I8 ®8 < f § &
BT g, A1 9T 89 B e FRI? gAT Al B TS -1 T 2010, 2005, 2004, 2006,
2011, 2012, S &l fole 8, &1 I8 21 &'l {6 S &1 afaq w1 &1 o011 g
Ig T8l Pel P Bl Uit b1 Ffad B 8T ATl Al H Pael g1 &1 g, R
T gR S b 39 gt ) e [ g9 €, a9 € fafia sy ot 8, a8
Rl qRT <91 §1 SR U "eAIY HEl B Vel &, Al 91 "l & Rgard g6 Al
P G, AT b A, SHFGR! & 1Y HSH I A1y

ITAYUfT Sft, § (O 910 I8 PehY GH Hoi—

"Gl T S BT IR 33T T el
T 8 9o ¥ WRISR 378 |9 drad|
N TATE 99T ® gad | 39T

JHR B WRASR ARA Fq qleil”
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[#7 J&IR 37T STehdl]
3.00 p.Mm.

Tl BH F HH IMY 39 " H F9 GIfeTyl ... (TaE)...
"GR ¥ T IMOHTS BT AR B TS IOl Bl
JA Bl BI Bl ¥=l, 89 RREN &1 &l 9erd g1

fepa

it AR AT AR IUFHTART Sfl, AR a1 gfider 7 iR AT 9d
P ST HAL T YU I Bl B G AE sHB] ) fAfad § SR ey gRh
g & AT gae w3 S 9 99 &3, Afes gge w3 S 6 99 & 918 Tl
& = HAl S BT S AN 0L, AIS G8 FIM Yh-GaN Bl dhelfedes] ol bel 8l
Mar & g A 7 A A1 6 g9 a1 Iy $) e dA & fay T8, g9 Al Iy
B AE WG], AR AT § T R BS99 & 781 § iR d1% @t Bl T8 89
A1 H A1 g B P oy A1 981 BM R I8 Bl (P G H I, 9d H gl 8,
Gfaem & feiarett 3 ot 981 JrEr o1 a1 I B AT b Y T arall 7 Bt
& A o1 f6 gERT 9w o, Wf, &7 & A WX €S, BAN <9 b AT U
gRFIT Uar grfl, 81 a1 |faee &1 a9 gad S S Aol W dfeer o &
Bl AfesT & guiva, S 81 3B o g o & SHerR &1 T g3 A€ © 5 1991
H g XM THYH BT ARG I 8T AT, Al I GHI 89 AN bl AT GBS <
el ol B GAUAY $I g S I8 U, A G ST H hls od &b oy, ST
H o $ o SHaR A, S YT DI ol A1 favg 2 aRve a1 J9H TM, 3
Fed I & S gRT |icfhde dar T8 oMy, 98 fawg 8l 81 J8 ff aRRf qwr
H U271 g51 519 I8 AP 9o BT A, I9 9T JAH (E Sff @ WReR ofl, 39
A BH BIUE H Y| UG M 35 WaR, W WA Sidl § Y1 Wpell Bl Sl 9411
& Tl ue o g9 W Y, IR & & A ¥, S e, a1 98t omd |l A
q forg <t offl ...(maum)...

REGARDING A DEROGATORY STATEMENT MADE BY A MEMBER

sft vaa wferd (d9T9): I8 O WA M HT AN B ...(TAUT). ..

sft TRY AT (STR USIN): 9 AN A YA fHar Bl ... (=au™)... I AT
39 AT A fordt off| ...aagr)... <RIy, § B8 <81 o1 I WA & SHeR & Y, &
AT SHaR & &I 1 MY M AR B ..(FGL). .. 39 M A9 &, &9 |l T
HPT Sft B T X8 & 3R TH-Udh MY MY FGHT § I8 &, UTell GBIl .. (AILH). ..

*Expunged as ordered by the Chair.
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3t s Aed RIORAM): W, ... (FAUH). ..

MR. DEPUTY CHAIRMAN: Are you yielding to him? ...(Interruptions)...

it qis ATEd: TR, FSq § U His W vy T@d 997 98 & {5 ) wew
gR1 et ot =afa &) anfifes wraeell 1, smeensi &I, i fedl @fdd &1 g aififes
WISl SR SIRerall W Sl gor fawy 7, S wR U fewol eRA, Ry fedt

Ifed ) o1fifs gAY 3M8d 8l 81, I8 expunge BIFT TMBY AR S8 HATH! HT!
?«lT%R’I?TS’?ﬂIynChing 2l

it IuqHaka: VAT $© B AT . (FGEH). .

Y i AEa: TR, TTB! AG! AFE AT .. (@EUF)... W, & mobocracy Bl
..(FAUM)... WX, SIDI ATH AN AT ... (D). ..

sft SuUMRy: IR S, AU T BEI? ...(FGUM)... I VAT $T BT
...(TGHT). ..

Y 9 3Ere: e 9 9T <2

MR. DEPUTY CHAIRMAN: Okay, I will go through the record and expunge

if there is anything objectionable. ...(Interruptions)...

$it e sparel: H S del, [epd 9 FEll ... (FAu™)... I gHLe H I
IR e fodl g8 of 3R S WA IM &, S9 GHI T b AW W BT ShaR
2, S 39 Pl XH 9 P8 I8 ... JBI, T §ARI A 8, A o1 SHRT FIT gaAT?
..(TAU)... SHHT 9@ § ]I ... (). ..

#} yUg IqEd: R SN, MY TAd W $E @ ¢ 3R AU IABI Qe W@ ol
..(FIL).... MY T W B8 T © IR ST W @ &l ...(FIeH). ..

3t AT IATA: 3TV, T AR TS FART RT §AT? ...(FAM)...

MR. DEPUTY CHAIRMAN: Okay, I will go through the record and expunge

if there is any such thing. ...(Interruptions)...

A R IRG W dUT OSB3 oA PER): AR, I§ HAT 82
...(FGI).... I8 YA B ...(FALH)...

it TR SPETe: g =i forar ol L..(au). ..
MR. DEPUTY CHAIRMAN: Now, listen... ... (Interruptions)...

SHRI ANANTHKUMAR: Sir, he has hurt the sentiments of a majority of the

people. This cannot be tolerated. He cannot hold the House to ransom. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Mr. Minister, I will go through the records. If
there is anything which is said that has hurt the sentiments of any community,

I will expunge it.

SHRI ANANTHKUMAR: He has made some comments. He has hurt the

sentiments of a majority of the people. He should apologise. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Nareshji, ...(Interruptions)... Nareshji, if you have
said anything which has hurt the feelings of any community, majority or minority,

you kindly withdraw it. I will have to go through it.

il AR AT ISUFHIINT Sfl, 37T <@ ARG, 3R 94 $B AAFald 8, dl
3T Y& TI B AUl ... (ALH)... § T AMIHT JTHR T, 399 89 T HI?
...(TAHT)....

MR. DEPUTY CHAIRMAN: I will go through it and then take action.

...(Interruptions)...

THE LEADER OF THE HOUSE (SHRI ARUN JAITLEY): Sir, probably you
were speaking to one of the Members. You have not heard the gravity of what he
has said. He has linked up each of the Hindu Gods with a brand of alcohol. That is
the statement which he has made. If he had made this statement outside this House,
he would be liable for prosecution. ...(Interruptions)... Nareshji, you would be liable
for prosecution if you had made this statement outside and then to take it in this
manner. Do you have the audacity of speaking this in relation of any other religious
denomination? Would you ever do this? Sir, you have not realized the gravity of
what he has done. Please pick up the proceedings. You immediately expunge it and

ask him to apologise. ...(Interruptions)...

2 3T PAR: AR, AT GEPR T8l A ... (FFHH)...

MR. DEPUTY CHAIRMAN: I will get the details. ...(Inferruptions)... 1 will
go through it. ...(Interruptions)... 1 will sort it out. Nareshji, if you have linked the
name of a God with alcohol it is per se defamatory and per se unparliamentary.

I will go through it.

# TN IEAT: AR, H AU dEl {6 MY < AR, SR g8 Sy
g, @ S9h! e &1 JUPR ARl Bl H9 39 de & fov &9 991 fhar 82
...(AHT)....

SHRI ANANTHKUMAR: It is unparliamentary. It is hurting the sentiments of the

Hindu community which is a majority community in this country. He has no business,

Sir. He cannot take the country to ransom. He has to apologise. ....(Interruptions)...
The nation outside. ....(Interruptions)... ¥ & dd HR Y2 827 ...(FAYM)... T8
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sUIferadesl a1 aiferadest @ fawa <€l 8, g R <9 &I IJuEH fear gl
..(FAAF)... 3B &g WA BT 99 a1 §, 39 U & IgADI Bl JIAMA
5T 81 ...(TAU)... 9 D! Bl T BXA1, SADT SRETed el BN ... (TILT)....
9% g 39 &1 Ira HRYI ... (). ..

MR. DEPUTY CHAIRMAN: I will solve it. I have called for the records. The
person who has noted has got up. He is being called back. I will go through it and

solve it. Sit down. ....(Interruptions)...

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): Sir, please go through the records.
Till then, you adjourn the House. It is not possible to run the House. Till then, you
adjourn the House and see the proceedings and then take action. ...(Interruptions)...
Till then, you adjourn the House, please.

# oFa PAR: AR, ST AT #3 S 7 we, Al A BT iR & forw v arend,
S 389 Igl A & WM H, 889 & W H ol &, 3R 39 91d &l I
G & dTe} dlefd, 1§70 $UR HSHA] B WA . (). ..

st FRTT 3ATEl: I8 Hel Wl Al S AhdT 2 ...(AL)... &7 dal ol aia <3
...(FIU)... I8 39 forn 7, g =181 foran 21 ...(cuaem)...

MR. DEPUTY CHAIRMAN: The House is adjourned for ten minutes.

The House then adjourned at ten minutes past three of the clock.

The House reassembled at twenty minutes past three of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

MR. DEPUTY CHAIRMAN: All of you, please sit down. ...(Interruptions)...
3y 9fSTl I have gone through the records. The statement made by Shri Naresh
Agrawal is per se derogatory and hurts the sentiments of a particular community.
Therefore, he should not have made that statement. What do you have to say,
Mr. Naresh Agrawal?

Y TR IFATS: FEAT STAUT S, § S BT o, 7 W R T8 9, Bl
Fdie A1l Afhd PR IEH 8RN &9 B, 9 §AR g9 P SHaR d8d ©, 89 W I
g H B Y GEd SIS 9% FHIS 9Tl g1 I8T 8Y 999 off 99 B

it IuqHhd: g W 99 A

sft e 3pmETer: R Memey aer JE €, S9 It Bf % qAS FATT
Bl ...(TaHT). ..

MR. DEPUTY CHAIRMAN: Even then. ...(Interruptions)...
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#t TR IATA: AP TR IFH O Ugd! © ...(FAYM)... MR IqA oF Ugal
g, I9 a9d o gl

MR. DEPUTY CHAIRMAN: Okay. Thank you. Those remarks are being expunged.
3 3T PAR: AR ...(FAYH)...
it R IR (ST UL IE AT SAET &I & B ... (HIHH)....

3l 3T HHAR: T U] Bl T 27 ... (FAYH)...

sft Re1 3pmETer: AT SUFHIfT S .. (EUT). ..

MR. DEPUTY CHAIRMAN: Please don’t create problem on this issue.
...(Interruptions)..No; no. I don’t approve of. ...(Interruptions)... This is not an issue
to be fought about. ...(Interruptions)... Please go back to your seats. ...(Interruptions)...
I have already disapproved and condemned it. ...(Inferruptions)... Please go back
to your seats. ...(Interruptions)... Please don’t fight on this issue. ...(Interruptions)...

I have already condemned it. ...(Interruptions)...Please let me listen. ...(Interruptions)...

sft Re1 3EmETer: AT SUFHI S L. (TEUT). ..

MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)... Please listen to
me. ...(Interruptions)... All of you, please sit down. ...(Interruptions)... 34 @nT afsyl
First of all, my humble request is not to fight over this issue. I have already said
that the statement was derogatory, hurting the sentiments of the people. He should
not have made such a statement. I have condemned that statement. He has withdrawn
it. I have also expunged it. It is not on record at all. I think that is sufficient.

...(Interruptions)... Nareshji, please react to it and solve the issue. ...(Interruptions)...

sft ReT 3pETe: W), {9 S9a! faegl o o . caym)...

it SUUTIRY: 39 SHGB! Aled HINTYI ...(GEH). ..

3t AR AT W, H1 Pe w7 6 H IHP! 09 ol ) ...(FaEH). .
it STMUMRT: 3T WS W TRIU DN ... (IagH). .

St W9 AT WX, 9 weT & 39 <w F N Mra] et €, S 9
99 TR¥T MIATATY TART AT AT 8, MY Tl Tt 2l ...(FFE)... TRy &1
FA Bl ...(FALU)... 99 TRHC MIMATS & FAN &l ...(TALH)... T & YTerd
Bl ... (). ..

MR. DEPUTY CHAIRMAN: You can express your regret and solve the issue.

...(Interruptions)...
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St R IFATS: AR ITFHTART Sf, § I8 He e g (b i ve agd
GRATE UGRT & 3R ... (aEH). .

AN T PUR: W, Y R I PR I8 87 ...(FAUM)... T Sl F9 H A, I8
I 2 (). ..

st R IATSA: HEAT SUAYIfT S, I8T U bfa-ic A Rex 3 77 &1 Jwn
FEll ...(FAU)... S, J8T I8 qP $Hel M1 ..(@agH)... § T 81 o1 arsar

o

gl...(Taum)..

MR. DEPUTY CHAIRMAN: No; no. ...(Interruptions)... Please express the regret

and solve the matter. ...(Interruptions)...

it RS dER: W, A a9 TE A AE @ L (@A), L

SHRI SITARAM YECHURY (West Bengal): Mr. Deputy Chairman, Sir,
Mr. Naresh Agrawal has withdrawn his statement and you have also expunged it
from the record. ...(Interruptions)... So, let the matter rest here. ...(Interruptions)... It
is finished. ...(Interruptions)... Let us continue with the discussion. ...(Interruptions)...
He has withdrawn what he had said and you have also expunged it from the record.
...(Interruptions)... You have also expressed that his statement ...(Interruptions)... It is
on record. ...(Interruptions)... Now, let the matter end here and we should resume

the discussion. ...(Interruptions)...

3 T PAR: AR ..(FAH)...

. I MY g (SR YQ): W, 99 N AT g9D] faggl o b 8
...(TTHT)....
MR. DEPUTY CHAIRMAN: Let me listen to Mr. Ram Gopal Yadav.

...(Interruptions)...

9. IM MU FEd: TR, 59 N AT $9D! f[Aggl R b © AR Hel &
..(TAY)... TR JTATS BT AB! TEl AR, 18 qa HI R G U & Fber
S ...(TELT)... ATH AR & Bl AdTd & T8l 2 ...(qae). ..

SHRI SITARAM YECHURY: Sir, I just want to appeal to the Minister of
Parliamentary Affairs. Mr. Naresh Agrawal has said something offensive. That is
something that he has withdrawn. You have expunged that. You have gone on record
saying that what he said was wrong. It hurt the sentiments of a certain section and
it should not have been said. You, in fact, used the word 'condemnation'. That is all
there on the record. So, once that is all on the record, my appeal is, let the House

function now. ...(Interruptions)...
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SHRI ANANTHKUMAR: Sir, I don't understand the arrogance of the hon.
Member in not expressing the regret and apology. ...(Interruptions)... He has not
insulted a single person; he has insulted the whole community. ...(Interruptions)... As
our Leader of the House said, if he had done this of anybody else or towards any
other denomination, it would not have been tolerated. ...(Interruptions)... He is not
ready to regret. ...(Interruptions)... He is not ready to apologise. ...(Interruptions)...
It cannot be done like this. ...(Interruptions)... We will not accept this position.

...(Interruptions)... He should not be so arrogant. ...(Interruptions)...

SHRI TAPAN KUMAR SEN (West Bengal): Isn't this mob lynching of

Parliamentary democracy? ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, no, please. Mr. Naresh Gujral.

SHRI NARESH GUJRAL (Punjab): Sir, yesterday, we all met and decided that
the House must function. Everbody said that they would cooperate. Now, Mr. Agrawal
has said something, which has hurt the sentiments of the Members of this side. He

has apologised. But, since, he has apologised ...(Interruptions)...
AN HON. MEMBER: He has not apologised.

SHRI NARESH GUJRAL: Okay. He has withdrawn his remarks. But, since, they
are not satisfied, I have a solution. Why don't we send this matter to the Privileges
Committee of Rajya Sabha? Let them decide about this. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Anand Sharma, you bring a solution.

...(Interruptions)...

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, I have a point of order.

sft e It (fBoTMae USen): A SUHTRT WEIGY, 39 Aad & qH A
SRl P Ui & YR e Bl

MR. DEPUTY CHAIRMAN: What is the solution?

sft 3V vt S¥AiforT S 9rd el S, R naTe Sit 7 S 91 dal, S
vl Bl S=H a9 forar iR die W ft o S WA fhan § mue AvemH o
T T F AAA FERAT DI TP ISl Hel dIedl gl AT SRT 39 dIs1 BT A1 Al
..(TAYT).... WIS, MY SRT G <IRTYI ...(@e™)... M9 a1 o G Nl I 9 &
<d TE1 €, gIR W ©l ...(FaU)... TR U g gd @ Sharl el 8 o b
SHER AT A1 ... (FGET)....

SYHHRT Felgd, 34Ul ¥ed & 3} fUwe A1 Udb gcl gs Al ...(Faem)...
g, ...@agr)... e, ed g s 989 & iex U a9l 1R 9 gs ol
S SIUTY H AT Il &1 AT, Al G981 &b Yeb pamphlet BT 76 59 a1 d fban
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4.00 p.Mm.

TT AT I8 pamphlet, RTHH AT T & IR ¥ 3URres g MY A, OB ITHT IAN
T T o1, IHBT 5 Bl Th HA 7 e H Tgbs AT o1, O ) e wWiifa
BT AT| ...(TAYM)... IHBT FHET BT [FbTell AT, offp HAT 4 A1BI 81 A
Mgt H#AL, 3P B Th Hfd-e MfRex 7 39 99 & i, gt 9ed # — 39
& dea & g o1, 39 T e "% F Ry gam on W S 7 FEL, g=H
3 qH folql HIEY Fa®! &, AaRI $I die ygar &l AR B o1 T8 2
STet d@ o9 ®I 919 8, ARAT 89 qdd! 81 89 I FT8d & b VA1 uaiia = & o o
H faears o)A aTel AT SR ¥ 3R 3R & 99 o7 gH-faxelt €1 g Y 98 '
IRy sHT FHE Hadll vy 1R B, vy v feweft & g1 81 < 989 &1
fawg 8, 98 aafes 9o Affa 99 &, dfcr 961 F9eme el g9R S S99
BT T3 g, AT B 5T HA B, 9 e P AR b AT ISHY 3qBT FHIY
reTel, TIfs =4l T =l ...(aa™). ..

it SuuTaly: W MYt SH L (@A), I YT ST L (GEET). .

it TRET IFETET: PR T W & FoIg wd <&, A B9 U e Wt ar e g <A
..(TAU)... 3R M9 R &A1, O § v a1 Y o1 8 &9 Sl .. (Haem)....
e f9d g T8 B S L (aET). ..

it IUFHIRT: TRE AT Sfl, Aeged Id18Ql ...(FAHM)... IRS I1Gd Sff, qifergl
...(TTLT). ..

it 3Fd FHAR: VA I R A PO 8l I ...(FGHH).... BH IR ol ...(aLH)...
T AR &l ...(aagm)...

MR. DEPUTY CHAIRMAN: See, I will have to adjourn the House.
...(Interruptions)... That is the only way. I will have to adjourn the House.

...(Interruptions)... What do I do? ...(Interruptions)... The House is adjourned up to
4.00 p.m.

The House then adjourned at thirty-eight minutes past three of the clock.

The House reassembled at four of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

3l 3Fd PHAR: FEIGY, By IR AT D! ATUE (BT &, AFIG TR JIATe Sl
U GHSIGR 3R 980 TaAUIRUTS Wa §, offd I8l U &l fewg, <dl-qadiail &l
oI foma, § T2 |\t U1 R8T g1 9 oA fhar gdafery Suat § fear & g,
qd g BB & AT R < 3R 9 I8 ®E < b 9 faggl o< @ B, ofes faegy
HRAT 3R &HT AT B H Bb 8, I8 9 W S &1 Ig Pls URSIST BT HHA
TEl 7, Ul BT Y I8l 21 B9 W BS99 oMl d18d 7, olfh 39 8I8d & d1ey
PRSI AN 8, AR Afeid &, BRI ST 8, a1 ¥l RIS S dT 8, Sd Sl 3T
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[#11 o PR
% g © WA QW] J S, WA M 3R ORI dell A Sfl, 3961 R
YA Bl GBI B ... (ALH)...

it RS ¥dER: R offsR 7 91 fewn § 5 3o T8l g aren B ...(au). ..

3t 3Fa FAR: H A1 1 el AEdl § b WRBR qad Il dared] 8, olfb
YT S &b 79 § o Uy &b IR H BIs YIS, DS AEHR 8] 81 MY I=H
9 faggl a1 3R AU 519 Bloi &1, ITD!1 F98 7 377 1 [$ I8 98 gl Teld!
8l gal B, A1 S A1%! A =@

Al IF MU AIed: HEISY, b &l d1d & (oY &I AIUGS el 8l bl il Fed
H AR Tdh g T A S Ul gl o, 9 AT g & oy o avE & wresd
@1 TN fHAT AT AT, 98 |G DI HETRI Bl SF UgAM Tl ATl PR 9 H3AT °
ATH AN B 39 $9Y UR, A1 N SMAT Sff HwI AT oY, 3y Rt <@ Ao
...(TTYT)....

it AR AT A SUGATART ST, &R e DI ST Jel T8l g7 a1y,
TR WIS JFd PAR it O 9gd 9WSIER €, 99diy o 75 ¥, 9 9ed & "
P GHS & H Per o1 6 fedl SR w g forar gon on, HY U oY i
& a1 ..(@aEm)... {1 S I $e, MY gaads B] e g9 FEl did Bl
3T QaIySt fopam SR & araw of foraml ) +ff aRen B, var e ¥ f smuat
B SIIET ¥ BRI S8l Bl B WA W B HH IJOTad Tel a1, g6 Sd]
T b A A8 @1 81 H gl Bl bl §, SACioNd Bl ...(FagM)... § g1 b8
a1 §, 9felg § a1 ®8 <l § b 3R Uorid w9 A fBdl @1 we=r a1 39
ogdl 8 L.(ag). ..

fafy s =y #3Y; dun selagia iR I diEfet @3 (sh I e
TIE): TR, HA A fhar 6 S=E w1 diar g1 AR Erd St U Srgwdl Il
g, 9Ng I® ¥, USY & #Al 7T € o S=H dEl €, 98 fedl Wt T 9 Sfua g
2l ...(agH)... U e ... (@agH)... H S9d1 980 G BRal gl

sft RS IR g9 1 g8l WiNel g & oY 99 87 ... (FadH). .
it SuqHmafa: gl . (@EuH). ..

3t I viHR gNIE: d WS The H| H ITHI 980 G DRl gl 3R IBi
aFaTe fl dlell © A1 S WS UPHC TP matter I T BT AT, I8 § I
M8 BT §l

st kST YR WS A1 d UHC IR gd Bl ...(FIgH). ..

st TN IFEATA: T SUFHUT Heled, i del fb a9 3 I8 <ol T8l
off o5 # fodll &1 wiaT &1 o9 UgarS| ...(FaEM). ..
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Th JE- 9e¥d: R 98] q7a!

3t AR SFET: HY B gg ALl AT81 HRI I[SHfId Siae 40 Wil BT 81 T
2, §1 ol =it g, fopefl Sifcy, fonddl &1 o1 smara &1 ugamm #9 Ried § fFon
R W) S fHfl ) Fie W T8 fFan, #9 el 9@ el W) afeard iR w78
MR @RI S AfRT SIRIY &MY 8111 1991 & gA1d 9 5/ 84 B 4 o8 I8
J, 99 9HI AN ...(AGH). ..

Y AHIATS TH. AT (ORI VAT T 9if I8 82 ... (IEM)....

it R IATA: I FHY AN 1 8 $B HEI, b gD d1asa Al ...(aIH)...

# IHIAS TH. ATTS: Tl Sle & q€ W TAd e} e, AT FE IR B

2 X IUATA: $HSD Favle W IR AN Bl IH YgHl & Al H WS G Bl
g, 99 3 @H BRI

sft SuUTAfe: 3P| WS Uhe B &A1 Bl S/ WS express ®R AT Bl

I thank Mr. Naresh Agrawal for expressing regret. Thank you very much for solving

the issue like that. Also, media may kindly note that whatever is expunged by me

should not be published at all, either by the print media or by the channel media.

SHRI DEREK O’BRIEN (West Bengal): Sir, the point you made is well taken.
You have requested the print media and you have requested the television media,
but there is a whole world of social media where this has already gone out. So,
nothing can be done. I know you have said it in a good spirit but there is an overall
responsibility which all of us have.

MR. DEPUTY CHAIRMAN: That is correct. I agree with you.

SHRI ANAND SHARMA: Sir, that raises a larger issue. What Shri Derek O’Brien
has just said is important so that passions are not inflammed to the electronic media
and to the print media. The concerned authority, the Cyber Control Cell, must ensure
that the social media also respects the verdict. The social media cannot be outside
the law of the country. That also has to be told very clearly to them. We have
authorities and they can stop them from spreading any hate, any rumour, or anything
which can inflame passions, and that the Chair must take cognizance.

MR. DEPUTY CHAIRMAN: What do you say Minister of Electronics and

Information Technology? Can you say anything about this?

SHRI ANAND SHARMA: The Minister of Electronics and Information Technology

should take care. He is here.

MR. DEPUTY CHAIRMAN: Can you say something?
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SHRI ANAND SHARMA: He is expert.

SHRI RAVI SHANKAR PRASAD: The concern that the hon. Deputy Chairman
has articulated, I will convey it to the authorities. But you must kindly take note
of this thing that today social media is a different medium altogether. It is the
whole world. Therefore, Mr. Derek O’Brien has rightly said that all of us have to

collectively ensure that these kinds of passions are not inflammed.

SHORT DURATION DISCUSSION

Re. The situation arising out of the reported increase in the
incidents of lynching and atrocities on minorities and

dalits across the country — Contd.

8t R AT IR, lynching BT WX AT Fall? BAR THUT Yug 8 AFR St
9 21 Y Rl & U7 BT B8Y A Ml Pl 3T TR gelaze} H of S drsd
J| B g9 foly TIR 21 gan 6 98 Tl &1 fIeell § QLR AR Al MG
IR S-S A H inform HRAT TSIl AR St A1 d8d & b S I8 12 99 o,
gasy, fPA S T €2 9 12 98 T o1 & foly IR 2 % &1 S=% Wl § o ol
..(FAIH)... I T 8 T ©, AT Ia1G, Y 12 g9 A1MeY? ...(FGEH). ..

3t SHIHE . TS (TIORI): 3T Al SIRTY, T Fhd 272 ...(qagm). ..
sft TReT 3FrETe: AR S 9 & fy AR € . (caum)...

3t SHRUTE TH. ATS: T fQaHhd §2 IMI W QYN .. (FALH)....

sft FRe1 3FmETe: MY of RIYI ...(FFEH). ..

3t g Rig AFR (STR U<3): 39 AR Qi Aferg) .. (@agH)... U6 fEe) g
W Y MY 3T 99 2 of S &I OTRERI o SifSigl ... (@@ag ). Ao &
g I feapa 2, ! @5 fawd 980 21 ...(@aum)... 9o & g df GFhd Bl
..(TAYT)... 3T X A1 AfeIY| M9 of O &) Rart of el ... (caum)...
Ho B @ aFpd &, 9! BIs fSahd T8l 8l ...(@ag™)... 9o &F a1 fahd Bl

...(TGHT). ..
sft TIPS TA. ATS: TF of S ...(FAYTH). ..

#t AT IAT: S, 99 89 1Y WM WR YOl B P oY S § SR S|
ISIRT BHART oIl BRIAT & 9 3MRIR § g8 Pedl & b b T8 & Qg <Idl e,
3T WY Y B, GOIRT TS & HRAMT 21 IfelY, 89 TS & B &l 8 AR Frordl
% UAUIST @I Udh-Ud T < ©, AT ANl UIfelTl 31 39 @1 I8l U Udh JMeara-
TN ... (FGE).... BT TH-Uh T S B ...(FAL)... T I I F99 & @l
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IR TRMATT 89 @RT el Ig 1 <9 H RTa=t MM’ Il 8, Addh! TTare FH1o]
Tl T Bl ...(FGEH)....

HED IS giean (JORT): A% 91 A1 10 TR} €1 ... (ae™)... 89 i
Bl A I8 Bl ...(FAIM)... T 8 RN T8l Il 87 ... (aLH)... ¥ I Bl
AIA B ...(TAEH)...

MR. DEPUTY CHAIRMAN: Please, sit down. Don't interrupt. ...(Interruptions)...

ﬁmm:%ﬂﬂﬁ,éﬂﬂ?ﬁlynchingiﬂwwgm%ﬁ?qgﬁﬂgﬂﬁ
AL IR o 2, 98d ¥ Hel ol A1 IRIF AN 81 TR AU SFaRi bl d9d I
3R WXiad o 93 & Aol 98 go-9S Bl Y| [oRA H W U Hel o B
FAR IR TS H 9 el & I IS 9 lynching T 39 Hall &I @H H Tl
ST Aol Fel oI ©, S8 o S 8 3R SHaR &l Blsdy dof A 8, Rifd
WIIGER BIs & el Sl I Y T8l & Gl g, IFD] TG AGH B YTel? ARBR
q TS WH-UH B Bl FGRT T8l DI gl AT Td b Al & oy ey sk
BT MY 984 d91 AR 8l s Bl B9AR I8 fBar o I 8, R ifd STa! 1 @l
T e A A BT W SR B HEE - A S 81 PR 9 Hic b aR Al
<, @ MY g ST B, A1 AT g e AT Bl SIS 918 die U O T, M AR
ST 7, STIPl 89 A <@ T8 9dhd| I8 BHR GhRI A q8l 81 396l Sug /'l
27 IR oW H AU G-I At Far faan vE-Han i SR e |
Tl TET Bl WIE-g8 o <8 &, a1 ff ot H, -t o w2 g, a1 off o |, ge-
qsh Sl X ©, ol W O H, I8 BI-A1 TAT ANIM B, AT AN BI? AT 57D
g AT ARG 3T AT W BIdHR A1%! HIRY| BieY 6 IR d<w H Sl $© gall,
g TAd BT AR Sl SR U<e H BN, IToAd 8RNI Y 3HA WeAd ©? AT dl S
IAHE! 3RY g9 ¥ Tl T&f UF dSH! 9 BIC HUS U8 HY (AT BIel o1 &I, o
IqP! S Aol feam § A1 e v@l g & AR N $gl 2, S 39 IR H did T8
BT 87 IR <9 H 3Mue U &1 U 147 SMfIshR & fofa oo TR uee
Pl BI-FIRAT G 1 I8! 81 Ofd gARI WRBR oY, Al A9 IS I8 @ o
b SR U™ H BT FaRAT T B Al T8I g1 AT SR U< H 97 8l R8T 82
U Pl & T8 Sl 8 99 SR Yo H ARYEd XY B ged 7 81, Al U foT
f SR <9 § TE ST 21 WS B8y, e A diordl &1 Al Es gaR &e F
B9 IR U< & IR H TAd B8 W2 ol SId ©, AT Bl g1 forn 7, Wfsar aHm
g el e STellF H AHSD N9 Bl gel gs, Sl & geiawer § g ol sa
AR &b GHI 4§ goiaeler H AFYEd YU &I °gedl gs ol, d IR I H ool 79
AT A1 AT H FIT AT, STaR H FAT gaA1? b T AR 7Y, B AT BT 17
TS Il UR AR e M g ATl 59 aR H H4 g #3A1 S 4 Pel o1 H 37uh
qIEIH A GG AE S 4 R SR BRal § b 9 b gl g 6] bl
garrsul H godr § 6 ar ot enfia Jrsdl § il 81 ]8T 82 mu HA Sl 6
q& AT Bl HET H gATgY| A& & 1Y BIIA BT UTeld 841 ST A <2 B
S 499 9 areedl el 99 JE1 Bl ofl favd # sARY <6l S T8l o REl Bl &l
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[ 91 erarer]

39 QY H g, S &AM W FAG 8RN AR G S 9 gU €1 MY 9gd Hig
%Imﬁﬁwﬁ? National Crime Records Bureau ﬁregister‘lﬁﬂﬂ?ﬂ%l JATST
aﬁﬁﬁﬁ%m-wmﬁwwnchingﬁ‘:ﬁﬁ?ﬂglmx—-ﬁm
T I MY AH-A1H g odl, dl SATGT ST Tl H S1d #4301 o, w4 rferaprRay
BT 91T T AT AT T S fgdR AT O, S BIe <dT AT MR S AL BT o,
I forgarar o1l I 991 & SHbT g4 Aie B o forar 71 w5t S, # ey § wE
e T 397 8, o 3T 3771 declare BR <1 3791 I8 A< ST @MY b ARBR
39 AW H Bog I U e wifs were WA S 95 aR bE go T oIk muH
3 St & HE & 915 ot & Adeif 7 S9 & Soe Wi Ul H g e an
& J&I A S 7 FIT Bell 9 99 I8 d18d ol H 8YaH I8 d1d Bl © (b oid I
& 81, B9 W9 I b 1Y WS B8R 3R & Ioiad eS8, 87 JToiHIfad
®Y W @S Bl 89 3T W U P © b AT lynching &b Hde H TP T Bl
q18Y, Wifh U1 BT A FSY ST 6 JTae Al & dder # q7 f&ar 8l
el Al Al IR STRAER T8l ¥ @ &l H 8eH I8 bedl §, "HH BT 3R
A& B BYSH Y9! BRI §, HHGR BT Bl J9Tdl T81 81 81"

T B 9T F e e fb WRABR SN a1 od IHY Ig TN BN 3R
39 919 ®I ®e fh lynching 39 < # =t ff g o 81 Io & Sl @ik
[l g J3A1 ou SAl H Hels W §H b BIA BT U B 9gd-9gd GG

MR. DEPUTY CHAIRMAN: Thank you. Now, according to the list, next speaker
is Shrimati Vijila Sathyananth from AIADMK. She is giving her place to Shri Sitaram

Yechury with her consent.

SHRI DEREK O'BRIEN (West Bengal): Does that mean that AIADMK is not
participating in this debate? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. In the next round, ...(Interruptions)...

SHRI DEREK O'BRIEN: I am asking him a question. ...(Interruptions)... I am

asking the Chair a question. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: AIADMK will speak in the next round.

...(Interruptions)...
SHRI DEREK O'BRIEN: I am only asking you a question. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: In the next round only. ...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): There is some award function.

...(Interruptions)... 1 will be speaking next to him. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: In the next round only.
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SHRI DEREK O'BRIEN: I am only asking you a question. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Your chance will not be taken away. ...(Interruptions)...

SHRI DEREK O'BRIEN: I have no problem. I am only asking you a question.

...(Interruptions)...
SHRIMATI VIJILA SATHYANANTH: It is only a request. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: She will speak or someone from AIADMK will

speak in the next round. ...(Interruptions)...

SHRI DEREK O'BRIEN: I am only asking you a simple question, Sir.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: I have replied to that. ...(Interruptions)...

SHRI DEREK O'BRIEN: After Samajwadi Party, AIADMK is there, and, then,
Trinamool Congress. What I understand is that AIADMK is now giving its slot to
the other hon. Member to speak. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: So, after that, you will be called. ...(Interruptions)...
Okay, Now, Shri Sitaram Yechury. ...(Interruptions)... It is a special request because
he has to go for some award function. We always make this kind of adjustment.

After all, we are comrades; this side or that side.

SHRI SITARAM YECHURY (West Bengal): Sir, I am glad that you used the

word 'comrades'.
MR. DEPUTY CHAIRMAN: 'Comrade' in the larger sense.

SHRI SITARAM YECHURY: I am glad even if you used it in that sense. Sir,
I am rising to speak with a very heavy heart and also in the background of what
happened in the House just now. Sir, the sort of atmosphere that we have seen here
does not augur well for our Parliamentary democracy. Since the problem is solved,

I do not want to go into that.

But, actually, Sir, I am standing with my head hanging in shame. Where has
our Republic come to? Seventy years earlier, we had the pride in the world to
say — while no other western democracy could have the courage to say — that
from day one, we shall give universal suffrage for everybody in our country.
Irrespective of their religious affiliation, irrespective of their caste, irrespective of
their gender, we gave universal suffrage, which was a revolutionary step at that point
of time, and, its basis was recognition of equality. It is that equality today that is

being questioned and is being severely trampled upon through these instances of lynching.
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[Shri Sitaram Yechury]
My earlier speakers have listed various instances. I am not going to repeat them

but just look at some of the gruesome tales. You have Akhlaq lynched at his dinner
table because of the allegation that he was eating beef. It happened in 2015. Two
youngsters in Latehar in Jharkhand were hanged because they were taking their cattle
to a cattle fair. They were Muslim boys. You have Pehlu Khan, a dairy farmer,
lynched in Alwar. In Una, there were dalits who were skinning the dead cows; that
is the job, which, dalits, unfortunately are to do. You have them lynched. The boys
were whipped and lynched. And that was filmed. We were just talking about the
social media. It was viral on the social media. You had the case of Junaid and his
brothers. You had the case of Zafar who was killed by officials in Rajasthan because
he asked them to stop filming a woman defecating in the open. Look at the level

of intolerance and the gruesome tales that are taking place.

Sir, T recollect the words used by Rabindranath Tagore when he returned his
Knighthood. What were the words that he used? He said,

“Give me a voice of thunder,
that I may hurl imprecations
upon this cannibal whose gruesome hunger

spares neither women nor children..”

That is the degree of dehumanisation that we have arrived at. Why we have
arrived here is something that needs to be understood and debated. And we have

to reach a conclusion on that in this august House.

Yes, we have international experiences of lynching. It comes down from medieval
times during the Spanish Inquisition. How did they identify who’s a Muslim and
who’s a Jew? By giving them a broth of soup which contained pork. Those who
did not drink that soup were identified as Jews and Muslims and persecuted. One
legacy that the Spanish Inquisition left behind was the triangular cap that was taken
over by the Ku Klux Klan in the United States of America. Till 1940, they were
persecuting the blacks saying that they were inferior human beings. I am sure some
of my old colleagues still remember the famous song by Billie Holiday which is
titled “Strange fruit”. The song begins by saying, what the strange fruit on the
southern trees is with blood on the leaves. The ‘southern tree’ means Southern
America in those days. And ‘the blood on the leaves’ means that it’s the black man
hanged there. During the Spanish Inquisition what they had to do to identify Muslims
and Jews was, “Who eats pork?” and you have “Who eats beef?” to identify who

is a Hindu and who is a non-Hindu in India in 2017. Is this what my country is
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coming to? And what about the private armies which are now roaming around? The
Prime Minister has said that it is a State subject and that it is a law and order
problem. These private armies have to be banned by a Central order. There should
be a Central order to ban private armies who are taking law into their own hands.
You had the Ku Klux Klan taking law into its own hands. You had black and brown
shirts of Hitler and Mussolini taking law into their own hands. They cannot be
banned by any one State Government. They will have to be banned by the State
and that is the Central Government. That is the only way by which you can stop
the private armies trying to implement the law of the land for which they have no
authority and that is why we immediately ask for a ban on these vigilante groups
of all nature whether it be moral policing or whether it be cow vigilantism who are
resorting to such actions. These groups must be banned by a Central order. And that
is a demand my party would like to make to the Government. But why is this
happening, Sir? This is not happening because we suddenly have a rise in the crime
in the country. This is happening because of a certain ideological project that is at
work and that is something we have to understand, Sir. Since you and I, and all
of us have inherited the independent India and the Constitution. This was a product
of a battle between three visions. The mainstream vision during the freedom struggle
was of the Congress. They talked of future independent India being a secular
democratic republic. We, the Left, had a difference with them. We said that we
could not stop at that. We told them that they had to move forward to convert our
political independence into economic independence and that could happen only under
socialism, otherwise, the secular democratic republic could also become vulnerable.
There was a third vision which had a twin expression. You had the Muslim League
talking of an Islamic India and you had the RSS talking of a Hindu Rashtra. Both
of them wanted the country, independent India, to be a theocracy guided by the
religious affiliations of its people. Unfortunately, the Muslim League went ahead and
the country was partitioned. For my generation, even for me, all that is history
because we were born after that. ...(Interruptions)... That is apart. But the point is,
the religious affiliations being the basis for statehood. That is at variance with the
other two visions that were there — a secular democratic republic. After Independence,
India became a secular democratic country. When Mahatma Gandhi was assassinated
out of that anger, when that assassination happened, after that, there was a ban on
the RSS that was initiated by Sardar Patel — of all the people, Sardar Patel! What
did the ban order say, which he drafted himself on the 4th of February, 1948? Sardar
says — I quote — “The objectionable and harmful activities of the Sangh have however
continued unabated and the cult of violence sponsored and inspired by the activities
of the Sangh has claimed many victims, the latest and the most precious to fall was

Gandhiji himself.” It is the cult of violence that is spread. I am not saying what
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they say that all these gau rakshaks are RSS people. They are saying they are anti-

socials, they are criminals. The Prime Minister has said so. They are criminals by
the night and they may be something else by the day. But why are they getting
this courage to act? It is because of the spread of this cult of violence. That is
what has to be contained. But the battle of the visions did not stop there. Unfortunately,
many were lulled into submission thinking that that was stopped there. But, no,
subsequently, what have we seen? It is the brand of nationalism that was purviewed
even after Mahatma’s assassination, even after adopting our Constitution. Here, Sir,
I quote to you what the RSS chief at that point of time said. I quote, “What is the
attitude of those who have been converted to Islam or Christianity? They are born
in this land, no doubt. But are they true to its salt? Are they grateful towards this
land which has brought them up? Do they feel that they are the children of this
land and its tradition and to serve it is their great good fortune? Do they feel it a
duty to serve her? No! Together with the change in the faith, gone are the spirit of
love and devotion for the nation.” If these are the values that you are spreading in
ideology after Independence and after the Constitution, what does this mean? It
directly contradicts with the right to equality, which we have provided in our
Constitution, irrespective of caste, creed or sex. That’s the word used in the
Constitution. It directly contradicts that. This is a sort of an ideological position that
has risen to these levels whereby nationalism is only equated as Hindu nationalism
or Hindutva nationalism. This is not my Bharat Mata which 1 know of. My Bharat
Mata has given births to Muslims, Christians, Parsis, Buddhists, Jains and to atheists.
This is not the Bharat Mata. When we say ‘Bharat Mata ki jai’, we say ‘Bharat
Mata ki jai’ for all these people. But, at the same time, we say ‘Jai Hind’. Why
is Jai Hind not a patriotic slogan and why is Bharat Mata ki jai alone a patriotic
slogan? Is there no insidious meaning in that? ...(Interruptions)... What about Bhagat
Singh’s Inquilab Zindabad? s that not patriotic? Is Bhagat Singh not patriotic?
...(Interruptions)... Then, do not distinguish on the basis of what slogans are shouted.
A patriot is a patriot. It’s an Indian patriot. That is why, that Indian patriotism is
what we are standing for, not for Hindutva patriotism or Hindutva nationalism. It is
that Indian nationalism which has to be nurtured and that is our duty, and because
of not nurturing it you have these lynch mobs here today. You have these lynch
mobs which come out of that hatred. This nationalism, unfortunately, I do not feel
very good saying this but I want to bring to the notice of this august House that
there was a nationalism of this type that was also there, that the world had seen,
and that was Hitler’s nationalism. What was Hitler’s nationalism, Sir? He talked of
German nationalism as a gigantic national organism. He talked of it as a body. If

the German nationalism has to be stronger — I am quoting from the Mein Kampf
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that he had written — this gigantic organism has to be rid of all the germs that are
alien to that organism. Then, to do so, what does he say? I quote from Mein Kampf:
“This urge for maintenance of unmixed breed (read Hindutva) which is a phenomenon
that prevails throughout the whole of the natural world, results not only in sharply
defined outward distinction between one species and another. The struggle for daily
livelihood leaves behind in the ruck everything that is weak or diseased or wavering.”
If this weak or diseased or the wavering are not removed, this organism of German
nationalism cannot be strengthened and that is why he says “Since the inferior always
outnumber the superior, the former would always increase more rapidly.” Recollect
the multiplication of the Muslim race versus the Hindu race. “They will increase
more rapidly if they possessed the same capacity for survival and for procreation of
their kind. The final consequence would be that the best in quality would be forced
to recede in the background. Therefore, a corrective measure in favour of better
quality must intervene.” Weed away all these elements. That is how you strengthen
the German nationalism. That was Hitler’s nationalism. Today, “weed away all non-
Hindus, you strengthen Hindutva nationalism”™. That is the philosophy that is prevailing
and that is rising in our country. It is not a Hindu right. It is Hindutva nationalism.
It is this, this is what is giving sustenance for such groups to continue to exercise
and do what they are doing. This vigilantism, that we are seeing today, is the part
of this larger effort so it is no longer just a fringe doing it. It is not some fringe
or some anti-social elements or some criminals but what the Sardar himself said that
the cult of violence spread by these, that is generating all these elements into action,
into attacking the very foundations of our Constitutional Republican order where that
basic Right to Equality is being denied. That basic right to faith and propagate each
own’s faith is being denied. If that is happening, you are undermining this very
Constitutional order. That is why the fight against this lynching and vigilante groups
is essential to maintain our Constitutional order. Let me tell you — this is something
not only me saying it — the Government’s favourites, that is, the foreign media, it
is the foreign media, Sir — I quote to you The New York Times write is kept in
very high esteem by this Government. What does The New York Times writes in its
editorial two-three days ago? “This might seem — this means these lynch attacks
— like merely a farcical move by Hindu fanatics, if it were not so in line with
much else that is happening in Mr. Modi’s India, and if implications for India’s
democracy weren’t so chilling! But this is where Mr. Modi has brought the nation
as it prepares to celebrate 70 years of independence on Aug., 15.” It is The New
York Times editorial. What does this week-end’s Financial Times say, Sir, that the
Prime Minister of this Government “must stop pandering to the Hindu right. This
policy comes against the backdrop of an increase in attacks by Hindu vigilantes on

those suspected of trading or consuming beef; an estimated 28 or more people have
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been killed in such attacks so far.” This is your international standing today. And,
they are recognizing what is happening in our country is something that is completely
antithetical to the entire constitutional values and orders that we have given ourselves.
Sir, you, sitting on that Chair, and all of us have come with an oath on this
Constitution. We have come with an oath on this Constitution which gives me Udh
gHfRUE SFA BT UK, a Secular Democratic Republic, that is, Bharat. Now,
that is under question today and that is why, I say that what is happening is not

my Mother India. What did my Mother India teach me, Sir, when we all grew up
and what it continues to teach me today? What did Swami Vivekananda tell us,
‘Like different rivers flow in different directions in different courses to merge in the
same ocean, like that, different human beings through their own faiths or even being

an atheist, all merge into one ocean of humanity.’

MR. DEPUTY CHAIRMAN: Yes, that is what Rig-Veda says, “Udh R1gY 984
gef=ir

SHRI SITARAM YECHURY: Yes, Rig-Veda tells you that and even your Bhagawad
Gita tells you when in the Vishnu Avatar, Krishna comes down and says, "I will
protect every human being in every faith that he believes in." That is what my
Mother India tells me. So, will you tell me now what I should wear? Will you tell
me who will be my friend? Will you tell me what I should eat? Will you tell me,
"You are killing cows and I am not"? Now, India is the second largest industry of
beef exports in the world, where more than five million people are working there.
All of them are what? 'Anti-national'? Are they enemies of the nation? So, that is
where, please, at least, if not us — you don't take our opinion seriously — but you,
at least, take the opinion of the G20 that you consider serious or at least, take the
opinion of U.S.A. where you have been five times in three years. Take the opinion
of New York Times' editorial. Take what they are saying. The Prime Minister must
concentrate on reforms, economic policies and not on this Hindutva. So, stop the
country from moving towards a Hindu right. So, these lynchings, Sir, are not isolated
incidents of law and order. These lynchings are part of an ideological construct that
wants to undermine the secular democratic character of modern India which is there
in our Constitution and replace it by whatever they call by their concept of what is
called the 'Hindutva Rashtra'. That is why, this is a serious matter. Sir, that is why,
I am beseeching you. Immediately, ban all these cow vigilante groups; ban your anti-
Romeo squads. Some of us have the fortune of being educated in our mother tongue
as well as in English but why do you invoke poor Shakespeare into your campaign?
Call them by some other name. Why 'anti-Romeo'? Why do you insult Shakespeare?
Why do you call him into this? Anyway, that is an aside. ...(Interruptions)... Apart
from that, Sir, these groups must be legally banned and let us together build our
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country in whichever direction we want to take. Let us discuss; let us see what is
there, beat our differences. So, finally, I only beseech all of you, all of us have our
beliefs; all of us have our faiths; all of us who are atheists like me, we have only
to tell you, Sir, atheism in Indian parampara is as old as Hinduism itself. Charvaka
was your first atheist, a Brahman atheist and, therefore, don't pre-decide that one
is anti-Indian by being an atheist. We all have our rights. Let us all together stop
this degeneration in our country. That is my message to the House and my appeal

to the Government to immediately ban these organizations.

SHRI DEREK O’BRIEN: Sir, Mota Samadhiyala is a village and exactly one year
ago, many Members of Parliament from different political parties visited this village.
We, from Trinamool Congress, also went there. Mota Samadhiyala is actually ten
kilometers from what is better known as Una. You have to drive ten kilometers from

Una and then you reach here. This is where those seven dalit boys met their fate.
[THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA) in the Chair]

I don’t want to take up more than one example because thankfully many of my
colleagues before me have given you so many examples. I will give you only one
example and then I will get on to the issues. Around that time in July last year, the
then Chief Minister of Gujarat announced that there would be a fast-track court to
examine as to what happened and reach to the truth of the seven boys. My direct
charge, through you, Sir, is, why has not that special court still been set up? This
is one example. I can give you another 50 examples. Sir, that is the point about
words and action. That was one example. We are asking the questions, but, are we
asking the right questions? The Prime Minister on 29th June, as we all know, said
that killing people in the name of gau bhakti is not acceptable. We all know what
happened a few hours later in Jharkhand. Sir, through you, let me convey this to
the Prime Minister that empty words and generic comments will not work. Please
name the groups. Name the groups, name the individuals, and name the organizations.
Then we will take you seriously. Otherwise, we are deeply suspicious. Let us move
on. That was 1% July, I wish to tell the Prime Minister. Then, let us get to 2™ July
and I have a quote here. We are discussing this in all seriousness and the quote
is, “There is no apprehension anywhere in the country.” Who said this? This was
said by the President of the BJP. There is no apprehension anywhere in the country.
When 1 last checked, he was the President of the BJP. So, if I give him the benefit
of the doubt, maybe, he is referring to funaatu, maybe, he is referring to La-la
land but, I presume, if this sentence is referring to India, then, he is living in his
own world because he cannot say something like this that there is no apprehension

anywhere in the country.
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Sir, I have a problem with this term ‘cow vigilantism’. It is fine, but you are
saying, to be a cow vigilante, the person committing the damage is a criminal. All
the examples which the hon. Leader of the Opposition and everyone has given, they
are not criminals. So cow vigilante is a pretty term. The real term is ‘cow terrorism’,
‘cow aatank’. This is cow terrorism and I want to build on this argument because
this exactly is the argument which the BJP want. They don’t want to answer the
real questions because once we come to the real questions, they don’t have the
answers. Let me give you an example. We had asked a question this morning as
to how many people have died. They passed on the message to the States. The
States will answer everything. The problem is, when you have something, you are
lighting the fire in the States. Then, you want us to use the fire extinguisher and
put off the fire. Sir, what is the issue here? Let me explain to you. This morning
there was a question asked on the saving on LPG cylinders. The answer given was
% 25,000 crores. When you want to take the credit, then you want to take the credit;
otherwise, you blame the State. We looked to their figure, Sir. It is not ¥ 25,000
crores. It is a BJP special; ¥ 23,000 crores out of that ¥ 25,000 crore is because of
the oil prices. I know that this is not an economic discussion, but I want to make
these points because this is the narrative and everything else is a distraction. The
narrative today is that marginalised, those who are under-serviced, they are being
killed, they are being lynched, and there are atrocities against them. Let me move
away from the minorities, the dalits, to see how this Government is also engaging
in terrorism against the child. Seventy per cent of those who do not have aadhaar
cards today, are children below the age of twelve. These are the big questions, Sir.
So, all the decorations and other narratives will not work. And once you don't have
the aadhaar card, as you know, there are so many problems to do with the ICDS,
the Mid-day Meal scheme.

Sir, the BJP speaker used a very nice term. My Hindi is not good, but,
I noted it down. gell g g[S Pl 918, right. B @iell © g[S bl 9ITR? They are
the champions at it. They have even changed Facebook. We have a lot of love and
respect for Facebook. They have made Facebook into Fakebook, and they made it
into an art form. How do they do it? They will first get somebody to post something
on Facebook; it will be a mock picture; then, they will get people to spread that;
then, they will get some of their army to even spread that, and unfortunately, spread
it all over. Let me give you an example. Let me talk about Bengal, and Bashirghat
and Badhuria. Let me tell you. One of those pictures where they were showing
communal disharmony, was shot from Kamila and Bangladesh, and now, they have

even become more creative. I mean, this is serious good creativity, but, is very bad
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communal inciting. Another picture was taken from a Bhojpuri film, and it was put
up by the BJP followers. So, this is not any followers, these are BJP leaders. So,
the issue is, we all know, that the social media is a free place; it is an expressive
place, but, this is not the way to use it. Postcard news for those of you who follow
this; postcard news of the BJP-RSS run website. They have also taken this step.
So, why I am mentioning this because these are all related to small incidents, and
they have to amplify these incidents. This afternoon, we have been discussing the
marginalised, and the pain, the lynching, the suffering they are going through. But,
what is even more scary is that even those who are not so marginalised, are being
attacked by them. I believe they are indulging in TV terrorism; I believe they are
indulging in Press terrorism. You either become our mouthpiece, or, suffer. Even
there are few very good journalists who are still trying to speak the truth, but, they
are reckless. Most of these television channels, two, three, I don't want to name
them, and half a dozen newspapers, we know the kind of pressure on them. These
are not marginalised. These are powerful media houses. It does not stop there.
I don't want to use that word and undermine it. This is the lynching of a different
kind. Sir, it does not stop there. It goes up to the next level. The same is the case
with political parties. You will have to agree with us. If you oppose us, then, we
will take up the National Herald's case; then, we will take up the Chidambaram's
case; then, we will send the CBI; then, we will send the ED. This will not stop
us because these Opposition parties will not cow down to your political terrorism.
We will not cow down to your political vendetta. Sir, these narratives, I heard what
was happening between 3 p.m. and 4 p.m., about faith and words. Let us leave the
narratives for a moment, and let them answer my questions. The Finance Minister is
not here because they have also indulged in financial terrorism. When Dr. Manmohan
Singh stood up here, and said, 'two per cent,’ everyone made a noise. When my
colleague, Dr. Amit Mitra, in Kolkata said, after your demonetization, two per cent
drop, everyone thought, no. Please look at the numbers. They are down by 1.9 per
cent. We want answers to these questions. Do not distract the narratives. Give us
the answers to these questions. I make a charge against this Government. This is
not an economic debate. I make a charge that they are manipulating WPICPI data
to make the numbers look good. It is a challenge. Let the Finance Minister come
and explain the numbers. I tell you that these numbers are not decorative. I am
not using the word, ‘decorative’. They are manipulative! The game here is that
you manipulate the denominators. The question here is, now, Sir, that it is going
beyond—financial terrorism, tax terrorism after the GST. Who are they lecturing
on GST? For seven years, they stopped the GST. Now, they are having midnight
reality TV shows and showing the country, ‘Oh! We are for GST!” Trinamool was
for GST for the last eleven years.
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Sir, economically, I now come to medicines. You have killed the leather industry

in West Bengal. You have killed the textile industry. My colleague was standing
there for many, many minutes. You have the ‘arrest clause’. There are so many, so
many things. Cow is a three-letter word. There is another three-lettered word which
I want to dwell on today for just one minute. The second letter of that word is also
an ‘o’. It is, j-o-b, job. These are the numbers, Sir. Twenty-five crore daily wage
workers have lost employment. The MSME sector is in a mess. The leather industry
in my State is shut down. Auto sales are at a sixty-year low. There is a 40 per
cent low in FMCG. Second-hand car sales have become zero. Let us not talk about
the closure of powerlooms in Maharashtra. Sir, these are the hard numbers. Reality

shows at midnight will not work. The country wants answers to these questions.

Sir, we have spoken about the GST. We are all for GST. But, we were not for
this rushed GST.

Sir, there is another issue. That is what is bothering me. The BJP and its Ministers
say one thing. The Prime Minister says one thing and, in the evening, something
happens. At least the BJP President is consistent. He says one thing and then, on that

line, he goes dhu dhu dhu dhu, whatever that means! You have understood it, Sir.

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): What does it mean?

SHRI DEREK O’ BRIEN: I will tell you. The day I start interpreting the BJP
President’s statements, ...(Interruptions)... Let me tell you. One thing is certain. You
are welcome to come to West Bengal. We will show you and give you a class on
development and communal harmony; and, polarisation will never happen in West

Bengal. But, that is an aside. ...(Interruptions)...
SHRI RAJEEV SHUKLA (Maharashtra): Sir, there is no Cabinet Minister.

SHRI DEREK O’ BRIEN: Sir, there is no Cabinet Minister and I have no
problem. ...(Interruptions)... There is only one Minister! Whether there is anybody

else or not, it does not matter. Sir, anyway, ...(Interruptions)...
SHRI RAJEEV SHUKLA: Sir, it is a technical issue.
sft RS IR ([T UR): W, A R L (agm). .

SHRI ANAND SHARMA (Himachal Pradesh): Sir, please adjourn until a Cabinet

Minister comes. You have to adjourn until a Cabinet Minister comes. ...(Interruptions)...
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The Minister of

State is present. He is noting down the points. ...(Interruptions)...

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES (SHRI BABUL SUPRIYO): You are insulting the

other junior Minister sitting over here! It is unbecoming ...(Interruptions)...

SHRI DEREK O’ BRIEN: Nobody is insulting. My colleagues are only pointing

out a fact.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The hon. Member

has no objection; then, no problem.

SHRI RAJEEV SHUKLA: Now he has come. There has to be a Cabinet Minister.
That is the Parliamentary convention. 314 d 31 T €| 3/ Y& B Wbl o

SHRI DEREK O’ BRIEN: I am glad that the Minister of Health has come at
an appropriate time because we were just talking about how the medicine prices
have gone up after GST. Now that I have the attention of the Minister of Health,
I also want him to examine and explore the great concept of giving free medicines
to the under-privileged, to the poor, to the under-served which we are doing
with a great success in West Bengal. It is a good model to follow, please think

about it.

Sir, I know that yesterday they said so arrogantly when Bahen Mayawatiji was

here, ‘We have a mandate!” What do you have the mandate for?
SHRI BABUL SUPRIYO: To govern the country. ...(Interruptions)...

SHRI DEREK O’ BRIEN: Sir, when the Ministers become a little pipsqueak,

then it becomes a problem. Let me speak without interruption.
SHRI BABUL SUPRIYO: But don’t say the wrong things.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Let him have his

say, please.

SHRI SUKHENDU SEKHAR ROY (West Bengal): The Minister is sitting in

judgment. ...(Interruptions)... The Minister is sitting in judgment. ...(Interruptions)...

SHRI BABUL SUPRIYO: Sir, I find it very funny that a little while back he
found us insignificant sitting here and the next while no matter what he is saying
that even a small comment in jest which happens in Rajya Sabha ...(Interruptions)...

I am a new politician. ...(Inferruptions)...
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you.
...(Interruptions)... Let him have his say. ...(Interruptions)... Please don’t interrupt.

...(Interruptions)...
SHRI SUKHENDU SEKHAR ROY: Let me clarify the whole thing.
SHRI BABUL SUPRIYO: I am not asking for clarity.

SHRI SUKHENDU SEKHAR ROY: Mr. Derek never wanted the presence of
any Cabinet Minister. But an objection was raised because that is the part of the
parliamentary procedure that when discussion will go, one Cabinet Minister is there.
That is all.

SHRI DEREK O’BRIEN: For those who understand the politics of Bengal better,
the only way to get noticed in Bengal is when you take on Trinamool. So, good
attempt! ...(Interruptions)... Let us stay on this issue, Sir. Yesterday in all arrogance
they brought this issue that we have a mandate when Behanji Mayawati was speaking.
What do you have mandate for? Do you have a mandate to do what you are doing
to children with the terrorism of the child and not giving them their food because of
your Aadhaar card? ...(Interruptions)... Do you have a mandate to indulge in political
vendetta and terrorism? Who has given you a mandate to indulge in digital terrorism
and make Facebook into ‘fakebook’? Who has given you a mandate to indulge in this
kind of GST which is hurting farmers? Who has given you a mandate? We will be
discussing the issues of farmers next week. Who has given them this mandate, Sir?
Who has given them a mandate to take away my privacy? The Minister of IT in the
last Session assured this House that everyone’s privacy data given under the Aadhaar
cards is private. Those numbers, my personal details, my health details are available
today. Who have given them this mandate? Yes, you have a mandate, and there is a
mandate and that mandate works within a framework. Sir, in this great nation of our
where we are 25-27 days away from our 70th Anniversary, I thought about a story
which I read in school. It was a simple story which most of us have probably heard.
But to me that is a great example. About 300 years ago, when Guru Gobind Singh
was trying to escape and he had to disguise himself as he was held. I remember
that I was in class V or class VI. He was held by two men, Nabi Khan and Gani
Khan. They disguised him as a peer and that is how Guru Gobind Singh escaped.
If Nabi Khan and Gani Khan were caught, then they will be in trouble. So, 20-25
days before, these are the great issues which we should be discussing because this
is a country, Sir, which has this. In the last three years no matter what attempt is
made by this BJP Government to change this country, we will not allow it because I
have grown up in Calcutta in a Hindu majority locality named after a Muslim called

Jamir Lane and we are a Christian family. Let no one ever try to destroy this. Sir,
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5.00 p.m.

marginalized, not marginalized, nobody must destroy it. We, Mamata Di, Trinamool
Congress appeal to all the opposition parties here — Mr. Yechury spoke before me,
Mr. Ghulam Nabi Azad spoke, the SP spoke, the BSP spoke, every one — we will
get together to ‘GST’, ‘growing strong together’. Thank you.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The next speaker
is Shri Sharad Yadav. ...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH: Sir, it is my turn. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Your turn will

come later in the next round. ...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH: I gave my request to Mr. Deputy Chairman.
He told me that after this, I will speak. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You don’t forget

that your turn will come in the next round. ...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH: I gave my request to Mr. Deputy Chairman.

...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Shri Sharad Yadav
is not there. ...(Interruptions)... Shri Dilip Tirkey.

SHRIMATI VIJILA SATHYANANTH: Sir, it is my turn. ...(Interruptions)...

It is my turn, it is my right. ...(Interruptions)..

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Your turn will

come in the next round.

SHRIMATI VIJILA SATHYANANTH: It is my right. ...(Interruptions)... 1 cannot
allow the other speaker. It is my right because I gave...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): No; you have

given up your right. Your name will come in the next round.

SHRIMATI VIJILA SATHYANANTH: Sir, you ask the Deputy Chairman. If he
allows me, I will speak.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You can go to his
Chamber and discuss about it. Now, don’t disturb. ...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH: No, no; it is our right. Otherwise, the
AIADMK will not get a chance. ....(Interruptions)... He said he will allow me to
speak today.
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You will speak
in the next round. Now, it is not your turn. I have called the name of Shri Dilip

Kumar Tirkey.

SHRIMATI VIJILA SATHYANANTH: Allow me to speak today. I went and

asked him.

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Her
party comes in the first round only. Since Mr. Yechury had to go to attend a function,
so she said, ‘Let Mr. Yechury go to attend the function...’ ...(Interruptions)... It was

swapped. By virtue of their numbers they come in the first round.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): I have no instruction
about that.

SHRIMATI VIJILA SATHYANANTH: You can ask the Deputy Chairman. He

said that he would allow me to speak today. ...(Interruptions)...

A ey par Rt @nfsem): wEIgy, § Madam & 978 Sl oMl MY U8l g2
o™ BT HidpT & Syl

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, as you have

sacrificed, he has sacrificed for you.

SHRIMATI VIJILA SATHYANANTH: Thank you. With the blessings of Guardian
Angel, Dr. Puratchi Thalaivi Amma, I rise to place my views on the critical issue,
the barbarian acts on the Dalits and minorities all over the country. Here I wanted to
make a quote from Pattinathar. It is a Tamil quote. “Padaitha ellam manidanukaaga,
manidhan padaithaan thannai vananga.” The meaning of this is, the creator created
everything for human beings, but created human beings to worship him. This is
according to the Tamil ancient poet, Pattinathar. Recently, so many incidents are
happening in the country in the name of cow vigilantism against Dalits and minorities.
It is shameful for a democratic country. It is very painful for the human society.
I read, “The ways in which vigilante mobs operate in India today are in sync with
vigilante groups operating elsewhere in the world. In India, for instance, if closely
studied, these groups have a particular idiom through which they seek to carry out
their activity. First and foremost, vigilante violence is brazenly open. Whether it
is in Jamshedpur recently, or in Dadri, or Una, it was an open 'secret' as to who
these men were, and what they were doing. Most importantly, these violent acts
are coming through social media.” The photos of Mohammed Naecem was going
everywhere and now it is registered in the minds of all Indians. According to the

Constitution of India, from Kashmir to Kanyakumari, Kashmir Pandits, Buddhists,
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Sikhs, Jains, Muslims, Christians, all minorities and Dalits have to be treated equally
and they have equal rights. India is a country which got Independence. Meaning
of Independence is giving equal rights to everyone, the oppressed, the marginalised.
India is the highest exporter of beef. We have already heard about that. In North
India, the food they eat includes chapatti, roti, sabji and everything. In South India,
we eat idli, dosa, sambar, pongal etc. So, these are all delicious dishes. In some
States of our country such as Kerala, Assam, Karnataka and also in Tamil Nadu,
people eat beef. It depends on weather conditions and it is because of poverty. Beef
is the cheapest food. Just like the poor eat tomatoes and the rich eat apples, this is
the same. Hon. Prime Minister's vision is to take fruits of development to all the
people of India. He wants development of everyone. That is the principle reason
why GST was implemented. But, many times, our hon. Prime Minister requested
cow vigilantes to maintain peace and advised them not to take law into their own
hands. But, in spite of requests, we are hearing some major incidents drawing a great
sense of grief among our people. It is very sad to see or hear such occurrences and
happenings. If you look at Tamil Nadu, earlier there was a double tumbler system.
Every tea shop used to have two tumblers — one for Dalit and one for others. It
was, of course, during the ancient period. But, after Dravidian parties took over, this
was abolished completely. Dalits are happy. Now, you can see that Tamil Nadu is
a peaceful State, because nowhere we indulge in any such activities. One can find

lynching of minorities and Dalits in other parts of the country, not in Tamil Nadu.

Sir, now I come to remedy. What is the remedy? The remedy is: When you have
a natural disaster in the form of flood or drought or famine, you have the National
Disaster Management Force. But, what I am saying is that it is a human disaster.
He has equated it with 'terrorism." But, I am saying that it is a human disaster. So,
you make a Human Disaster Task Force in each and every district. Wherever there
is a report of lynching, immediately this task force should go. Don't rely on the
local people. Let the police do its work. But, actually, nothing is happening. So,
you have to have Human Disaster Task Force. It should go to the place of incident.
Local MLAs and local MPs should also go there. I suggest, the way the National
Disaster Management Agency works, Human Disaster Task Force should also work
on those lines. It has to go to the spot and immediately take action, report it to the
Governor and also send on the spot Report to the Government. It has to be done.
So, this is what people are expecting from this Government. This task force should
go and act immediately, because the local police take a long-time. They have their
own course of investigation. So, there should be a special task force — Human
Disaster Task Force — which goes to the place of incident and will do on the
spot review. It has to say what immediately could be done — rehabilitation or what

could be done — to stop it. And, Sir, these occurrences cannot be repeated again.
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[Shrimati Vijila Sathyananth]

Sir, animals are created for human beings. Even Rig Veda says this so. Sir, Rig
Veda says that animals are created for human beings. We all know that animals have
no soul. But, human beings created by God have soul. So, human beings should be
higher than animals, because they have been created only for us. So, this country
should not see anything in the name of cow vigilantism. Here after this country

should not see such incidents; they have to stop all these occurrences.

The Government of Tamil Nadu is giving everything for minorities and Muslims.
The highest rate of enrollment of Muslims in educational institutions is in Tamil
Nadu. Muslim students are highest in the country. We are educating them. Many
Dalits are now adorning highest positions in our State and are also acquiring highest

positions in the country.

Our Government, established by hon. Amma, takes very good care of Dalits,
Muslims, Christians and others. We give them a complete protection. Muslim girls
are highest in Tamil Nadu. They are very good economically, educationally and
socially. Socially also they are very good. Everyone is being empowered. Dalits are
fairly empowered. Minorities are fairly empowered. They are all devoted and giving
their best for the development of this nation. But, I would like to reiterate that just
like the National Disaster Management Force, the Government should take a bold
step and set up, by an Act of Parliament, a Human Disaster Management Force.
And, wherever any disturbance takes place, it should be rushed there in order to
provide an immediate relief so that such barbaric acts may be stopped. Thank you,

Vice-Chairman, Sir, for having given me this opportunity.

3t faefia AR fast: 9% J W=, e J31 T 984 & SUice Feolde W alel
BT HidT AT AT & Sl BTG &, ITh! a@d gU H 3701 g &1 dfkrdl &
YH HRAT AT
"SR AT WA A1 BIs 919 L,
e Y | [oR IY I e o gl

AR, A g Bt Rui & 29 4 fUod 3 Al § 20 A U MY §U
2, R | 30 @l @1 Hie §RT ART AT 21 S6H 4§ 70 WRC Sfeld 3R e 98
SN 81 A1 39 Udl Terar § fb Sl M-vere €, fhe a¥ie A gHAR 9 H v SR
wI ®T el UaT fbU gY &1 MUsl UP Fear el R I & e HaR F Pl
2 & Tl & 98 Ufhw & $© Idd AT AHR ST B BT WRIF B
e €, gfear § € el faqwi 4 0t $fear 1 ufd wre w) W@ 81 -6 A W
<% A Sl SFTET PR 2§, YA AN Bl AR @ T, d W WA F TAN < b
JAparal 81 U eI RUC & ATAR RIGARIE STClond & dHe H AR
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ST &1 ®re ga¥ WRE < Bl AR, I BAR < P ¢ Fgd & & @1 vy ®
3R 3P THRAT F & o =Ry

AR, B3 ALHI W B9 99 <@ B ¢ b <foal & 9y {59 7RE 9 AR &
BT Bl A f3ored § <@ iy, ORI H <@ iy & g8 sfedl &1 afg &)
AN die 37 21 9 & 9 S9d ifSa 9 R uRe W IR Il Afh R S
®IT & IGAT &, STb gRT BBl <) dIa BRIAE! Bl SR 8, S {6 $1Hl ga°
B 9 Tl 99 B IR YReT WigAl B bl oF H, Hie H BT B ST I&T Bl Bl
TAR R 9IS dgHd & 912 TM-JUR &R I8 7, B 1 M-3e7dhi gR1 STa! g7
P ST YEI Bl 3AT B T8, oIl AN fhiTawd wsal 4 ) te % Uer B W
g1 3ffa e fpfeaaa SRfia & qaided arRe $IR 2016 ¥ 89N ey wgal
TR X 40 8¢ H UH IIATAR &1 & A 3T Bl g A& Tt & 17-18 a1 &
3fa¥ 11 VN incidents TAR fopfPaae wigdl & $W gy € 98f W) @i ¥ 7 § S
Are-HIe Il A1 &I 7el, saxEE & BIH g9 § 100 AN g9 Y AR g8f W
IR AN & 1Y AR-UIE B, g9 H de-BIS BI, ASY HR FT statue TSI, Jesus
®T B dlell I8 §d d81 W) e 8T 2l ¥Rl YRATST § P8 fhleaa g o o™
@I mass R ©, UIHAT B €, T8I W $V S PR I7dh 1Y gAIeR P &,
ST WY AR-UIE Pt SR Bl TS B H Ug H W TP Pastor B BT Rl TN
TR, 39 d¥E Bl AU BN fSUT § IR-IR B Y&l 2l 34T subject WX last year ot
B9 AN A gl Bl o, b BAR BT B HHGRT BT go8 A I "N iR A
el o7 T8l Bl 9dHT SR U8 B {6 S @R &) I8 8, S el & 3fud
THY W TS 781 &A1 S MR =T | SP RaaArs Sud 6T R BRIAE! T8l 8l
BT B, Al ¥ WleaT™T Focll S &t Bl

TR, T GIP1 g8 Aral 81T b MRaR ST SolTol a1 21 314! AR <= H mob
lynching @1 ®Is HIIT 7ol 8, SHAY AHG 3R WWHR §RI Jid 39 IR H HOR
CASGRCKIIN ST TJIIFEN, d1fe mob lynching BT clear way H defame fHAT ST AP 3R
?ﬁ%ﬁ Trlﬁ‘i’ g’%ﬂ*ﬁ BT time-bound manner § oIl &1 NN ﬂ'ﬁ{ 1NIT o 8 fp AR
T P youth BT | education & SIRT religious tolerance R & SToxd g1 H I8
NEIE Ejﬂ f5 BRI S education system %‘, b syllabus q W—Cﬁ G AT an%rm

HEIGY, 31+ 3T Sft 9 social media T T &R I U, WhatsApp BT RTeh HR
I I 3SThd WhatsApp 3R social media & SIRT & Had SATET THR 3R 3RIY
BT TR fhaT ST BT 21 W T T 396 SIRT W) B IR o M0 § ofs+ ol
S 2 B 9R B Al A <@l W 7 5 R R wisdl & a1 7 o e
g% ©, mob lynching §8 Bl @ § TR A I& P19 & et Ff &R social
sites I AT &, STb AU d1d BB TP filter develop fHAT ST, RTAT hate
messages BT APBT ST T

AR, § P R SRR I HRAT el gl SISl gAR <9 H Sl RRER ual
TR 93 §U &, 94 9 9gd AR U iR €, 1 fb $3 IR WSHe; WU od & 3R
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[ feeiy gwR fst]
I MSHIS WU TAR T F Y B AAGe el & 3R I 39 W H A B
S 81 BRI ST 3R §AR HR H3l &1 T U Sl 89RI social harmony &
g H w T

By, JMRER H H a1 &€ Hel a8l § & 5 WHR iR T WHR P,
S DI @I situation B, S WX &M SR, IABI improve HRP [H IRE A BART
minorities, BAN &ferd, IR 3R fhfaes wsdi 4 R 4 96 afy fIvar R
Bl, S R B HRAT B8N, T=IATG|

sit wchter 9@ fIsm (SR URY): A SUGWEds Heled, 3MUd 9gd-dgd
gqre & Mo g1 dle @l i1 fean § 59 vy ) I8 dea 4agm b S|
H Fg H ol P IWER 7% T, I T R A H AR GEaHR Sel-STei dodl 3
ARBR 3T &, d8] W W&, ferl, Us!, Aeawiedasi, AoigRl, Al vd S qeqH
T B AN 8, 9P B WR U, 9gd HADY, 9gd SIRER dRIdp I AN 8l & Bl
S BH W, W I A, § Ifibs gAY TS M, Fif TAN U I FH T, AN
2 A Tl 3oE Ared § R < b Sl b §, SIel-o8l W 39 IRE b (bR
8Y ¥, S8 W lynching §% 8, @18 98 WI-3& & M W §s, 918 98 lynching ferd
T AT R I A T, STD S Ifdbe 3@ QY I 3 PH ¥ gEvEE 7 Afed
IHAT BT AHAT &, S H... YR, AFHRI H3AT S BT SIR]I...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please. Order in

the House. Order in the House.

st welier dg fAsm: YT SMUP Aded &I topic T8l Bl
|IfTe =g 3R ifreRar #3t (sft oreR T TEA): W, ' g9 W@ E

sft eiter 9 s WRER & A BT topic T8l g1 SAMAT MY AT 3R ol
H oISl SITET busy &l

Y AR T MEAd: SUFHEE HEIed, 84 HF-I IS Bl 91d DI ATeidT
¥ T @ ¢, Teel! AR THIUTT & A A I8 21 AT I [H FHSH IR I8 87

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please continue.
3T g T¢I Now, you please continue.

it wirer @is fism: Suwwse wEIGY, AR H31 Sff $I 9gd-9gd gdTe| S
FEl & I 9gd AN J SR IF J 919 g W@ &, 39 Y 3IHT 9gd-9ga
ggare| § $9d fo S97a1 9gd-agd o9 W g1 § I =g & gl wneiedn &
3T G- & At H fIETSY IR 59 ARl B &I H I@HY 30T B IRT BRI
T TRI% ¥ gexEE | e Tl BT AF gal, [ dXIdh I ST B AHAT gal,
H9 AT Fed ¢ 6 T EART AW 81 S § 59 AN W g8 Mg B A e
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I U, AT MY AN 7T ITD! hs R P AR T TR | 3 ITHT TSI | iy
PR PIS AR 3R SAD! lynching BI, IV P < 1 3@ gl 89 N W g8f R Y
9, EARI AT 989 AETEc off T3 off, Sd @ § ot a1 a1l g9 SHdT g9 Sdl
AT AT ATl 5 AP F Il B B ARI M1, 98 9 I8 8H AT AT AR
fra ae I ST R e TE1 @ T o1l O a8 9 U S89d B el W
ORI H, STel-Sigl UR 4l $9 O¥8 & Nl I8 2 o, MU el f&ar o1, 98 41 <@
P e o .. (ag)...

S RIS TH. PTS: STFYIEIET ST, AT S 91 2 © fob MY 9RT AT
ITP! BT ART A2 ... (FGET)....

sft weirer dg fAsm: feas aR1 2 L (@@au™)... U T8 9RT O fhas AR
...(TGHT). ..

HEd TRIAIGSN Jfeam: SuWIee Heled, A 6ad F AT ¥ BT TN
far 2, 39 Rapls 4 gl 9N ...(@@e™)...

St (ot Yamwar wiferan): § Rars g i .. (@aum)...

sft wcfter =g fysm: R U 98 AR, A dE dIfg 6 o JE AR
..(TALT).... 3MYBT ST ERATY &, 3T ST T-ReT &b A R ERATY Tl B &, MID
JIRYATH & AN Fell I8 &, 37T @l Il %8 &, S8 ARI ... (FGLM)... S8

ART 3R ARA & 918 ...(@AYH)... W S § AR BT S I [Harl ga-1 & Tal
...(FAU).... 3R 31 & T2l ...(au™). ..

3t Rra gamM @ (STR J<9): TE-811 ...(TaEH). ..

it wchter @ig fysm: AraR, o9 g+l e W ol S8 ... (FAY)... 3T g0
dl <9 iyl oMY S Hie R @S BId] difelYl ...(agm)... 981 99 4 T @l
..(FAYU)... PR d1F # M1 &, a1 A M 8T .. (agm). ..

2l Ra gamM g&: AaR L (EgH). .

st wcirer a5 s § yield T B 3@ gl I am not yielding. I am not yielding.
EI-TEl, ...(=ag™) ...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): He is not yielding.

sit wedter 95 fasm: I8 AT gl Fgl gl ...(FAYU) ... AT TS S8yl
...(TGET). ..
2l Ra gam & AaR, AR 9E L (@aHTH). .

IS (31 YT Fiferan): S ITd] WG BReAle 81 S, IHS 918
3 QI .. (G ..
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At et @ Rsm: Stawege ey, N9 P ¥ Y I8 W Y @ B, 9l
TF R WA IR W@ E, R IV A D Her @ Bl Tet-owt WA gt
R 8, Sei-oigl 4 ol B TRSR T ...(@au™)... $7h Aol 7 R I Bl
3 B @I &, 918 98 IR U &I, I8 I8 sRAT g, d1e 98 AL uSY gl
e q8 ORI Bl STE-9T8 W W Td! WHR 8, 981 W T FF &Y B ¢l R
IE 91 399 Pl Sl §, dl I AT Tel IIEd &l ...(FEHM)... S SR JS H
HERAYR el & FdRYR T1a § S8 AN DI M99 H TS &I HE fBA1l 59
SR U< H AR 989 J-mEc! St & WReR o, 89 AR a7 B ddby A1l Feld
), Jfps 3= S9 AEId Bl e & U @R 1 U § s BT b1 fhal
X, I class war ?RT?%%, I caste war BT B T 3R I inter-religion war 0 &1
2 I MRER I FT HIAT ABd ©? SI8l-SI8l 39 Bl AXBN &, d8f M I HMH I
I Bl ..(AYM).. Bl 99 GeRAR el & FSRGR Td BT a7 Bl AdR MR feral
ﬁwﬁﬁwmﬁmﬁaﬁw,mqﬁaﬁmnona President,\_rﬁﬁ?AWGﬂ"\’
3T B = A I8 gal §, 9 Qg 991 7 @ 8, Qam uRg | & 8, I 9
H IE R o qur § o W& ¥, 99 S8 ©d 267 P d8d AT THY gl
g fbar, @ @ A0, @R d Thdl Aed 8 SR A Se ARl 8l — S9 w9 |
TS BIHR 3faRiy a1 B wiifs 9 go=1 721 918 A1 9 A 81 FHhd ol J dred
g % 57 ANl @ smarst 9l Sy, ifh I= Al 81 @1y fb 989 Armach
St S8 A €, 59 @) 919 31U g9 T8 Wdhd Bl S/ dHol T TR I7UAT SKIBT
AfpT T8l & 9 I e T AHd| AT 3H BT AN ST 99 9 R I H MY
& IR H GADR el 3R 3T IH! arSl I8 el B gl .. (FGE)... 3T
qU-9T 3T €, 3T 98 WY ...(FaLr)... I Mg $F 3eft 7=t T2 913 3ng =
ot Sefer, R ey, sefl 3 w31 81 a4 il aga 9 SR @rT #3i §7
B AT H Bl ... (TAGH)... AT A g8l ¥ ART HAl I B AT H ol &, ey
MY =E AT GHES I8T B of, 39 F Bls Bh el G arefll ...(FIHH). ..
M ¥ aRs o o1t #3999 & AWK H 99 1 $¥fey MY ORI UMY &R a1
g @I e Rau

BRI 91 1 Sl IE 91 Igi del [ o9 § el & IR H I ISMT a1l g,
1 S SoM el faar o J@T SR AR WY g w1y fedeR |l 9 FEd ©
b 2R H=mell 39 WR S8l Hel fb Ui SiTe Siel § i T8l Gl g, g9 dleld
&1 faar < j@T1 81 9 2 e 9 Wdbs drell off, I9P ae ©el g9 M 3R PET T
& amua! 9 Repie # 781 ardfl, 1 I=M Pal {6 § gwIBT <l &1 317 euid
fur & 430 € ok R W H AU DI P RASK 8 I8 &, STd! lynching &
Bl B H2T Sff, eFR f@waa B, 1 37 & MU S9! lynching & faRIe & diet a1 U=t
feRr BRY SR SRIBT < IV 3R HRY 6 § a8 diel wife g3 urel & 3
T2l g a1 S R8T 7, 991 9 b S-SaR A & oy S8 S I 8l R
AT feR T 1 8, A1 T W R ANl Bl Al o 3R AT BT ARl BT @ney
AR, IR U< & AERAR el & FlRYR g #, § ff w1 # 737 911 /e,
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IR U H fiod B WRBR B ... (FIHH)...
IS B HAGI & AT TIAL, dAT WS B GATGT H IST G
(31 IR /T AHan): s Sfl, g e .. (@aum)...

SHRI SATISH CHANDRA MISRA: Sir, I am not yielding. ...(Interruptions)...
I am not yielding. ...(Interruptions)...

3l IR AN Ahdl: I8 ARPR FAS H ISR 3R FYSIIS A & Al
Tl Bl T ...(FAYH)... 3R I & AIEQ B Bl e el FhT gl

(MR. DEPUTY CHAIRMAN in the Chair.)

it weiter ds fism: oy &1 98t SeeR e T B, A1 98 SR SMYd! gferdl
T AR BT ST B & fory 81 e Bl 3Mud! SHER <9 § 3R SR
y<9l # faer @ foe fen 8, 987 w 9= oxm & forw 98 fier 81 9%, &9 ot 98
R ST AT b W Y A, g8l §X AR W ITb ABMI DI STl AT TN AT b
T8 g A off el Y ¥ SR @I o el g ¥ gel wE off 9% €, o 3% W@
25 ¥ oMy ) 91 B TS AT | g @1 g H et g fF 9 € =3 9} &R
SR o fb fopdg a8 I I9¢ HBMI Bl STl <31 T, S9F gaq W) 8] Bls,
g o e fau Ul R 9t 9 wEl {6 ' Ue-ud aafed dl, B @ 9\ i g,
50-50 EIR BUY <3 AR FRT BT JHA g1 2, S 25 IR U 30| A9 I Y
&l <9 faUl ey S oft e B BN B &R U HeT fb g AT dieq <
IR Y H YOMIT $l TRBR 8, ST 9ol & Member of Parliament & §RT I8
BTl TH.A.UL. &1 &7 e o 11l S SIS/l AT 3R SFP! U1 8- Blel
BT ® 3R 3¢ HUR BRATS 8! AMeTl M- T IR A D! SIS BT B b
g, A AT BT B MY R I H B I T IMID! T G A1fRY? fha ard
AP AW T 3P AW I F9 o] 81 MYl gferal & T S AFRiEdr g,
gg W} fft 9 fout 921 21 s+ oW A1 gferdl & 3ramar @iRT B W uds o Bl
IR DI & Wi S MYHT AFRIGAr oY, 8o SR U9 H Sl AEIA 8, 98l dl
class war, caste war 3R 8Y A€ &I R Y& Bl AT 8, 3MST g8f 4R FI&vl Bl A
&l BIST AT 81 SR U< P WHR § ARG S9dT 9Iel & Udb H3l =, 981 W)
R <l 3 9 IR B 8T B 3R $HP BIU-IR BIe PR SAD! STl AT, 9
= 39 TR & U& § @S Bl Y 3R D! el o o, Al Ul SHIE =g R
W?WWWWW@ﬁﬁW@%SﬂYCIaSSWN,castevvaraﬂ:ﬂ
TE T, 1 AT AT I8 FHE1 7 & oo R < F 5 dvE @1 Al I 7 eI
T TRE 4 SR U< &1 ARl a1 8, 98 I8 Q@ g 6 g7d1 T del a6
Ugd AT Bl $P! TS § 3R 3 uHe b BRI HAT Sl 7 el oA b gHD! SR
e 81 H 5] I8 91 A8l g b Y I8 Ad FEEIY 6 g Uy SR T8
B 3F &, dld 99 § BRI U W) e F81 o1E, <fdhd i s die <@ i,
S PRIS gRI6 ARG NN 7 die gyl Bl AT g1 98 @ < W A 99 g1
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[0 wcirer =g fis]

el 2 SR SR UQe H A7 19 IS el 8RN, ST 6 og ad 8 ¥, offd oy
G fIRTT anft off T HRIe, SIMd IRg AT W B sl IR I Ui o et
A T dre fear B e 9 § Ydrel ofRg R 9 SareT dre fedar ®, safaw 39
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FHATGR GAT, MU I W TN AT Hed © [P YD SHER 125 BRIS BT 8, ol
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I 21 e T@ GA1 IR U R W €6t T8l I ... (Fag). ..

MR. DEPUTY CHAIRMAN: It is only a warning; it is not stopping.

...(Interruptions)...

st wchter g fsm: o@ Igo WA Uil & oy € 99 T 7 LL(au)..
safery § 3ol 91 IET A BT gl

it IuwHmafr: JHQl . (@EaEH). ..

st weiter g5 fsm: s 9ad gV % omg AN L. (gau). .

MR. DEPUTY CHAIRMAN: Misraji, first bell is not a stopping bell.

...(Interruptions)..

it wcirer 9 fism: oy A WS H BE I J ... (FAYN)... I8 ARG S
q ..(FAIH)... VT SRNGT fEr §, S TaR 78l 8 Adhdll ... (GE). .
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REGARDING RESIGNATION OF A MEMBER AND NOTICES
UNDER THE RULE 267

MR. DEPUTY CHAIRMAN: Misraji, first bell is only an indication; it is
not stopping. ...(Interruptions)... It is only an indication that is always done.
...(Interruptions)... You have taken more than twelve minutes. But there is nothing

to ...(Interruptions)...

SHRI NARESH GUJRAL (Punjab): The Chair has been very indulgent to all

the speakers so far. I hope this indulgence will continue. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I am indulgent to everybody. There is so much
time. Everybody is given maximum time. Of course, some indication is always given,

but I am very liberal.

st weher dg fism (SR u_e): 99 1 gASI G BT AIRY, fUA-II IE
SR feTs qifey, 3Ty &llv 1 YT €1 She has resigned. U1 A1 81 & b 9 gRIHI
arqY of ol

MR. DEPUTY CHAIRMAN: Misraji, since you have raised the matter in your

speech and referred to what happened yesterday, I am only saying that yesterday,

there was no notice from Km. Mayawati.

SHRI SATISH CHANDRA MISRA: There was a notice. 34 U@ liforg| T
Aifed 7, 99 Aifed # gz foran gam 21 I have said in my notice that she will speak.
...(Interruptions)... Jg I eq ¥ forar gl gl

MR. DEPUTY CHAIRMAN: Now, allow me to say.
3t witer @i fasm: SO Aifed 7 forar gom 21 S9H Ig forar gem B
MR. DEPUTY CHAIRMAN: Yes, that is what I am saying. ..(Interruptions)...

SHRI SATISH CHANDRA MISRA: I had stated that she would speak as the

leader of our Party. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, let me explain. That is what you have to
understand also. I have nothing against anybody. I have never been discriminatory
towards anybody, but the fact is that yesterday, I had the list of about 8 or 9
notices under Rule 267. In that list of notices, Km. Mayawati's name was not there.
However, the House should also know as to what happened. When I entered the
House, I found Km. Mayawati standing. Therefore, since Km. Mayawati was standing,
I allowed her three minutes. I did not say that it was under Rule 267 notice. That

is what I said. It is on record. ...(Interruptions)... Let me complete.
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SHRI SATISH CHANDRA MISRA: Please, also give me an opportunity to explain.

MR. DEPUTY CHAIRMAN: Now, you have to listen to me also. I heard you
in full. T heard sitting there also, but now, since you have referred to this matter, I
want to set the record straight. To set the record straight, I am saying this. I came
with a list of notices under Rule 267. In that list, Km. Mayawati's name was not

there. That is number one.

Number two, yet, when I came, I found her standing. Therefore, I thought that
I should give her three minutes. I said, 'three minutes' because it was not under
Rule 267. It was not there. So, I was to take notices under Rule 267 after Km.
Mayawati had completed. Then, the LoP also wanted to intervene. He being the LoP,
it is my duty to allow him whenever he asks, but I bypassed the LoP and allowed
Km. Mayawati. So, I am only saying what happened yesterday. As per the practice,
I should have called the LoP. I did not do that. I thought since Km. Mayawati was

standing ...(Interruptions)... So, understand my position.
SHRI SATISH CHANDRA MISRA: Sir, kindly allow me also to speak.

MR. DEPUTY CHAIRMAN: I will allow you, but let me complete. Since you
referred to what happened yesterday and what you said is on record, I have to set
the record straight. Let me complete. When I came, the LoP wanted to intervene.
As per practice, I should have allowed the LoP, but when I found Km. Mayawati
standing, I thought I would call her first and allow her. I said, "three minutes". After
three minutes, I was to call the LoP. It is only after that, I was to take notices
under Rule 267. That was the position. I had not taken up notices under Rule 267.
Even when I was calling for Rule 267 notices, it was okay for Misraji to stand up
and say that in his place, Km. Mayawati would speak. That did not happen. I only

said that I would allow Km. Mayawati for three minutes.
ot weirer @ fsm: W=, &4 o1 Hier Rl

MR. DEPUTY CHAIRMAN: There was no notice and, therefore, you cannot

claim like this.

SHRI SATISH CHANDRA MISRA: Sir, since you have said so, please let me
also have my say. To set the record straight, you would recollect that even inside,
when the meeting was held, I said that a notice under Rule 267 had been given on
this issue and Km. Mayawati would speak on this and kindly permit her to speak on
this issue when she makes a request. Of course, I will not say that any commitment

was given. It is always our duty to inform in advance.

MR. DEPUTY CHAIRMAN: I go by the list.
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SHRI SATISH CHANDRA MISRA: In the House, I again said that my notice —
kindly just see the notice if it is available here — was on this issue. My signatures
were there. It stated that Km. Mayawati, my Party President, would be speaking.
This is mentioned there in that notice.

MR. DEPUTY CHAIRMAN: That is exactly what I am saying. ...(Interruptions)...
That would be only when I would call notices under Rule 267.

SHRI SATISH CHANDRA MISRA: Sir, please, let me say. My notice was under
Rule 267 itself. It had stated that on her behalf, I had given this notice and she

would speak. Now when she stood to speak on the issue, she said “on Rule 267”.

MR. DEPUTY CHAIRMAN: But I did not call for Rule 267. That is what I

am saying.

SHRI SATISH CHANDRA MISRA: Then the Chair said that it would give her
three minutes’ time. She said that the notice was under Rule 267 and no time was
fixed for that. It was not a Zero-Hour Notice. The notice was under Rule 267 and

time-limit should not have been there. Thereafter, when she started speaking..
MR. DEPUTY CHAIRMAN: Okay.

SHRI SATISH CHANDRA MISRA: She would have even finished within
three minutes. The entire Treasury Benches were instructed to stand as soon as she
started speaking and they were asked to create ruckus over here and not allow her
to speak. That’s what agitated her. Otherwise, she would have finished that within
three minutes’ time which was given to her and not beyond that. But they did not
allow her to speak.

MR. DEPUTY CHAIRMAN: It is on record.

SHRI SATISH CHANDRA MISRA: She spoke between breaks and that too a
total of two minutes and nine seconds. Record can be checked. For two minutes and
nine seconds she spoke between breaks. But when they did not allow her to speak
and they stood on this issue then she said that if she was not going to be allowed
by them to even speak on the topic of this nature in the House, then there would
be no use of her sitting and remaining in the House. Then she said that she was

going to resign. The notice mentioned her name, Sir. Kindly recheck it.

MR. DEPUTY CHAIRMAN: None of us, least of all myself, was happy about
what had happened, especially when she said that she was resigning. She is a
Member we respect very much. I have a lot of respect for her. I always allow
more time to her. If you go through the record, you can see that I always allowed

her. But yesterday it was only a procedural matter. I did not call for Rule 267.
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[Mr. Deputy Chairman]
I did not say that I was taking up the notice under Rule 267. If you go through

the record, Misraji, you will find that there is some kind of communication gap. If
you go through the record, you can see that I did not say that I was going to take
up the notice under Rule 267. Had I taken up the notice under Rule 267 and called
the names, then your point would have been okay. But I said that since Mayawatiji
was standing, I would give her three minutes. That’s all what had happened. It was
just a misunderstanding. We all have a lot of respect for her. We all regard her as
a very senior leader. We have a lot of respect for her. I don’t know if I can say
this. The House can ask her to reconsider her decision. That is the view of the
House. I have no doubt about that. This is exactly a communication gap. I was not
taking up the notice under Rule 267. I was giving her three minutes as a special

case. That’s what happened.

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): 1
totally support hon. Deputy Chairman on this. We should request her to take back

her resignation letter.

MR. DEPUTY CHAIRMAN: That is our request. I tell you that all of us have
a lot of respect for her. We all respect her. If you go through the proceedings of
the last couple of years, you would see that whenever she stood up, we allowed her
more time. I have done that. I can be called to be partial there. But I have done
that. It was that consideration which made me call her first even though the request
of the Leader of the Opposition was there. Actually that was what happened. The
Leader of the Opposition had asked me to call him. Even then I had called her
first. This was what happened. I tell you there was absolutely nothing against her.
There was no feeling against her. There is a lot of respect for her. Misraji, through
you, I am conveying the desire of the House to Kumari Mayawatiji that she should

take back her resignation letter.
SHRI TAPAN KUMAR SEN (West Bengal): Sir, we also join you in the request.
SHRI DEREK O’BRIEN: We also...(Interruptions)...

MR. DEPUTY CHAIRMAN: I believe the Minister also agrees to it.
...(Interruptions)... 1 think all of you agree to it.

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS;
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): Sir, that is a party affair.
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SHORT DURATION DISCUSSION

Re. The situation arising out of the reported increase in the
incidents of lynching and atrocities on minorities and

dalits across the country — Contd.

3t Afle FF (AERTY): S RRAT W, 99 Ugd g9 9& 4 I8 $edl ©
fr <Rgu, fat &<t irony & f& cow is considered a symbol of peace. &=l # T®H
HeTa]l ¢ % B e g1 81 99gd, g1 & daR1, 981 & A 2, d 89 A S9
hed & fb T8 9 T %', T A T A ey E@ﬁﬁ?ﬂ‘éﬂ, qgd gl peaceful.
IAB! 3D & I \_rﬁET ST Y& Bl Udh d¥Wh extreme peace IR @'\Pf dN™ extreme

terrorism. Now, two things have come together and we are discussing this. I want

to point that out. Fortunately, the hon. Minister of State for Home Affairs is here.
Kindly note that murders in the country are taking place in ordinary times also in
different parts in different States. I am not distinguishing between BJP-ruled States
and non-BJP-ruled States. I am concerned with my country as a whole and I am
shocked. I must share this with the House that I was embarrassed when a foreign
dignitary and a legal luminary asked me something on telephone some days before
and I had no answer. What he said is this. He said, “What kind of a system, Mr.
Memon, do you have in your country as far as dispensation of criminal justice is
concerned because if people kill the cow, the result is instant death; and if you kill

a human, you have to wait for twenty years?”
[THE VICE-CHAIRMAN (SHRI BASAWARAIJ PATIL) in the Chair]

The problem is, what is this instant death? This instant death for doing whatever
— be it killing cow or anything else — is lawlessness. It is outlawed act. It’s an act
which only reflects a society which is certainly not governed by rule of law. Now,
we are requesting the Government that the Government must not lose sight of the
fact that when we talk of the Constitution of India, we take oath of preservation of
Constitution of India. We must understand that in the whole of the Constitution of
India, there is one foundational provision, that is, Article 21 of the Constitution of
India. It is the right to life and the right to life is the paramount provision under
the Constitution. Anything else would follow. Nothing would survive if right to life
does not survive. Hon. Minister, please note that the Supreme Court in a series of
judgments has educated us. Let us not be ignorant about it. The Supreme Court keeps
on repeatedly reminding us as to what right to life is. Right to life includes within
its fold right to live with a sense of security, right to live peacefully and right to
live fearlessly. This is the duty of the State and if the State fails in discharging its
duty for a certain section of the people, who are deprived of this benefit of right to

live fearlessly, Article 21 is violated. Now, what is happening in these murders? As



384 Short Duration [RAJYA SABHA] Discussion

EIRISIERCE]

I said, there are murders taking place for property; there are murders taking place for
personal enmity; there are murders taking place for women, for land and for what
not. But, look, here is a danger. All these murders that have taken place in different
parts of the country have a common link. There is a common thread and that thread
endangers India’s integrity. That thread threatens India’s unity, India’s sovereignty
and India’s integrity. I am afraid that the motive behind a murder is very significant
in any criminal trial. We have conducted a large number of murder trials in our
career. We know that the learned Judge while doing justice to the matter has to first
question as to why that murder has taken place. Now, remember that these murders
have taken place in various States — BJP and non-BJP — but majority of them are
BJP-ruled States. There is a common motive and what is that common motive? It is
done in the name of cow, but the latent motive behind all these murders is to create
religious disharmony, to create communal hatred and to create communal tension in
the society. ...(Time-bell rings)... These are divisive forces which have been doing
so. So, kindly see that this is no less than terrorism and if this terrorism is not
cured by effective hand of law by the ruling people, it would certainly become a
menace and it would probably threaten our existence, our unity, etc. I would request
the hon. Home Minister that kindly do not treat this as an ordinary murder case
leaving it to the Police, as Madam from the AIADMK rightly said that we need a
special task force for all these cow lynching cases. These are not the cases which
have happened just off hand. These are all with larger criminal conspiracy. We will
have to go deep into what is that criminal conspiracy. The criminal conspiracy is
to threaten the minorities. The criminal conspiracy is to threaten dalits and a large
weaker sections of people, eliminate them, deter them, make them understand that this
is not your land probably. It is very unfortunate. It is contrary to the Constitution
of India. The Constitution grants Article 14, Right to Equality to everybody. How

can any section of the people ...(Interruptions)...

Syqureae (oft SERTST wifee): MG THT T 81 AT Bl

At gfle J99: IR, TH Al A G9-9 e 9iar 8, e ey R 3
I AR e ol ‘j;%\? gI-iF e iR dla <, 1 will just take. ...(Inferruptions)...

I am just concluding. ...(Interruptions)...

IqquTaE (3ft SHEARTS 9Ifed): S &, 319 39 a1 Sieal T DI

SHRI MAJEED MEMON: What I was, therefore, suggesting was that in the
morning also whilst a question was raised by our friend Shri Naresh Agrawal, the
reply came from the hon. Minister of State for Home that FIRs have been registered.

Now, please understand that FIRs are automatic course under Code of Criminal
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Procedure. It is not the act of the Government. It is there. The local court will
do it. The local Magistrate will do it. What has happened to those FIRs? Are they
gathering dust? The House is entitled to know that if the first lynching case appeared
in 2014, how far the investigation has proceeded. On two sides we have to see, if
you want to satisfy this House and the people of this country through this House,
that you are doing justice to it. You mean business. You want to stop it by your
action, not by mere words. But in that event, you must place before the House as
to what is happening in the progress of all lynching cases which are separate from
other murder cases. Please prepare a list of all the lynching cases in the country
and see who the victims are. Have you done anything for those victims? Have you
provided any compensation or relief to them? Have you told them: ‘Do not worry.
This has happened. Now, it will not happen. You can live happily in this country
and fearlessly you can continue to follow your pursuit.” ...(Interruptions)... Nothing
of that kind has happened. You have neither taken effective steps to eliminate this
menace, nor have you taken any effective steps, which is to our knowledge that
the victims would feel safe hereafter. So, my request to them is that it is not the
question of BJP or any other political party. I am prepared, we are all prepared to
help the Government in ensuring that this terror must stop hereafter and there is

absolutely no grievance. ...(Interruptions)... Thank you very much. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BASAWARAJ PATIL): Thank you. Shri K. T. S.
Tulsi, not present. ...(Interruptions)... Shri Swapan Dasgupta.

SHRI SWAPAN DASGUPTA (Nominated): Thank you very much for giving me
the time although I know it is all, you know, on the last legs of this. Sir, we have
heard the entire chronology of the dastardly acts which have happened. I think, at
the end of the day, all sections of the House, despite the change, the shift in their
rhetoric, will agree on a few things and have agreed on a few things. One is that

the rule of law must always prevail in India.

Secondly, I think, everybody agrees without hesitation that there is no space for
extra judicial killings whether they come in the form of lynching or whether they

come in the form of mob violence or what had you.

Thirdly, I think, at the end of the day, we also seem to agree that many of what
took place in the past few months, few years, some of them, at least, were definitely
hate crimes. I think, on all these, there is a measure of agreement. I think, where
that agreement stops is on the question of attribution, of who is responsible. Now,
the Leader of the Opposition was very kind and he was very precise in saying in
a sense that these were the acts of individuals. In his intervention to the Leader of
the ATADMK, he said that these were the acts of individuals. But he went on then
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[Shri Swapan Dasgupta]
to add a political complexion to it. A political complexion which was exacerbated by

the intervention of Shri Sitaram Yechury, who quoted generously from German history
and who sought to link everything to a sort of Hitlerian regime which has suddenly
come about. Now, a certain question arises: Has India changed fundamentally? Has
the character of India changed fundamentally since May, 2014? The Leader of the
Opposition said that it is a matter of great shame that nobody in that train came
forward to help the boy in Ballabgarh station. And, at the same time, he quoted a
New York Times' piece suggesting that in the United States, people act differently.
Now, are we to conclude from there that India has suddenly become a lesser sort
of human being? That, suddenly, all humanity in India has been taken out and that,
what they used to say, Indians don't deserve Independence because we are lesser
beings. Is that what has happened to India? Take the case. Is violence, political
violence or anything, something new which has happened since 2014? I think we all

of us remember the name of a police station in Uttar Pradesh called Chauri Chaura.
SHRI PRAMOD TIWARI (Uttar Pradesh): Gorakhpur.

SHRI SWAPAN DASGUPTA: Yes, Gorakhpur, thank you Mr. Tiwari. Chauri
Chaura incident was famous for one thing that it was a crowd of Indian nationalists
carrying Congress flags, shouting, "Mahatma Gandhi ki Jai" who burnt 24 policemen.
Gandhiji called off the movement after that. A lot of people said that he was a
betrayal. Now, the point is, are we going to tar the entire nationalist movement because
of what happened in Chauri Chaura. It is a question we should ask ourselves. A

lot of aberrations took place.

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): What
Gandhiji did, you should also do. He stopped the freedom movement and said, 'No'.

...(Interruptions)...

SHRI SWAPAN DASGUPTA: Gandhiji said, "It was a 'Himalayan blunder." It
was a Himalayan blunder. Sir, Gandhiji withdrew the movement and a lot of people
opposed it. A lot of Congressmen opposed it. ...(Interruptions)... They opposed
it. ...(Interruptions)... In 1857, we saw a lot of violence. Violence has been an
unfortunate part of Indian history. It has been an unfortunate part. Does that make
us lesser human beings? To say that suddenly humanity has been taken away from
India is, to my mind, shameful. And, if tomorrow, we start feeding into the New
York Times and the prejudice, I don’t think we do ourselves any credit. I think
what people have to realize is that while extra-judicial killings are out of order,

unacceptable and should be met with the strongest opposition, strongest action, it has
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6.00 p.m.
also to be recognized that beef is a very, very sensitive subject in India. You have

to acknowledge that because you have to acknowledge that there must have been
compelling reasons as to why in the Directive Principles, there is a clause about
cow slaughter. You have to also recognize as to why so many legislations since
Independence have been passed against cow slaughter and alas, they weren't passed
by the BJP, they were passed by the Congress Governments. So, there is a certain
degree of intense sensitivity. The question is how do we manage that sensitivity and,
yet, prevent this sort of vigilantism. I think that is the real challenge which faces
us. It is not an issue which should divide the House. It is a common project. It
really is a common project. I find it very peculiar that a lot of people are trying
to use this vigilante killing into saying, "You know the whole thing is that there
should be an absolute food freedom." In that case, they will say that there should
be absolute drink freedom and Bihar should take back its prohibition laws. So,
there is no such thing as 'absolute'. There are certain sensitivities which had to be
recognized. I believe that the Government and the Opposition must sit together to
find out as to how best to manage such things. That is the real crucial thing. We
have to get around over this -, H-¥ issue, while taking into account that law has
to be respected. Sir, I think we need to recognize that this is an issue which has
tarred the name of India. It has been deliberately done and it has been done with
a certain sense of purpose and there are people who, in terms of trying to be more
cosmopolitan, more enlightened, have tried to suggest that somehow they are lesser

beings, who protect the cow. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BASAWARAJ PATIL): Shri Swapan Dasji, your

time is over.

SHRI SWAPAN DASGUPTA: Sir, I am just finishing. One last sentence. Certainly,
everybody has political differences and these must be there. 1 think there is no
reason to suggest that just because you are anti-lynching, you have to be anti-GST,
you have to be anti-something else and this has to be connected with economy, etc.
This is a separate problem. Address it, because if we don’t address it, we are going

to tar the name of India. Thank you very much.

SPECIAL MENTIONS

THE VICE-CHAIRMAN (SHRI BASAWARAIJ PATIL): Now, the Special
Mentions. Shrimati Wansuk Syiem; not present. Shri Vivek Gupta; not present.

Dr. V. Maitreyan; not present.
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Demand to exempt yarn from GST

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, the intention of the GST
is to give a boost to trade and business. The Minister of Finance said that the GST
Council would consider if there are any genuine demands. And, true to his statement,
65 items were exempted by the Council and just hours before launching, the GST

was reduced on fertilizers and tractor parts, which indicates that doors are not shut.

By providing more than 45 million direct, 60 million indirect jobs and 10 per
cent of manufacturing, textile industry is the second largest employer, after agriculture.
So, it is the Government of India's duty to address genuine problems of this sector.
Under the GST regime, 5 per cent tax is imposed on man-made yarn, fabric and
readymade garments. But, small traders are agitating because there was no VAT on
hank yarn and handloom fabric, thus, this 5 per cent GST rate would make the yarn

expensive for the handloom weavers.

The House is aware that majority of handloom weaver families eke out their
livelihood by working on handlooms, that too for 15-18 hours/day. Imposing 5 per

cent GST on yarn that they buy will cut into their meager earning.

Secondly, they sell fabric through informal business, and hence they cannot file
GST returns to claim input credit. Even though they fall under exempted category as
their income is less than I 20 lakhs, they have to pay 5 per cent GST on yarn that
they purchase. This will push them to further agony and debt trap. Hence, I request
the Finance Minister and the GST Council to exempt yarn, man-made yarn used
in handlooms, fabric including saris woven on handlooms and readymade garments
made of handloom fabric from the GST.

THE VICE-CHAIRMAN (SHRI BASAWARAIJ PATIL): Prof. M. V. Rajeev

Gowda; not present. Shrimati Chhaya Verma.

sfivrcht BT qul (STE): HEIGd, MYl wie & 91 AfZd TRy ®H B @
gAY 9¢ B T | ...(qag). ..

THE VICE-CHAIRMAN (SHRI BASAWARAJ PATIL): Just lay it on the Table.

SHRI JAIRAM RAMESH (Karnataka): Sir, it was agreed that if a Member wants
to read the Special Mention, he or she should be allowed. If they want to lay, they
can lay. But it is not right to force a Member to lay a Special Mention. It was not

the agreement. She should be allowed to read her Special Mention.

THE VICE-CHAIRMAN (SHRI BASAWARAIJ PATIL): I have just requested

her. If she wants to read, she can read.
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Demand to take effective steps to check the increasing number of

crimes against women in the country, particularly in Delhi

sfiwrcht BT gut (B<iTg): ARGy, T die & 918 AR IR &9 8 &
T AfEd MR "I R gdhihd I8 ¥ 6 U 9 e § dfgar eRm
RISESIIS IR I EAR T

I B AU ool § AfKell R TURTY e 31fSd T faoell § IR &
Al 9 I8 81 99 2013 H 3286, 2014 H 3604, 2015 H 3738 9 2016 H 3423 ARG
8s 3R a1l T 31 WS W 15 S b I 136 AR BT AUSV[ g, S Al
qrefl 91 2l

faeelt 3 wfgarsll w arRTel # gfg 81 & 81 oy oot # 10 9 15 Al &
RI57 fafe st @1 RIBR 81 I8 21 $© U9 B Sfids] Beiae I5d § Al
P IYBIOT BT T, I by qu G AT FIRIH 7 g B

Tl B b facel orRifeRl & forg Siea 21 sroRmel giRfTd a¥ie | SuRTy
PRI B IR eI gl § 99 Hhad 81 39 91d R TR 9 A 8 b
Afgetail & GRem & ol wafa S e gU, TRIIG Wil & el Afsarsi &
GRETT IR-AR BT 8 AR d1e H Rl Y 99 HR el S 2

T AMIE T ARt W) ged iRy B Ffa e @ fen § eRR wed
SO AT, Ry 3TURTY &1 U HH 8 R AR U7 Pl IR HEqH B,
gIdTE|

THE VICE-CHAIRMAN (SHRI BASAWARAIJ PATIL): Shri P. L. Punia; not

present.

Demand to expedite the completion of construction of Railway

over bridge at 33B Railway crossing in Sultanpur

S1. 3o g (/) #EIeY, WX RIY W ¥ 2010-11 & Nl g9 H YR
Trex fRUT Yed e 4. 33t R TATSSiaR & fier @t -\ @) 18 o g ot
$ PRI B BB fAerg F 99 2013 § Y 81 I, fbg 59 TAmaia” &1 Ao
Al TP quT TET AT ST FhT Bl FSaR AHT IR AT I8 YeTd SHINTT A P Y9
Argeel PRITAl, FRIAT TR iR f4de TR 31 Sl 8 997 FeaR SH & g W
AR &1 S 5 ARG BT SMETET & IMAFHEA HT I8 TS A1 81 9T 4 auf F Id
2 39 0T BRI & BRUT A AR BT BIh! fSdddl BT T BT I$ 8T
2l IR & HEH H Al FEOTEN ga & A g1 gak 98P Ud SaWRId b BRI
T R IUT MY 3T iR gee &1 ReR 81 w8 €, s SR aaaril
H Y AT Bl s IR ARRGT §RT 8RAT1 Y2 B 01 S a1 gemefg gof fag
S d1 dFfeus ARt HY gaven fhy S @ A @t Sl I8 2
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H e & AT A AR I HN BT g (b 3381 YA BIed W AR 5 B
fFmtor e efrenfereiier i SR &1 Jever fhar ST, STarme &1 A1 Bl <@d g
P U BF d% I dpfedd AN P AT B SY qAT g $ A b AR DI
TG G BRI Y SAHRI Bl ST FaRAT TeebTel DI TG

THE VICE-CHAIRMAN (SHRI BASAWARAJ PATIL): Shri T. Rathinavel; not

present.

Demand to take early steps to check terrorist and other anti-national
acitivites in Tamil Nadu

SHRI LA. GANESAN (Madhya Pradesh): Sir, recently one person was arrested
in Tamil Nadu for actively participating in ISIS activities. It appears that around 25
persons have cooperated with him. The enquiry is on.

The activities of an individual or organization inspired by foreign countries cannot
be considered as a mere law and order problem. The Centre should suo motu take
action with the cooperation of the State Government and see to it that such efforts

are curtailed in the beginning stage itself.

In my opinion, the activities are not new. The banner only is new. Activities
of a section of the people inspired by outside force are going on since 1980s.
Shri Jana Krishnamurthy was the first person attacked. Terrorism which began
with stray killings of people changed as targeted killings. Many eminent prominent

nationalist workers and leaders were eliminated.

One among them is Shri Ramesh, a gentleman to the core, a leading auditor
who was brutally murdered in front of his house on 19th July, 2013. Yes, today is
his balidan divas.

On this day, my humble request to the Government at the Centre, particularly the
Home Ministry, is to intervene, stop and curtail this indirect patronage of terrorists and
anti-national forces in Tamil Nadu. This is the right time for the Central Government

to act with the cooperation of the State Government.

Demand to frame rules for proper disposal of the impounded
vehicles in various police stations in the country

Sl HEHe WRaF (RER): 7eley, W < 4 Al 6 ff gferd weee @
JraAlB fHar Sy, a1 urar AT ® b Sf¥awisr i 96R 9+l & YSRUT & BRI
W U ¢ e SR g2 geel, SRSl &I fedd T8l 81 & BRU 5% Yferd
ERT UHST Sl & Td 918 ¥ odl B HishdT & BRI §9b Alfeld & gRI 39 ol
TET HRIAT ST Bl 37 181 BT Bl QAGR 8] X§ Sffal g1 ol |efH €, 9 fHfeaa wu
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A Y G WG od Bl PR | I TS BR dBR &l O &l 399 9gd d91 IS
&l 81 21 21 S YR & dredl | @i < |Igl U4 I g1 |HIRd &l 918 el
N aafat fa9w &1 &8, ot ff R & @ T 8, offe g7 efa g afa o
ffegd w9 4 1 94 forar <y & ares 4 {6l 9oR @1 $ls gHeT & @l s,
ff wor feht fifa awq @ T8 & 51 ot ST $9HT (@rEHl FT) Big ]I Tl Bl

31cT: 39 HdY H QAT B I S DI ATGLIDAT & I S HRE &l Hb,
RISy &fy @l AT ST bl Gob srafdy FMEiRT ot oy o afe s oy # ot &
ERT 9189 UR JAUAT STT 81 AT ST, A S Aol B Aal Rergfbea R &1
DR Bl AfTBR B $0b I BT UfhaT B TRl g1 1Y

THE VICE-CHAIRMAN (SHRI BASAWARAJ PATIL): Shri K. Rahman Khan,

not present. Chaudhary Munvvar Saleem, not present.

Demand to take strict action against people involved in the attack against

dalits in Saharanpur, Uttar Pradesh

SHRIMATI JHARNA DAS BAIDYA (Tripura): Sir, I would like to draw the
attention to the murderous attacks on dalits in Saharanpur which has resulted in a
dalit youth being killed and many seriously injured. Certain elements sporting the

colours of the Hindu Yuva Vahini launched these attacks on people.

These attacks have come in the wake of the earlier assaults on dalits in Shabbirpur

in which houses were burnt, property was destroyed and many persons were injured.

The steady deterioration in the situation is a result of the support the perpetrators
of violence are receiving and the lack of will displayed by the administration for

taking action against them.

We demand firm action against all those involved in the atrocities against the dalits.
The administration has to provide full protection to the vulnerable people. Adequate
compensation must be paid to those who have suffered losses. The administration

must withdraw false cases against dalits and their leaders.

The Government must ensure that the rule of law prevails in Saharanpur District
in Uttar Pradesh. Thank you.

Demand to expedite the release of funds sanctioned for

Centrally sponsored schemes in Tamil Nadu

SHRI S. MUTHUKARUPPAN (Tamil Nadu): Sir, the Government of Tamil Nadu
had sought an early release of ¥ 16,959 crore pending from various ministries of

the Central Government to Tamil Nadu. The pending releases were for expenditure
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incurred towards the implementation of various Centrally sponsored schemes and

arrears of other dues.

About T 1546.88 crore towards disbursement of post-matric scholarship schemes
for the Scheduled Caste students, X 1312.10 crore towards implementation of the
Sarva Shiksha Abhiyan (SSA) and ¥ 1588.11 crore towards the Rashtriya Madhyamik
Shiksha Abhiyan (RMSA) are still pending. Also the release of pending claims under
the National Agriculture Insurance Scheme and the Pradhan Mantri Fasal Bima Yojana
(PMFBY), National Project for Improvement and Rehabilitation of Irrigation systems
in Cauvery Basin, inter-linking of Peninsular Rivers (Pamba-Achankoil-Vaippar link)

are to be expedited.

The Centre has to reimburse Tamil Nadu to the extent of ¥ 542 crore
for building infrastructure for the Judiciary. Sir, ¥ 602.02 crore under
the Swatchh Bharat Mission (Gramin) is still pending from the Government.
Under the revised restructured Technology Upgradation Funds Scheme (TUFS)
to entrepreneurs in Tamil Nadu, ¥ 1500 crore is yet to be released. Then
% 280.30 crore are required to put in place the necessary facilities for the additional
345 MBBS seats in four Government Medical Colleges at Kanyakumari, Coimbatore,
Tirunelveli and Madurai from the academic year 2017-18. This is still pending for
Tamil Nadu.

Sir, any delay in the release of funds sanctioned for the projects will adversely
affect the success of the Centrally sponsored schemes. Therefore, I urge the Union

Government to expedite the release of ¥ 16,959 crore due to Tamil Nadu. Thank you.

THE VICE-CHAIRMAN (SHRI BASAWARAJ PATIL): The House stands
adjourned till 11.00 a.m. on Thursday, the 20th July, 2017.

The House then adjourned at eleven minutes past
six of the clock till eleven of the clock on
Thursday, the 20th July, 2017.
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